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A

ABBREVIATED TELEGRAPHIC -~ AD-
DRESS—
See ‘Melegraphic:Address(es) 7.
ABDOOLA HAROON, SETH HAJI SIR—
Criminal Law Amendment Bill—
Motion to pass. 943, 952.

ABDUL GHANI, MAULVI MUHAM-

MAD—
Criminal Law Amendment Bill—

Motions to consider and to circulate
694-98.

Motor Vehicles Bill—

Motion to pass. 2639-40.

Prevention of Cruelty t6 Animals (Amend-
ment) Bill—

Motion to consider. 2712-13.

Consideration  of clanses. 2721-22,
2723, 2726, 2782, 2788, 2792.

Question re—

Absence of Muslims in the Secretariat
of the International Labour Office.
2699.

Apprentices recruited in the Engineer-
ing and Loco Departments of the
Company-managed Railways. 2265.

Communal composition of apprentices
taken for training in the workshops
of certain railways. 95.

Compartmental or bupplumenta.ry sys-
tem of exami Univ
1694.

Duties and functions of the Superinten-
dent of Education, Delhi, Ajmer-
Merwara and Central India. 921.

Examinations to fill vacancies in the
Posts and  Telegraphs Department.
2555-57.

Percentage of Muslim staff in the Posts
and Telegraphs Department. 2292-
93.

ABDUL GHANI, MAULVI MUHAMMAD—

contd.

Question re—z:ontd.
5 pprentices for
as permanent way Inspectors, ete.,
in the Howrah Division of the East
Indian Railway. 1083.

Rules for the recruitment of Assistant
Superintendents of Post Offices. 2557.

Running train robberies committed
against women on the Bengal and
North Western Railway and expendi-
ture on Railway Police. 836.

Tenure of appointment of Secretaries in
the Government of India. 1757.

Unreserved posts in the Government of
India Press, Simla. 2407-08.

‘Wardha Scheme of Education. 1153,
2699.

Wastage among the Muslims and salaries
of teachers in the commercial Insti-
tute, Delhi. 921, 2317.

ABDUL QAIYUM, MR.—

Criminal Law Amendment Bill—

Motions to consider and to circulate.
604-11 , 652-59, 660, 661, 662, 663,
687, 749, 750, 849.

Motion to pass. 954.

Indian Emigration (Amendment) Bill—
Motion to pass.—2667-68.

Motion for Adjournment re—
Government’s Frontier Policy. 299.
Situation in Waziristan. 386.

Motor Vehicles Bill—

Motions to consider and to circulate. 1358.

Consideration of—

Clause 7. 1376, 1377, 1389, 1390.
1417-18, 1418-19.

Clause 15. 1452.

Clause 17. 1469.

Clause 50. 2223.

Clause 95. 2447.

Clause 120. 2525.

Clause 123. 2529-30.
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ABDUL QATYUM, MR.—contd.

Point of order raised by Mr. M. S. Aney
as to whether itisin order for an Honour-
able Member to read out extracts from
the speeches delivered at public meetings
unless the reports of the speeches are.
placed on the table of the House.
486.

Prevention of Cruelty to Ammuls (Amend- =

ment) Bill—

Consideration of clauses. 2721,
2743, 2781, 2795, 2796.

Question re—

Abolition of the
2012,

Accident to I’un_\ab Mail near Muthroo-
pur station on the Bast Indian Rail-

Western

way. 548,
Adyertisements for the post of a Sugar
Entomologist. 1162.

Amalgamation of Sam Ranizai and Swat
Ranizai in Malakand Agency with the
North-West Frontier Province. 649-
50.

Appomtmeut of a- fmmgn. xpert as

. ' Arrest of Sindhi merchmlts ﬁ'om Spam )

in Gibralter. 1087.

Arrest of theShami Pir. -~ 650.

Charging' of rentsfrom Furopean and
Indian réfreshment
ways. 2546,

Conditions of leave for Indian Commis-
sioned Officors in the Army. 2763-64.

Constitution of a Tariff Board on textile
industry. 2688-89.

Conversations between the War Office
and the Government of Indm.. 736-
37.

Decln.ratmn of Basinu City out of bounds
~for troops. 1234-35

Demands fornulated ab cortain puhhc o

meetmgs in the Ma]a.kand Agency.
1088.

Demands of the people of the Kurram
Agency.' 1089,

Desiralbility " of ha.vmg elected Canton-
ment Boards:

Duty levied on
the Kohat Disf 491",

Elections and provisi of certain ameni-
ties in Cantonments.’  1235.

Exchange ratio” for p:wment of the pay

of British soldiers. 2753-54

2731,

Command. |

rooms ‘on  rail-

gl:x_nn ¢oins at Thall in'|*
it

ABDUL QAIYUM, MR.—conid. S

Question re—contd.
Fees charged from Haj pilgrims at
Kamaran. 1162-63.
Fishing by Japanese trawlers in the Bay
of Bengal. 2382.

Functions of the

Bazar Committees.

30:36.

Ind'iagia mechanised regiment proceed-
ing to Peshawar to take over from the
Royal Tank Corps. 2764-65.

Indianisation of the Frontier Irregular
Forces. 836-38.

TIssue of return tickets at concessional
rates to Haj pilgrims on railways.
BB

Labour contract of the "Caleutta
Trust. 2546-47.

Making the proceedings of the ‘neetings
of the Bombay Port Trust open to
public inspection. 2545,

Muslims appointed to inferior services
on the Hast Indian Railway. 2544-
45.

"Non-Indian companies established in
India to take advantage

-86. i S

Port._

Passport for one Mr. Prabodh Chandra.
1010, ~

Persons killed and additiocn
incurred in the We
tions.

sxpenditure
iristan _opera-

728-29.
bility for reduction of staff in the
Tome Deipartment. 53.
cst of Resdent in Waziristan, 1089.
Post of Viea:Chairman of the Tmperial
Council of Agricultural Research.
1160-62.
Price of Bt
Rai

Po

g

1 9385-86.

ma_ petr

. 13

Ra botween shlppl ng companies
carrying Haj pilgrims. 913-14

Raw productsnecessary for the manu-
facture of motor cars. 2383-85.

‘Report of the enquiry into the accident
in the Trichinopoly-Shencottah Rail-
way line.  2545.

Revision of pay of the Tndian Civil
Service. 2751-52, !

‘Rowsmn of the free s rules on rail-
ways. 2546, ©

Shares of His Majesty's Government in
petrol companies. 2386.

of tariff =
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ABDUL QAIYUM, MR.—contd. |
Question re—concld.

. Taking up of Indian langnages - in the
entrance examination for the Staff
College. 2765.

Withdrawal of certain concessions from
the residents in the Salt Ru.uga, Teri
Tahsil, Kohat Di i;., i

Working ’lis?%mployed under
the Gai ngineer, Bannu. 564-

Question (Su’pplmncn(,:wy) re—
Abolition of first class compartments on

railways. 344.
Amalgamation of Ajmer-Merwara with
the United Provinces: 1989: =

Archmological exeavations to he made by
i Sir Leonard Woolley. 166.
Arrest of Mr. Eric Dutt at. Velencia.

Barracks given to, Indian apprentices
in the Mechanical Transport Depart-

ment, 1225,:1226.
Colonisation of Kenya by the Jews.
1414.

Dissatisfaction against . the:increase of
school fees in Baluchistan. 1138.
Eeelesiastical establishment in  India.
1992.
Lscort of the Shami Pir. fmm Karachi
by aeroplane. 377, 378.
: Exhibition of Indian
412367, :
Fee charged and Medical Inspection of

cinema films.

Haj pilgrims at Kamaran: Quaran-

tine Station. - 158, 159.

Eoes: collected . from- Haj pilgrims at
Kamaran. . 2392.

Latest position in Waziristan. 376.

Mechanisation- of the - Army in:India.

R TRPR I g e

ions _in  Waziristan.

Permission to trade unions on the North
Western Railway to carry on their
lawful activities. 254.
} Position on the North-West Frontier
and in' Waziristan. 2770,
Raids on Bannu and other British- Indm.n
territories. . 1075,
Recommendations of - Provincial- Gov-

155.

Riots in Burma. 385, 2675.

Situation ‘in- the Waz':ﬁsmn antxer.
253, 254.

2

ernments about the award of titles. |

ABDUL QAIYUM, MR.—concld.
Question (Suj;plement:u'y) re—contd.

Staif at Kamaran ‘and ‘medical aid on
Haj pilgrim ships. ' 2395:
Resolution re financial control of military

expenditure. 2334-37.
ABDUL WAJID, MAi;LVI——
Question re—

Construction of ‘a shed on the inland
platform of Bnrexlly Juncmon, 1863-
64.

Inconvenient timings 'of ° ‘f,hé Delhi-

Lucknow Express. 1865,
Re}lmg rogarding duplication of
he Dbhra Dun Txpresses. 1864.

Quewtmu (Supplementary) re production
of Khandsari sugar. - 2021.
ABDULLAH, MR. H. M.—
Question re—
Absence of Muslim officers in the Elec-
trical Branch of the North Western

Railway. 2277,

Concessions allowed . by railways
during the Urs of Khawja Sahib at
Ajmer. 830.

Generating cost, of the Railway Power
House at Kalka. 99.

Horse-breeding and mule-breeding grants
in' Lyallpur and  Sheikhupura dist-
ricts. 99. 5

Transfers of Tnspectors of ~ Coaching
and Goods.  1572.

ABDUR RASHEE:
MAULVI—
Criminal Law Amendment Bill—

Motions to consider: and  to circulate,
522-25, 848 L
Motion to pass. 937, 938-39.
Election of to the Central Advisory
Bodard of Education.  840.
Motion for Adjournment re condition of

CHOWDHURY,

: Indians in Burma. 1628.
Motor Vehicles Bill—
Consideration of— 7
Clanse 2. 2616, 2617, 2621.
Clause 5. 3.
\Clause 6. 1369-70. .. .,
Clause 7. (1387-88, 1419, 1420-21,
1426, 2
Clause 10. 1433, =
Clause 17. 1586, 1590-9]
““Clause 6. 1598
Clause 42, 1789, 1797-99:+
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ABDUR RASHEED CHAUDHURY,
MAULVI—<contd.
* Motor Vehicles Bill—conid.
Consideration of—
Clanse’'43. 1898, 1899, 1901-02.
Clause 56. 2229.
Clause 64.  2247-48, 2252.
Clause 67. 2432,
Clause 87.
Clause 94.
Clause 95.
Clause 104.
Clause 106.
Clause 108.
Clause 111.
Clause 112.
Clause 113.
Clause 114.
Clause 115..
Clause 120.
Clause 125.
Clause 126.
Clause 128.
Clause 129.
Clause 131. 2535.
Clause 134.  2577-78.
Fifth Schedule. 2598-2600.
Sixth Schedule. 2605.
Question re—
Agitation against the present gold
parity. 1220-21.
Assamese in the Calcutta and Chitta-
gong  Customs Services. = 1757-58.
Contribution to the flood relief fund of

2507-08, 2510.
2518.
2519.
2520, 2521, 2522.
2528, 2524.
2525, 2526.
2531

2532,
2533.
2534,

Assam.

Exchange ratio. 1221-22.

Expert enquiry re XB  engines.
28.

Family  pension of the Indian Civil
Service. 1218-19.

Governors in India. 995-96.

Investments of England and other
foreign countries in India, 1482-

ABDUR  RASHEED
MA' LVI—concld.

Question re—contd.

Subsidy to, and employment of, Assa-
mese on the Eastern Bengal Railway.
40-41.

Teachers getting allowances for evening
classes in the Government Commercial
Institute, Delhi. 108.

Question (Supplementary) re—

Cancellation of Commissions in the
Army in India Reserve of Officers.
992;

Karnings and contraots, etc, of the
Assam Bengal Railway. 1302.

Latest position in Waziristan, 376.

Negotiations for Indo-British  Trade
~Agreement.—150.

Political pensions paid to foreign  re* vk
fugees. 1824,

Position on the North- Was‘t Frontier
and in Waziristan. 27-70.

Protection of purchasers from being mis-
guided by fictitious trade marks,

CHAUDHURY.

164.

Provision of drinking water in summer
at Berwada  Railway Station.
1567.

Railway income and expenditure on
Haripur Congress.

llecting, taxes from-y

gers and goods for Local Bodies.
357.

Rate War between shipping companies
carrying Haj pxlgnms 910.

Refusal to grant excise duty on petrol
and kerosene oil to Assam. 2003.

Remarks about Indian Army made by
Sir Philip Chetwode in a speech ab
Trocadero. 257, 258.

Riots in Burma. 386.

Salary of railway clerks at Chittagong
and scanty accommodation in quar-

-

83. ters. 1300.
Lord Samuel's advice about the grant Situation in the Waziristan Frontier.
gtl' Dominion Status to India. 1150- 254
2 Statement of Mr. Gandhi re unwritten
Eay a:‘ﬁ l;fv‘:affstehe. Extrs-Dep;zrg Compact between the British Gov-
121;en bl bt g ernment and the Congress
Ritalik qah th £ the Resolution re impl g the recom-
Ec;t];‘f]gzpa.rtmenata] Peostal id ORmf mendation of the Indian Sandhurst
way Mail Service Union held at Committee. - 1532.
Silchar. 819-20. ABOLITION—

Rupee situation in India. 1219.
Stabilisation of gold parity. 1220.

Question re— of the Western Command.
2012. 5




‘r

INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 5

ABYSSINTA—

Question re recognition of the Ttalian
conquest of by the League of Na-
tions. 1308-09.

ACCESSION, INSTRUMENT OF—

Question re draft —— to the Federation.
2680-81.

ACCESSORIES—

Question recarriage of motor cars, ——

and motor spirit by railways. 2557.
ACCIDENT(S)—
Motion e Report by the Honourable Sir

John Thom on the cause of the railway
near Bihta. 389-427.

Motion to réduce Demand for Supplemen-

tary Grant in respect of ¢ Miscella-
neous Expenditure” re Report on
the railway at Bihta. 428-34.

Question re—

between Langchaliet and Lailalung
on the Assam Bengal Railway.
102.

due to lack of wire-fencing along
the railway line in Allahabad City.
103-04.

from & shunting engine at Amlaput-

ti on the Dibru Sadiya Railway.
102.

on the Bengal and North Wes-
tern Railway. 1554-55.

on the Dibru Sadiya Railway and
absence of fencing.  100.

to the Punjab Mail near Muth-
roopur on the East Indian Railway.

807-08.
Cost of the enquiry into the railway —
at Bihta. 295.°

Loss of lives in  railway and com-
pensation paid to the families of vic-
tims. 9-11.

Persons killed and
—. 2550-51.

Railway ——.

Railway —— at
fi7 (5o

Railway —— in Socuth India.
40.

Report of the enquiry into the
Trichinipoly ~ Shencottah
line. 2545.

injured in railway

24-25.
Hardwar. 2273-
838-

in the
Reilway

ACCOMMODATION— .
Question re—
Affronts to Indians visiting London and
seeking in hotels. 1132-33.

Provision of better for third class
passengers at Cocanada Railway Sta-
tion. 1568.

Selary of railway clerks at Chittagong
and scanty in quarters. 1299-
1300.

ACCOUNT(S)—

Question re—

Audit of the of the Indian Institute
of Science, Bangalore. 2396-97.

Responsibility for and audit of
railways. 380.

Report of the Public Accounts Com-
mittee on the of 1936-37 (laid
on the table). 2035-2218.

ACCOUNTANCY BOARD—

Question re—
Scheme for the constitution of the ——

1674-79.
Set for the introduction of elective
system in the Indian ——. 1685.
ACCOUNTANT(S)—
Question re—
Chartered in India. 883.

Examination for promotions to the post
of in the Government of India
Presses, ete. 2402,

No-appointment of Biharis as Divi-
sional in Bihar. 1490, 2562.

Pay of —— in the Government of India
Presses, Caloutta and New Delhi,
2403.

ACCOUNTANT GENERAL—

Question re shifting of the ? 8 office
from Ranchi to Patna. 2029.
ACCOUNTANT GENERAL, CENTRAL
REVENUES—
Question re inadequate staff in the office
of the 1765, 2562.
ACCOUNTS ESTABLISHMENT—
Question e control of —— of Railways
1324-26.
ACQUISITION—
Question re —— of certain villages in the

Tripura District of Bengal for a military
purpose. 547-48.
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ACT(S)— SEECEROL

Cantonments— G
Question re certain functions \mder the
—— previously performed by Pro-

vineial Governments. 1755-56., ;
. Canty (Amend
Q i lecti in Cant i

. under the ——of 1936. 731
Government of India—
Question re—
Amendment of the — 1935 161.
Editorial paragraph in the T'ribune
about changes in the ——. 1143-

Question and answer in the House of
Commons about the amendment of |
the ——. 2370;

the
Exemption of the: Shahdara-Sahatan-
pur Light Railway from the opera-
3 tion of section 62 of the —... 107.
2300-01.

Revision of the
Indian Tea Control—
Question re elections.
1938. 177-78.
Insurance—
Question re— s <z
Att"mpts to circumyent any. of the

Comlng into force of the new

1409-10.
Draft of the ljlxleé in connection with
thé 2387,

Prevention of Cruelty to Animals—
Question e amendment of section 11 of
the 534-35.
ADDITIONAL SECRETARY—
Question re appointment of an
the Defence Department, . 1486-87.
ADDRLSS(ES)——
Question re—
Charge for registration of abbreviated
f,elwraphic—A— “1846.
Taking down lof the namesand ——of
passengers coming  up._ to Simla. at
Tara Devi. 1083-84.
ADEN— PRty
Question re— =
Payment of interest to the ixolders of
' Indian Tapeé seeurities ini=—=." 551~

54. RS wk

~ for

ADEN—contd.
- Question re—contd.

Plight ‘of the Indians in holding
shares in the Reserve Bank of India.
2020,

Position in regard to Indians in —— in
respect of civil suits. 563-64.

ADJOURNMENT(S)—

Motion for re—
Allegud sm.ulc"e

committed ; by, .the
LT3

Ruled out of order. 177
Appointment of a non-Indian a8 Suporm-
tendent: of Insurance. 100:14, 123-

biect by-the Dewanee. i
 (Ruled out). . 207.
Breaches on the East Indian Railway
lines in- the. district of Murshidabad
in Bengal. 745-46.
Ruled out of order. 748.
Condmon for Indian Labour in Malaya.

Ruled out of order. 193. = °

Condition of Indians in Burma. 1583,
42

> leure «of the Government of India to
arrange. electicns for elected soats on
the Indla.n Tea Licensing Committee.
(Rulr-d out). 297-99.

Government of Tndia’s refusal t6 amend
certain pension rules. 745.
Disallowed by the President.

Government’s Frontier Poliey.
poned). © 209-300 <

Government fusal to answer cortain
questions (Disallowed). ~386:89:

Inerease in the IndmnDefenee charges.
198, 224.46.

Adopted. . 246,

Mishandling of the Shiva Temple affairs
in Delhi. 2033-35, 2049-50.

. Publication of the Report of the Tariff
Board on Sugar Industry. 196-98.
Ruled out of order. 198.

Rate war * between Messrs. Turner Mor-
rison and Company and Messrs.
Seindia Navigation Company in the
IHaj Draffic. <1582-83,

Ruled out of Order. #1583, .+

745.
(Post-
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ADJOURNMENT(S)—contd. ADVISORY COMMITTEE—'
Motion for re—contd. Question re Railway Rates - . 2302-
dations of the Wedgwood 03. :
pice “lowss EWOOCl Secalso.  Committee(s) V.
Postponed. 196. ABRTAL RESERVE FORCE—
Recommendations of the. Wedgwood Question re scheme for an of volun-
Commlt-ee (Mot 97 teers.  1207-08.
- AERODROMIE(S)—
onl-SGs e

ndian officers in the Indian Army.
(Disallowed by the Governor General).

the

Centralisation of the —— of the Salt
Department. 2458-59.

Expenses under it
Institute of Seience, Bangalore:
40.

in the Indian
1139-

Procedure for obtaining information of

matters of detailed within the

competence of Geuom Mzma,gers of

State leways 23

akmg over of the — of the Salt
Deparbment. from the Bengdl Govern-

54-85,

anent,
ADVERTISEMENT(S)—
Question re— z
for the post of n Sugar Entomolo-
gist. 1162,
inviting applications for European
Sub-Lientenants in  the | Executive
Branch of the Royal Indian Navy.
1236-38.
Eapcuchmre on—— by State Railways.

' ‘"’Vtﬂmmuwsgapens onthe List of the
Bureau: of'l’t.ﬂﬁ/c Tnformation for the

ADVISER(S)—
Question 7e ti of ‘the non-official
regarding the Indo-British trade
ncﬂouanons 1939:40. - |
ADVISORY BOARD{§)= !
Q re establish

‘Waterwayk and Coas
74' S e

|

. Alleged insult to press reporters and
visitors at the civil —— at Drigh Road.

643.

ection of the Madras —— by several
 officers connect onstal defence.
1214,

Manufacture of in India. + 1828-30.

Purchase of —— for His Excellency the
Viceroy. 2010-11.

Use of Indian materials for the con-
struction and repairs of —— in India.
618-20.

AEROPLANE EACTORY(IES)—

See *“ Factory(ies) .
AFGHAN COINS—

See “ Coin(s)
AFGHANISTAN—

Question re—

Holding_of a_conference in Kabul to
settle the fruit trade dispute between

India and (i
Negotiations for a bm(l(, a(vlecmeut Wlth

441, 1396-9
Position regardmg tmde batween India
Sen Ad Sanee
AFRICA—

Question re racial discrimination against
Indians on railways; in- 2373-74.
AGE— :
Question re compulsory retirement of Gov-

ernment servants at the —— of fifty.
1006-07, i 23!

AGE-LIMIT—

Queshou re—

nhw.l Se etzmat
for the 1ocru1t.ment
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AGE OF RETIREMENT —
See *“ Retirement(s) .
AGENCY(IES)—

Question re gentlemen having contracts or
agencies of supplying ghee to soldiers
of the Army. 543-44.

AGENT(S)—
Question re—
Agreements with the ghee
61.

2459-

Allogations against the ghee ——. 2461-
62.

Appointment of in Bast Africa and
Fiji. 1133-34.
Appointment of Indian —— in British

Colonies. 447, 1661-62.
Appointment of Indian —— in Fiji»
British Guiana and Trinidad. 475.

Appointment of Indians as — and
Deputy —— on State Railways. 34-
35.

Change in the designation of —— of
State Railways. 644-45.

Training of Officials to serve as —— in
British Colonies, etc. 895-96.

AGITATION—
Question re—

— 8g the poly existing on
the Deoli-Nasirabad Road. 2560.

against the present gold parity.
1220-21.
AGRA—
Question re—
Nepotism in the Cantonment Board-
90-91, 550.

Non-inclusion of Tripolia Ward in the
bazar area of the Cantonment.
1998. -

Proposal to close the Branch Line be-
tween —— and Bah. 381, 827-28.

Rest to station masters on the
Biana Section of the Bombay, Baroda
and Central India Railway. 829.

AGRA CANTONMENT—
Question re early departure of a train from

AGREEMENT(S)—
Question re—

between the Central Government
and the Sind Government about Suk-
kur barrage. 1231-33.

—— with the ghee agents. 2459-61.

with the Tmperial Airways for the

carriage of Air Mails. 1087-88.

with the Maritime States of Kathia-
war regarding customs duty. 2766-67.

Conclusion of a trade with the
United States of America, 176-77.

Conclusion of an —— with His Majesty's
Government in connection with the
Empire Air Mail Service. 35-36.

Consideration of the Resolution re con-
sulting_ the Legislative Assembly on

Trade 882-83.
Countries conducting negotiations for
trade with India. 159-61.

Expenses incurred in connection with
the negotiations for Indo-British Trade

and visit of Lancashire Delega-
tion to India. 186.

Expiry of with the Trans-Continen-
tal Airways, Limited. 795-97.

Functioning of the New Clove —— in
Zanzibar. 2408-09.

Negotiations for Indo-British trade 2

1

f

26" - i ]
Remarks by Mr. M. andhi regarding |
export kets for Indian piece-goods
and bi-lateral trade 1158-59.
AGRICULTURAL AREA—
Question re in the Saugar Cantonment.
1004-05.

AGRICULTURAL EXHIBITION(S)—

Question re scheme for holding Industrial,
art and ——.  161-63.

AGRICULTURAL RESEARCH(ES)—
Question re steps to acquaint the cultiva-

tors with the result of 1682-83,
AGRICULTURE— :
Question re r dations of the Royal
Commission on ——. 1947,
AHMAD NAWAZ KHAN, MAJOR
NAWAB SIR—

the Agra Fort or Station. 1854. Criminal Law Amendment Bill—
AGRA FORT— Motions to consider and to circulate’
Question re early departure of & train from 518, 519.
| the or Agra C t Stati Resol re fi ial control of Military
! 1854. expenditure. 2353-56.
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AHMED, MR. K.— AIE BRIDGE—
Criminal Law Amendment Bill— Question 7e reconstruction of the on

Motion to consider after nine months.
493,

Motions to consider and to circulate.
5, 17, 525, 527, 528, 597.
Motion to pass. 948, 950, 951.
Indian Emigration (Amendment) Bill—
Consideration of clauses. 2664.
Motion for Adjournment re condition of

Indians in Burma. 1629.
Motor Vehicles Bill—
Consideration of —— clause 66. 2430-

3L

Muslim Dissolution of Marriage Bill—

Motion to refer to Select Committee.
1965.

Prevention of Cruelty to Animals (Amend-
ment) Bill—
Consideration of clause 7.

2740.

Question (Supplementary) re—

Draft instrument of accession to the
Federation. 2681.

Extra-departmental officers appointed
by the Postal Department. 616.

Fair wages clauses introduced in Rail-
way contracts. 1562,

Income-tax, ete., paid by the Burma
Oil Company and fixation of maximum
price for petrol. 462-65.

Introduction of fair wages clause in
contracts entered into by Railways.
628.

Judges of the Federal Court. 1486.

Posting of Muslim officers to the How-
rah Division of the East Indian Rail-
way. 1573,

Recovery of losses caused to Government
by officers. 1763.

Remarks about Indian Army made by
Sir Philip Chetwode in a speech.
i b7

2738, 2739,

Resolutions passed by Provincial Legis-
latures about the establishment of

Federation. 153.
Revised Instrument of Accession to the
Federation. 148.

Riots in Burma. 2675.

Statement of Mr. Gandhi re unwritten
Compact between the British Gov-
ernment and the Congress. 909.

Resolution re financial control of mili-

tary expenditure. 2345,
AHMEDABAD—
Question re disposal of plots to Europeans
in the Cantonment. 1208-09.

the Eastern Bengal Railway. 1582.
ATKMAN, MR. A.—

Appointment of —— to the Committee on
Petitions, 652.

Criminal Law Amendment Bill—
Motions to consider and to circulate,

584-85,

Motion for Adjournment re increase in the
Indian Defence charges. 229-30.

Motion toreduce Demand for Supplemen-
tary Grant in respect of “ Miscellaneous
Expenditure * re report on the railway
accident at Bihta. 431.

Motor Vehicles Bill—
Motions to consider and to circulate.

1260-63.

Motion to pass. 2635-36.

Nomination of to the Panel of Chair-
men. 652,

Resolution re implementing the recom-
mendation of the Indian Sandhurst

Committee. 1493, 1500-02, 1525.
Statement re criticism of President’s
Rulings. 1867.
ATR—
Question re carriage of mails to Europe
by 1569-70.
AIR BOMBING—
See “ Bombing .
ATR CONDITIONED CARRIAGES—
See * Carriage(s) .

ATR DEFENCE—
Question e
ATR MATL(S)—
Question re—
Agreement with the Tmperial Airways
for the ‘carriage of ——. 1087.88,
Delay in delivery of —— Jetters in Hast
Africa. 2297-98.
ATR MAIL SCHEME—
Question 7e arrangements with the Impe-
rial Airways as a part of the Empire
359-63, 365-66. 5
AIR MATL SERVICE—
Question re—
Arrangements with the Imperial Airways
by the Government as a part of
Empire 36-37.

of India. 1478-79.
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AIR MAIL SERVICE—contd.

Question re—éb‘hld 5

C ‘V"“Ofﬂnms with His
Majesty’s Government in connection

with the Empire 35-36.
Loss expected on the and new post:
offices in villdges:  793:94.
ATR STATION-—
Question re developmept of the at
Jiwani. 637

AIRCRAFT (AMLN'DMLNT) BILL—
See *under “ Bill(s) ”
"ATRCRAFT INSPECTOR(S)—
Question 7e posts of ——.

AJMER—
Question re—

Concessions allowed by railways during
the Urs of Khawaja Sahib at ——.
830.

Franchise for election to the
Municipality. 1411-12.

Notification depriving the —— Muni-
cipal Committee from electing a non-
official Chairman. 2694.

1560-61.

AJMER-MERWARA—
Question re—
Amalgamation of with the United
Provinces. 1989-90, 2482-83.

Bus service on the Kekri-Nasirabad
road in. ——.  1009. 1337-38.

Directions to Municipalities in
to give printing work to
presses.  103.

Duties and functions of the Supermtcn-
dent of Education, Delhi,
Central India. 921.

Holdmg of his court by the Commissioner,
——= at his residence. 2483-84.

Salary and tta,vellmg ullowa.nce of the
Sup from
Delhl —— and Cent.ra.l India. 107.

AJMER-MERWARA  MUNICIPALITIES
REGULATION (AMENDMENT) BILL—

not
certain

|
|

|
|

ALL-INDIA INSTITUTE' OF HYGIENE

AND. PUBLIC-HEALTH-—

Question re application invited for the post
of Professor of Biochemistry and Nut-
rition at the . Calcutta. ~ 461-62.

ALL-INDIA KISAN SABHA—

Question re’ censorship of the letters ad-
dressed to'Swami Sahajanand Saraswati,
President of the 2485.

ALL-INDIA RADIO—

See * Radio .

ALLAHABAD—

Question re—

Accidents due to lack of Wwire- fencing
along the railway line in City
103-04.

Inclusion of ecertain areas within the
limits of the Cantcnment.
730-31.

ALLEGATION(S)—

Question 7e against. the ghee agents.

2461-62.
ALLOTMENT—

—— of a day for the di cusalon of the re-
ports of the.
and prolongatii
giving  sufficient notice.

Question re details of made to
various circles of the Archmological
Survey. 915-17.

ALLOWANCE(S)—

Question re— -
given to certain persons in the
Gcolovm‘al Survey of India.  911-12.
to officers of the Geological Survey

of India. 1679.

Increase in the pay

soldiers and officers. 530-31.

10nms  without

Increase in the pay and of Indian
soldiers. 1757.
Officiating paid to non-gazetted

staff on the North Western Railway.
1341.

See  Bill(s) ™. Pay and of executive officers of
ALCOHOL— ca.nconmants 1996-97.
Question re Report of the Ci on Pr and of Indian sepoys

the possibilities of production of power-
—— from molasses. 185.
ALCOHOL COMMITTEE—
See  Committee(s) .

and British soldiers. 2018-19.

Salary and travelling of the Super-
intendent of Education from Delhi,
Ajmer-Merawara and Central Indla.
107.

i
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ALLOWANCE(S)—canids -~
.- Question re—contd. s
Peachers getting —— for uvenmrr classes

in the Goyernment Commercm.l Insti-
tute, Delhi; - 108:

Withdrawal of Presidency towns com-
pensatory. from eivil servants.
249-50.

AMALGAMATION—

Question ré— |
liguidation and registration of
insurance companies. 1673,

Provinces.  1989-90, 248218!
F Sam’ Ranizai and Swat Ramzal‘

in Malaknnd A 7 withthe North- |
West nti rovinee. - 649-50. |
Report o r James l ithkeathly on the |

—— of the London and Indian Stor es |
Department, 163.

AMBALA—
Question re—

Delay in holding elections in the
cantonments and setting up of Can-
tonment Boards. 992,

Harassment of railway passengers by
Terminal Tax officials of the Canton-
ment- Authority. 292.

AMBARI BAZAR—

Question re establishment of a post office

at 1303-04.

AMENDMENT(S)—

Question re—
of section 11 of the Prevention of
Cruelty to Animals Act. 534-35.
of the Government of India Act,

1935, 161.

Question and answer in the House of
Commons about the of the Gov-
ernment of India Act. 2370.

AMERICA, UNITED STATES OF—
Question re—

Conclusion of a trade agreement with
the 176-77.

Negotiations for a trade agreement with
the 373-74.

Trade between India and the —.
2379-80.

AMLAPATTI—

Question re accident from a shunting engine
at on the Dibru-Sadiya Railway.
102.

of Ajmer-Merwara with the” Umted

4 AMRITSAR—

Question re—
Increase in house-tax in the
... tonment. 981.
Refusal to grant a 'passport to Maulvi
Tsmail Ghaznavi of - 835-36.

ANDAMANS—
Ques’mon re—
Cultivation and producuon of cinchona

Jn the ——. 444,
Gordon ‘Sinclair, writer of an articles
rcé,ardlug Love Parades in the

can-

‘convicts “in “the’

ANDERSON, MR. J. D.—
Motor Vehicles BILL—
Consideration of—
Clause 5. 1367
Clause 104. 2491.
Clause 132, 2565-66.
Clause 133. 2570-71, 2575, 2576.
Motion to re-number clauses and sub-
clauses. 2629.
Oath of Office. 435, 1821.

Point of order raised by Mr. Bhullabhai
J. Desai as to whether a clanse which
extended the authority of the Central
Executive to matters with respect to
which a Provincial Legislature had
power to make laws was not witra
vires. 2583.

ANDHRA—

Question 7e establishment of a Broad-
casting Station in ——. 831.

ANDHRA PROVINCE—

Question re—
Establishment of a separate —.
920-21.
Formation of a separate 2396.
Formation of a separate , Karnataka
and Malabar Provinces. 2386-87.

ANDHRA UNIVERSITY—

Question re recognition of the medical
degrees of the 686.

ANEY, MR:M. S:—

Allotment of a day for the discussion of the
reports of the Public Accounts Committee
and prolongation of sessions without
giving  sufficient notice. 2774, 2776.
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ANEY, MR. M.S.—contd.

Appointment of —— to the Committee
on Petitions. 652.
Control of Coastal Traffic of India Bill—

ANEY, MR. S.—concld.

Point of order raised - by Mr. Bhulabhai
J. Desai as to whether a clause which
extended the authority of the Central

Motion to r it to Select; C
198, 205.
Criminal Law Amandment Bill—
Motion to i after nine h
494-95.
Moti: to ider and to circul
770-77.

Motion to pass. 929, 935, 947.
Indian Emigration (Amendment) Bill—
Motion to consider  2656-57.
Motion for Adjournment re—
Appointment of a non-Indian as Superin-
tendent of Insurance. 113, 132, 139-

42,
Condition of Indians in Burma. 1631-

33.

Demolished Siva Temple in the Queen’s
Gardens of Delhi. 1351.

Increase in the Indian Defence charges.
231-33

Motor Vehicles Bill—

Motions to consider and to circulate.
1184, 1256, 1289, 1293.
Consideration of—
Clause 6. 1372-73.
Olause 13.  1437.
Clause 15. 1450, 1452.
Clause 17.  1466-67, 1586-87.
Clause 40. 1703.
Clause 41. 1714.
Clause -42. 1781, 1812, 1816-18, 1872.
Clause 43. 1900.
Clause 46. 1907.
Clause 95. 2444,
Clause 132. 2536.
Clause 134. 2578.
Motion to pass. 2633-35.

Muslim Dissolution of Marriage Bill—

Motion to refer to Select Committee.
1957, 1987, 1988, 2831-40.

Points of order (1) raised by Dr. Sir Ziaud-
din Ahmad as to whether an Honourable
Member, who is on the Panel of Chair
can take the chair while the Deputy
Presidnet was in the House, and (2)
raised by the Honourable Sir Muham-
mad Zafrullah Khan, as to what would
happen (both of the said persons having
already voted) if there was a tie in the

voting. 1445, 1447-48, 1462.

E tive to with respect to
which a Provincial Legislature had
power to make laws was not ultra
vires. 2583-84.

Point of order raised by —— a8 to whether
it is in order for an Honourable Member
to read out extracts from the speeches
delivered at public meetings unless the
reports of the speeches are placed on the
table of the House. 485-88.

Prevention of Cruelty to Animals (Amend-
ment) Bill—

Consideration of clauses. 2716-17, 2724
925, 2727-28, 2736-37, 2746-47, 2785,
2797.

Motion to pass. 2801-02.

Question re—
Arrest and trial of Viren Chattopadhyaya

and other Indian residents in Russia.
1333.

Arrest of Mr. G. M. Huddar in Spain. ’
1333.34. e -,
Scheme for the introduction”of eléctric

system in the Indian Accountancy
Board. 1685.
Question (Supplementary) re—
Aracheological excavations to be made
by Sir Leonard Woolley. 165.
Construction of a broad gauge line be-
tween Larkana and Jacobabad. 1318.
Floods in the United Provinces. 2701.
Recruitment to the Indian Army. 2755.
Remarks about Indian Army made by
Sir Philip Chetwode in a speech at
" Trocadero. 258.
Scl for the
countancy Board. 1678.
Setting up of an aeroplane factory in
India and training of Indians. 271.
Shiva temple dispute at Delhi. 2489,
Resolution re—
Financial control of military expendi-
ture. 2344-45.
Impl ting the r dation of
the Indian Sandhurst Committee.
1528-31.

Statement 7re criticism of President’s
Rulings. 1867.

of the Ac-
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ANGLO-AMERICAN TRADE AGREE-

MENT—

Question re effect on Indian trade due to
impending

ANGLO-INDIAN(S)—

Question 7e indebtedness of and
European employees on the North
Western Railway. 1560.

ANSWER(S)—

Question re— g
to questions put by the membenr
of the Legislative Assembly. 453.
to starred questions in the Legisla-

tive Assembly. 4521453,

Question and in the House of Com-
mons about the amendment of the

pean Sub-Lieutenants in the Execu-

tive Branch of the Royal Indian N avy.

1236-38.

myited for certain posts of Super-

nts  of Hxcise and  Salt.
8.

invited for the post of Professor of
Biochemistry ‘and Nutrition' at the
All-India_Institute of Hygiene and

Public: Health, Calcutta. 461-62.
Non-placing of of poor persons for
exemption from property taxes hefore
the Lahore Cantonment Board. 725-26,

APPOINTMENT(S)—

- Motion for Adjournment e of a non-
Indian as Superintendent of Insurance.
109-14, 123-44.,

Question re—

in short vacancies in the Depart-

s ment of Bducation, Health and Lands.
2698.

Certain monopolised by Hindus
on the BEast Indian Railway. 1573.
Certain superior in the Imperial
(llggncﬂ of Agricultural Rescarch.

Government of India Act. 2370.
APPEAT(S)—

Question 7e recording of d. 18 in writing |
on —— of subordinate staff on State |
Railways. 2315-16.

APPLICANT(S)—

Question & —— for enrolment in the
Indian Army rejected as physically
unfit. 1993-04.

APPLICATION(S)— i

Question re— ‘
Advertisement inviting for Euro- |

f

APPOINTMENT(S)—conid.
Question re—contd.
Failure to increase Muslim quota in
certain on the Hast Indian Rail-
way. 2543.
Filling up of

in the higher ranks of
the Civil Engineering. Department
of the Karachi Port Trust. 2284-87.
Non of Biharis as Divisional Ac-
countants in Bihar. 1490, 2562.
Non-selection of a Bengali for a superior
in the Central Excise and Salt
Department. 1765-66, 1767,

Selection Boards for selecting candi-
dates for Railway ——.  2305-08.
APPRENTICE(S)—
Question re—

recruited in the Engineering and
Loco Departiments of the Company-
managed Railways. 2265,

Barracks given to Indian in the
Mechanical Transport Department.
1224-26.

Communal composition of taken °
for training in the workshops of cer-

tain railways. 95. 2

Racilities for training of Indian —— in
foreign firms. 1942-43.

Facilities to Indian —— for practical
training in factories and workshops,
ote. 898-200.

Recruitment of for training as
P Wy T i :

P 1 ete., in

the Howrah Division of the East
Indian Railway. 1083.

ARABIC INSTITUTION(S)—

Question re grant of certain privileges and
concessions on railways to students of
8.

ARCHZEOLOGICAL EXCAVATION(S).—

Question 7e to be made by Sir
Leonard Woolley. 164-66, 176.

See also ** Excavation(s) .
ARCHAOLOGICAL SURVEY—
Question re—
Details of allotment made to various
circles of the 916-17.

Price of the publication on the results of
the activities of the ——. 1924-25.

Md434LAD
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AREA(S)— ARMY(IES)—contd.
Question re— Question re—contd.
—— of military grounds in Bihar. 2019. Liability incurred by India in respect
seryed by the postman of Delhi of Officers of the —— and the Navy.
Shahdara. 2314. 730. y
Inclusion of certain —— within the Mechanisation of the —— in India-
limits of the Allahabad Cantonments. 974-75.
730-31. Mechanisation of the Indian ——.
Indians kidnapped by the people from 1768.
the tribal ——. 9310-11. Officers in the Contracts Directorate
Revenue derived from the sale produce ;:’(716 ggrelm.ses made for the s
of trees and cultivated on the P hﬂ-st oF cavat ticles for ¢h
Shahdara-Saharanpur Light Railway. u;:’? 4_;; O LB e Ore 2
S Remarks about Indian made by
ARECA-NUT(S)— Sir Philip Chetwode in a speech.
> - 5 716-18.

Qustion ges mnonor o048 Remarks about Tndian —— made by
ARECA-NUT PESTS— Sir Philip Chetwode in a speech at
See * Pest(s) . Trocadero. 248, 256-59. .

Scheme of Imperial Reorganisation of
SN British 976.77.
Ques.tlon re sMomg of decks'of merchant Sindhi soldiers in the Indian ——.
ships for mounting defensive to 247273

meet emergencies of war. 734-35.

ARMY(IES)—
Motion for adjournment re Sir Philip
Chetwode’s reflections on Indian Officers
in the India . ——. 386.
Question re—
pp t of a C ittee to i
the acceleration of the pace of In-
dianisation of the ——. 2771.
stationed on the North-West
Fontier. 1241.
Cancellation of Commissions in the
in India Reserve of Officers. 991-92.
(Cases of indiscipline amongst the Indian ‘
personnel of the ——. 533.
Changes in the —— in India as a result
of the talks hetween the Government
of India and the War Office. 539-40.
Conditions of leave for Indian Commis-
sioned Officers™in the 2763-64.
Consideration of political antecedents
for enlistment in the 2467,
Enlistment of Sindhis in the
2485-86.
Gentlemen having contracts or agencies

Soldiers in the Indian ——.
ARMY CLERK(S)—
See * Clerk(s) .
ARMY CORPS—

1008.

< (e i
ARMY DENTAL CORPS—
See “ Dental Corps .
ARMY DENTAL DEPARTMENT—
See ©* Dental Department .
ARMY HEADQUARTERS—
Question re lavatories in the —— build-
ings. 2770.
ARMY IN INDIA RESERVE OF OFFI-
CERS—

Question 7e cancellation of Commissions in
the - 991-92." =

ARMY OFFICER(S)—
Question 7e powers of command of British

and Indian 1995-96.
ARREST(S)—
Motion for adjournment re —— of a

of supplying ghee to soldiers of the =

54344, ‘

Inter-Departmental conference at Lon-

don between India and the War Office i

relating to the Tmperial reorganisation |
273.

of the British ——. !

British subject by the Dewan of Tehri
State. 297.
Question re—
—— and trial of Viren Chattopadhyaya
and other Indian residents in Russia.
1333.
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ARREST(S)—contd.
Question re—conid.

of certain Sindhis returning from
Spain at Gibralter. 1337.

—— of Indians in Moscow and Lenin-
grad. 374, 644,

—— of Mr. Eric Dutt at Valencia.
357-58.

—— of Mr. G. M. Huddar in Spain.
1333-34.

of Sindhi merchants from Spain

in Gibralter. 1087.

of the Shami Pir. 650.

Reported —— of Indians in Russia.
29-30.

ART EXHIBITION(S)—

Question re scheme for holding Industrial,
—— and Agricultural Exhibitions.
161-63.

ARTICLE(S)—

Question re—

Gordon Sinclair, writer of an Te-
garding Love Parades in the Anda-
mans. 1771.

High prices of manufactured by
the Tata Steel Company. 155-57.

Purchase of certain —— for the army.
2474-76.

ASATF ALI, MR. M.—
Criminal Law Amendment Bill—
Motions to consider and to circulate.
582, 660, 763-70.
Motion to pass.
954,
Motion for Adjournment ye—
Condition of Indians in Burma.
1637.
Demolished Shiva Temple in the Quesn’s

1627,

Garden of Delhi. 1350-51. i
Government’s Frontier Policy. 299.
Increase in the Indian Defence charges.

235-37.

Sir Philip Chetwode’s. reflections on
Indlan Officers in the Indian Army.

Motor Velurlcs Bill—
Consideration of clause 6. 1373.
Muslim Dissolution of Marriage Bill—

Motion to refer to Select Committee.

1110-15, 1967, 1978, 1977, 1980.
Question re—

Appointment of British Other Ranks as
Office Superintendents in the supply
and transport branch of Command
Headquarters. 265-66.

ASAT ALI, MR. M.—conid.
Question re—contd.

Certain information in respect of the
training of Indians in certain Military
Colleges. 262-64.

Maximum rate of pay for certain army
clerks. 264-65.

Question (Supplementary) re—

Raid on Bannu. 1328,

Remarks about Indian Army made by
Sir Philip Chetwede in a speech at
Trocadero. 257.

Resolution re—

Appointment. of an enquiry committee
for the Broadcasting Department.
308,317, 318, 330, 336-38.

Implementing the recommendation of

the Indian Sandhurst Committee.
1524,
| ASSAM—
Question re—
Coal seams in ——. 1691-92.
Coalfields of —. 1691.
Collieries in —— . 1692.

Conditions of labour in the tea gardens
in

946, 947, 952, 953, |

Lontubutlon to the flood relicf fund of

Extraction of Coal from mines in ——.

1693.
Ins ion of the collieries in——
1692-93.

Lushai Hill tribes in 2281.

Pric> and system' of extraction of coal
from mines in 1693.

Primitive tribes of 2280-81.

Refusal to grant excise duty of petrol
and kerosene oil to 2013.

Road Improvement Schemes  in
1578.

Schools in the Naga Hills District in ——
and eradication of slavery. 799-804.

ASSAM BENGAL RAILWAY—
See * Railway(s) .

ASSAM FLOOD ENQUIRY COMMITTEE—
See ** Committee(s) .

ASSAMESE—
Questlon e

in the Calcutta and Cbatta.cong
Customs services. 1757-58.

Subsidy to, and employment of, —— on
the Eastern Bengal Railway. 40-41.
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ASSAULT(S)— ATTACHED OFFICE(S)—
Question re robbery and ——on pass-| Question re—

engers in railway compartments. 370-
T

ASSEMBLY—

Question re Union Jack flovn over the
Legislative building when the
is in Session. 2368-69.

See also “ Legislative Assembly .

ASSESSMENT—

Question re—

Exemption of articles of daily use of
passengers on ships from of cus-
toms duty. 535-36. :

Income from interest on securities of
Ruling Chief and Princes exempted
from income-tax and super-tax ——.
2006-07.

ASSISTANT(S)—

Question re—

Age-limit for recruitment of —— in the
Central Secretariat., 996-97, 1239.

Duties and powers of Divisional Superin-
tendents and their on the East
Indian Railway. 1338.

Duties of the Government Epigraphist
and his 918-19.

Scales of salary for Programme —— and
Technical ——in Broadcasting Sta-
tions. 350.

ASSISTANT CONTROLLER FOR BROAD-
CASTING—

Question re appointment of an 5
21,

620-

ASSTASTANT DIRECTOR—
Question re , Nutrition Research In-
stitute, Coonoor. 460.
ASSISTANT PROFESSOR(S)—
See * Professor(s)”.
ASSISTANT STATION MASTER(S)—
See “ Station Master(s) 7.
ASSOCTATION(S)—
Question re—
Appointment of Sir Robert Bell as
Chairman of the Bombay Fire Insur-
ance . 562,
Passenger on railways. 2309-10.
Representations from the Indian Army
Service Corps Civilian —=. 105.

Appointment of clerks in the Secre-
tariat and the 548-50.

Retirement, etc., of officers in the De-
partment of Education, Health and
Lands and its 2695-96.

Stoppage of the exodus of certain —— to

Simla. 295.
ATEBRIN—
Question re duty on ——. 435-36.
AUCTION—

Question re provision of certain amenities
to lessees and —— of plotsin New Delhi.
104. &

AUDIT—

Question re— S
——of the accounts of the Indian

Institute of Science, Bangalore. 23086.
97

Functions of the of Railways. 811-
sponsibility for accounts and —— of
railways. 380,

AVIATION—
Statement(s) laid on the table #re—=Ob*
jects on which the - share of the

Petrol Tax Fund was expended during
the years 1036-37 and 1937-38. 479-
82,
AYYALUR—
Question re train disaster at
Indian Railway. 2206-97.
AYYANGAR, MR. M. ANANTHASAYA-
NAM—
Criminal Law Amendment Bill—
Motions to consider and circulate.
497, 604.
Consideration of clanses. 855.
Indian Emigration (Amendment) Bill—
Motion to pass. 2669-71.
Motor Vehicles Bill—
Motions ‘to consider and to circulate.

South

1265-79.
Consideration of—
Clause 4. 1362.
Clause 7. 1382, 1389.
Clause: 9. 1432,
Clause 11.  1433.
Clause 12. 1434.
Clause 13. 1436.
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3§

AYYANGAR, MR. M. ANANTHASAYA-
NAM-—contd.
Motor Vehicles Bill—conitd.

Consideration of—

Clause 17.  1470.

Clause 18.  1591.

Clause 20. 1594.

Clause 21. 1594, 1595, 1596.
Clause 28. 1599-1600.

Clause 35. 1602, 1603, 1604, 1605.
Clause 38. 1608, 1613.

Clause 42. 1787-89, 1793-95, 1812.
Clause 43.  1897.

Clause 89. 2439,

Clause 96. 2449, 2450, 2451.

Clause 132. 2566-67.
Clause 134. 2579-81.

Point of Order raised by Pandit K. K.
Malaviya as to whether a division
should not be reopened when the
division bell went out of order and
consequently certain members could
not participate in the voting. 2614-
15.

Question re—

Age-limit for recruitment of Assistants
in the Central Secretariat. 1239.

Assistant. Professors in the General
Chemistry Department of the Indian
Institute of Science, Bangalore.  1408-
09.

Audit of the accounts of the Indian Insti-
tute of Science, Bangalore. 2396-97.
Countries with Consuls or Trade Com-
missioners appointed by the Govern-

ment of India. 912-13.

Exhibitions of Indian industrial pro-
ducts in foreign countries. 919-20.
Extension given to the Professor of
Bio-Chemistry of the Indian Insti-
tute of Seience, Bangalore. 1141-

43.

Indian regiment consisting of Indians
belonging to different castes. 2478-
79.

Marks for »ive voce examination for the
Indian Civil Service, etc. 2022-27.
Officers in the Contracts Directorate and
purchases made for the Army. 2476-

78.

Persons interested in any concern manu-
facturing or supplying materials to
Government. 2027-28.

Political status of Coorg.

Price of pig iron. 2689.

Protection to British colonies in the
tariff schedule. 2689-90.

1238-39.

AYYANGAR, MR. M. ANANTHASAYA-

NAM—conid.
Question re—conid.
Purchase of certain articles for the army,
2474-76.
Railway accident in South India. 838-
40.

Rate war between shipping companies
carrying Haj pilgrims. 2690-91.
Report of the activities of the Depart-
ments of Master-General of Supplies
and Direciors of Contracts. 2478.
Resolutions of the Proyincial Legis-

latures about Federation. 919,
Right to nominate a panel by Govern-
ment for the appoinrment of & Regis-
trar of the Indian Institute of Science,
Bangalore. 1138-39.
Terms of the Indo-British Trade Agree-
ment offered by the United Kingdom.

2687.
Train disaster at Ayyalpur, Sonth Indian
Railway. 2296-97.

Question (Supplementary) re—

Abolition of clerical posts and ereation of
officers’ posts in the Master General
of Ordnance Branch. 998-99.

Advertisement inviting applications for
EBuropean Sub-Lieutenants in the
Executive Branch of the Royal Indian
Navy. 1237.

Appointment of Mr. John Sargent as the
Educational Commissioner with the
Government of India. 902.

Archmological Excavations to be made
by Sir Leonard Woolley. 893.

Arrangements with the Imperial Air-
ways as a part of the Empire Air Mail
Scheme. 361.

Asgistance by the Reserve Bank to
scheduled banks. 554-56.

Attending of meeting of certain political
bodies by Government servants. 274,

Barracks given to Indian apprentices in
the Mechanical Transport Depart-
ment. 1225,

Board to advise the Governor-General
with regard to the recruitment of the
higher staff to the secretariat. 983.

Bringing into force of the Insurance
Act. 1662, 1663.

Certain information in vespect of the
training of Indians in certain Military
Colleges.  263.

Closing of certain branch lines ofrailways
and contemplated tax on crude oil.
1055.
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AYYANGAR, MR. M. ANANTHASAYA-
NAM—contd.

Question (S 1 Ty

ntd.

pp y) "

Commissioned British Officers stationed
in various districts in Bengal. 712.

Complaints against Radio Service in
India. 21.

Concessions in railway fares to certain
military officers. 1757,

Contract for “export scrap ™ entered
into with a Japanese firm by the
North Western Railway. 629.

Contract of the North Western Railway
with Messrs. Wheeler and Company.
623.

Countries conducting negotiations for
trade agreement with India. 160.
Creation of provinces on linguistic

basis. 888.

Customs cordon round Pondicherry and
Karikal in South India. 986.

Dependants of staff entitled to free
passes on railways. 10-68.

Design and inspection of XB engines.

, o4,

Detention of Mr. Virender Chattopa-
dhyaya in Russia. 3859,

Disturbances among the Indian workers
in British CGuisna. 167.

Electoral Rolls for the Madras Consti-
tuencies of the Council of States.
1152.

Employment of women in the Govern-
ment of India Departments. 982.

Exchange ratio. 721.

Expenses under * Administration ” in
the Indian Institute of Science,
Bangalore. 1140.

Expulsion of Dr. M. K. Menon from the
French terrotories in India. 19.

Facilities to Indian apprentices for
practical training in factories and
workshop ete,  900.

Fall in the prices of ground- nuts

Governors in India.

Harassment to Indian passengers by the
staff of the Customs Department in

1126.

Bombay. 560-61.
High prices of articles manufactured by
the Tata Steel Company. 156.

nghor fares charged for short distances
“on the Bengal, Nagpur and Madras
and Southern Mahratta Railways.
2309.

Holding of his court by the Commissioner,
Ajmer-Merwara, at his residence.
2483, 2484,

AYYANGAR, MR. M. ANANTHASAYA-

NAM—contd.

Question (Supplementary) re—econtd.

Increased defence charges on Indian
revenues. 2456.

Indian  Trans-continental  Airways,
Limited. 614.

Latest position in Waziristan. 376.

Legislation - enforcing umform t-ax&-
tion on test: tary and i
succession, ete. 993,

Legislation for maternity benefits to
women workers. 1415.

Liability incurred hy India under the
treaty of Yemen. 631.

Marriages of con\ncts in the Andamans.
995.

Memorandum - presented to the Reserve
Bank by the South Indian Chamber
of commerce. 989.

Negotiations for a trade agresment with
the United States of America. - 374.
Negotiations for Indo-British Trade

Anrecman 150.

New proposals as announced by Mr.
Hore-Belisha in the House of Com-
mons.. 1000,

Payment of interest to the holders of

Indian rupee securities in Aden.
551-54.

Position of Indian “labour in Malaya.
895,

Powers of command of British and In-
dian army officers. 1996.

Price of pig iron. 1653.

Procecds of the sale of gold consumed
as unproductive expenditure. 2471.
Publication of a memorandum review-
ing the position of Indian overseas.

891.

Purchase of sugar by Great - Britain.
1157, 1158.

Racial discri in the Mechanical
Transport Department.  1227.

Rate of return from circulation of silver
rupee. 1759.

Recent events in Pondicherry. 1310,

Recommendations of Provincial Govern-
ments about the award of titles.
154, 155.

Recommendations of the Irvine Com-
mittee. 1141.

Recovery of losses caused to Govern-
ment by officers. 1763.

Recruitment of Veterinary Assistant
Surgeons. 542-43.
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AYYANGAR, MR. M. ANANTHASAYA-
NAM —conid.

Question (Supplementary) re—contd.

Reduction in the wages of Indian
labourer in Malaya 892.
Reduction of the burden of interest
charges on India. 2031.
Refusal of licences to
keepers in Tiji. 1130.
Remarks by Mr. M. P. Gandhiregarding
export markets for Indian piece goods

Indian shop-

and bilateral trade agreements.
1159.

Reorganisation of the Indian Research
Bureau. 907

Report abom; migration of Tndian la-

fficial Delegation on
Simla. 885.

the trade talks

in
Report on the Bihta train disaster.
€

Representation from certain Universities
urging change in the method of re-
cruitment to the Indian Civil Service.
1218.

Representation from the Lucknow Uni-
vergity 7e  Scholarship to  Indian
students from the funds of 1851 Exhi-
bition. 1644.

Representation of Indian interest on
the International Tea Committee.
1136,

Resolitions passed by Provincial Legis-
latures about the establishment of
Federation. 151, 153.

Restrictions and conditions imposed on
foreign nationals in India. 1685.
R(‘chle and expenditure under the

Telograph Department. 1062.

Riots in Burma. 386.

Robbery and assaults on passengers in
railway compartments. 371.

Rupee coins, token moneys and currency
notes in circulation in India and bul-
lion kept in reserve. 280.

Safeguarding of the right of Indians to
settle down in Southern and Northern
Rhodesia  and Nyasaland. 1665-
66.

Scales of salary for Programme Assis-
tants and Technical Assistants in
Broadeasting Stations. - 350.

Scheme for an aerial reserve force of
volunteers, 1208.

Scheme for holding Industrial, Art and
Agricultural Exhibitions. 162.

AYYANGAR, MR. M. ANANTHASA-
YANAM—concld

Question (Supplementary) re—concld.

Sefting up of a separate Governor
General’s Secretariat. 1231.

Speeding up of the Grand Trunk Ex-
press. 8.

Training of Officials to serye as Agents
in British Colonies, etc. 896.

Taking over of the administration of the

Salt  Department from the Bengal
Government. 985.

Types of engines in use on railways.
1320.

Use of Indian materials for the construc-
tion and repairs of aeroplanes in
India. 620.

Use of XB engines on the Company-
managed Railways. 1322.

Wardha Scheme of Education. 441-
42,

AYYAR, MR. N. M.—
Employment of Children Bill—

Consideration of clauses. 2807, 2_811.
AZAMGARH—
Question 7e  mail  daceity in——.
650-51.

AZHAR ALI, MR. MUHAMMAD—
Employers’ Liability Bill—
Consideration of clauses. 2819-20.
Motor Vehicles Bill—
Motions to consider and to circulate.
1021, 1033-37.
Consideration of—

Clause 35. 1605,

Clanse 38. 1615-16.
Clause 41. 1712-13.
Clause 42. 1740-42.

Clause 94. 2442,

Muslim  Dissolution of Marriage Bill—

Motion to refer to Select Committee.
1105.

Prevention of Cruelty to Animals (Amend-
ment) Bill—
Consideration of clanses.

2783-84, 2787-88.

Question re—

Communal representation in service on

2731, 2744,

State Railways. 106.
Conductor Guards on State Railways.
107

Consideration of the penalty of reduc-
tion as a fine on Railways. 1339.
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AZHAR ALI, MR. MUHAMMAD—conid.

Question re—conid.

0

AZHAR ALI, MR. MUHAMMAD—concld.
Question (Supplementary) re—contd.

Reorganisation of the Indian Research

Criterion of efficiency and i iency
applicable to teachers in the Hast
Indian Railway  Schools. 100,
1341-42.

Duties and powers of Divisional Super-
intendents and their Assistants on the
East Indian Railway. 1338.

Enquiry under certain rules on rail-
ways. 1339.

Exemption of the Shahdara-Saharanpur
Light Railway from the operation of
section 62 of the Indian Railways Act.
1072

Non-admission of certnin Non-Gazetted
Staff to the Sterling Branch of

“Provident Fund on the East Indian
Railway. 1338. !

Non-gazetted staff failing in eye-sight
test on State Railways. 1340.

Notification regarding delegation of the
powers of Railway administration to
gazetted staff. 1341.

Officiating allowance paid to non-gazet-
ted staff on the North Western Rail-
way. 1341

Pensionary benefits for mechanics "and
mistries in the Posts and Telegraphs
Department. 2560.

Petition from non-gazetted staff on
State Railways. 1340.

Revenue derived from the sale produce
of trees and cultivated area on the

Shahdara-Szharanpur  Light  Rail-|

way. 1339,277

Salary and travelling allowance of the |

Superintendent of Hducation from
Delhi, Amjer-Merwara and Central
India. 107.

Selection posts and grades in each cadre
on State Railways. 1339-40.

Van porters in the Delhi Division of the
North Western Railway. 106.

Question (Supplementary) re—

Appointment of a Royal Commission to
investigate conditionsin the British
West Indies. 1921.

Appointment of Indian agents in British
Colonies. 1662.

Position with regard to Indians in
Burma. 1941,

Prohibition on the import of certain
books into India. 536-39.

Rate War between shipping companies
carrying Haj Pilgrims.  910.

Bureau. 907.
Report of the United Provinces and
Bihar Governments' Joint  Power
ittee. 1672.
Separate third class waiting rooms for
ladies on railways. 23, 24. ¥

B

BAH—
Question re proposal to close:the Branch f
Line between Agra and 381, 827-
28. |

BAJORIA, BABU BATJNATH—

Allotment of a day for the discussion of
the reports of the Public Accounts Com-
mittee and prolongation of sessions with-
out giving sufficient notice. 2775.

Control of Coastal Traffic of India Bill—
Motion to recommit to Select Committee.

202-04..

Motion for Adjournment re mishandling of
the Shiva Temple affairs in Delhi. 2034,
2049-50. S

Motor Vehicles Bill— ‘
Motions to consider and to circulate.

962, 1043, 1046, 1181, 1189-93, 1269,
1284, 1295.
Consideration of—

2. 2627,

1616.

> 42, 1813-14.

ution of Marriage Bill—

o refer to Select Committee.

Prevention of Cruelty to Animals (Amend-
ment) Bill—
Motion to consider.  2710-12.
Consideration of clauses. 2725, 2726,
2732-33, 2735, 2736, 2742, 2747-48,
2749, 2750, 2784-85, 2789, 2796.
Motion to pass. 2803.
Question re—
Appointment cof another Indian Fiscal
Commission. 2687.
Charge for registration of abbreviated
telegraphic address. 1846.
Delayin refind of claims for overcharges
on railways. 1845-46.
Demolition of a temple of God Shiva in
Delhi. 1764.
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BAJORIA, BABU BALINATH—contd.
Question re—contd.

Distress of returned emigrants from
British Guiana. 1934-36

Loss to India due to the Sino-Japanese
War. 1862-63.

Money spent on scientific and industrial
researches. 2380-81.

Prodnctmn of Khandsari sugar.

Recruitment to Gov
2484.

Report of the United Proyinces and
Bihar Governments’ Joint Power Al-
cohol Committee. 2020-21. 5

Shiva templedigpute at Delhi.  2486-90.

Training of Indian students in Railway
Engl.ncermg 1846-48.

Training of Indians in certain Engineer-
ing subjects. 1936.

Resolution 7¢ appointment of an enquiry
committee for the Broadeasting Depart-
ment. 320, 335-36.

* BAJPALT, SIR GIRJA SHANKAR—

Ajmer-Merwara Municipalities Regulation
(Amendment) Bill—

Motion forleave tointroduce. 2563-64.

Destructive Insects and Pests (Second
Amendment) Bill—

Motion for leave to introduce.

Import of Drugs Bili—
Presentation of the report of the Select

Committee. 2317.

Indian Aireraft (Amendment) Bill—
Motion for leave to introduce. 121.
Consideration of clauses. 2822, 2823.
Motion to pass. 2824.

Indian Cotton Cess (Amendment) Bill—
Motion for leave to'introduce. 120-21.

Indian Emigration (Amendment) Bill—
Motion for leave to introduee.. 121.
Motion to consider. 2647-49, 2658, 2661,

2662-63.

Consideration of clanses. 2665, 2666.

Motion to pass. 2667, 2671-72.

Motion for Adjournment-re condition of

- Indians in Burma. 1583, 1636-40.

Motor Vehicles Bill—
Consideration of Clause 7.

13

2021.
services.

1166.

1380-82,

Sba.temen'c laid on the table re notification
prohibiting the emigraticn of unskilled
Labourers from the Madras Presidency

to Malaya. 120.
BALANCE(S)—
Question re —— belonging to Indians in
Iran. 1058.

BALANCE OF TRADE—
See “ Trade .

BALUCHISTAN—

Question re—

Abolition of Jirga System in and
the withdrawal of the Frontier Crimes
Regulations.  378.

Dissatisfaction against the increase of

school fees in . 1137-38.
BAMRAULI—
Question 7e criminal p ionin
tion with bhe———Raﬂwny collision.
106.
BAN—
Question re —— on the emigration of
Indians to Ceylon. 182-83.

BANERJEA, DR. P. N.—
Criminal Law Amendment Bill.—
Motions to consider and to circulate.

603.
Motor Vehicles Bill—
Motions to consider and to circulate.

Clansn b , 2625-26.
Clause 5. 1365.
Clause 7. 1383.

Clause 17. 1587-88.

Clause 26. 1598-99.

Clause 34. 1601.

Clause 41. 1718.

Clause 42. 1773-76, 1779-80, 1782,
1783, 1785-86, 1788, 1804, 1818,
1867, 1870, 1878, 1884, 1885, 1890~
91, 1895-96.

Clause 50. 2223.

Clause 59. 2235.

Clause 63. 2246.

Clause 64. 2252, 2414.

Clause 95. 2445.

Clanse 108, 2493-94.

Clause 109. 2502.

Clause 110. 2505, 2507.

Clanse 128,  2530.

Clause 133. 2576.

Sixth schedule. 2603.

Question re—

Coal seams in Assam. 1691-92.
Coalfields of Assam. 1691.
Collieries in Assam, 1692.

Despatchers under the Dxrecbor of Con

tracts. 2490.

Extraction of coal from mines in Assam.
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BANERJEA, DR. P. N.—contd.
Question re—contd.

Inspection of the collieries in Assam.
1692-93.

Output from the Kurharbaree and
Serampore collieries. 2294.

Price and system of extraction of coal
from mines in Assam. 1693.

Railway collieries. ‘2293-94.

Question (Supplementary) re carriage of

dogs in passenger compartments. 1837.

Resolution re financial control of military

expenditure. 2326-29.

BANGALORE—
" Question re—

Assistant Professors in the General Che-
mistry Department of the Indian
Institute of Science, 1408-09.

Audit of the accounts of the Indian
Institute of Science, - 2396-97.

Directorship of the Indian Institute of
Seience, 2371.

Expenses under “ Administration ” in
the Indian Institute of Science, ——.
1139-40.

Extension given to the Professor of Bio-
Chemistry of the Indian Institute of
Science, —=. [141.43.

Recommendations of the Irvine Com-
mittee given effect to by the Indian
‘Instibute of Science, ——. 80-82.

Right to nominate a Panel by Govern-
ment for the appointment of a Regis-
trar of the Indian Institute of Science-

= - 1138-39,
BANK(S)—
Question re—

Assistance by the Reserve Bank to

scheduled ——,  554.56,

Tailure of —— 900.01, 1011, 2722,
Failure of Calicu

Iy b —. 1489.90.
Position of the Reserve Vis-0-v13
the scheduled <o 121213,
BANK FATLURE—
Question 7e recent —— in South India.
738-39, 740-43.
BANKING LAW—
Question 7¢ enactment of — 729-30.
BANNU—
Question re—
Raid on ——. 1326.28. !
Raids on and other British Indian |
territories. 1074-76.

BANNU—conid.
Question re—conid.

Working hours of clerks employed under
the Garrison Engineer,

65.
BANNU CITY—
Question re declaration of —— out of
bounds for troops. 1234-35.
BAR(S)—
Question re fair selling price of and
galvanised corrugated iron sheets. 157.
BARAKAKHANA—
Question re—
Fencing of the —— Loop Line between

Goma and Sone East bank. 2294.
Grievances of gangmen working on the
railway between —— and Gomo.
2553.
BARAULI—
Question 7¢ opening of a post office at vil-
lage in Muttra district. 822-23.
BAREILLY JUNCTION—
Question re construction of a shed on the
inland platform of 1863-64.

| BARRACK(S)—

Question re given to Indian appren-
tices in the Mechanical Transport Depart-
ment. 1224-26.

BARTLEY, MR. J.—

Motor Vehicles Bill—
Consideration of—

Clause 40.  1706-07.
Clange 42, 1810-11.
Oath of Office. 1, 1541.
BAY OF BENGAL—
Question 7e fishing by Japanese trawlers
in the . 2382,
BAZAR AREA—
Question re—

Non-inclusion of certain areas in the ——
of the Lahore cantonment. 544.
Non-inclusion of Tripolia Ward in the
of the Agra Cantonment. 1998.
Sale of ice in the of the Lahore

Cantonment. 890-91.
BAZAR COMMITTEE(S)—
Question re—

in Cantonments. 1998.

FEmoluments of Bxecutive Officers, elec-
tions of Vice-Presidents and —— in
Cantonments. 732-33.
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BAZAR COMMITTEE(S)—contd.
Question re—contd.
Functions of the . 1235-36.
Non-delegation of powers to the —— of
the Lahore Cantonment. 726-27.
BEAWAR—

Question re election of a non-official Chair-
man to the —— Municipal Committee.
2694-95.

BEGGAR(S)—
Question re —— etc., on railway plat-
forms. 96-98.
BEGGAR NUISANCE—
Question e —— cn railways. 791-93. ‘
BELL, SIR ROBERT—

Question re appointment of —— as Chair-
man of the Bombay Iire Insurance
Association. 562.

BENARES—
Question re—
Abolition of the system of window- |

delivery in ——. 1568-69. |
Tmprovement Advisory Committee at|
Hardwa up of a similar |

Committeo at — 1546.
BENARES CANTONMENT—

Question re enguiry offices at and
other stations on the Hast Indian Rail-
way. 1084-85.

BENGAL—

Motion for Adjournment re breaches on
the Hast Indian Railway lines in the

|

distriet of Murshidabad in —. 745-
46.

Question re—
Acquisition of certain villages in the

Tripura District of
purpose. 547-48.
Commissioned British Officers station-

ed in various districts in 711-
12,
Freight rates on coal and coke between
and Bombay. 31.
BENGAL AND NORTH WESTERN
RAILWAY—
See “ Railway(s) .
BENGAL NAGPUR RAILWAY—
See ¢ Railway(s) .

for a military

BENGAL DELTA—

Question re investigation into the condi-
tions of the for facilitating steam-
ship navigation. 805.

BENGAL GOVERNMENT—

Question re taking over of the administra-

tion of the Salt Department from the
984-85, 1766-67.

BENGALI—
Question 7e qualification and salaries of
the Professors of —— and English in
the Delhi University. 104.
BENGALI(S)—
Question re non-selection of a —— for a

superior appointment in the Central

Excise and Salt Department. 1765-66,
1767.
BERAR—

Question re cotton carried by road from
the Central Provinces and to Bom-
bay. 825-26.

BEZWADA—

Question re—

Lack of arrangement for water supply
at Railway - Station. 1858-

Provision of drinking water in summer

at Railway  Station. 1566-
67.
BHAVNAGAR—
Question re earthquake shocks in ——
State. 1660-61.

BHUTTO, MR. NABI BAKSH ILLAHI
BAKSH—
Motor Vehicles Bill—
Motions to consider and to circulate.
1012-14.
Consideration of—
Clause 41. 1715,
Clause 42. 1884, 1885.
Question re—
Agreement between the Central Goy-
ernment and the Sind (overnment

about Sukkur barrage. 1231-
33. 3
Capital at charge on the Larkana-Jacob-
abad Light Railway. 1838-39.
Certain Railway Lines in Sind. 1837-
38. =

Construction of a broad gauge line
between Larkana and Jacobabad.
1317-18.
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BHUTTO, MR. NABI BAKSH ILLAHI
BAKSH—conid.

Question re—contd.

Continuation of the railway line from
Dodapur to Jacobabad. 1319.

Disregard of the requirements of Sind
by the Railway Board. 1839.

Tnadequate arrangement for supplying
water to Muslims on the North Wes-
tern Railway. 1330-31.

Proposal to dismantle the Larkana-
Jacobabad — Light ~ Railway Line.
1839.

Provision of fans in Third and Interme-

diate Class compartments on State
Railways. 1330.
BIANA—

Question re rest to Station Masters on the
Agra— Section of the Bombay,
Baroda and Central India Railway.
829.

BIHAR—

Question re—

Areas of military grounds in——.

2019.
Communal discrimination in Income-
tax Department in —— 2481-
82.

Examination held for recruitment of

postal clerks in and Orissa.
1562-63.

Muslim Income-tax Officers in —— .
2480-81.

Non-appointment of Biharis as Divi-

sional Accountants in ——. 1490,
2562.
Postal facilities in certain districts of

——. 2206.
BIHAR AND ORISSA—
Question re communal
certain staff in the
1580-81.
BIHAR GOVERNMENT—
Question re report of the United Pro-

composition of
Postal Circle.

vinces Government and ——’s Joint
Power Alcohol Committee. 1672-73,
2020-21.
BIHARI(S)—
Question re—

Non-appointment of as Divisional
Accountants in Bihar. 1490, 2562.
Non-grant of vending contracts on the
East Indian = Railway to —— .

1086-87. -

BIHTA—

Motion re Report by the Honourable Sir
John Thom on the cause of the railway
accident near 389-427.

Motion to reduce Demand for Supple-
mentary Grant in rvespect of ** Miscel-
laneous Expenditure ” re Report on
the  railway  accident ab
428-34.

Question re—

Cost of the enquiry into the railway
accident at 295.
Report on the train  disaster.
11, 37.
BILATERAL TRADE AGREEMENT(S)—

Question 7e remarks by Mr. M. P. Gandhi
regarding export markets for Indian
piece goods and 1158-59.

BILL(S)—
Ajmer-Merwara Municipalities Regula-
tion (Amendment)—
Introduced. 2563-64.
BUDDHA GAYA TEMPLE—
Question re action on the 247,

Child Marriage Restraint (Amendment)—
Asgent: of Governor General. 114.

Child Marriage Restraint (Second Amend-
ment)—

Assent of Governor General. 114.

Code of Criminal Procedure (Amendment)
Bill (Amendment of section 167)—
Motion to refer to Select Committee.

207-24.
Referred to Select Committee. 224.

Commereial Documents Evidence —
Appointment of certain members to the

Select Committee. 482,

Appointment of Mr. ¥. N. Sukthankar
to the Select Committee. 11686.
Control of Coastal Traffic of India—

Motion to recommit to  Select Com-
mittee. 198-207.
Recommitted to Select  Committee.
207,
Question 7¢ Government’s policy on the
control of 2676-71.

Criminal Law Amendment—
Introduced. 120.
Motions to consider and to circulate.

483-528, 567-611, 652-98, 746-89,
841-57.

Motions to ecirculate negatived. 853-
55.

Motion to consider adopted. 856-
57.

Consideration of clauses. 857-66.
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BILL (S)—contd.
Criminanal Law Amendment—contd

Motion to pass. 866-78, 924-55.
Passed as amended,  955.
Pagsed by the Council of State.
Cutchi Memons—
Assent of Governor Gencral. 114.
Dangerous Drugs (Amendment)—
Asgent of Governor General. 114.
Delhi Joint Water Board (Amendment)—
Assent of Governor General. . 114.
Destructive  Insccts and Pests (Amend-
ment)—

Assent of Governor General. 114.
Destructive Insects and Pests (Second
Amendment) Bill—
Introduced. 1166.
Dur; Sahe

1951.

) (Amendment)—

A \ir-nvml. 114.
Bill—
2814-21
Employment of Children—
Inuuduu d 483.
Considered and passed. 2804-14.
Governor  General's  assent to

114.

Hindu Women’s  Right to Divorce—
Introduced. 2830-31.

Hindu Women’s Rights to Property
(Amendment)—

Assent of Governor General. 114,
tmport of Drugs—
Presentation of the ré port of the Select
Committee. 2317.

Indian Aircraft (Amendment)—
Introduced. 121.

Considered and passed. 2822-24,

Indian Coffee Cess (Amendment)—
Assent of Governor General.114.

Indian Companies (Amendment)—
Assent of Governor General. 114.

Indian Cotton Cess (Amendment)—
Introduced.  120-21.

Indian Emigration (Amendment)—
Introduced. 121.
Motion to consider.
Consideration of clauses.
Motion to pass. 2667-72.
Passed as amended.  2672.

Passed by the Council of State.
2843.

Indian Income-tax (Amendmcnb)——

Re-appointment and appot of
certain members to the Select Com-
mittee. 2620,

2647-63.
2663-67.

BILL{S)—contd.

Indian Oaths (Amendment)—
Appointment of Mr. N. A. Faruqui to
the Select Committee. 121.
Indian Patents and Designs (Amend-
ment)—
Motion to refer to Select Committee,
postponed. 2830.
Indian Tarif (Amendment)—
Assent of Governor General. 114.
Indian Tea Cess (Amendment)—
Introduced. 483.
Considered and passed. 2824-30.
Indian Tea Control—
Assent of Governor General.
Insurance—
Assent of Governor General. 114,
\me uy: Field TFiring and Artillery

114,

ornor General.  114.
\Iomr Vehicles—
Pregentation of the Report of the Select
Committee. 120,
Motions to consider and to clrculate
956-69, 1012-51, 1166-1205, 1251-
96, 1352-50.

Motion to consider adopted. 1359.

Motion to circulaté withdrawn.  1359.
Consideration of—

Clause’l. 2615-16.

Clause 2. 2616-18, 2621-28.

Clause 3. - 1359-61.

Clause 4. - 1361-63.

Clanse 5. 1383-68.

Clause 6. 1368-76.

Clause 7. 1376-92, 1417-; 29

Clanse'8. 1429-32.

Clause 9: 1432.

Clause 10. 1433,

Clause 11.  1433-34.

Clause 12. 1434.35.

Clause 13, 1435-39.

Clause 15. 1439-55.

Clause 16. 1463.

Clause 17.  1463-70, 1586-91.

Clause 18. 1591-93.

Clause 20.  1593-94.

Clause 21. 1594-96.

Clause 22. 1597. -

Clause 23.  1597-98.

Clause 25, 1598.

Clause 26. 1598-99.

Clause 28. 1599-1600.

‘Clanse 33. 1600-01.

Clause 34.  1601-02.

Clause 35. 1602-05.

Clause 37. 1606-07.
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BILL (8)—conid. BILL (S)—concld.
Motor Vehicles—contd. Motor Vehicles—concld.
Corideration of— Consideration of—
Clause 8. 1607-18, 1698-99. Clause 133. 2570-77.
Clause 39. . 1700. Clause 134. 2577-85.
New clause 39A.  1700-01. Clause 135. 2585-89.
Clause 40.  1702-07. Clause 136. 2589-90, 2628-29.
Clause 41.  1707-21. Firgt Schedule. 2590-97.
Clause 42.  1721-43, 1772-1819, 1867- Second Schedule. 2597-98.
97. Sixth Schedule. 2600-04.
Olanse 43.  1897-1902. Seventh Schedule. 2605.
Clause 46.  1902-07. Eighth Schedule. 2606-11.
Clause 47. 1909-10, 2218-21. Tenth Schedule. 2611-12.
Clause 50. 2 5 Eleventh Schedule. 2612-13.
Clause 51. 4, Motion to pass. 2629-46.
Clause 52. 2224-29. Passed as amended. 2646.
Clause 56. 2229-30. Point of order raised by the Honourable
Clause 57. 2230-35. Mr. A. G. Clow as to whether an
Clause 59. 2235-36. amendment regulating wages and
Clause 60. 2236-37. other conditions of motor drivers was
Clause 62. 2236-43. within the scope of the Bill and in
Clause 63. 2243-47. order. 2425,
Clause 64. 2247-49, 2250-63, 2411-| Muslim Dissolution of Marriage—

99, Motion to refer to Select Commitee.
Clause 66. 2423-31. 1090-1124, 1951-88, 2831-43.
Clause 67. 2431-34. Referred to Select Committee. 2843.
Clause 68. 2434. Prevention of Cruelty to Animals (Amend-
Clause 71.  2434-35. ment)—

Clause 81. 2437. Referred to Select Committee. 122.

Clause 87. 2438, Presentation of the Report of the Select

Clause 89. 2439. Committee. 2263.

Clause 94. 2439-43. Motion to consider. 2702-14.

Clause 95. 2443-49. Consideration of clauses. 2714+50, 2778-

Clause 96. 2449-53, 2490. 5

Clause 104. 2490-91. Motion to pass. 2798-2804.

Clause 106. 2492-93. Passed as amended. 2804.

Clause 108. 2493-2502. Question 7e allotment of more non-official

Clause 109. 2502-04. days for - in' the Legislative As-

Clause 110. 2505-07. sembly. 463-55.

Clause 111.  2507-17. Railway (Local Authorities Taxation)—

Clause 112.  2517-19. Introduced. 2563.

Clause 113.  2519-20. Repealing—

Clause 114, 2520-22, Assent of Governor General. 114.

Clause 115. 2523-24. Repealing and Amending—

Clause 120. 2524-28. Introduced. 1586.

Clause 122, 2529. Sind Salt Law Amendment—

Clause 123.  2529-31. Asgent of Governor General. 114.

Clause 124.  2531. Statement re Preparation of Summaries

Clause 125. 2531. of Opinions on: .1865-65.

Clause 126. 2531-32. Sugar Industry Protection (Temporary

Clause 128. 2532-34. Extenstion)—

Clause 129. 2534-35. Assent of Governor General. 114.

Clause 131.  2535. Trade Disputes (Amendment)—

Clause 132.  2535-36, 2564-68. Assent of Governor General. 114.

New clause before clause 133. 2569-| Workmen’s Compensation (Amendment)—
70. Assent of Governor General. 114.
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BIOCHEMISTRY—

Question re—

Applications invited for the post of Pro-
fessor of and Nutrition at the
All-India Institute of Hygiene and
Public Health, Calcutta. 461-62.

Extension given to the Professor of

of the Indian Imstitute of
Science, Bangalore. 1141-43.
BIRTH DATE(S)—
Question re alteration in the —— of

employees on the North Western Rail-
way. 817-18, 1304-06.

BOARD(S)—
Question re—

——to advise the Governor General
with regard to the recruitment of the
higher staff to the Secretariat. 982-
84.

to advise the Governor General
with regard to the recruitment of the
higher staff to the Secretariat. 1011.

——to carry out the recommendations
of the Wheeler and Maxwell Com-
mittees. 1216.

BOGIE CARRIAGE(S)—
See « Carriage(s) .
BOMBAY—
Question re—
Cotton carried by road from the Central

Provinces and Berar to 825-
26.

Freight rates on coal and coke between
Bengal and >

Harassment to Indian passengers by
the staff of the Customs Depart-
ment in 560-61.

Indians in the Telephone Company of
——and Karachi. 1297-99.

Making the proceedings of the meetings
of the Port Trust open to public
inspection. 794, 2545.

BOMBAY, BARODA AND CENTRAL
INDIA RATLWAY—
See * Railway(s) .

BOMBAY FIRE INSURANCE ASSOCIA-
TIO.

See “* Association(s) .

BOMBING—

Question re— s
Abandonment of air——on the
Frontier. 292-93.

BOMBING—contd.

Question—re—conid.

Withholding from publication in India

of the results of on the Frontier.
283.
BOOK(S)—

Question re—

Prohibition on the import of certain
into India. 536-39.
Proscription of ——. 2761-62.
Rates for—— charged by  Messrs.
Wheeler and Company at railway
bookstalls. 624-25.
BOOKING—

Question re through with Shillong
out-agency of the Assam Bengal Rail-
way. 1055-56.

BOOKING CLERK—

See * Clerk(s) 7.

BOOKSTALL(S)—
Question re—
Contract for the running of —on
State Railways. 826-27.

Rates for books charged by Messrs.
Wheeler and Company at railway
624-25.
BOUNTY(TES)— :
Question re industries receiving sub-
sidies or from the Central Govern-
ment. 465-66.
BOYLE, MR. J. D.—
Motor Vehicles Bill—
Consideration of—

Clause 7. 1377.
Clause 38. 1608.
Clause 46. 1905.

Clause 94. 2443. =
First  Schedule. 2591, 92.
Question re—

Persons in the TLoco. and the Traffic
Departments on State - Railways
degraded to lower grades and non-
grant of grade increase to certain
drivers and guards. T743.

- Upper subordinates promoted to lower

gazetted service on  railways. 99.
Rasolition re fmplEmenting the
dation of the Indian Sandhurst Com-
mittee. 1525.




28

INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

BRANCH LINE(S)—
Question re—

with two classes on the East
Indian Railway. 1546-47.

Closing of certain —— of railways and
contemplated tax on crude oil.  1053-
b5.

Proposal to close  the
Agra and Bah. 381,

BREACH(ES)—

Motion for Adjournment re on the
Fast Indian Railway lines in the dis-
trict of Murshidabad in Bengal. 745-
46.

Question re—

between Parsarma and Supaul on
the Bengal and North Western Rail-
way. §35, 2316-17.

of the labour regulation of the

hetween
827-28.

BRITISH GOVERNMENT—contd.
Question re—conid.

Statement of Mr. Gandhi re  Unwritten
compact  between the and the
Congress.  907-09, 1165-66.

BRITISH GUTANA—

Question r7e—

Appointment of Indian agents in Fiji,

and Trinidad. 475.
Demand of Indians in 2365-67.
Distress “of returned emigrants -from
1934-36.
Disturhances among the Indian workers

in— 167-68.
Non-representation of Indians on the

Labour Disputes Commission.
1921-22.
Repatriation of Indians from ——.
2691-93.

Indian Railways Acl: 1918-19.
BREAKS OF SERVICE—
* See * Service(s) .
BRIDGE(S)—
Question of the Aie

w_on the Hastern Bengal Railway.

T
BRITISH ARMY—

A

See “ Army Officer(s) .

BRITISH-BURMA TRADE  AGREE-
MENT

See “* Trade Agreement .
BRITISH CAVALRY UNIT(S)—
See © Cavalry unit(s) **.
BRITISH COLONY(IES)—
Question re—
Concession in customs tariffs: to —— .
2406.
Position of domiciled Tndians in——.
74-79.
See also * Colony(ies) **
BRITISH EMPIRE—
Question re report on State Aid to Indus-
tries in the 896-98.
BRITISH GOVERNMENT—
Question 76—
Purchase of wheat and sugar by ——
from India. 450-51.

BRITISH INDIA—
Question re—
Custors collection in the French ports

adjoining 702-04.

Income-tax relief to “certain ‘companies
in and the United Kingdom.
2004-06.

Negotiasions for removal of import
duty by Indian States —on goods:
manufactured in——.. 1163.

‘. Proposal to connett—— with  the
Mysore State by railway. 1076.

Raids on Bannu and other terri-
tories. 1074.76.

Validity of licences and registration of
motor  vehicles in and ~ Indian
States. 14-15.

BRITISH OFFICER(S)—
See * Officer(s) .
BRITISH OTHER RANKS—
Question re appointment of as office

Superintendents  in the supply and
transport: branch of Command Head-
quarters. 265-66.

BRITISH SHIPPING—
Question re securing of preference for

British shipping in  Indo-Japanese
trade. 1925-26.
BRITISH SOLDIER(S)—

See ““ Soldier(s) .
BRITISH SUBJECT(S)—

Motion for adjournment re arrest of a
—— by the Dewan of Tehri State. 972.




INDEX TO LEGISLATIVE ASSEMBLY DEBATES. 29

BRITISH TROOP(S)—
Question re—

Cost of maintenance of ——in India.
288.
Services of the requisitioned - by

Provincial Goyernments to deal with
communal riots. 543,
See also ¢ Troop(s) .
BRITISH UNIT(S)—
Questxtm re Indian oonumsswned officers
serving witl 2773.
BRITISH WEST-INDIES—

Question re appointment of a Royal Com-
mission to investigate conditions in the
1919-21.

BROAD GAUGE LINE—

Question re construction of a between
Larkana and Jacobabad. 1317-18.
BROADCASTING—
Question re appointment of an Assistant
Controller for . 621,

BROADCASTING DEPARTMENT—

Resolution re appointment of an enquiry
committee for the 300-42.
BROADCASTING STATION(S)—
Question re—
Advisory Committees of
facture of cheap radio sets.
Appointment of Directors of Pro-
grammes for the new 351-52.
——set up by the Hyderabad and
Mysore States. 1578.
Discriminatory treatment in broad-
casting news from the Delhi
1570.
Establishment of a-——in Andhra.
831.
Inclusion of Sindhi Music in the pro-
gramme of certain——. 21-22.
Mess established at the Delhi——.
2290-91.

Muslim and non-Muslim staff in——.
2289-90.

Scales of salary for Programme Assis-
tants and Technical Assistants in

and manu-
1311-14.

350,
Use of Sanskrit words by the Delhi — .
2289.
BUDDHA GAYA TEMPLE—

Question 7e memorial from the Buddhists
of Ceylon about the control of —.
247,

BUDDHA GAYA TEMPLE BILL—
See “ Bill(s)
BUDDHIST(S)—

Question re memorial from the —— of
Ceylon about the control of Buddha
daya Temple. 247.

BUDGET ESTIMATE(S)—

Question re discussion of ——in Canton-
ment Boards. 712-13.
BUILDING(S)—

Question re—

in Calcutta vacated by the Govern-
ment of India on transfer to Delhi.
1492. 1695.

Earthquake shocks and ——in Quetta.
3 4.,

Lavatories in the Army Headquarters

2770.

Preparation of plans and estimates by
contractors of in Quetta. 286-
87.

BULLION—

Question re rupee coins, token moneys
and currency notes in circulation in
India and kept in reserve. 279-
80.

BUNGALOW(S)—
Question re
84.

resumed in cantonments.

BUREAU OF PUBLIC INFORMATION—
See ““ Public Information Burean
| BURMA—
Question re—
New tariff policy of 2682-83.
Position with regard to Indians in — .
1940-42.
Price of Petrol.  2385-86.

Reduction in the salaries of the Execu-
tive Councillors, etc., on the separa-
tion of from India. 279.
Riots in 382-86, 2673-75.
BURMA  OIL COMPANY—
Question re— 2
Income-tax ete., paid by the——
and fixation of maximum price for
petrol  462-65.
Freight charged by railways for the
Pertrol. 1558,
Reports on the financial working of the
1154-55.

MILAD



30 INDEX TO LSGISLATIVE ASSEMBLY DEBATES.

BURMA PETROL— £
Question re loss of revenue due to exemp-
tion of from import duty. 2467-
68.
BURMA TRADE AGREEMENT—
See * Trade Agreement .
BUS(ES)—
Question re loss to railways due to competi-
tion with 352-53.
BUS SERVICE—
Question 7e on the Kekri-Nasirabad
Road- in Ajmer-Merwara. 1009, 1337-
38.
BUSINESS—
See * Statement of Business .

c

CALCUTTA—
‘Question re— :
Application invited for the post of Pro-

fessor of Biochemistry and Nutrition
-at the All-India Institute of Hygiene
and Public’ Health, 461-62.

_ Assamese in the ——and Chittagong
Customs Services. 1757-58.

CANTONMENT(S)—
Question re—

Agricultural area in the Saugor ——
1004-05. A

Bazar Committees in 1998.

Bungallows resumed in 84.

Circular regarding mortgages wihout
possession in 1767-68.

Delay in holding electionsin the Ambala
— and setting up of
Boards. 992.

Disposal of plots to Europeans in the
Ahmedabad 1208-09.

Division of Peshawar into wards.
714.

Elections and provision of gertain
amenities in 1235.

Blections  in under the
(Amendment) Act of 1936. 731.

Emoluments of Executive Officers, elec-
tions of Vice-Presidents and Bazar
Committees in 732-33.

Holding of electionsin certain . 978-
79.
House scavenging service in of the

Punjab and the North-West Frontier
Province. 1209.
Tmporting of clerks from other by
the Executive Officer of the Lahore
Cantonment. 544-45. oS
o

Riiidingain ted by the G
ment of India on transfer of Capital

 to Delhi. 1492, 1695.

Central Stationery Office at ——.  2398-

Grievances of the workers of the —
Mint. 2404, 2759.

Tabour contract of the —— Port Trust.
1076-81, 1081-82, 1844-45, 2268-69,
2298-99, 2540-42, 2562.

e Ov;rgrowSMg in the local suburban
ains to on the Bengal N
Railway. 1566, o

Pay of accountants in the Government

;i g.;dja Presses, ——and New Delhi.

CALICUT— |
Question re failure of the——Bank.1489-90.
CANADA—

Question re refusal of a passport to ——
to Master Kabul Singh. 296.

CANDIDATE(S)—
Question re selection Boards for selecti

I of “certain area8 within the
limits of the Allahabad ——. 730-
315

TInclusion of certain village lands within
the Lahore limits and rejection
of certain plans for the construction
of houses. 550, 2561.

Tnclusion of certain villages in the Fateh-

garh 1472,
Increase in the house tax in the Amrit-
sar 981.

Increase in the house tax in the Kohat
12

Tncreasein the house tax in the Multan
484

 Tnorease in the house tax in the Rawal-

pindi ——. 979-80.
Non-delagation of powers to the Bazar
Committee of the Lahore ——. 726-

217.
Non-inclusion of certain areas in the
Bazar area of the Lahore . b4d.
Non-inclusion of Tripolia. Ward in the
bazar area of the Agra 1993.
Non-maint ce of a Hindu cremation

= for Railway appointments. 2305-

ground for Saddar Bazar, TLahore 5
1003-04.
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CANTONMENT(S)—contd. CANTONMENT BOARD(S)—contd.
Question re—contd. Question re—conid.
Pay and allowances of executive officers Expenses incurred on litigation by the
of 1996-97. Lahore . 126.

Professional tax imposed on the inhabi-
tants of the Dalhousie 1228,
1473.

Provision of medical and educational
facilities in the Muthra ——. 1474-
75.

Rates of electricity charged in the Lahore

726

Refusal to allow a lawyer dressed in
dhoti and Furta to enter the Paladium
Cinema in the Meerut: 201-92.

Sale of ice in the bazar areas of the
Lahore . 890-91.

Stoppage of licences of certain shop-

keepers in Lansdowne 2007-
08.

Water-tax charged in the Jutogh and
Dagshai . 978.

CANTONMENT ACT(S)—
See  Act(s)”.

CANTONMENT AUTHORITY(TES)—
Question re—

Harassment of railway passengers by
Terminal Tax officials of the .y
Ambala. 292.

Removal of a vegetable and fruit shop
by the at Ranikhet. 290-91.

CANTONMENT BAZAR—

Question re placing of an Indian-owned
testaurant in Ranikhet —— out of
bounds for Indians. 291.

CANTONMENT BOARD(S)—

Question re—

Affairs of  the Nasirabad —. 1200-
10.

Alleg.ed corruption among the
servants. 713-14.

Attending of meetings of the——by
Military Officers in uniforms. 731-
32.

Certain resolutions ruled out of order by
the President of the Lahore —.
725.

Delay in holding elections in the
Ambala, Cantonment and setting of
— 992,

Desirability of having elected —.
1236. =

timates in —.

D of budget
712-13.

TFailure of the Executive Officer of the
Lahore to comply with a requi-
sition for a special meeting of the ——.
b545.

Land income of 1997-98.
Nepotism in the Agra —. 90-91, 550.
Non-placing of applications of  poor
persons for exemptions from property
taxes before the Lahore —. 725-
26.
Regulations governing the conduct of the
ore —— meetings. 1768,
Resignation of certain members from the
membership of the Lansdowne 5
562-63.
Resignation of elected members of the
Nasirabad 105.
CANTONMENT DEPARTMENT(S)
Question re Legal adyisers engaged by
the Lands and ——in the Hastern,
Western and Southern Commands. © 551.
CANTONMENT GENERAL HOSPITAL—
See *“ Hospital .
CANTONMENT LANDS—
See ““ Land(s)”.
CANTONMENTS (AMENDMENT) ACT—
See *“ Act(s)™.
CAPITAL(S)—
Question re— 3
Buildings in Calcutta vacated by the
Government of India on transfer of
— to Delhi. 1492.

Tnitial expenditure on new -——at—
Delhi. 280-81.
CAPITAL AT CHARGE—
Question re on the

abad Light Railway.

Larkana-Jacob-
1838-39.

CAPITAL OUTLAY—

Question re and maintenance costs of
first  class  carriages on Railways.
1322-24.

CAR(S)—

Question re—

Refreshment —— on  State Railways.
T44.

Refusal of permission to the Kalka-
Simla Hills Motor Union to ply their
——in Delhi.  1346.
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CARRIAGE(S)—
Question re—
Agreement with the Imperial Airways
for the —— of Air Mails. 1087-88.
Air-conditioned —— on Ruxlwa.ys 98,
631-33, 1557-58.
Bogie —— on railways. 91-93.
Capital outlay and maintenance costs of
first  class ——on  Railways, 1322
24,
——of different classes on railways.
1329-30.
Placing of mail vans and female

in
the centrs of a train. 636-37.
CART ROAD—
Question re pathway leading to the —— on
the eastern side of Kenedy House
in Simla. 1151.
CASE(S)—
Question re defaleation and cheating ——

against Mr. Powell, the Tea Cess Head
Officer at Dacca. 1681-82.

CASTE(S)—

Question re Indian regiment consisting of
Indians = belonging  to different
2478-79.

CATERING LICENSE(ES)—

See *“ Licensee(s) 7,

CATTLE—

Question e persons and — — run over by
the Assam Bengal Railway trains in the
Surma Valley. 1056-58.

CAVALRY UNIT(S)—

Question re persons to be discharged as a
result of mechanisation of certain British

. 723,

CAWNPORE—

Question re veduction in railway freight

on cotton from  the Punjab to
=——71823.25.
CENSORSHIP—

Question re—

Shahjanand = Saraswami, President
of the All-India Kisan Sabha. 2485.

of the post of individuals in the Pro.
vinces. 1234.

CENTRAL ADVISORY BOARD OF EDU-
CATION—
Election of Members to the 840.

Motion re eletionof two Members to the
——in India. 482.

CENTRAL DAIRY INSTITUTE—
See ** Dairy Institute .

CENTRAL DAIRY RESEARCH INSTI-
TUTE—
Question re—
Appointment of a Director for the pro-
posed 81.
Enlargement of the Tmperial Dairy Insti-
tute and establishment of a——,
181.

CENTRAL EXCISE AND SALT DEPART-

INT—

See ** Excise and Salt Department

CENTRAL GOVERNMENT—
Question re—
Agreement, between the and the
Sind Government abput Sukkur bar-

rage. 1231-33.
Economies in the existing expenditure of
the 721-22.

Industries receiving subsidies or boun-
ties from the 465-66.

Rules for the grant of leave to Goyern-
ors of Provinces and Executive

Councillors of the —. 259-60.
CENTRAL GOVERNMENT—
See also under *“ Government of India .
CENTRAL HEAD(S)—

Question re revenue and expenditure under
—— in certain districts and Taluks.
1248-49.

CENTRAL INDIA—

Question re—

Duties and functions of the Superin-
tendent of Education, De]hl, Ajmer-
Merwara and 921

Salary and tmvellmg allowance of the
Superintendent of Education from
Delhi, Ajmer-Merwara and —.
107.

CENTRAL LEGISLATIVE ASSEMBLY—

‘See * Legislative Assembly .

CENTRAL LEGISLATURE—

See * Legislature .

CENTRAL PROVINCES—

Qaestion re—

Cotton carried by road from the
and Berar to Bombay. 825-26.

Working in the manganese mines in the
——-and in the Khewra mines. 180.
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CENTRAL PUBLIC WORKS DEPART
MENT—
See “ Public Works Departmen® ™.
CENTRAL REVENUES, ACCOUNTANT
GENERAL OF—
Question 7e inadequate staff in the Officc
of the — 2562.
CENTRAL SECRETARIAT—
See *“ Secretariat ™.
CENTRAL STATIONERY OFFICE—
Question 7e at Caleuttt. 2398-2400.
CENTRALIZATION—
Question re —— of the administration of
the Salt Department. 2458-59.

CENTRALLY ADMINISTERED
AREA(S)—

Question re—

Polit prisoners in the ——. 89,

2457-58.
Relc ase of political prisoners in the

CESS(EB)—
Question 7e-—— levied on soft coke.
1650-51.

CEYLON—
Question re—

Ban . on the emigration of Indians to
—r=...182-83.

Memorial from the Budhists of ——
——about the control of Buddha
Gaya Temple. 247,

Negotiations for a trade agreement
between India and 1914-15.

Position of the recruitment of Indian
labour for planmtmn and other work

in ——.
Report about: xmgnmon of Indian labour
into —=. 1645-46."

Securing of maximum patronage from

for Indian Rice. 445.

Trade between and India from
Point Calamere.  1488-89.

Remarks by Mr. President on the point
of order as to whether an Honourable
Member, who is on the Panel of Chair-
men, can take the while the Deputy

President is in the House. 1583-86.
CHATRMAN(MEN)—
Nominations to the Panel of —. 652.
Question re—

Appointment of an Indian as —— of the
Karachi Port Trust. 2272.

‘HATRMAN(MEN)—conid.

Question re—contd.

Election' of a non-official —— to the
Beawar Muncipal Committee. 2694-95.
Notification depriving the Ajmer Muni-
cipal Committee from electing a non-
official
JHAIRMAN, PANEL OF—

Remarks by Mr. President on the point of
order as to whether an Honourable
Member, who is on the ——, can take
the Chair while the Deputy President
is in the House. 1583-86.

CHALIHA, MR. KULADHAR—

Indian Tea Cess (Amendment) Bill—
Motion to consider. 2826-27.
Consideration of clauses. 2828,

Question re—

Aceident between Langchaliet and Laila-
lung on the Assam Bengal Railway.

102.
Accident from a shunting engine at
Amlaputti on. the Dibru Sadiya

Railway. 102,

Accidents on the Dibru Sadiya Railway
and absence of fencing, 100,

Carriage of motor cars, accessories and
motor spirit by railways. 2557.

Chemical Adviser for the Ghazipur and
Neewinch Opinm  Factories, 1492.

India’s delegate to the second world
conference on Solicosis. 1695.

Permission to third and intermediate
class passengers to break journey on
the Assam Bengal Railway. 1581-82.

Prohibition of Indian lascars from
serving during ~winter months in
certain Northern latitude. 1690-91.

Reconstruction of the Aie Bridge on the
Eastern Bengal Railway. 1582,

Refusal to grant excise duty of petrol
and kerosene oil to Assam. 2013.

Road Improvement Schemes in Assam.
1578.

Vacancy in the Oplum Board of the
League of Nations. 1694.

Question (Supplementary) re—

Defalcation and cheating case against
Mr. Powell, the Tea Cess head officer
at: Dacca. 1682.

Indian Medical Service Officer holding
perma.nent. commlssnon. 2693.

R the recom-
mendntmn of ‘the Indian Sandhurst

Committee. 1509-12.
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| CHATTOPADHYAYA, MR. AMARENDRA
NATH—contd.

Question re—contd.

CHAMBER OF COMMERCE— |
Question r¢ memorandum presented to the |

Reserve Bank by the South Indian
987-89.

CHAMBERS, MR. S. P.—
" Oath of Office. 2619.

CHAMPARAN—

Question re status of a branch post office
and classification of the post offices at
Hunterganj and Champaran in Hazari-
bagh District. 2295-96.

CHARGE(S)—
Question re—
for registration of abbreviated
telegraphic address. 1846.
Expenditure ‘on political —— outside
India. 2303-04.
CHARTERED ACCOUNTANT(S)—
Question ¢ —— in India. 883.
CHATTERJEE, MR. R. M.—

Motor Vehicles Bill— -

Motions to consider and to circulate.
1025-28.

Consideration of

Clause 96. 2450, 2451, 2452.

Clause 108. 2493, 2404,

Oaty of Office. 2. e

CHATTOPADHYAYA, MR. AMARENDRA

NA .

i

Criminal Law Amendment Bill—
Motions to consider and to circulate.
760-63.
Motor Vehicles Bill—
Consideration of—
Clause 4. 1361.
Clause 2. 2616.
Clause 15. 1441.
Clause 33.  1600-01.
Clanse 71.  2434-35.
Clause 111.  2516-17.
Clause 112. 2517,
Clause 123. 2530.

Clause 3. 2729.
Clause 7. - 2735.
Question re—

Allowances given to certain persons in
the Geological Survey of India.
911-12.

Allowances to officers of the Geological
Survey of India. 1679.

Amalgamation of certain grades of elerks
on the North Western ~Railway.
1336-37.

Arrangements for the defence of India.
2462-65.

Cess levied on soft coke. 1650-51.

Classification. of  certain subordinate
supervisory staff as mechanically
trained hands on the East Indian
Railway. 827,

Compensation paid by the East Indian
Railway to the Howrah Sheakhala
Light Railway. 1571.

Derailment of the Punjab Mail hetween
Muthorropur and Shankarpur on the
East Indian Railway. 8-9.

Fixation of wages for labour on a uniform
scale. 442-43.

Inadequate staff in the Office of the
Accountant General, Central Revenues.
1765, 2562.

Indian and United Kingdom shipping
Companies engaged in the - Indian
Coastal Trade. 1343.

Indian school of mines. 1405-06.

Loss of lives in railway accidents and
compensation paid to the families of
victims. 9-11.

Meeting of the Mining and Geological
Institute held at Jamshedpur attend-
ed by the Staff of the Geological
Survey of India. 1137.

Percentage of coastal shipping secured
by Indian companies. 1343.

Plates containing figures of fossils ap-
pearing in Palaeontologia Indica and
the Tndian coal industry. 1679-81.

Qualifications and salarvies of the Pro-
fessors of Bengali and English in the
Delhi University. 104.

Rate war between shipping companies
carrying Haj pilgrims. 1686-87.

Report of the Tariff Board on the sugar
industry. 2382.

Represenfation from the Premier of
Madras regarding lowering of exchange
ratio. 1996.

Riots in Burma. 2673-75.

Scheme for holding Industrial, Art and
Agricultural - Exhibitions. 161-63.
Scrutiny of the work of the Mines De-

partment. 2363-65.

Seniority list for promotion of staff in
the Mechanical ~Department of the
East Indian Railway. 1335-36.

Wardha Scheme of Education. 441-42.

Working of coal mines. 2363.
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CHATTOPADHYAYA, MR. VIRENDRA—

Question 7e arrest and trial of- and othe™
Indian residents in Russia. 359, 1333

CHAUDHURY, MR. BROJENDRA NARA-
YA

Tndian Tea Cess (Amendment) Bill—
Motion to consider. 2824-26.

Motion for Adjournment re failure of the
Government of India to arrange elections
for elected seats on the Indian Tea Li-
censing Committee. 297, 298.

Motor Vehicles Bill—

Motions to consider and to circulate
1181-88, 1201. =
Consideration of—
Clause 6. 1370, 1376.
Clause 7. 1421.
Clause 15. 1439, 1440, 1444,

Clause 41. 1710, 1717.

Clause 42. 1789-92, 1795.

Clause 64. 2421-22.

Clause 71. 2434.

Clause 81. 2437.
Question re—

Acquisition of certain villages in the
Tripura District of Bengal for amili-
tary purpose. 547-48.

Adoption of certain precautions by
Railways against Cholera prevailling

at Puri. 18.

Affairs of the Assam Bengal Railway.
2554-55.

Air-conditioned carriages on Railways
631-33.

Alleged misbehaviour of British soldiers
at the Jubbulpore Railway station.
545-46.

Applications invited for the post of
Professor of Biochemistry and Nut-
rition at the All-India Institute of
Hygiene and Public Health, Calcutta.
461-62.

Archaological excavations to be made by
Sir Leonard Woolley. 164-66.

Assist: d to crops

to p
by floods. 457-58.
Assistant Director, Nutrition Research
Institute, Coonoor. 460.
Attempts to derail - trains. 372-73.
Breakdown of the engine on the
Sheikkhupura-Nankana Sahib Branch
of the North Western Railway.
1835-36.
Buildings in Caleutta vacated by the
Government of India on transfer to
Delhi. 1492-1695.

CHAUDHURY, MR. BROJENDRA NA-
RAYAN—contd.

Question re—conld.
Carriage of dogs in passenger compart-

ments.. 1836-37.
Carriage of motor spirits by railways
2551,

Cholera at. Hardwar during Kumbha
Mela and railway concessions. 16-18.

Closing of certain branch lines of Rail-
ways and contemplated tax on crude
oil. 1053-55.

Commissioned British Officers stationed
in various districts in Bengal.  711-12.

Concessions to Government Servants on
railways. 2547-49.

Criminal proceedings against Private
Woods of Leicestershire Regiment
stationed at Jubbulpore. 281-82.

Cutting down of expenditure in Govern-
ment of India Departments. 282.

Dacca centre of the Indian Tea
Marketing Board. 2397.

Defalcation and cheating case against
Mr. Powell, the Tea Cess head officer

at Dacca. 1681-82.
Derailment of the 5 Up Punjab Mail.
371-72.

Earning and contracts, ete., of the Assam
Bengal Railway. 1301-02.

Earthquake shocks in Bhavnagar State.
1660-61.

Elections under the Indian Tea Control
Act, 1938. 177-78. £

Establishment of a Post Office at
Ambari Bazar. 1303-04.

Exonerating the Postal Department
from compensation for loss of insured
covers containing halves of

notes. 1053. :

Expenditure incurred by Railways and
Posts and Telegraphs, ete., in connec-
tion with the Congress Session at
Haripura, . 651-52.

Flood level gauges put up on the Kul-
aura-Sylhet branch of the Assam
Bengal Railway. 1949.

Freight charged by railways for the
Burma Oil Company’s petrol.  1558.

Freight on luggage and fare from Kalka
to Simla. 1837.

Gordon Sinclair, writer of an article
regarding Love Parades in the Anda-
mans. 1771,

Hardships to passengers to and from
Hardwar during the Kumbha Mela.
15-16. pot
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CHAUDHURY, MR BROJENDRA NARA- 1 C

YANA—conind.
Question re—conld.

Income and expenditure by providing
facilities for pilorims at Hardwar
during the Kumbha Mela. 635-36.

Income-tax, ete., paid by the Burma Oil
Company and fixation of maximum
price for petrol. 462-65.

Income-fax paid by tea companies.
546-47.  1090.

Initial expenditure on New Capital at
Delhi. 280-81.

Investigation into the condition of the
Bengal Delta for facilitating steam-
ship navigation. 805.

Judging of the work of the Travelling
Ticket Examiners on the Assam
Bengal Railway. 1800-01.

Legislative Assembly Electoral Rules.
179-80.

Liquidation of sterling debt of railways.
2471-72.

Loss to railways:due to competition with
buses. 352-53.

Lushai Hill tribes in Assam. 2281.

Mail robbery near Shetabganj railway
station. 634-35.

Marriages of conviets in the Andamans
994-95.

M

to check tampering with rail-

way permanent way. 806-07.

Metalled roads in India and rail-road
competition. 798-99.

Note regarding Kansona Healing Tank
issued by the Publicity Officer, Bengal
Nagpur Railway. 1303, .

Overcrowding in the local suburban
trains to Calcutta on the Bengal
Nagpur Railway. 1566.

Personnel of the Indian Navy and re-
cruitment of sailors from Fast Bengal
and Surma Valley. 723-24,

Persons and cattle run over by the Assam
Bengal Railway trains in the Surma
Valley. 1056-58.

Persons killed and injured in
accidents. 2550-51.

Persons to be discharged as a result of
mechanisation  of certain  British
Cavalry Units. - 723.

Petitions regarding the erection of fences

on the Dibru-Sadiya Railway. 2551-

Tailway

Placing of mail vans and female carriages
in the centre of a train. 636-37.

'HAUDHURY, MR. BROJENDRA NARA-

YANA—contd.
Question re—contd.

Price of the publication on the results of
the activities of the Archaological
Survey. 1924-25.

Primitive tribes of Assam. 2280-81.

Proceeds of the sale of gold consumed as
unproductive expenditure. 2470-71.

Prohibition of Indian lascars from serving
during winter months in certain north.
ern latitudes. 1944,

Proposal to increase the speed of trains.
1836.

Protection of purchasers  from being
misguided by fictitious trade marks,
163-64.

Provision of fans in  third  class
compartments on Railways. 1544-45.

Railway accident at Hardwar, 2273.77.

Railway accidents, 11-14.

Railway concessions  to Government
servants. 724,

Recommendations of the Assam T lood
Enquiry Committee regarding railway
embankments.  1948-49,

Recruitment to the Indian Army.
2154-55.

Reduction of the prices of foodstuffs,
ete., on State Railways. 1541.43.
Registration of foreign subsidiary com

panies in India. 2472,

Remarks about Indian Army made by
Sir Philip Chetwode in a speech at
Trocadero. 256-59.

Reports on the financial working of the
Burma 0il Company.  1154.55,
Resignations, ete., of Officers of the

Imperial Services. 2768.

Revision of the 50-mile road map of
India. 459-60.

Robbery and assaults on
railway  compartments. 370-71.

Salary of railway clerks at Chittagong
and scanty accommodation in quar-
ters. 1299-1300.

Schools in the Naga Hills District in
Assam ‘and - eradication of slavery.
799-804.

Sncl)u%gling of unlicensed tea from India.
2677,

passengers in

Tea gardens granted export quotas and
the Tea Control Board, 293-94.

Through booking with Shillong
agency of the Assam
1055-56.

out-

Bengal Railway.
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CHAUDHURY, MR. BROJENDRA NARA- CHETTIAR, MR, T. S. AVINASHILIN-

YANA—concid,
Question re—coneld.
Utilisation of unoccupied  hours' of
official days of the Legislative Assemb-
Iy for non-official business. 178-79.
Validity of licences and registration of
motor vehciles in British India and
Indian States. 14-15.
Question (Supplementary) re—
Derailment of the Punjab Mail engine
near Madhupur. 3.
Policy of the All-India Radio towards

language question. 1574-75.
CHEATING— : :
Question re defalcation and — against
Mr. Powell, the Tea Cess head officer at
Dacca. 1681-82.
CHEMICAL ADVISER—
Question re ' —— for the (thazipore and

Neemuch Opium Factories. 1492

CHEMISTRY DEPARTMENT—-
Question re assistant Professors in the

General of the Indian Institute
of Science, Bangalore. 1408.09,

CHETTIAR, MR. T. 8. AVINASHILIN-
GAM—
Criminal Law Amendment Bill-—
Motions to consider and to ciroulate,
636, 689. :
Motion for Adjournment re—
Appointment of a non-Indian as Super-
intendent of Tnsurance, 110, 111,
123-25, 129.
Congjt-ion for Indian labour in Malaya.
193. e

Government of India’s refusal to amend
certain _pension rules. 745.
Motor Vehicles Bill—
~ Consideration of—

Clause 5. 1363-64.

Clause 6.  1370-71.

Clause 7. 1378-79, 1388-89.
Clause 12. 1435.

Clause 15. 1440, 1453,
Clause 16. 1463.

Clause 21. 1595,

Clause 37. 1606,

Clause 38. 1612.

Clause 39.  1700.

Clause 40. 1702, S
Clause 41. 1709, 1716, 1717.
Clause 42.  1795-96.

Clause 42.  1895.

GAM—contd.

Motor Vehicles Bill —conid.
Consideration of-—

Clause 43.  1899.
Clause 46.  19086.
Clause 47.
Clanse 47.
Clause 52,

Question re—

Abglition of first class compartments on
railways.  343-45. -
Action to fmprove India’s balance of

foreign trade. 1768-69.
Air-condition carriages on  Railways.
1557-58. ;
Amalgamation, liquidation and regis-
tration of insurance companies. 1673.

d of the Goyernment of India,

161.

ntment- of ‘an Additional Secre-
tary for the Defence Department.
1486-87,

Appointment of Indian agents in British
Colonies.  1661-62. '

Attaching of refreshment cars to rail-
way trains. '1555-57.

Attempts to circumyent any. of the rro-
visions of the new Insirance Act, 443,

Balances belonging to Indians in Ivan.
1058.

Board to advise the Governor Gen:ral
with regard to the recruitment, of the
higher staff of the Secretariat, 1011,

Bringing into force of the Insurance Act.
1662-63 -

erent classes on railways.

Clases of indiseipline amongst the Indian
personnel of the Army, 533.

Charging of rents from European and
Indian Refreshment Rooms on. rail-
ways.  2546. e

Chartered Accountants in India. 883.

Colonisation of Kenya by the Jews.—
1413-14. - o3

Companies supplying petrol.” 881.

: Resi 5

Consideration of the Resoluti
sulting the Legislative Assen
Trade Agresments. 882-83.

. Constitution and powers of the new

Standing Financo Commi 530.
Constitution of a T ard on textile

industry. 2088-80. :
Contract of the North Western Railway

with Messrs, ‘Vhi?elé erxd,’ Company.

1335.
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CHETTIAR, MR,
GAM-—contd.

Quostion re—contd,

Jountries conducting negotiations for
trade agreement with Indin. 159-61.

Customs colleotion in the French Ports
adjoining British India. 702-04.

Iaffect of the enhanced excise duty on the
sugar industry. 700-02.

Eiffect of the Sino-Japanese War on the
foreign trade of India. 879-80.

Emigration of Indian lahourers. 1393-94.

Employment of women in the Govern-
ment of India Departments. 981-82.

Establishment of Advisory Boards in
Waterways and Coastal Traffic. 1073-
74,

T, 8. AVINASHILIN-

Exoise duty on matches. 2009-10,
xtra-depart i

CHETTIAR, MR. T. S. AVINASHILIN-

GAM-—contd.
Question re—contd.

Manufacture of telephone apparatuses in
India. 2549-50.

Mechanisation of the Indian Army.
1768.

Military lands. 531-33.

Military operations in
1099-2000.

Negotiations for a Trade Agreement
with Afghanistan. 441.
Negotiations for a Trade Agreement
with the United States of America.
373-374.

Negotiations for Indo-British
Agreement. 439-41.

N

Waziristan.

Trade

i 1 officers apr
by the Postal Department. 615 17.
Facilities for training of Indian appren-
tices in foreign firms. 1942-43.
Fair wages clauses introduced in Rail-
way contracts. 1561-62.
Fall in the customs revenue. 971-72.
Fall in the price of ground-nuts. 1125-
26.

Fall in the prices of cotton. 436-439.

Fishing by Japanese trawlers in the
Bay of Bengal. 2382,

Fitting up of speedometers in engines.
347-49.

Help to the handloom industry. 881-82.

Incidence of Persian Gulf expenditure.
2233-34.

Increase in the pay and allowances of
British soldiers and officers. 530-31.

India’s balance of trade and exchange
ratio. 972-74.

Indianisation of the staff of the Imperial
Bank of India.  269-70.

Indians kidnapped by the people from
the tribal arca. 2310-11.

Introduction of Federation. 161.

Labour conditions in Malaya. 1145-48.

Labour contract of the Caloutta Port
Trust, * 3546-47.

Leases of lands held by Indians in Fiji.
141218,

Loss of revenue due to exemption of
Burma  Petrol from import duty.
2467-68. <

Making the proceedings of the meetings
of tho Bombay Part Trust open to
publio inspection. 2545.

Manufacture of aeroplanes in India.
1828-30.

gotiations for removal of import duty
by Indian States on goods manufac-

tured in British India. 1163.
Nepal Post Office.  103.
Nepotism in the Agra Cantonment
Board. 90-91.

Non-Indian companies established in
India to take advantage of tariff
walls. 2685-86.

Persons arrested in and externed from
Delhi for political reasons. 2008-
09.

Persons imported from foreign countries
for service on the railways. 1851-
52.

Placing before the Legislative Assembly
certain Demands for Grants. 529-30.

Population of migrated Indians. 1394-
95.

Position with regard to Indians in
Burma. 1940-42,

Price of Burma Petrol. 2385-86.

Proposal to connect British India-with
the Mysore State by railway. 1076.

Proposal to make Tuticorin a sea port.
1072-73.

-Provision of fans in third class compart-
ments on railways. 345-46,

Publication of the proceedings of the
Legislative Assembly in the Informa-
tion Series. 1770-71.

Purchase of aeroplanes for His Excellen-
oy the Viceroy. 2010-11.

Purchase of stores by the Company-
managed Railways. 2282-83.

Raids on Bannu and other British Indian
territories.- 1074-76.

Railway income and exp
pura Congress.  6-7.

re on Hari-
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CHETTTAR, MR. T. S. AVINASHILIN-
GAM—contd.
Question re—concld.

Raw products necessary for the manu-
facture of motor cars. 2383-85.

Refreshment cars on State Railways.
5-6, 1329.

Refusal of licences to Indian shop-
keepers in Fiji. 1129-30.

Refusal to renew the leases of lands
acquired by Indians in Fiji. 889.
Relegation of a part of the Criminal In-
vestigation Department work to the

Provinces. 1228-30.

Reorganisation of the Public Informa-
tion Bureau. 254-56.

Report of Sir James Pitkeathly on the
amalgamation of the London and In-
dian Stores Department. 163.

Report of the enquiry into the accident
in the Trichinopoly Shencottar Rail-
way line, 2545,

Report of the United Provinces and
Bihar Governments’ Joint  Power
Alcohol Committee.  1672-73.

Report on the Bihta train disaster. 11.

Reported arrest of Indians in Russia.
29-30.

Revised pension rules for inferior ser-
vants in the Posts and Telegraphs
Department. -~ 699-700.

Revision of the Free Pass Rules on
railways. 1831-35, 2548.

Running of. refreshment rooms and
restaurant cars by railways. 295.
Servers in railway refreshment rooms in

South India. 1328-29.

Shares of His Majesty’s Government in
Petrol companies. 2386.

Situation in the Waziristan Frontier.
252-54.

Speeding up of the Grand Trunk Ex-
press.  7-8.

Talks going on between the War Office
and the Government of India. 250-52.

Trade between Ceylon and India from
Point Calamere. 1488-89.

Uneconomic working of railway lines.
1852-54.

Withdrawal of Presidency towns Com-
pensatory allowances from civil ser-
vants. 249-50.

Work done by the Madras-Bezwada
Railway, Mail Service Section. 617.
Working hours of staff in the Postal

Department. 2281-82. °

CHETTIAR MR. T. S. AVINASHILIN-
GAM-—contd.

Question (Supplementary) re—

Action taken on the recommendations
of the Wedgwood Committee. 1827.
Advertisement inviting applications for
Buropean Sub-Lieutenants in the
Executive Branch of the Royal In-

dian Navy. 1237, 1238.

Advisory Committees of Broadcasting
Stations and manufacture of cheap
radio sets. 1314.

Alleged misbeheviour of British Soldiers
at the Jubbulpore Railway Station
546.

Amalgamation of Ajmer-Merwara with
the United Provinces.  1990.

Applications invited for the post of
Professor of Biochemistry and Nut-
rition at the All-India Institute of
Hygiene and Public Health, Calcutta.
461-62. -

Appointment of an Indian to the Rail-
way Board. 1553.

Arrangements with the Imperial Air-
ways as a part of the Empire Air Mail
Scheme. 361.

Board to advise the Governor General
with regard to the recruitment of the
higher staff to the Secretariat. 984.

Certain information in respect of the
training of Indians in certain Military
Colleges. 264.

Certain suggestions made by Mr. M. P.

Gandhi in the Indian Cotton Textile
Industry Annual. 1929.

Charge for registration of abbreyiated
telegraphic address. 1846.

Coming into force of the new Insurance
Act. 1409, 1410.

Composition and activities of the Indus-
trial Research Bureau. 905.

Concessions announced by Mr. Hore-
Belisha. 1993.

Concessions in railway fares to certain

military officers. 1756.

Conditions of Indian labourers in Ja-
maica. 1150.

Construction of a broad gauge line be-
tween Larkana and Jacobabad. 1318.

Contribution by the United Kingdom to
certain political ~expenses. 1852.

Countries with consuls or Trade Com-
missioners appointed by the Govern-
ment of India. 913.




e e AR \ MBI DRBALES:

LR !’("\f W e

; o,
\\ | \\\5_\\“ "‘\\‘\,,‘\“‘.,‘.\L § Uieihdy
i) U\\l\ \\*\\ ;A\(\\ \\{ \\ll\\\\\l b
\\n ‘\ (! l\\u\u X
Wi hu n R \\m\;i Mg \\l\\’u\ ik
¥ g m Wl
W*‘ ‘\\\1(\«\‘ alablihmng W tadi

NS )\‘u\\‘\x ARG, RGO G

AINREAE TGN i AR, 00

h\g‘u\ b Agroamnt wieh tha Trana
¥

QIR AW Lo, |
WL
u\‘\\.k\\a\ fdian \mL\uu 10 Domminions
And Onlomin, :
R m ANk, tromn
N Gakaing off itk |

&0,
vy wﬁm@wmmuw

b‘hw o' spoecometons in cortain traing |
Mh\x Bast  Indian  Raibway, |

Covernment's polioy in ¢ of passs
PO, 12N e
in velation to India. |

R

“Tmportation of non-Indian aupu\'m 3
: bm\t\l

&RNW

e ““ ‘hmnh‘m onndmsm

ENARIAN | CHEISRAR, MR
¥ k QAN ool

Quvation (Supplomentary) re—cantd.

s e

S¢ AVINASHILIN-

Logbdation. caforeing uniform
\:u QmQaununu\(v and intestate succes-
Ko, ot i
Logilation to ;wouw @ inf
Inchian Shipping in the Coastal Traffic
of India, 886
Magcingoi of conviets in. the Andamans.
RSN

Measupes to provent the closing down of
Indian. match factovies. 1655. 5
Mechanisation, of the Army in India.

828,

Mgeoting of the non-official advisers re-
wx:l)g»g the ludo-British trade nego-
tations.  1939-48.

Money spent on exhibitions of Indian
pzod\(ets abroad. 1854,

New  proj &s announced by Mr.
Hore. in the House of Com-
mons.  1002-03,

Qpening of new post offices in rural areas
1840,

Parki.

in South Africa. 1401 e =

¥ and leave of the Extra-Departmen

P\w Service men. 821.

Persons and cattle run over by the Assam
ngal Railway trains in the Surma

Valley. 1051,
Persons interested in ANy coneern manu-
facturing or supplying materials to

Tods

to

!nca&mw of Persian Guif expendi
1060,

Inclusion of ecertain villages in (hel
Fatehgarh Cantonment. 1472

Income-tax, ofe., paid by the Burma Oxl‘
Dunpuu- and fixation of muumumI
price for petrol. - 462.65.

Tnoome-tax rolief to certain compan

m’aﬁm Indhmd the Unmd hmg-

Jmmmhmhxm&eh\nlpmdx
Indian ulenh.-st the Indian -~ Army

-continental - Airwa:
Limited. 614, 613 3
Indians - in

in the Tolephone Compony |

of &mh@ and Kavachi. 1398
!nuvdummm of fair wages clausein con:
tra eulmd nto Railways, 688

Judge& thefederal Court.
Labour mmm of tho (\\lenth Port

Gov 2028,

Persons killed and additional expenditure
inourred in the Waziristan operations.
729,

Political status of Coorg. 1239.

Powers of command of British and
Indian army  officers. 1995.96.

Problem of the Defence of Cochin.
990.

Prohibition of assisted emigration of
Indian labour to Malaya and repat—
riation of certain labourers.

Prohibition on the import crf eertam
books into India. 536-39.

Proposal to close the branch line be-
tween Agra and Bah. 898,

P:oposa.l to lower the age-limit for re-
m-sl;x]tment to Government service.

1

Proposals to raise the price of Indian
cotton, 447.48,
Pr;:;tioﬁm to Tndian industries. 1915,
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Question (Supplementary) rr—omit,

Provision of esel dinking water 3%
2Z7%.

il Cpueation (Supplementary re—mmild,

*‘va‘mﬁ for an aerial seaseas foros of
1298,

fsion of drinfting wader i - o7 Gt
m Paa’lwzy Station. 1567,
Provision of fans fn thivd dass corapars-
ments on Railways. 134445,

Provizion of medicaland sducat onal fasi-
hties in the Mutirz
147475,

Publication of 2 memorandam rwmng
the pesition of Indians overseas.

Cantomment. |

ent in \olxth India.

Rates for passengers and goods trans-
po t on the South Indian Railway l
1564.

Recovery of losses cansed to Govern-
ment by officers. 1762.

Recruitment of Veterinary
Surgeons. 542-43.

Reduction in the wages of Indian labour-
ersin Malaya. 891.

Regulaiions applicable to trade unicns.

Asgistant

Re-lmpothn of import duty on foreign
wheat. 452.

Rents charged from catering licenses on
railways. 815.

Report of the Tariff Board on the Sugar
Indusiry. 887.

Reprcsentatxon from certain Umversltxes
urging change in the method of rec-
ruitment to the Indian Civil Service.
1218.

Restrictions and conditions imposed on
foreign nationals in India. 1685.

Restrictions on the commercial activities
of Indian merchants in Chinese Tur-
kistan. 4.

Scheme of | Wml rasrgaviantion of the
Eritish Aeviy. 976,

Seonving of trade for Tndian dhipying
1912,

Serviees of the Britiah troops tequin
tioned by Provindisl Covertitnents to
deal with comtannal viots, 543,

Stegs to acquatat the culiivators with
the result of agricaltaval resvasches,
1683,

Snﬁenmq of de'ks of merchard shipe for

down of the names and add-

resses of pasiengers coming wup to
Simla at Tara Devi. 1084,

Taking over of the administration of the
Salt Department from the -Bengal
Government. 985,

Transfer of Coorg to the Mysore State.
1990.

Unemployment conyention passed at the

Washington  International  Labour
Conference in 1919, 171. :

Wardha Scheme of Education.441-42.

Working of telephones in India.
1550. 55
Resolution re—

1497-1500,1508.

CHETTY, MR. SAMI VENCATACHE-
LAM—
Motor Vehicles Bill—

Consideration of Clause 38. 1607.

Question (Supplementary) re des:gn and

inspection of XB  engines.

Request by Japan for credit facilities on | CHETWODE, SIR PHILIP—

cotton purchases from India. 1913.
Resolutions passed by Provincial Legis-
latures about the establishment of
Federation. 151, 152.
Robbery and assaults on passengers in
railway compartments. 371.

Question re remarl

Motion for adjournment re reflections

on Indian Oﬂicets m the Indian Army.
386. G

made by ——in_ a.As

dero, 248, 256-59, 716-18.
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CHIEF COMMISSIONER—
Question re grant of Provincial Autonomy

to —— Provinces. 1990.

CHIEF CONTROLLER OF STORES—
Question re extension given to the — .
190.
CHIEF JUSTICE(S)—
. Question re Indian —— of High Courts.
CHILD(REN)—
Question re—

Conventions of the International Labour
Organisation concerning the minimum
age of admission of to employ-
ment at Sea. 192.

Kidnapping of

CHILD MARRIAGE
(AMENDMENT) BILL—
See * Bill(s) .

MARRIAGE RESTRAINT

(SECOND AMENDMENT) BILL—

See “ Bill(s) .

CHINESE TURKISTAN—

Question re restrictions on the commercial
activities of Indian merchants in ——
4-5.

CHITTAGONG—

Question re— -
Assamese in the Calcutta and —— Cus-

on railways. 26.

RESTRAINT

toms Services. 1757-58.

Salary of railway clerks at —— and
scanty accommodation in quarters.
1299-1300.

CHOLERA—

" Question re—
Adoption of certain precautions by Rail-
ways against —— prevailing at Puri.
18.
—— at Hardwar during Kumbha Mela
and railway concessions. 16-18.

CHUNDER, MR. N. C.—

Criminal Law Amendment Bill—

Motion to pass. 950.
Motor Vehmles Blll——-

and to circul

1273, 1288
Consideration of—
Clause 13. 1437,
Clause 18. 1592.
Clause 42. 1810, 1811-12.
Clause 62. 2241.
Motion to pass. 2638-39.

CINCHONA—
Question re—
Cultivation and production of — in
the Andamans. 444,

Money being spent on malarial pro-
blems and free distribution of quinine
and —. 436
CINEMA—
Question re—

Exhibition of Indian —— films, 2367-
68.
Refusal to allow a lawyer dressed in

Dhoti  and Kurta to enter the Pala-
dium —— in the Meerut canton-
ment. 291-92.

CIRCULAR(S)—

Question re regarding mortgages
without possession in Cantonments.
1767-68.

CIRCULATION—

Question re rate of return from —— of

silver rupee. 1758-59,
CITIZEN(S)—

Question re facilities for military training

of — . 1214-15. *

CIVIL AERODROME—
See ** Aerodrome(s)

CIVIL ENGINEERING DEPARTMENT—
Question re filling up of appointments in

the higher ranks of the —— of the
Karachi Port Trust. 2284-87.
CIVIL SERVANT(S)—
Question re  withdrawal of Presidency
towns compensatory allowances from
249-50.
CIVIL SUIT(S)—
Question re position in regard to Indians
in Aden in respect of —— . 563-
64.
CIVILIAN ASSOCIATION—
See ** Association(s) ”.
CLAIM(S)—
Question re delay in refund of —— for
overcharges on railways. 1845-46.
CLASS(ES)—
Question re—
Branch lines with two —— on the East
Indian Railway. 1546-47.
Teachers getting allowances for evening

in the Government Commercial
Institute, Delhi. 108.

Lt
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CLASSIFICATION—
Question re—

of employees performing clerical
work as menial gervants on State
Railways. 90.
of journeymen on the East Indian
Railway in the seniority list. 101.
CLEANER(S)—
Question re—
Distinction between literate and illite-

Tate and firemen on the North
Western Railway. 91.

Promotions of ——, firemen and shun-
ters on the North Western Railway.
368-70.

OLERK(S)—

Question re—
Amalgamation of certain grades of

on the North Western Railway.
1336-37.

Appointment of in the Secretariat
and the Attached Offices. 548-
50,

and and Labour Inspectors under

the Supervisor of Railway Labour.

2403.

in the Telegraph Divisional Office.
Rawalpindi. 2559.

Communal composition of in cer-
tain Departments of the East Indian
Railway. 1573-74.

Examination held for recruitment of

postal in Bihar and Orissa.
1562-63.

Fixation of scales of pay of postal ——
1850

Grievances of the booking —— at Kalka.
1072.

Importing of from other canton-
ments by the Executive Officer of the
Lahore cantonment. 544-45.

Indian of the Indian Army Corps
of Clerk. 2013-18.

Maximum rate of pay for certain Army

264-65.

Orders re non-retention of income-tax

and inspectors in their home dis-
tricts. 565, 1698.

. Promotion of third division in the
Government of India Secretariat.
2468-69.

Recruitment and transfer of Muslim
in the Howrah Diyision of the East
Indian Railway. 1849.

CLERK(S)—contd.
Question re—contd.

Recruitment  of in routine and
typists grades in the Government of
India Offices. 2316.

Salary of railway —— at Chittagong and
scanty accommodation in quarters.
1299-1300.

Scales of pay and grades of —— of the
Royal Indian Army Service Corps.

109.
Station of the North Western
Railway. 1070-71.

Working hours of —— employed under
the Garrison Engineer, Bannu.
564-65.

Working hours of the booking
Kalka. 1071-72,

CLERICAL POST(S)—
Question re abolition of and creation
of officer’s posts in the Master General

of Ordnance Branch. 998-99.

CLERICAL WORK—
Question re classification of employees
performing as menial servants on
State Railwa 90.

CLOVE AGREEMENT—

Question re functioning of the New —
in Zanzibar. 2408-09.

CLOW, THE HONOURABLE MR. A. G.—

Motion for Adjournment re recommenda-
tions of the Wedgwood Committee.
195, 196. :

Motion re report by the Honourable Sir
John  Thom on the cause of the
railway accident near Bihta. 389-94,
402, 403, 406, 422-27.

Motion to reduce Demand for Supplemen-
tary Grant in respect of ¢ Miscella-
neous Expenditure > re Report on tne
railway accident at Bihta. 428, 432.

Motor Vehicles Bill-—

Presentation of the Report of the Se-
lect Cornmittee. 120.

Motions to consider and to circulate
956-57, 958-60, 1029, 1031, 1040, 1041,
1175, 1181, 1354-58.

Consideration of—

at

V8.

Clause 1. 2615.

Clause 2. 2616, 2622, 2626.
Clause 4. 1361, 1362.
Clause 5. 1366.

Clause 6. 1376.
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Clause 8, 1090,
Clawso 28, W00,
Clawso &4, 160,
Clanan 48, 100208, 1604, 1605
Clansa 87, 1600, %
Clanso 38, 1607, 1611, 1618, 1699,
Clawge 89, 1700,
Now alanse 30A, 1701,
Clausa 40, 1702, 1706,
&mﬂ. 1718, 1717, 1718, 1719,
use 42, 1770.77, 178081, 17861

87, 1702, 1706, 1708, 1806, 1810,

1811, 1812, 1810, 1867, 1876, 1885,

1888, 1880, 1801.92, 1883, 15805.
Clause 43. 1808, 1000, 1902,

Clanse 6, 1003, 1905, 1906, 1907,
1908,
Clauso 47.
Clause 50.

- Clause 52,
© Clause 56,
Clause 57.
Clause 59.

Clause 60.

Clanse 62. 5 2

Clause 63, 2244, 2245, 2246, 2247,

Clause 64.. 2251, . .2252, 925455,
2256, 2257, 2250-60, 2411, 2413,
2416-17, 2419, 2420, 2421,

Clause 66. 2424, , 2429,

Clause €7. 2481, 2438.

Clause 71. 2434,

Clause 81.  2437.

Clause 89. 2439,

Clause 94. 2440.

2221,
2923,

A Vi SRS SO DRSNS

i R RONOURABEE MR A G—

h
Motus ¥ oliolog- Btk conads
Uinidoration of-

Clanse 980 24 24470
Qlanso, W6, -
Clansg, 106
Clause 108
Clagse 108
Clauso 1o,
Chanse L1
Claso: bk
Clanso Mk
Clanse 18
Clango. 190
Clanse 23
Clanso 136,
Clanse 138, -3
Clause 139, 2034,

Tuseriion of a new clause before clause
133

. 2514, 3515, 2517.

Consideration of —
Clawse 138, 2375, 2577,
Clanse 134, 2381,
The First Schedule;
The Fifth Schedule.
The Sixth Schedule.
The Seventh Schedule 2605.
The Tenth Schedule. 2612.
The Eloventh Schedule. = 2612, 2613.

Motion to pass. 2629, 2645-45.

Point of order raised by —— as to whe-
ther an amendment regulating wages
and other conditions of motor drivers
was within the scope of the Bill and in
order,  2425-26.

Oath of Office. 1, 2619.

Railway - (Local - Authorities’ - Taxation)
Bill— 1
Motion for leave to introduce. = 2563.

Resolution re appointment, of an enquiry
committee for the Broadcasting < De-

‘partment. 305, 315, 324-31, 332, 334,

337, 339, 341.

Statement laid on the table re net earnings
of certain newly  constructed railway
lines,  114-19.

COACHING—
See  under * Inspoctor(s) of —— and
Goods ™',
COAL—
Question re—

Extraction of —— from mines in Assam.
1693.

Freight rates on —— and ‘coke between
Bengal and Bombay. 81.

2590, 2596.
2599.
2603.
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Qus=stion re—anti.
Price and syatem: of exteaction of—-
fone mines i Sssam. 1695
Prwduction. and porclizse of — by
raidwags:. 34
COALFIELBS)—
Question: rz

of Aseam.

COAL INDUSTEY—

COAL, SEAM(S)—

1691-92.

Madras

of the

COASTAL SHIPPING—
See “* Shipping 7
COASTAL TRADE—
Question re—
Indian and United Kingdom shipping
companies engaged in the Indian
1343.
Indian seamen serving on the United
Kingdom Registered Ships in the ——
an overseas trade of India. 744.
COASTAL TRAFFIC—
Question re—
Establishment of Advisory Boards in

Waterways and ——. 1073-74.
Legislation to protect the interests of
Indian Shipping in the ——  of
India. 885-86.
COASTAL TRAFFIC OF INDIA BILL—
See * Bill(s) .
COCHIN—

Question re—
Distress of the copra interest in Mala-

bar and State. 1164-65.
Pts{l):]em of the Defence of 989-
COCANADA—

Question re provision of better accommoda-
tion for third class passengers at ——
Railway Station. 1568.

COCOANUT(S)~

=7

mterest from Travancore, 458- 59 884

i Kmﬂl
COLLEGE (S)—

officers connected |

(<% »rr;-ué, PR oA,

CE O
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Gueation ro—

Puty levied on Afghst —
the Kohat Disteict, 1491,
Fonvannw dilver 2%2.
COKE—

Pnestion re—
Cezn levied on soft —— . 1650-5).
Freight rates on oval and —— between

and Bombay. 31.

a Thall i

Question re taking wp of Indian lavignages

in the entrance examination for the
——in Assam. 1692,
1692-
93.
Output from the Kurharbaree and
Serampore —— . 2204.
Railway 2293-94.
COLLISION(S)—
Question re—

of Special Mela Trains at Kalat
Railway Station, North Western Rail-
way. 101.

Criminal  prosecution in connection
with the Barmaoli Railway —— .

1086.
COLONISATION—
Question re —— of Kenya by the Jews.
1413-14.

COLONY(IES)—
Question re—
Appointment of Indian a.gents in British
——. 447, 1661-62.
Concession in customs tariffs to British
. 2030, 2406.
Export of Indian cotton to Dominions
and 1649-50.
Protection to British —— in'the tariff
schedule. 2689-90.
Repatriation of Indian lahuumrs from
certain——. 189-90.
Training of Officials to serve as Agents in
895-96.
COLﬂVIAND(S)—

Question re—

Appointment of British Other Ranks as
Office Superintendents in the supply
and transport branch of —— Head-
quarters. 265-66.

M434LAD



46 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

COMMAND(S)—contd.

Question re—conid.

Legal advisers engaged by the Lands
and Cantonments Departments in the
Eastern, Western and Southern ——.
551.

Powers of of British and Indian
army officers.  1995-96.

COMMERCE MEMBER—

Question re visits of —— to England in
connection with the negotiations for
Indo-British Trade Agreement. 477.

COMMERCIAL ACTIVITY (IES)—

Question re restrictions on the of In-
dian merchants in Chinese Turkistan.
4-5.

COMMERCIAL AGREEMENT(S)—

Question re ratification of —— wich
other countries by the Central Legisla-
ture. 443-44.

COMMERCIAL DOCUMENTS EVIDENCE
TLL—

B

See “ Bill(s) .
COMMERCIAL INSTITUTE—

Question re—

Absence of Muslims in the teaching and
menial staff of the Government ——
Delhi. 108.

Purchase of stationery used in the Gov-
ernment —— , Delhi. 109.

Recruitment of Muslims on the staff of
the Government —— , Delhi.  108.

Teachers getting allowances for evening
classes in the Government ——
Delhi. 108.

Wastage among the Muslims and salaries
of teachers in the —— , Delhi. 921,
2317.

COMMISSTON(S)—
Question re—
Appointment of another Indian Fiscal
.- 2687

3

Cancellation of —— in the Army in
India Reserye of Officers. 991-92.
Indian Medical Service Officer holding

permanent 2693.
Non-representation of Indians on the
British Guiana Labour Disputes ——

1921-22.
Persons granted permanent —— in the
Indian Medical Service. 2693.
Report of the —— appointed to en-

quire on the causes of unrest among
Indian workers in  Mauritius. 166-
67.

COMMISSIONED BRITISH OFFICER(S)-
See ** Officer(s) ™.
COMMISSIONED OFFICER(S)—

Question re Indian —— serving with
British Units in India. 2773.
COMMISSIONER(S)—

Question 7e holding of his court by the
, Ajmer-Merwara, at his resi-
dence. 2483-84.
COMMITTEE(S)—
Motion for Adjournment re—
Failure of the Government of India to
arrange elections for elected seats on

the Indian Tea Licensing
297-99.

Recommendations of the Wedgwood——.
194-96, 297.

Question re—

Action taken on the recommendations
of the Wedgwood 1826-27.

Adyisory —— of Broadcasting Stations
and manufacture of cheap radio sets.
1311-14.

Appointment of a to examine the
acceleration of the pace of Indianisa-
tion of the Army. 2771.

Bazar —— in Cantonments. 1998.

Board to carry out the recommenda-

tions of the Wheeler and Maxwell —
1216.

Financial effect of the recommenda-
tions of the Maxwell 1007-08.

Functions of the Bazar——. 1235-
36.

Improvement Advisory —— at Har-
dwar and setting up of a similar
at Benares. 1546.

Placing of the Report of the on
certain types of engines before the
Legislative ~ Assembly. 1827-28.

Recommendations of the Assam Flood

Enquiry —— regarding railway em-
bankments. 1948-49.

Recommendations of the Irvine
1140-41.

Recommendations of the Irvine——
given effect to by the Indian Tnstitute
of science, Bangalore. 80-82.

Recommendations of the Wedgwood

1314-16.

Report of the —— appointed to over-
haul the system "of recruitment to
the superior posts in the Central
Secretariat. 718-19.

Report of the on the possibilities
of: production of power alcohol from
molasses. 185.
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COMMITTEE(S—conid.
Question re—contd.

Report of the United Provinces and
Bihar Governments’ Joint Power
Alcohol — . 1672-73, 2020-21.

Representation of Indian interest on
the International Tea ——. 1135-
36.

Successor of Sir Shadi Lall in the Judi-
cial of the Privy Council. 977-

78.
Unified customs nomenclature prepared

by the Economic of the League
of Nations. 2373. +
Resolution re—
Appointment of an enquiry — for

the Broadcasting Department. 300— i
42.
Implementing the recommendation of|
the Indian Sandhurst 1493— |
1534.
COMMITTEE ON PETITIONS—
Appointments to the . 652,

COMMUNAL COMPOSITION—

Question re—
of apprentices taken for training
in the workshops of certain railways.
95.
of certain staff in the Biharand
Orissa  Postal Circle. 1580-81.
of clerks in certain Departments
of the East Indian Railway. 1573-
74.

COMMUNAI  DISCRIMINATION—

Question »e ——in the TIncome-tax
Department in Bihar. 2481-82.

COMMUNAL REPRESENTATION—

Question 7¢ in service on State Rail-

ways. 106.
COMMUNAL RIOT(S)—

Question re services of the British troops
requisitioned by Provincial Govern-
ments to deal with

COMMUNIST PARTY—

Question re pamphlets relating to the

activities of the in India. 1005-
06.
COMMUTATION—
Question re of pensions. 1007.
COMPACT—

Question re statement by Mr. Gandhi re

7 unwritten between the British
Government and the Congress. 907-09,
1165-66. 7

COMPANY (IES)—
Question re—
Assessment of income-tax and super-tax
from non-resident persons and —— .

737.
supplying petrol. 881.
Income-tax relief to certain ——in

British India and the United King-
dom. 2004-06.

Indian and United Kingdom shipping
engaged in the Indian Coastal Trade.
1343.

Indian Shipping —— .

Indiansin the Telephone
and Karachi. 1297-99.

Non-Indian —— established in India
o e advantage of tariff walls.
2 6.

Percentage of coastal shipping secured
by Indian ——. 1343.

Rate war between
carrying Haj Pilgrims.
14

1342-43.
of Bombay

shipping
909-11, 913-

Rate-war ‘between shipping —— carry-
ing Haj pilgrims. 1927-28.
Registration of foreign —— in India for
selling their goods as made in India
921-922.
COMPANY MANAGED RAILWAY(S)—
See

COMPARTMENT(S)—

“ Railway(s). .

Question re—

Abolition of first class —— on railways.
34345,

Carriage of dogs in passenger ——.
1836-37.

Provision of additional infermediate
class——in the Punjab Express
between Howrah and Lahore. 639-
40.

Provision of fans in third and inter-
mediate class on State Railways.
1330.

Provision of fans in third class —— on
railways.  345-46, 1544-45, 2539-40.

Robbery and assaults on passengers in
railway — . 370-71
COMPARTMENTAL EXAMIN. ATION(S)—
See “ Examination(s) ”.
COMPENSATION—

Question re—

paid by the East Indian Railway
to the Howrah-Sheakhala Light Rail-
way. 1571,
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COMPENSATION—conid.
Question re—contd.

Exonerating the Postal Department
from for loss of insured covers
containing halves of currency notes.
1053.

Loss of lives in railway accidents and——
paid to the families of wvictims.
9-11. 5

COMPENSATORY ALLOWANCE(S)—
See ** Allowance(s) .
COMPETITION(S)—
Question re—

Loss to railways due to —— with Buses.
352-53. . g
Metalled roads in India and rail-road
. 7198:09.
COMPLAINT(S)—
Questian re—

Certain —— against railways. 2312.
—— against Radio Service in India.
20-21.
COMPULSORY RETIREMENT—
See ** Retirement *’. ¢
CONCESSION(S)—
Question re—
Cholera at Hardwar during Kumbha

Mela and railway —. 16-18.
announced by Mr. Hore-Belisha.
- 11992-93.

——in customs
Colonies. 2030.
i tage rates on

tarifis to  British

SR
1842-43.

—— in postage rates on special numbers
of newspapers. 103.

——in railway fares to certain mili-
tary officers. 1749-50, 1756-57.

—— to Government servants on rail-
ways. 2547-49.

Curtailment of free pass of work-
men on the East Indian Railway. 85.

Grant of certain privileges and —— on
railways to students of Arabic Insti-
tutions. 638.

Rai;\;'ay—to Government servants.

wspapers.

Withdrawal of certain from the
residents in the Salt Range, Teri
- Tahsil, Kohat District. 727.
CONCESSIONAL RATE(S)—
Question re issue of return tickets at ——
to Haj pilgrims on railways, 640-41,
648-49.

CONDITION S OF SERVICE—
Q disation of —— on

re
Railways, 627.

CONDONATION(S)—

Question re in breaks of service
caused during the strike on the North
Western Railway. 818-19, 1949.

CONDUCTOR GUARD(S)—

See ** Guard(s) .

CONFERENCE(S).
Question re—

Draft con i and r da-
tions adopted by the International
Labour 1399-1400.

Holding of a in Kabul to settle

the fruit trade dispute between
India and Afghanistan. 646.
India’s delegate to the second world
on Solicosis. 1695.
Inter-Departmental at London
between India and the War Office
relating to the Imperial reorganisa-
tion of the British Army. 273.
Joint' Lac held at Ranchi. 1946.
Unemployment convention passed at
the Washington International Labour
in 1919. 168-71.
CONGRESS—
Question re—
Expenditure incurred by Railways and

Posts and Telegraphs, etc., in connec-
tion with the Session at Hari-

pura. 651-52.

Position of Military pensioners in rela-
tion to the 248,

Railway income and expenditure on
Haripura 6-7, 296.

Statement by Mr. Gandhi re unwritten
compact between the British Govern-
ment and the——. 907-09, 1165-
66.
CONNAUGHT CIRCUS—

Question re lottery tickets sold by the
Tourist Agency in—— New Delhi.
261-62, 745.

CONRAN-SMITH, MR. E.—

Code of Criminal Procedure (Amendment)
Bill (Amendment of section 167)—
Motion to refer to Select Committee.

218-20.

Muslim Dissolution of Marriage Bill—

Motion to refer to Select Committee.
1967.
CONSTITUENCY(IES)—

Question re electoral rolls for the Madras
— of the Council of State. 1151-52.

CONSUL(S)—

Question re countries with or Trade
C; issioners ppointed by the
Governmen of India. 4, 478, 912-13.
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CONTINENT—
Questionfre refusal of a passportito the

and England to one Mr. Virendra. 296.

CONTRACTL(S)—.
Question re—

Condition regarding fair wages in forms
of —— of the Government of India
Departments. 172.

for *“ Export Scrap” entered into
with a Japanese firm by the North
Western Railway. 628-30.

—for the running of bookstalls on
- State Railways. 826-27.

for the supply of power to the

Great Indian Peninsula Railway.
830-31.

given by the Central Public Works
Department. 1395-96.

—of the Assam Bengal Railway.
2304-05.

—— of the North Railway
with Me! Wheeler Com-
pany. 621-23, 1335

Earnings and —— otc., of the Assam

1301-02.
Fair wages clauses introduced in Rail-

Bengal Railway.

way 1561-62.

Gentlemen having or agencies of
supplying ghee to soldiers of the Army.
543-44.

Introduction of fair wages clause in
entered into by Railways.
627-28.

Labour —— of the Calcutta Port Trust.
1076-81, 1081-82, 1844-45, 2268-69,
2208-99, 2546-47, 2562.

Non-grant of vending on the East
Indian Railway to Biharis. 1086-87.

Sub-letting of ——at Delhi Railway
station. 2313-14.

CONTRACTS, DIRECTOR OF—
Question re—Despatchers under the —— .

2490,

CONTRACTS DIRECTORATE—
Question re—

Officers in the office of the and
purchases made for the Army. - 2476-78.

Report of the activities of the Depart-
ments of Master-General of Supplies
and ——, 2478. 3

CONTRACTOR(S)—
Question re—
Preparation of plans and estimates by
of buildings in Quetta. 286-87.
Racial discrimination in charging rents
from refreshment room on rail-
ways. 2538-39.

CONTRIBUTION(S)—

Question re—
—— by the United Kingdom to certain
political expenses. 1861-62.

to the flood relief fund of Assam.
2688.

Utilisation of certain for the benefit
of Indian seamen. 1659.

CONTROL OF COASTAL TRAFFIC OF
INDIA BILL—
See * Bill(s) . )

CONVENTION(S)—
Question re—

Application of Hours of Work —— to
Railways. 623-24.

—— of the International Labour Orga-
nisation concerning liability of ship-
owner in case of si
sickness insurance for seamen.
92. ¢

of the International Labour Or-
ganisation concerning the minimum
age of admission of children to employ-
ment at Sea. 192.

Draft —— and Recommendations adopt-
ed by the International Labour Con-
ference. 1399—1400.

Draft, concerning sickness insu-
rance for seamen. 1658.

Draft on the lours of work for
maritime workers. = 191.

Sickness Insurance

CONVERSATION(S)—
Question re between the War Office
and the Government of India. 736-37.
CONVICT(S)— x
Question re marriages of —— in the Anda-

mans. 994-95.

COONOOR—
Question re—

Assistant Director, Nutrition Research
Institute, 460.

Food Research Institute at —— and
nourishment if Indians. 88-39.

COORG—
Question re—
Political status of ——. 1238-39.
Report on the financial conditions of
2473-74.
Reservation of seats for Muslims in  the
Legislative Council and District Board

1656-57.

of . 1261,
Transfer of —— to-the Mysore State.
1990.
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COPRA— :
Question re distress of the —— interests
in Malabar and Cochin State. 1164-

65.
CORDON— :
Question re Customs round Pondi-
cherry and Karikal in South India. = 985-

87.
CORRESPONDENCE—
Question re—

—— between the Government of India
and the Secretary of State on the
question of the rupee-sterling ratio.
288.

Correspondence with provinces regard-
ing levy of provincial excise taxes, etc.

287.
CORRUPTION—
Question re—

Alleged —— among the Cantonment
Board servants. 713-14.

Alleged —— in the Health Department
of the Delhi Municipality. 100-01.

COTTON-—
Question re—

—— carried by road from the Central
Provinces and Berar to Bombay.
825-26.

Decrease in the export of Indian ——
to the United Kingdom. 451.

Effects of the new BEgyptian —— tariff
duty on India's trade. 1404.

Export of Indian to Dominions and
Colonies. 1649-50.

Export of Indian — to Japan. 468-

Fall in the prices of ——. 436-439.
Import of foreign —— in India. 2378-
79;

Increase in the import of foreign ——.
449-50.

Indian raw — taken by Lancashire
and Japan. 1130-31.
Proposals to raise the price of Indian
= 7-48.
 Reduction in Railway freight on ——
from the Punjab to Cawnpore. 823-
.

Reduction of railway freight on raw
2299,

regarding imposition of
an im port duty onraw .1931-32.
COTTON CFSS (AMENDMENT) BILL—
See ** Indian —— ** under “ Bill(s) *.
COTTON INDUSTRY—
Question re enquiry on the —— in Uganda.

1407-08.

COTTON PURCHASE(S)—

See Purchase(s) ™.

COTTON TARIFFS—

Question re effect on India of the new
Egyptian ——. 1651-52.

COTTON TRADE—

Question re slump in

COUNCIL OF STATE—

Question re electoral rolls for the Madras

Constituencies of the 1151-52.
COUNTERFEITING—

Question re legislation to prevent the
of Trade Mark or using false trade des-
cription.  1646.

COUNTRY(IES).
Question re exhibitions of Indian industrial

2405,

products in foreign ——. 919-20.
COURT(S)—
Question re holding of his by the Com-

missioner, Ajmer-Merwara, at his resi-
dence. 2483-84.
COURT-MARTIAL—
Question re and dismissal of Captain
Balwant Singh Lamba. 293.
CREDIT FACILITY(IES)—
Question re request by Japan for —— on
cotton purchases from India. 1913.
CREMATION GROUND—
Question re non-maintenance of a Hmdu
—— for Saddar Bazar, Lahore Canton-
ment. - 1003-04.

CRIMINAL INVESTIGATION DEPART-

MENT—

Question 7e relegation of a part of the ——
work to the Provinces. 1228-30.

CRIMINAL LAW AMENDMENT BILL—

See « Bill(s) .

CRIMINAL PROCEEDING(S)—

Question re —— against Private Woods
of Leicestershire Regiment stationed at
Jubbulpore. 281-82.

CRIMINATL PROSECUTION—
ee * Prosecution
CRITICISM— 3

~—— of Mr. President’s rulings outside the

House. 2035.

CRITICISM(S)—
Statement re of President’s Rulings.
1866-67.
CROP (S)—
re assi d

to —— by floods. 457 58.
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CRUDE OIL—
See * 0il ™.
CRUELTY TO ANIMALS (AMENDMENT)
BILL—
See * Prevention of —— * under *“ Bill(s) .
CULTIVATED AREA(S)—
Question 7e revenue derived from the sale
produce of trees and —— on the Shah-

dara-Saharanpur Light Railway. 1339,
CULTIVATOR(S)—
Question 7¢ steps to acquaint the with

the result of agricultural researches.
1682-83.
CURRENCY NOTE(S)—
Question re—

Bxonerating the Postal Department from
compensation for loss of insured cover
containing halves of ——.  1053.

Paper imported for the printing of ——

Rupee coins, tol\(n moneys and
in cireulation in India and bullion
kept in reserve. 279-80.

CUSTOMS—
Question re—
collection in the French Ports ad-
joining British India. 702-04.
cordon round Pondicherry
Karikal in South India. 985-87.

Fall in the —— revenue. 971-72.

Unified —— nomenclature prepared by
the Economic Committee of the League
of Nations. 2373,

CUSTOMS DEPARTMENT—
Question re—

Harassment to Indian passengers by
the staff of the in Bombay.
560-61.

Women employed in the

CUSTOM(S) DUTY(IES)—
Question re—

Agreement with the Maritime States of
Kathiawar regarding 2766-67.

Exemption of articles of daily use of
passengers on ships from assessment
of 535-36.

Position between Indian States and the
Government of India regarding radio
licences and on radio instru-
ments, ete. 1089-90.

See also under *“ Duty(ies) ”
CUSTOMS OFFICTAL(S)—
Question e enquiry into the conduct of

and

T14-15.

certain in Madras. 273.
CUSTOMS RETURN(S)—
Question 7e railway and —— and retrench-

ment in expenditure. 1745-48.

E)USTOMS SERVICE(S)—
Question re Assamese in the Calcutta and
Chittagong ——. 1757-58.
CUSTOMS TARIFF(S)—
Question re concession in —— to British
Colonies. 2030, 2406.
CUTCH MANDVI—
Question re illicit traffic in tea in
other Kathiawar ports. 1404-05.
CUTCHI MEMONS BILL—
See * Bill(s) .

and

D
DACCA—

Question re—

centre of the Indian Tea Market-
ing Board. 2397.

Defalcation and cheating case against
Mr. Powell, the Tea Cess head officer

at — . 1681-82.
DACOITY(IES)—
Question 7 mail ——in Azamgarh.
650-51.
DAFTRIES' QUARTER(S)—
Question re demand for in New Delhi.
1153-54.
DAGSHAT—
Question re water-tax charged in the
Jutogh and Cantonments, 978.

DAILY SAINIK—

Question e report published in  the
——entitled “Indian Navy to be
Doubled . 738.

DAIRY INDUSTRY—

Question re establishment of ——in
India. 2387-88.
DAIRY INSTITUTE—
Question re—
Appointment of a foreign expert as
Director of the proposed Central

. 1163.

Enlargement of the Imperial — and
_Establishment of a Central Dairy
Research. Institute. 181.

Establishment of a Central —.
76.

DAIRY RESEARCH INSTITUTE—

Question re—
Appointment of a Director for the pro-
posed Central —. 181.

475-
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DAIRY RESEARCH INSTITUTE
—contd.

Question re—contd.
Lnlurgement of the Impenu.l D?,u'y

estal

Contrn.l— 181.
DALAL, DR. R. D.—

Motor Vehicles Bill—

Motions to consider and to circulate.
1014-19.

Prevention of Cruelty to Animals (Amend-
ment) Bill— £
Consideration of clause 7. 2743.

DALHOUSIE—

Question re professional tax imposed
on the inhabitants of the —— Canton-
ment. 1228, 1473.

DALPAT SINGH, SARDAR BAHADUR

CAPTAIN—

Resolution re financial control of military
expenditure. 2351.

DAMZEN, MR. P. R.—

Oath of Office. 1.

Question (Supplementary) re improvements
in the rules for issuing free passes for
railway employees. 626.

DANGEROUS DRUGS (AMENDMENT)

BILL—

See * Bill(s) .

DAS, MR. R

Motion re Report by the Honourable Sir
John Thom on the cause of the railway
accident near Bihta. 413-17.

Motor Vehicles Bill—

Motions to consider and to circulate.
1200, 1205.
Consideration of clause 135. 2586.

Resolution re financial control of mili-
tary expenditure. 2330-33.

DAS; PANDIT NILAKANTHA—

Prevention of Cruelty to Animals (Amend-
ment) Bill—

Consideration of clause 7. 2748.
DATE(S)—

Question re alteration in the—— of birth
of employees on the North Western
Railway.—817-18.

DATTA, MR. AKHIL CHANDRA—

Criminal Luw Amendment Bill—

Mot e ot
571- 76

Moton for Adjournment re—

Breaches on the East Indian Railway
lines in the district of Murshidabad
in Bengal. 746.

DATTA,
—confd.

Motion for Adjourment re—contd.

MR. AKHIL CHANDRA

Failure of the Government of India to
arrange elections for elected seats
on the Indian Tea Licensing Com-
mittee. 298, 299.

Motor Vehicles Bill—

Motions to consider and to circulate,
1263-65.

Points of order (1) raised by Dr. Sir
Ziauddin Ahmad as to  whether an
Honourable Member, who is on the
Panel of Chairmen, can take the Chair
while the Deputy President was in the
House, and (2) raised by the Honourable
Sir  Muhammad Zafrullah Khan as
to what would happen (both of the said
persons having already voted) if there
was a tie in the voting. 1456, 1457.

Question re—

Alleged corruption in the Health De-
partment of the Delhi Municipality.
100-01.

Breaches due to floods in the East
Indian Railway line in Murshidabad
District. 2291-92.

Food Research Institute at Coonoor and
nourishment of Indians. 88-89.

DAY(S)—

Allotment of a for the discussion of
the reports of the Public Accounts
Committee and prolongation of sessions
without giving sufficient notice.

DEATH BENEFIT FUND—

Question 7e recovery through Salary Bills
for ——of the Bengal Nagpur Railway
Labour Union. 1577.

DEBT(S)—

Question reLloyd Barrage due from
Sind.  1748-49.
DECISION(S)—
Question re recording of in - writing

on appeals of subordinate staff on
State Railways. 2315-16.
DECK(S)—

Question re stiffening of of merchant
ships for mounting defensive arma-
meuts to meet emergencies of war.
734-35.

DEFALCATION—

Question re—

——and cheating case against Mr.
Powell, the Tea Cess Head Officer ab
Dacca. 1681-82.

RSEGITSSE
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DEFENCE—
Motion for Adjournment re increase in the
Indian —— charges. 198, 224-46.

Question re—
Arrangements- for the
2462-65.
Problem of the
90.

of India.

of Cochin. 989-

DEFENCE CHARGE(S)—

Question re—

Increased on Indian revenues.
2455-56.

Relief to India in respect of —.
2762-63.

DEFENCE DEPARTMENT—
Question re appointment of an Additional

Secretary for the 1486-87.
DEFENCE FORCE(S)—
Question re disposal of the —— of India
in respect of future wars. 1477-78.

DEFENCE SERVICE(S)—
Question re purchase of stores for the
1750-54.
DEFENSIVE ARMAMENT(S)—
See ** Armament(s) *’.
DEHRA DUN—
Question 7e
duplication of the
DELEGATE(S)—
Question re India’s to the second
world conference on Solicosis. 1695.
DELEGATION—
Question re—
Expenses incurred in connection with
the negotiations for Indo-British
Trade Agreement and visit of Lanca-

representation  regarding
Expresses. 1864.

shire to India. 186.
India’s to the League of Nations.
187-88.

Report: of the Non-official on the
“trade talks in Simla. 884-85.

DELEGATION OF POWER(S)—
Question re Notification regarding —— of
4 : e 1

Railway admi g
staff. 1341.
DELHT—

Motion for Adjournment re—
Demolished Siva Temple in the Queens’
Gardens of ——. 1347-52.

-

DELHI—contd.
Motion for Adjournment re—contd.

Mishandling of the Shiva Temple affairs
in——. 2033-35, 2049-50.

Shiva temple affairs at——-

Question re—

Absence of Muslims in the teaching and
menial staff of the Government
Commercial Institute, ——. 108.

Alleged corruption in the Health De-
partment of the —— Municipality.
100-01.

Alleged repressive policy of Govern-
ment in 1234.

Buildings in Calcutta vacated by the
Government of India on transfer of
Capital to 1492, 1695.

Complaints of platform porters working
on the Railway Station. 2403-
04.

Demolition of a temple of God Shiva
in . 1764,

Demolition of the temple of Shankar
Mahadeo in the Queen’s Garden,
—— . 124041

Discriminatory treatment in broad-
casting news from the Broad-
casting Station. 1570.

Duties and functions of the Superin-
tendent of Bducation, ——, Ajmer-
Merwara and Central India. 921.

Establishment of a Depressed Classes
Settlement in——. 911, 2317.

Grievances of the Postal and Railway
Mail Service staff at——. 808-11.

Inconvenient mings of the — -
Lucknow Express. 1865. :

Tnitial expenditure on New Capital
at 280-81. %

Mess established ~at the —— broad-
casting station. 2290-91. >

Persons arrested in and externed from

for political reasons. 2008-09.

Political prisoners in the province.
282-83, .

Purchase of stationery used in the
Government Commercial ~Institute.

2563.

Sl 09:

Recruitment of Muslims on the staff
of the Government Commercial
Institute, . 108

Refusal of permission to the Kalka-
Simla Hills Motor Union to ply their
cars in——. 1346.
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Question ra—oantd,
Woprosentabion of Bilha in the stafl of
the = Munfolpality, 104.06.
Haluey wind travelling allowance of the
Huperintondent of Bdueation from-—
o Ajmer-Morwarn  and  Contral
India, 107,
Hohomo proposed by the Shradhanand
Doprossed Classos Mission to establish
a Doprossod  Classes - Sottlement in
100,

o,

Shiva tomplo dispute at ——— . 2486-
00,
Sub-lotting of contracts at —— Rail-

way station, 2313-14,

Teachers gotting allowances for evening
classes in the Government Commer-
cial Institute, ——. 108.

Use of Sanskrit words by the —
Broadeasting station. 2289,

Wastage among the Muslims and sala-
ries of teachers in the Commercial
Institute, —. 021, 2317.

DELHI DIVISION.

Question re  Van porters in  the —— of
the North-Western Railway. 106.
DELHIJOINT WATER BOARD (AMEND-

MENT) BILL—
See *“ Bill(s) .
DELHI PROVINCE—
Qgestion re suppression of immoral traffic

in women in the ——. 1242, 1931.
DELHI-SHAHDRA—
Question 7e area served by the post-
man of —. 2314,

DELHI UNIVERSITY—

Question re qualification and salaries of
the Professors of Bengali and English

in the ——. 104
DELTA—

Question re investigation into the condi-
tion of the Bengal for facilitating
steamship navigation. 805.

DEMAND(S)—

Question re—

—— formulated at certain public
meetings in the Malakand Agency
1088-89.

—— of the people of the

Agency. 1089.

Kurram

DEMAND(S) FOR GRANTS—
Question re placing before the Legislative
Asgembly certain 529-30.
DEMAND(S) FOR SUPPLEMENTARY
GRANT(S)—RAILWAYS—

Miscellaneous  Expenditure. 427-34.
DEMAND(S) FOR SUPPLEMENTARY

GRANT(S)—MOTION(S) FOR REDUC-

TIONS—RAILWAYS—

* Miscellanecous  Expenditure re
report of the railway accident near
Bihta. 428-34.

DEMOLITION—

Question re—

of a temple of God Shiva in Delhi.

1764,

of the temple of Shankar Maha-
deo in the Queen’s Garden, Delhi.
1240-41.

DENTAL CORPS—

Question re treatment of Indians in the
Army —. 1764,

DENTAL DEPARTMENT—
Question re—

»

Europeans and Indians treated by the
my 709-11.
Expenses, etc., of the Army ——.
708-09.

DEOLI-NASTRABAD ROAD—
Question re agitation against the monopoly
existing on the . 2560.
DEPARTMENT(S)—
Question re employment of women in the
Government of India ——. 981-82.
DEPARTMENT OF  EDUCATION,
HEALTH AND LANDS—
See  ““ Bdueation, Health
Department of .
DEPARTMENTAL EXAMINATION(S)—
See  Examination(s) .
DEPENDENT(S)—
Question re—
of staff entitled to free passes on
railways. = 1067-68.
Grant of passes to certain of
employees on State Railways. 1069-
70.

and Lands,

DEPRESSED CLASS(ES)—

Question re establishment of a ——
settlement in Delhi. 2317,
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DEPRESSED CLASSES MISSION—

Question re scheme proposed by the

Shradhanand —— to establish a Depres-

sed Classes Settlement in Delhi. 100.

DEPRESSED CLASSES SETTLEMENT—
Question re—

Establishment of a
911.

Scheme proposed by the Shradhanand
Depressed Classes Mission to establish
a——in Delhi. 100.

DEPUTATION—
Question re—

——of match manufacturers asking
for prot; cti against comp it by
Swedish combines. 2371.

Deputation representing cocoanut in-
terests from Travancore. 458-59.

DEPUTY AGENTS—
See ““ Agent(s) .

DEPUTY CHIEF ENGINEER— ‘
Question re— |
Appointment of a non-Indian as—«‘

by the Karachi Port Trust. 2287-|

89. |
Appointment of Mr. Everett as

by the Karachi Port Trust.

DEPUTY PRESIDENT, (MR.
CHANDRA DATTA)—
Remarks by that somebody on be-
half of Government should indicate
their views at an early stage of the
debate on a Resolution. 322.

Remarks by Mr. President, on the Point
of Order as to whether an Honourable
Member, who is on the Panel of Chair-
men, can take the Chair while —is
in the House. 1583-86.

DEPUTY PRINCIPAL INFORMATION |
OFFICER—
Question re creation of a post of

in Delhi.

2273.
AKHIL

in the Public Information Bureau.
1760-61.
DERAILMENT(S)—
Question re—
Attempts for of trains. 372-73.
of the 5 Up Punjab Mail. 371-72.
——of the Punjab Mail between

Muthroopur and Shankarpur on the
East Indian Railway. 8-9.

of the Punjab Mail engine near
Madhupur. 2-4. g

DESAT, MR. BHULABHAIL J.—
Criminal Law Amendment Bill—
Motion to consider after nine months.
493-94.
Motions to consider and to circulate.
582, 600, 777-89.
Motion to pass. 947, 948, 949, 953.
Motion for Adjournment re—
Appointment of a non-Indian as Super-
intendent of Insurance. 111, 134-38.
Demolished Siva Temple in the Queen’s
Gardens of Delhi. 1348-49.
TIncrease in the Indian Defence Charges.
240-42.
Motor Vehicles Bill—
Motion to consider and to circulate.

5 1262,
Consideration of—
Clause 1. 2615.
Clause 5. 1366, 1367.
Clause 6. 1368-69, 1370, 1373.
Clause 7. 1377, 1381.
Clause 13. 1437.
Clause 15. 1442, 1443, 1450-51.
Clause 17. 1591.
Clause 23. 1597, 1598.
Clause 40. 1706.
Clause 41. 1711-12, 1718.

Clause 42. 1724, 1729, 1734-40, 1779,
1781, 1792, 1815-16.

Clause 46. 1905.

Clause 94. 2440, 2442,

Clause 95. 2449.

Clause 108. 2496-97, 2501.
Clause 109. 2503.

Clause 111. 2512.

Clause 114. 25621.

Clause 132. 2536.

Clause 133. 2575-76, 2577.
Clause 135. 2587-88.

Motion to pass. 2629-32.

Muslim Dissolution of Marriage Bill—

Motion to refer to Select Committee.
1978.

Points of order (1) raised by Dr. Sir Ziaud-
din Ahmad as to wlhether an Honourable
Member, who is on the Panel of Chair-
men, can take the Chair while the Deputy
President was in the House, and (2)
raised by the Henourable Sir Muham-
mad Zafrullah Khan as to what would
happen (both of the said persons having
already voted) if there was a tie in the
voting. 1457-60, 1460-62.
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DESAI, MR. BHULABHAT J.—contd.

Point(s) of order raised by — as to
whether' a clause which extended the
authority of the Central Executive
to matters with respect to which a
Provincial Legislature had power to
make laws was not wultra vires. 2582-
83.

Point of order raised by Mr. M. S. Aney as
to whether it is in order for an Honour-
able Member to read out extracts from
the speeches delivered at public meet-
ings unless the reports of the speeches
are placed on the table of the House.
487-88.

Question (Supplementary) re—

New proposals as announced by Mr.
Hore-Belisha in the House of Com-
mons. 1000.

Prohibition on the import of certain
books into India. 536-39.

Resolution re—

Financial control of military expenditure
2339-43, 2347, 2348.

Tmpl ting the r dation of the
Indian Sandhurst Committee. 1525-
28, 1532.

Statement re criticism of President’s Rul-
ings. 866.

DESHMUKH, DR. G. V.—

Allotment of a day for the discussion of the
reports of the Public Accounts Commit-
tee and prolongation of sessions without
giving sufficient notice. 2775.

Criminal Law Amendment Bill—

, Motions to consider and to circulate.
684, 685, 686, 687, 756-58, 759-60.

Motion to pass. 868-73, 875, 942, 945.

Hindu Women’s Right to Divorce Bill—
Introduce. 2830, 2831.

Motor Vehicles Bill—

Motions to consider and to circulate.
1270.

Clause 7. 1383-84, 1387.

Muslim Dissolution of Marriage Bill—
Motion to refer to Select Committee.

1117, 1120, 1122, 1960-61, 1962-67,
1968, 2831.

Prevention of Cruelty to Animals (Amend-
ment) Bill—

Motion to consider. 2710,

Consideraticn of clause 3. 2723.

Consideration of clause 7. 2744-46.

DESHMUKH, DR. G. V.—contd.

Question re—
Amendment of section 11 of the Preven-

tion of Cruelty to Animals Act. 534-
35.

Arrest of Mr. Eric Dutt at Valencia.
367-58.

Delay in delivery of air mail letters in
Bast Africa. - 2297-98.

Detention of Mr. Virendra Chattopa-
dhyaya in Russia. 359.
Development of the Air Station at

Jiwani. 637.

Disabilities of Indians in South Africa.
1922-23. :

Disabilities of Indians in the Kenya .
Highlands. 1923-24.

Indian  Trans-Continental Airways,

Limited. 613-15.

Introduction of * stamp serip ”* in India.
535.

Liability incurred by India under the
treaty of Yemen. 630-31.

Position of domiciled Indians in British
Colonies. 74-79.

Ratification of Commercial Agreement
with other countries by the Central
Legislature. 443-44.

Reduction of railway freight on raw
cotton. 2299,

Refusal to renew the leases of lands
acquired by Indians in Fiji. 888-90,

Representation for the reduction of fares
and issue of return tickets between
certain stations on the Great Indian
Peninsula Railway. .794-95.

Question (Supplementary) re fall in the

prices of cotton. 436-439.

Resolution re—

Financial control of military expenditure.
2324,

Implementing the recommendation of
the Indian Sandhurst’ Committee.
1496, 1508, 1515-18.

DESIGN—
Question re—— and inspection of XB
engines. 31-34.
DESIGNATION(S)—
Question  re change in the —— of
Agents of State Railways, 644-45.

DESPATCHER(S)—

Question re —— under the
of Contracts. 2490.

Director
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DESTRUCTIVE INSECTS AND PESTS
(SECOND AMENDMENT) BILL—

See “ Bill(s) .
DETENTION—
Question 7e of Mr. Virendra
Chattopadhyaya in Russia. 359.
DEWAN OF TEHRI STATE—

Motion for Adjournment re arrest of a
British subject by the 297.

DHOTI—

Question re refusal to allow a laywer
dressed in and Kurta to enter the
Paladium cinema in the Meerut canton-
ment. 291-92. .

DIBRU-SATDYA RAILWAY—
SC(’, e 27
DIESEL OIL—

Question re possibility of running motor
vehicles by means of +
DIFFICULTLY(IES)—
Question re of Indian traders in
Sinkiang. 1855-58.
DINAPORE—

Question re want of an intermediate class

iilway

waiting room at ——. 2306.
DINING CAR(S)—
Question re —— attached to Railway
trains. 2306-07.
DIRECTOR(S)—

Question re—-

Appointment of a —— for the proposed
Jentral Dairy - Research Institute.
181.

Appointment of a foreign expert as ——
of the proposed Central Dairy Insti-
tute. 1163.

DIRECT OR GENERAL(S)—
Quostion re post of Office Supervisor in
the Office of ——, Indian Medical

Service. - 1673-74.

DIRECTOR OF CONTRACTS—

Question re—

Despatchers under the 2490.

Report of the activities of the Depart-
ments of Master-General of Supplies
an 2478.

DIRECTOR(S) OF PROGRAMMES—

Question r¢ appointment of —— for the
new Broadcasting Stations. 351-52.
DIRECTORSHIP—

Question re of the Indian Institute
of Science, Bangalore. 2371.

DISABILITY(IES)—
Question re— &

of Indians in South Africa. 1922-
23.
—— of Indians in the Kenya Highlands.
1923-24.

DISCHARGE(S)—

Question 7e of persons as a result of
mechanisation of certain British Cavalry
Units. 723.

DISCRIMINATORY LEGISLATION—

See  Legislation .

DISCRIMINATORY TREATMENT—

Question  re in broadcasting news
from the Delhi Broadcasting Station.
1570.

DISCUSSION(S)—

Allotment of a day for the of the re-
ports of the Public Accounts Committee
and prolongation of sessions without
giving sufficient notice.

DISMISSAL(S)—

Question re Court: Martial and —— of
Captain Balwant Singh Lamba. 293.
DISORDER(S)—
Question re serious —— in Waziristan.
DISPUTE(S)—
Question re—
Holding of a conference in Kabul to -
settle the fruit trade —— between

India and Afghanistan. 646.
Settlement of of freight rates be-
tween Company-managed Railways
and the mercantile community. 646.
DISTANCE(S)—

Question re higher fares charged for
short on the Bengal Nagpur and
Madras and Southern Mahratta Rails
way. 2309.

DISTRESS—

Question re —— of returned emigrants
from British Guiana. 1934-36.
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DISTRICT(S)—
Question re—
Revenue and expenditure under Central
heads in certain —— and taluks.
1248-49.

Schools in the Naga Hills —— in Assam
and eradication of slavery. 799-804.

DISTRICT BOARD—
Question re reservation of seats for Mus-

lims in the Legislative Council and ——

of Coorg. 1251.
DISTURBANCE(S)—

Question re—— among the Indian workers |

in British Guiana. 167-68.
TON(S
Dﬁi of (gri);n&l Procedure (Amendment)
Bill (Amendment of section 167)—
—on the motion to refer to Select
Committee. 223-24.

on the motion for circulation by

the 30th September, 1938. 852-54.

on the motion to circulate before

the 30th October, 1938. 854-55.

— on the motion to consider. 856-
7.

—5— on the motion to add clause 1 as
amended. 863-64.

—— on the motion to add clause 2 as
amended. 860-61.

—— on the motion to add the title and
the preamble. 864-65.

— on the motion to pass. 954-55.

—on the motion for adjournment re
appointment of a non-Indian as Super-
intendent of Insurance. 143-44.

— on the motion for adjournment re
increase in the Indian Defence Charges.
245-46.

—— on the motion toreduce Demand for
Supplementary Grant in respect of
¢ Miscellaneous  Expenditure »”  re
Report on the railway accident at
Bihta. 433-34.

Motion for Adjournment—

on the motion to put the question

(condition of Indians in Burma).
1641-42.

Motor Vehicles Bill—

—— on the motion to amend clause
7(3). 1384-85.

—— on motion to amend clause 15,
sub-clause 1 (). 1446-47.

—— on the motion that clause 15, as
amended, stand part of the ——.
1454-55.

DIVISIONS—contd.
Motor Vehicles Bill—contd.

on the motion to amend clause 17.
1589-90.

—— on the motion to amend clause 38.
1609-10, 1617-18.

on the motion to amend clause 41.

1720-21.
on the motion to amend clause
49 (1) (i). 1818-19.
—— on the motion to omit clause 42,
1778-79.
on the motion to omit clause 42
(2) (). 1807-08.
—— on the motion to amend clause 42
(2). 1896.97.
—— on the motion to omit clause 64
(2). 2417-18.
—— on the motion to amend clause 96.
2453-54.

—— on the motion to add a new clause
after clause 109. 2504-05.
on the motion to amend clause 111.
2515-16.
on the motion to omit clause 132.
2567-68.
—— on the motion to omit clause 135
(3), 2588-89.
Prevention of Cruelty to Animals (Amend-
ment ) Bill—
—— on the motion to put the question.
2718-19.
— on the motion to amend clause 7.
2740-41.
DIVISION BELL— 7
Arrangements re ringing of the
2619-20.
DIVISIONAL ACCOUNTANT(S)—
Question 7¢ non-appointment of Biharis
as in Bihar. 1490.
Bee also ““ Accountant(s) .
DIVISIONAL ENGINEER(S)—
Question re—
, Telegraphs. 2558-59.
Posting of a Muslim Telegraphs,
to_the Rawalpindi Division: 2559.
DIVISIONAL SUPERINTENDENT(S)—
See * Superintendent(s) »’.
DOCK LABOUR—
See ** Labour .

DODAPUR—

Question re continuation of the railway
line from —— to Jacobabad. 1319.
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DOG(S)—

Question e carriage of —— in passenger
compartments. 1836-37.

DOMINION(S)—

Question 7e—

Export of Indian cotton to —— and
Colonies. 1649-50.

Placing of India on equal footing with
—— in respect of naturalisation law.
2456-57.

DOMINION STATUS—
Question re Lord Samuel’s advice about
the grant of to India. 1150-51.
DRAFT CONVENTION—
See  Convention(s) .
DRAUGHTSMAN(MEN)—

Quuhon re appointment of tracers and
—— in the Howrah Division of the
East Indian Railway. 1848-49.

DRIGH ROAD—

Question re alleged insult to press report-
ers and visitors at the civil aerodrome
at —. 643.

DRINKING WATER—

See ““ Water .

DRIVER(S)—

Question re—

Hardships of Indian
Western Railway. 822.

Persons in the Loco. and Traffic Depart-
ments on State Railways degraded to
lower grades and non-grant of grade
increase to certain —— and guards.
743.

Posts of
North Western Railway.

DUPLICATION—
Question 7¢ representation regarding ——
of the Dehra Dun Expresses. 1864.
DURBAN—
Question re—
Housing schemes for Indians in ——.
1403.
Non-grant of loans to Indians for build-
ing houses in 2410.
DURGAH KHAWAJA SAHEB (AMEND-
MENT) BILL—
e < Bill(s) .
DUTT, MR. B. K.—
Question e release of ——. 2028-29.

on the North

held in abeyance on the
821-22.

DUTT, MR. ERIC— -

Question re arrest of
357-58.

DUTT, MR. S.—
Oath of Office.

DUTY(IES)—
Question re—

Customs —— collected at certa.m ports.
2011.

—— and funeti of the Sup
dent of Education, Delhi, A]mer Mer-
wara and Central India. 921.

levied on Afghan coins at Thall in

the Kohat District. 1491.

of the Government Epigraphist

and his Assistant. 918-19.

on Atebrin. 435-36.

Effects of the new Egyptian cotton
tariff on India’s trade. 1404.
Fall in the receipts from customs ——.

268-69.

Import on radio sets. 1005.

Imposition of an import —— on foreign
salt. 1222-24.

Levy of customs —— on goods imported
into French India. 1308.

Levy of internal by Indian States
and sugar excise ——. 2767-68.

Loss of revenue due to exemption of
Burma petrol from import. 2467-
68.

Negotiations for removal of import ——
by Indian States on goods manufac-
tured in British India. 1163.

Re-imposition of import —— on wheat.
1155-56, 2700,

Report of the Tariff Board on the pro-
tective —— on Magnesium Chloride.
2374.

Representation regarding imposition of

at Valencia.

699.

an import on raw cotton. 1931
32.
E
EARNING(S)—
Question re—
—— and contracts, etec., of the Assam=-
Bengal Railway. 1301-02.

of the higher classes and the third
class on Railways. = 2301-02.
Statements laid on the table re net——
of certain newly constructed rmlws,y
lines. 114-19.
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BEARTHQUAKE(S)—
Question re—
Anxiety felt in Kathiawar over —— and
eruptions, etc. 1416-17.
shocks in Bhavnagar State. 1660-

61
Quarters for destitutes, widows and
orphans of the' Quetta disaster.
647-48.
EARTHQUAKE SHOCK(S)—

Question 7e —— and buildings in Quetta.

353-54.
EAST AFRICA—
Question re—
Appointment of Agents in —— and
Fiji. 1133-24.
Delay in delivery of air mail letters in
2207-98.
EAST BENGAL—

Question 7e personnel of the Indian Navy
and recruitment of sailors from ——
and Surma Valley. 723-24.

EASTINDIAN RATLWAY—

See *“ Railway(s) .

EASTERN BENGAL RAILWAY—

See ** Railway(s) .

EASTERN COMMAND—

See * Command(s) .

ECCLESTASTICAT: ESTABLISHMENT—

Question 7 —— in India. 1991-92.
ECONOMIC ADVISER—

Question re post of the —— and creation
of a Standing Committee on economic
problems. 455-56.

ECONOMIC CENSUS—

Question re report on the —— of India.

477-78.

ECONOMIC COMMITTEE—

Question r¢ unified customs nomenclature
prepared by the of the League of
Nations. 2373.

ECONOMIC POLICY—

Question re securing of freedom of nation-

al — for India. 187.
ECONOMIC PROBLEM(S)—
Question 7e post of the Economic Adviser

and creation of a Standing Committes on
455-56.

ECONOMIC RESEARCH—

Question re opportunity extended to Indian
economists in methods of — . 456-
87.

ECONOMIST(S)—
Question 7e opportunity extended to Indian

in methods of economic research.
456-57.

ECONOMY(IES)—
Question re in the existing expenditure
of the Central Government. 721-22.
ECONOMY CAMPATGN— §
Question re certain employees of the Hast

Indian Railway found surplus during the
2277-78.

EDITING—

Question 7e improvement in the
the Sarang. 26-27.

EDUCATION—

Question re Wardha Scheme “of
441-42, 1153,

EDUCATION, HEALTH AND LANDS,
DEPARTMENT OF—

Question re—

of

(]

Appointments in short vacancies in
1l 2698.

Non-Indian - experts imported in the
and offices attached thereto. 470-

74.
Proposal to split the —— 737-
38.
Retirement, ete., of officers in the
Offices. 2695-

and its attached
96.

EDUCATION, SUPERINTENDENT OF—
Question re salary and travelling allowance
of the from Delhi, Ajmer-Merwara
and Central India. 107.
EDUCATIONAL COMMISSIONER—
Question 7e appointment of Mr, John
Sargent as of the Government of
India. 188-89, 901-02.
EDUCATIONAL FACILITY/(IES)—
Question re—
Provision of medical and —— in
Muttra Cantonment. - 1474.75,

Quarters and for employees of the
Government of India Presses. - 2398,
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EFFICIENCY—
Question re—

Criterion of —— and in —— applicable to
teachers in the Iast Indian Railway
schools. 1341-42.

Procedure to find out the —— of railway
staff. 2544.

EGYPTIAN COTTON TARIFFS—
Question re effect on  India of the new
51-52.
EGYPTIAN COTTON TARIFF DUTY—
Question re effects of the new on
India’s trade. 1404.

ELECTION(S)—

—— of Members to the Central Advisory

Board of Education. 840.

of Members to the Standing Com-
mittee on Pilgrimage to the Hedjaz.
1251.

Motion for Adjournment re failure of the
Government of India to arrange
for elected seats on the Indian Tea
Licensing Committee. 297-99.

. Motion re—

of two Members to the Central
Advisory Board of Education in India.
482,

—— of two Muslim
Standing Committee on Pilgrimage to
the Hedjaz. 746.

Question re—

Delay in holding in the Ambala
Cantonment and setting up of Canton-
ment Boards. 992.

—— and provision of certain amenities
in Cantonments. 1235.

—— in Cantonments under the Canton-
ments (Amendment) Act of 1936.
731.

—— of a non-official Chairman to the
Beawar Municipal Committee. 2694-
95.

Members to the;

to the Central Legislative Assembly
for the seat vacated by the Honour-
able Sir Muhammad Yakub. 85-87.

—— under the Indian Tea Control Act
1938. 177-78.

Emoluments of Executive Officers, —
of Vice-Presidents and Bazar Com-
mittees in Cantonments. 732-33.

Franchise for —— to the Ajmer Munici-
pality. 1411-12.

ELECTION(S)—contd:
Question re—conid.
Holding of —— in certain cantonments.
978-79.
BLECTIVE SYSTEM—

O 14

re for the introducti
in the Indian Accountancy Board.

of
1685.
ELECTROAL ROLL(S)— o
Question re for the Madras
Constituencies of the Council of State.
115152.
ELECTORAL RULE(S)—
Q re L
179-80.
ELECTRIC ENGINEER—
Question re and Mechanical Lngmeer
at Kamaran. 2685.
ELECTRICAL BRANCH— .
Question e absence of Muslim officers
in the of the North = Western
Railway. 2277,

ELECTRICAL ESTABLISHMENT—

iRlative bl

Question re of the Central Public
Works Department. 476.
ELECTRICITY—
Question re rates of —— charged in the
Lahore Cantonment. 726.
EMBANKMENT(S)—

Question r¢  Recommendations of the
Assam  Flood Enquiry Committee

regarding railway —— . 1948-49.
EﬂVl’IGRANT(S)—
re of dE—=
from British G\mm& 1934-36.
EMIGRATION—
Question re—
Ban on the of Indians to Ceylon.
182-83.
—— of Indian labourers. 1393-
94.
— of Indian labourers to Malaya.
892. N
Prohibition of assisted —— of Indian

labour to Malaya and repatriation of
certain labourers. 168.

Statement laid on the table re notiﬁeahnn
prohibiting the of unskilled
labourers from the Madras Presidency
to Malaya. 120.

M4341AD
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EMIGRATION (AMENDMENT) BILL— ‘ENGINE(S)—-wntd.

See  Indian ——  under — * Bill(s) .
EMOLUMENT(S)—
Question re —— of Executive Officers,

elections of Vice-Presidents and Bazar
Committees in Cantonments. 732-33.

EMPIRE AIR MAIL SERVICE—
Question re—

Arrangements with the Imperial Air-
ways by the Government as a part

ko of 36-37. 2

Concl of an agl t with His
Majesty’s Government in connection
with the —— .- 35-36.

See also ** Air Mail Scheme "',
EMPLOYEE(S)—
Question re—
Alteration in the dates of birth of ——
sty on the North Western — Railway.
817-18, 1304-06.

Classification of performing clerical
work as menial servants on State
Railways. 90.

Denial of rent-free quarters to certain
temporary —— on the North Western
Railway. 1306-07.

—— entitled to gratuity on the East
Indian Railway. 840.

Grievances of —— of the Vizagapatam
Port. 834.
Hardships of the Government of India

Press 2397,

TImprovements in the rules for issuing
free passes for railway —— . 625-
26.

Quarters and educational facilities for

of the Government of India Presses

2398.

Scales of pay given to retrenched on
re-appointment on the North Western
Railway. 367-68.

EMPLOYERS’ LIABILITY BILL—

See *“ Bill(s) .

EMPLOYMENT—
Question re subsidy to and — of
Assamese on the Eastern Bengal

Railway. 4041.

EMPLOYMENT OF CHILDREN BILL—
See * Bill(s) ™.
ENGINE(S)—
Question re—
Accident from a shunting —— at Amla-

Question re—contd.
Breakdown of the on the Sheikhu-
pura-Nankana Sahib Branch of the
North Western Railway.  1835-36.
Design and inspection of XB

31-34.
at Jhajha. 1324.
Expert enquiry re XB —— . 27-28,
379.
Fitting up of speedometers in ——. 347-
49.
Fixation of speedometers to —— of

passenger trains. 2309,
Placing of the Report of the Committee
on certain types of before the

Legislative Assembly. 1827-28.

Speed of XB on the East Indian
Railway. 1545-46.

Types of in use on railways. 1319-
20.

Types of in use on the Bast Indian
Railway. 1320-21.

Use of speedometers in —— . 642-
43.

Use of XB —— on the Company-
managed Railways. 1321-22.
XB——. 831,1950.

ENGINEER(S)—

Question re Electric and Mechanical ——
at Kamaran. - 2685.

ENGINEER-IN-CHIEEF’S BRANCH—
Question re allotment of quarters to the

staff in the 1011-12.
ENGINEERING—
Question re training of Indian students in
Railway 1846-48.

ENGINEERING DEPARTMENT—

Question re apprentices recruited in the
and Loco. —— of the Company-
managed Railways. 2265.

ENGINEERING SUBJECT(S)—

Question re. training of Indians in
certain ——. 1936, -

ENGINEERING SUPERVISOR(S)—

putti on the Dibru Sadiya Rail
102.

Question  re ———  Telegraphs ~ and
: Telepk in the Rawalpindi Division.
& 2559.
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ENGLAND—
Question re—
Collection and maintenance of large pre-

serves of foodstuffs in —— ., 1475-
78.
** Indian Museum ™ in —— . 88.

Investments of —— and other foreign
countries in India.  1482-83.

Refusal of a passport to the Continent
and to one Mr. Virendra. 296.

Visits of Commerce = Member to
in connection with the negotiations for
Indo-British Trade Agreement. 477.

ENGLISH—

Question re qualification and salaries of the
Professors of Bengali and —— in the
Delhi University. 104.

ENLISTMENT—

Question re stoppage of

of Garhwali

Rajputs to Royal Garhwal Rifles. = 2466.
ENQUIRY(IES)—
Question re—
Cost of the —— into the railway accident
at Bihta. 295.
into the affairs of the All-India
Radio. 19-20.
-into the conduct of certain Customs
Ofiicials in Madras. 273,
under certain rules on railways.
1339.
Expert re XB  engines. 27-28,
. 379,
Report of the —— into the accident in

the Trichinopoly Shencottah Rail-
way line. 2545,
ENQUIRY COMMITTER(S)—
See * Committee(s) "
ENQUIRY OFFICE(S)—

Question re at Benares Cantonment
and other stations on the Fast Indian
Railway. 1084-85.

ENTRANCE EXAMINATION—

See ©“ Examination(s). ”

ERUPTION(S)—

Question e anxiety felt in Kathiawar over
earthquakes and ——, etc. 1416-17.

ESCORT SHIP(S)—
See *“ Ship(s) .
ESSAK SAIT, MR. H. A. SATHAR H.—
Criminal Law Amendment Bill—
‘Consideration of clauses. 859.

ESSAK SAIT, MR. H. A, SATHAR H.—contd.

Motor Vehicles Bill— .

Consideration of clause 42.
95.

Question re—

Refusal of permission to the Kalka-Simla
Hills Motor Union to ply their cars
in Delhi. 1346,

Reservation of seats for Muslims in the
Legislative Council and District Board
of Coorg.  1251.

ESTATE OFFICER(S)—

Question re functions and salary of the
Military 733-34.

ESTIMATE(S)—

Question re preparation of plans and
by contractors of buildings in Quetta.
286-87.

EUROPE—

Question re carriage of mails to—— by air.
1569-70.

EUROPEAN(S)—

Question re—

Advertisement inviting applications for

Sub-Lieutenants in the Execu-
tive Branch of the Royal Indian
Navy. 1236-38.

Charging of rents from —— and Indian
Refreshment ' rooms on - railways.
2546.

Disposal of plots to —— in the Ahmed-
abad Cantonment,  1208-09.

—— and Indians treated by the Army
Dental Department. 709-11.

Indebtedness of Anglo-Indian and ——
employees on the North Western
Railway. 1560.

Indian and officers in the Govern-
ment of India  Departments. 43-

1894-

73, 5
Supersession of Indian Superintendents
by for promotion as Officer
Supervisors in the Master General of
Ordnance Branch. 997-98.
EVENING CLASS(ES)—
See ** Class(es) .
EVERETT, MR.—
Question re appointment of
Chief Engineer by the
Trust. 2273.
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BXAMINATION(8)—
Quontion re—
Contres for the ederal Public Service

Comminsion —— , 1243-47,
Compartmental or supplementary sys-
tom of ——— in Universities. 1604.
Departmental —— for  Surveyors of

Work,  2002-03.

~— for promotions to the post of
accountants in the Government of
India Presses, cto. 2402,

~—— held for recruitment of postal
clerks in Bihar and Orissa. 1562-
63,

—— to fill vacancies in the Posts and
Pelegraphs Department. 2555-57.
Marks for viva vore for the Indian

Civil Service, ete. 2022-27.
Taking up of Indian languages in the

ine entrance —— for the Staff College.
2765.
EXCAVATION(S)—
Question re archeological —— to be made

by Sir Leonard V\.oulley 164 66, 176,
892.93, 914-15.
EXCHANGE RATIO—
Question re—

—— . 260-61, 266-68, 719-21, 1221-
22, 2760-61.

—— for payment of salary of British
soldiers and officers. 2468,  2753-
b4.

India’s balance of trade and ——
972-74. :

Representation from the Premier of

Madras re lowering  of
1996.
EXCISE—
Question r¢ applications invited for certain
posts of Superintendents of —— and
Salt. . 2757-58.

EXCISE AND SALT DEPARTMENT—
Question re non-selection of a Bengali for
a superior appointment in the Central
—. 1765-69,1767.
EXCISE DUTY—
Question re—
Effect of the enhanced —— on the sugar
industry. 700-02.
—— on matches. 2009-10.
Refusal to grant —— of petrol ‘and
kerosene oil to Assam. 2013.
Seealso ““ Duty(ies)”. =

EXCISE REGULATION(S)—

See “ Regulation(s)

EXCISE 'lAl&(Fb)—
See *“ Taxe(s)
EXECUTIVE BRANCH—

Question re advertisement inviting Applxca-
tions for European Sub-Lieutenants in
the of the Royal Indian Navy.
1236-38.

EXECUTIVE COUNCILLOR(S)—

Question re—

Reduction in the salaries of the — ,
ete., on the separation of Burma from
India. 279.

Rules for the grant of leave to Governors
of Provinces and of the Central
CGoyvernment. 259-60.

EXECUTIVE OFFICER(S)—

Question re—

Emol ts of ——, el of Vice-
Presidents and Bazar Committees in
Cantonments. 732-33.

Failure of the of the Lahore Can-
tonment Board to comply with a
requisition for a special meeting of the
Board. 545.

Importing of clerks from other canton-
ments by the of the Lahore
cantonment. 544-45.

See also ** Officer(s) .

EXHIBITION(S)—
Question re—
of Indian cinema films. 2367-

68,

of Indian industrial products in
foreign countries. 919-20.

Money spent on of Indian products
abroad. 1653-54.

Representation from the Lucknow Uni-
versity re Scholarship to Indian

students from the funds of 1851
455, 1643-44.
Scheme for holding Industrial, Art and
Agricultural 161-63.
EXODUS—
Question re stoppage of the —— of certain
attached offices to Simla.” 295. :
EXPEDITION(S)—
Question re permits for Himalayan ——.
1825-26.
EXPENDITURE—
Question re—
Cutting down of —— in Government of

India Departments. 282.
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EXPENDITURE—contd.
Question re—conid.
Economies in the existing —— of the
Central Government. 721-22.
—— incurred by Railways and Posts
and Telegraphs, ete., in connection
with the Congress Session at Haripura.

651-52.

—— on advertisements by State Rail-
ways. 84.

—— on political charges outside India.
2303-04.

Incidence of Persian Gulf —— . 1058-
60, 2283-84. B

Income and by providing facilities

for pilgrims at Hardwar during the
- Kumbha Mela. 635-36.

" Initial on New Capital at Delhi.
280-81.

Persons killed and additional in-
curred in the Waziristan operations.
728-29.

Proceeds of the sale of gold consumed as
unproductive —— . 2470-71.

Railway and customs returns and re-
trenchment in 1745-48.

Railway income and —— on Haripura
Congress,  6-7.

Retrenchment in —— in the Government
of India Departments. 1763.

Revenue and —— under Central heads
in certain districts and taluks. 1248-49.

Revenue and under the Telegraph
Department. - 1061-62.-

Running train  robberies = committed
against_women on the Bengal and

North Western Railway and on
Railway Police. 836.
EXPENSE(S)—
Question re—

Contribution by the United ngdom to

certain political . 1861-62.
te., of the Army Dental Depart-
ment. 708-09.

incurred on litigation by the

Lahore Cantonment Board. 726.
EXPERT(S)—
Question re—
Foreign invited by the Government
of India. 1344-45.
Non-Indian —— imported in the De-

partment of Hducation, Health and
Lands' and offices attached thereto.
470-74.

Non-Indian —— imported in the Fin-
ance Department or offices under its
control.  289.

EXPERT ENQUIRY— 4
See * Enquiry(ies) ”.
EXPORT—
Question re—
Decrease in the of Indian cotton
to the United Kingdom. 451.
—— of gold and sovereigns from India.
1480-82.
—— of Indian cotton to Dominions and
Colonies. . 1649-50.
of Indian cotton to Japan. 468-

69.

| EXPORT MARKET—

See * Market(s) .
EXPORT QUOTA(S)—
Question #¢ tea gardens granted —— and
the Tea Control Board. 293-94.

| EXPORT SCRAP—

Question re contract for ** " entered
into with a Japanese firm by the North
Western Railway. 628-30.

EXPORT TRADE— G

See *“ Trade(s) . 2

EXPRESS(ES)—

Question re—

Inconvenient timings of the Delhi-
Lucknow 1865.

Rep regarding dupl
the Dehra Dun 864.

Speeding up of the Grand Trunk —.
7-8. 2

tion of

EXPULSION(S)—
Question re— 4
—— of certain Sikh famxlles frpm

& K.
Trench tetutones in
EXTENSION(S)—
Question re—
given to the Chief Controller of
Stores 190.
——— of service granted to officers in' tha
G t of India D
83.
Further of the life of the Iﬁguhhve
‘Assembly: 1689 -
EXTRA-DEPARTMENTAL OFFICERQ—
See * Officer(s) .
EXTRACTION—
Question re—
——of coal
1693,
Price and system of —— of coal from
mines in Assam. 1693.

from mines in Assam.
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EYESIGHT TEST—

Question re non-gazetted staff failing in
—— on State Railways. 1340.

F
FACILITY(IES)—
Question re—
—— for military training of citizens.
1214-15.
—— for of Indian

FARE(S)—contd.
Question re—contd.

Freight on luggage and —— from Kalka
to Simla. . 1837.

Higher —— charged  for short distances
on the Bengal Nagpur and Madras
and Southern Mahratta Railways.
2309,

Representation for the reduction of
and issue of return tickets between
certum stations on the Great Indian

in foreign firms. 194243,

“—— provided to passengerso:during the
Kumbha Mela at Hardwar. </88.
. Postal —— in certain districts ‘of Bl.har
2206.
Postal —— in Hazaribagh District. 2295.
FACTORY(IES)—
Question re—
Chemical Adviser for the Ghazipore and
Neemuch Opium 1492,
Facilities to Indian'* Apprentices for
practical training in —— and Work-
shops, ete.  898-900. ¢
Match in India. 88.
Measures to prevent the closing down of
Indian match ——. 1654-56.
Setting up of an aeroplane —— in India
and training of Indians. 270-71.
FAIR WAGES CLAUSE—
See *“ Wages Clause” .
FAMILY(IES)— 2l
Question re loss of lives in railway acci-
dents and compensation paid to the
of victims.  9-11.
FAMILY PENSION—
See ““ Pension(s) .
FAN(S)—
Question re—
Provision of —— in Third and Interme-
diate Class compartments on State
Railways. 1330.

Provision of in thivd class compart-
ments on railways. 345-46, 1544-45,
2539-40.

FARE(S)—
Question re—

Concessions in rmlwa.y to certain
military officers, 1749-50, 1756-57.
Difference in on return tickets be-
tween two alternative routes on the
East Indian and North Western Rail-

ways. 2299-2300.

Peninsula Railway. = 794-95.
FARUQUI, MR. N. A.—

Commercial Documents Evidence Bill—

Appointment of to the Select Com-
mittee. 482.

Indian Oaths (Amendment) Bill—
Appointment  of to the Select
Committee. 121,

Oath of Office. 2.

Prevention of Cruelty to Animals (Amend-
ment) Bill—

Consideration of clauses. 2728, 2744,
2778-79, 2781, 2789-90, 2793.

FATEHGARH—

Question re inclusion of certain villages in
the Cantonment. 1472.

FAUJI AKHBAR—

Question re tenders for the printing and
despatching of ——. 248.49.

FAZAL-I-HAQ PIRACHA, KHAN BAHA-
DUR SHATKH—
Criminal Law Amendment Bill—

Consideration of clauses. 861-62.

Election of to the Standing Commit-
tee on Pilgrimage to the Hedjaz. 1251.
Question re—

Daterioration in the printing of the
Indian Listener. 1571.

Government  work dcne in private
presses. 1687-88.

Memorials from  Assistant  Station
Masters on the North Western Rail-
way. 1562,

Muslim newspapers on the list of the
Burean of Public Information for the
purpose of giving advertisements.
1487-88.

Quality of Urdu translation issued for
publicity by the Bureau of Public
Information. 1488.

Refusal to grant a passport to Maulvi
Ismail Ghaznavi of Amritsar. 835-
36.
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FEDERAL COURT—
Question re Judges of the ——. 1484-86.
FEDERAL PUBLIC SERVICE COMMIS-
SION—
‘Question re centres for the
tions. 1243.47.
FEDERAL RAILWAY AUTHORITY—
Question re constitution of the . 1316-
17
FEDERAL SCHEME—
Question re decision of the Mu:lim League
regarding the ——. ~ 1144-45.
FEDERATION—
Question re—
Draft Instrument of Accession to the
2407, 2680-81.
Introduction of

Examina-

161.

Recommendations of the Provincial
Governments with regard to
1145.

Resolutions passed by  Provincial

Legislatures about the establishment
of 150-53, 919.
Revised Instrument of Accession to the
145-49, 166,

172, 186-87, 190-

91.
FEE(S)—
Question re—
Dissatisfaction against the increase of
school in Baluchistan. 1137-38.
Tacilities for posting letiters at Karachi
without late 816-17.
charged and medical inspection of
Haj pilgrims at Kamaran Quarantine

Station. 157-59.
charged from Haj pilgrims at
Kamaran. 1162-63.
—— collected from Haj pilgrims ab
Kamaran. 2392-93.
FEMALE CARRIAGE(S)—

See  Carriage(s) .
FENCE( S}—

o the erection
of— on the lem Sadxya Railway.
2551-53.

FENCING—

Question re accidents on the Dibru-Sadiya
Railway and absence of ——. 100.
FLJI—
Question re—
Appointment of Agents in East Africa
and —. 1133-34.

FLJI—contd.
Question re—contd.

Appointment of Indian Agents in —,
British Guiana and Trinidad. * 475.

Leares of lands held by Indians in —.
1412-13.

Position with regard to the leases of
lands to  Indians’ in ——. 1683.

Refusal of - licences. to  Indian . shop-
keepers «in 1129-30.

Refusal to renew the leases of lands
acquired by Indians in ——. 888-90,

1917.
Refusal to-renew the licences of Indian
Reétail Stores in 1136.
Safeguarding of the interests of Indians
in 3
FILM(S)—
Question 7e exhibition of Indian cihéma
. 2367-68.
* | FILM INDUSTRY—
Question re protection to the Ind.lan —
475.
FINANCE DEP! XRT\IE\IT—-
Question re—
Creation of a pool of officers for the
534. U

Non-Indian experts imported in the
——— or offices under its control.
289.
INA\ICE OFFICER(S}—-
ts for the
of a poa] of ——. 272.
FINANCIAL OON'DITION(S)—

Question re—
——of the Vlzagapa.tam Part 832;33.

2771-72.
Report on the —— of Coorg.  2473- 74
FINANCIAL CONTROL—

Resolution. 7e of . Military = expendi-

ture. 1535-40, 2318-62.
FINE(S)—

Question re consideration of the penslty of
reduction  as a —— on lways.
1339. v

FIRE INSURANCE ASSOCIATION—

See  Association(s) .

FIREMAN(EN)—

Question re—
Distinotion between literate and illiterate
cleaners and —— on the North Wes-

tern Railway. 91. S
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FIREMAN(EN)—conid.

Question re—conid.

Promotions of cleaners, and shun-
ters on the North Western Railway.
368-70.

FIRM(S)—
Question re—

Contract for **Export Scrap” entered
into ‘with ' a Japanese ——by ' the
. North ‘Western - Railway. = 628-30.
Facilities for training of Indian appren-
tices in foreign———.  1942-43.
FIRST CLASS CARRIAGE(S)—
See * Carriage(s) .
FIRST  CLASS COMPARTVIENT(S)——
See * Compartment(s) .
FISCAL COMMISSION——

T far 1
Indmn— 2687,
FISHING—
Question re by Japanese trawlers in

the Bay of Bengal. 2382.
FLOOD(S)— s
Question re—
_Assistance to prevent damages to crops
by——. 457-58.
Breaches due to —— in the Bast Indian
Railway line in Murshidabad District.
290192,
‘—— in the United Proyinces. 2700-02.
Suspension of railway communicaticns
due to —— on the Bengal and North
Western Railway. 2558.
FLOOD LEVEL GAUGE(S)—
See ** Gauge(s) .
FLOOD RELIEF FUND—
Question re contribution to the —— of
Assam. 2688,
FOOD RESEARCH INSTITUTE—

Question 7e at Coonoor and ‘nourish-
ment of Indians,”  88-89.
FOODSTUFE(S)—
Qustion re—
and i of large

preserves of —— in England: 1475-

Reductmn of the prices of —, ete., on
State Railways. 1541-43.
FOREIGN COMPANY(IES)—

Question re registration of ———in India for

gelling their goods as made in India.
921-22.

FOREIGN COTTON—
See * Cotton ™,

FOREIGN COUNTRY(IES)—
Question re—
Exhibitions of Indian industrial products
in 919-20.
Investments of England and other ——
in India. 1482-83.

Persons imported from —— for serme
on the railways. 1851-52.
FOREIGN EXPERT-—

Question 7e appointment of a ——as Direc-
tor of the proposed Central Dairy Insti-
tute. 1163.

See also ‘“ Experts(s)

FOREIGN FIRM(S)—
See ** Firm(s) ”.
FOREIGN NATIONAL(S)—
Question re restrictions and conditions im-

posed on in India. 641-42, 1683-
85.
FOREIGN REFUGEE(S)—

See ** Refugee(s) .
FOREIGN SALT—

See “Salt .
FOREIGN SUBSIDIARY COMPANIES—
Que. tion re registration of ——in India.
2472,

FOREIGN TRADE—
Question re effect of the Sinc-Japanese War
on the of India. 879-80.
See also ¢ Trade .
FOREIGNER(S)—
Question re appointed under the Gov-
ernment of India. 1696-97.
FOSSIL(S)—
Question re plates cotaining figures of ——
appearing in Pal@ontolsgia Indica and
the Indian coal industry. 1679-81.
FOUR-ANNA SILVER COINS—
See *“ Coin(s)
FRANCHISE—
Question re for election to the Ajmer
Municipality. 1411-12.
FRANCHISE RIGHTS—

Question re—— for Indians in South Africa.
1408.

FREE PASS(ES)—
See *“ Pass(es) .
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FREE PASS RULES—
See *“ Rule(s) .
FREEDOM—
Question re securing of —— of nationa]
economic policy for India. 187.
FREIGHT(SY—
Question re—
charged by railways for the Burma
0Oil Company’s petrol.  1558.
on luggage and fare from Kalka to
Simla. 1837.
Government’s control over the fixation
of on Company-managed - Rail-
ways. 645,
Reduction in railway
from the Punjab to Cawnpore.
25.
Reduction of railway
2299.
FREIGHT RATE(S)—
Question re—
on coal and coke between Bengal
and Bombay 31
Settl 1t of disp of between
Company-managed Railways and the
mercantile commumty 646.
FRENCH INDIA—
Question re levy of’ customs  duties on
goods imported into ——. ' 1308;
FRENCH PORT(S)—
See < Port(s) .
FRENCH TERRITORY(IES)—
Question re expulsion of Dr, M. K. Menon

on  cotton
823-

on raw cotton.

from the in India. 18-19.
FRONTIER—
Question re—-
Abandonment of air bombing on the
292-93.

Withholding from publication in India
of the results of bombing on the ——.
283.
FRONTIER CRIMES REGULATION(S)—
See *“ Regulation(s) .
FRONTIER TRREGULAR FORCE(S)—
Question re Indianistion of the 836-
38.

FRONTIER POLICY—

Motion for Adjournment re Government’s
299-300.

FRUIT(S)—
Question re prices of —— at mdway stalls.
25-26.

FRUIT SHOP(S)—
ee ““ Shop(s)
FRUIT TRADE—
See ““ Trade
FUNCTION(S)—
Question re—

Certain —— under the Cantonment Acts
previonsly performed by Provincial
Governments: 175556,

Daties and of the Superintendent
of Education,” Dalhi, Ajmer-Merwars
and Central India. 921.

and salary of the Military Estate
Officers.  733-34.
FUND OF 1851 EXHIBITION—

See ** Exhibition ™

G

GADGIL, MR. N. V.—
Criminal Law Amendment Bill—
Motions to consider and to eirculate.
-526-28, 567-71.
Employers’ Liability Bill—
Consideration of eclauses. 2817, 2820.
Employment of Children Bill—
Consideration of clauses. - 2806.
Motor Vehicles Bill—
Motions to consider and to circulate,
1287-96, 1352-54.
Consideration of—
Clanse 2. 2626-27.

Clause 15. 1452.

Clause 17.: 1586, 1587.

Clause 64. 2254.

Clause 64. 2411,

Clause 67. 2431,

Clause 108. 2495-96.

Clause 132,  2565. EFILED
Question re—

Bazar Cc itt in C; t

1998.

Circular mga,rdmu mortgages without
possession in cantonments. 1767-68.

Grievances of the booking clerks at
Kalka. 1072

Hydro-dynamic_research work carried
on at Poona. 1416,

Land income of Cantonment Boards.
1997-98.

Non-inclusion of Tripolia Ward in the
bazar area of the Agra Cantonment
1998.

Pay and allowances of executive officers
of cantonments. 1996-97.
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GADGIL, MR. N. V.—conid.
Question re—
Regulations governing the conduct of
the Lahore Cantonment Board meet-
ings. 1768.
Retirement of Government servants

after twenty-five years’ service.
1242,
Station eclerks of the North Western
Railway. 1070-71.
Treatment of Indians in the Army
Dental Corps. 1764.
Working hours of the booking clerks
at Kalka, 1071-72.

Question (Supplementary) re—

Accident on the Bengal and North
Western Railway. 1555.

Applicants for enrolment in the Indian
Army rejected as physically unfit.
1994,

Dining cars attached to railway trains,
2307

Income from interest on securities of
Ruling Chiefs and Princes exempted
from income-tax and super-tax as-
sessment. - 2007.

Mechanisation of the Army in India.

7.

975.

Metalled roads in India and rail-road
competition. 799.

Non-Indian companies established in
India to take advantage of tariff
walls. 2686.

Opening of new post offices in rural
areas. 1840.

Postal insurance. 2443.

Radio Licensees and manufacture of
cheap Radio sets in India. 1551.

Report of the Tariff Board on the Sugar
Industry. 887.

GALVANISED CORRUGATED
SHEET(S)—
Question re fair selling price of bars

and —, 157.

GANDHI, MR.—
Question re statement of re unwritten

Compact between the British Govern-

TRON

ment and the Congress. 907-09,
1165-66, 1947-48.
GANDHI, MR. M. P.—
Question re— X
Certain suggestions made by in the
Indian  Cotton Textile Industry
Annual. 1928-31.
Remarks by regarding export

markets for Indian piecegoods and
bilateral trade agreements. 1158-59.

GANGMAN(MEN)—

Question re grievances of working
on the railway between Barkakhana
and Gomo. 2553.

FARHWAL RIFLE(S)—

Question re stoppage of enlistment . of
Garhwali Rajputs to Royal
2466.

GARHWALI RAJPUTS—

Question re stoppage of enlistment of

—— to Royal Garhwal Rifles. 2466,
GARRISON ENGINEER—

Question 7e working hours of clerks em-~

ployed under the , Bannu. 564-65.
GAUGE(S)—

Question re flood level —— put up on the
Kulaura-Sylhet branch of the Assam
Bengal Railway. 1949.

GAZETTED SERVICE—
Question re upper subordinates promoted

to lower on railways. 99.
GAZETTED STAFF—
Question re—

Seniority in a grade or class of non- ——
on State Railways. 107.

Salaries of the non- of the income-
tax Department in the  Madras
Presidency.  109.

See also under ““ Staff .

GENERAL  CHEMISTRY DEPART-
MENT—
See *“ Chemistry Department .

GENERAL MANAGER(S)—

Question re procedure for obtaining
information of matters of detailed
administration within the competence
of of State Railways. 2314.

GEOLOGICAL SURVEY OF INDIA—

Question re—

Allowances given to certain persons in

the 911-12.

Allowances to officers of the
1679.

Meeting of the Mining and Geological
Institute held at Jamshedpur at-
tended by the staff of the
1137.

GERMAN—
Question re Nazi propaganda carried

on in India. 1233.

GHAZIPORE—

Question re Chemical Adviser for the
and Neemuch Opium Factories.

1492,
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GHAZNAVI, MAULVI ISMAIL—
Question re refusal to grant a passport to
of Amritsar. 835-36.

GHEE—
Question re gentl having
or agencies of supplying —— 0 soldiers
of the Army. 543-44.
GHEE AGENT(S)—
Question re—
Agreements with the 2459-61.
Allegations against the 2461-62.

GHULAM BHIK NAIRANG, SYED—

Appointment of — to the Committee on
Petitions. 652.

Control of Coastal Traffic of India Bill—
Motion to recommit to Select Com-

mittee. 204.

Criminal Law Amendment Bill—

Motions to considér and to circulate.
663-69.
Motion to pass. 937, 938.

Indian Emigration (Amendment) Bill—
Motion to pass.  2668-69.

Motion for Adjournment re alleged sacti-
lege committed by the police in a Simla
Mosque. 1772.

Motor Vehicles Bill—
Consideration of clause 7.
Motion to pass. 2636-38.

Muslim Dissolution of Marriage Bill—
Motion to refer to Select Committee.

1112, 1113, 1119, 1123-24, 1951-60,
1938, 2832. 2

Prevention of Cruelty to Animals (Amend-
ment) Bill—
Consideration of—

Clause 3. 2717-18.
Clause 5. 2733.
Motion to pass. 2802-03.

Question re harassment of railway passen-
gers by Terminal Tax officials of the
Cantonment Authority, Ambala. 292.

Resolution re—

Appointment of an enquiry committee

oot

1426.

for the Broadcasting Department.
322.

Financial control of military expenditure.
2439-50.

Tmplementing ther dation of the
Indian Sandhurst Committee. 1531-
34.

GHULAM MUHAMMAD, MR.—
Qath of Office. 2.

ASSEMBLY DEBATES. 1

GHUZNAVI, SIR ABDUL HALIM—
Control of Coastal Traffic of Tndia Bill—
Motion to recommit to Select Committee.
198-201, 204, 206-07.
Motion for Adjournment re—
Appointment of a non-Indian as Supe-
rintendent of Insurance. 132, 138-39.
Condition of Tndians in Burma. 1639.
Rate war between Messrs. Turner Morri-
son and Company and Messrs. Scindia
Navigation Company in the Haj
Traffic. 1583. il d
Motion re Report by the Honourable Sir
Jotin Thom on the cause of the rail-
way accident near Bihta. 396, 400-

02.

Motor Vehicles Bill—
Consideration of clause 42.
1872.

Question re statement by Mr. Gandhi re
unwritten Compact between the Bri-

1869-71,

tish Government and the Cong-
ress. 1165-66.
GIBRALTAR—

Question re arrest of certain Sindhis re-
turning from Spain at ——. 1087,
1337.

GIDNEY. LIEUTENANT-COLONEL

SIR, HENRY—
Question re—

Persons in the Loco. and the Traffie
Departments  on State Railways
degraded to lower grades and non-
grant of grade increase toO certain
drivers and guards. 743.

Upper subordinates promoted to lower
gazetted service on railways. 99.

@0 AS YOU PLEASE | TICKETS—
See ¢ Ticket(s) . SRR

GOLD—
Question re— o
Exports of —— and sovereigns from
India. 1480-82:

consumed as
2470-71.
1220: -

Proceeds of the sale of
unproductive expenditure.
Stabilisation: of —— parity.
GOLD PARITY—

Question re agitation against the present
—. 1220-21.
GOMA— ; 7
Question re fencing of the Barakakhana
Loop Line between —— and Sone Hast
bank. 2294.
GOMO—

re grievances of gangmen work-
the railway between Barkakhana
2553.

Question
ing on
and
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GOODS.
Question re—
Levy of customs duties on —— imported
into French India. 1308.
Railways collecting taxes from passen-

gers and —— for Local Bodies.
354-57.

See also undar ** Inspectors of Coaching
and —.

GOODS TRANSPORT.
See ** Transport,”.
GOVERNING BODY—
Question re resclutions of the of
the Imperial Council of Agricultural
.. Research. 182.
GOVERNMENT(S)—
Motion for Adjournment re—
e sFronuer Pclicy.  289-300.
——’s refusal to answer . certain
=i questacm 386-89.
- Question re——
. Alleged repressxve pohc) of —— in
Delhi. 1234.
Arrangements with the Tmperial Air-
ways by the Government as a part of
Empire Air Mail Service. 36-37.

Lotteries authorised by -—. 262.

Persons d. . in any
manufacturing or supplying materials
to 2027-28.

Bec;overy of losses caused to by
officers. 1761-63.
GOVERNMENT COMMERCIAL INS-
TITUTE—

Quostion re—
Absence of Muslims in the teaching
and menial staff of the ——, Delhi. 108.
Purchase of stationery used in the

——, Delhi.  109.
Recruitment of Muslims on the staff
of the ——, Delhi. 108.

Teachers gemng allowances for evening
classes in the , Delhi. 108.
GOVERNMENT CONTROL—
anstlon re ——'over the Tmperial Bank
“of India,  2012-13.
GOVEB.NMEI\T EPIGRAPHIST—
Question re—
Duties of the —-— and his Assmtanb
918-19.
Transfer of the offices of the
Ootacamund. 918.
GOVERLMFNT HIS MAJESTY’S—-
re 0l

from

GOVERNMENT INTERFERENCE—

Question re
57,

See also under * Interference.”

in price rigging. 1156-

GOVERNMENT OF INDIA—

Motion for Adjournment re —

Failure of the—— to arrange elections
for elected seats on the Indian Tea
Licensing Committee. 297-99.

’s refusal to amend certain pension

Querules. 745.

Astion re—
ppointment of Mr. John Sargent as
Educational Commissioner of the

188-89, 901-02.

Buildings in Calcutta vacated by the
—+— on transfer to Delhi. 1492,
1695.

Certain lands formerly vested in the

Changes in the Army in India as a result
of the talks between the —— and the
War Office.  539-40.

Condition - regarding - fair . wages
informs of contracts of the
Departments. 172,

Conversations  between the War Office
and the 736-37 .

Correspondence between  the and
the Secretary of State on the question
of the rupee-sterling ratio. 288.

Countries with consuls or trade Commis-
sioners appointed by the 4,478,
912-13.

Cutting down of expenditure in-—
Departments. 282,

Employment of women in the ——
Departments. 981-82.

Extensions of service granted to officers
in the —— Departments. 83.

Foreign experts * invited by the
1344-45,

Foreigners appointed under the
1696-97 .

Grouping together of scientific depart-
ments under the 2033,

Members of the scheduled castes em p]oyed
under the 276-79.

Pensions for inferior servants of the

Position between Indian States and the
regarding radio licences and

f an
with —— in connection with the Empire
Air Mail Service. 35-36.
+See also under “His Majesty’s Govern-
ment .

duties on radio instruments,
ete. 1089-90.

Proposals for retrenchment received
from the Departments. - 1760.
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GOVERNMENT OF INDIA—contd. -
Question re—contd.
Recruitments of
typists grades in the
2316.

Retrenchment in expenditure in the —

Department.  1763.
Talks going on between the War Office

clerks in routine and
Offices.

and the 250-52.
Tenure of appointment of Secretaries
in the 1757.

Statement laid on the table re stores pur-
chased by the High Commissioner for
India for the 2620.
See also under  *“ Central Government ™,
GOVERNMENT OF INDIA ACT—
See “ Act(s) 7.
GOVERNMENT OF
MENT(S)—
Question re  Indian and
Officers in the 43.73
GOVERNMENT OF INDIA PRE\D—

INDIA DEPART-

European

> S
NT OE‘ INDIA SECRETA-

RIAT—
See “ Secretariat(s)?.
GOVERNMENT SERVANT(S)—
Question re—.
Attending of meetings of certain political

bodies by 273-74.
(,ompulsory retirement of
age of* fifty. 1006-07.
Concessions - to on railways. 2547-

49.

at the

Enforcement of rules regarding the age of
retirement of ——. 2697-98.

Railway concessions to 724,

Retirement of after twenty-five
years’ service. 1242,

GOVERNMENT SERVICE—
Question re—

Preferential =~ treatment to  persons

belonging to respectable families for
274-75.
Proposal to lower the age-limit for re-

cruitment, to ——.  1667-72.
Recruitment to —— 2484,
GOVERNMENT STERLING SECURITY
(IES)—
Question 7e income from = Indian —
Sterling Securities held by Residents of
the United Kingdom. ' 2007.
GOVERNMENT WORK—
Question re done in private presses.
1687-88.

GOVERNMENT’S CONTROL—

Question 7e over the fixation of
freights on Company-managed Railways.
64.)

GOVERNOR(S)—
Question re—
Appointment  of Indian Civil Service
officers as of Provinces. 974.
in India. 995-96.
Rules for the grant of leave to of
Proyinces and Executive Councillors
of the Central Government. 259-60.
GOVERNOR GENERAL, H. E. THE—
114,

Question re—
Board to advise the —— with regard to
the recruitment of the higher staff
to the Secretariat. 982-84, 1011.
Creation of a post of Secretary to —.
2365, 2758-59.
Setting up of a separate
tariat. 1231.
GOVIND DAS, SETH—
Criminal Law Amendment Bill—
Motions to consider and to circulate.

’s Secre-

686.
Indian Emigration (Amendment) Bill—
Motion to consider. 2649-50, 2660,
2663.

Motor Vehicles Bill—

Motions to consider and to circalate.
1029-33.

Prevention of Cruelty to Animals (Amend-
ment) Bill—

Consideration of clause 3. 2723, 2724,
2726-27.

Question re—

Appointment of Indian Civil Service
officers as Governors of Provinces.
974

of Mr. John S; as the
“Educational Commissioner with the
Government of India. 901-02.

Area served by the postmen of Delhi
Shahdara. 2314.

Arrangements with the Imperial Airways
as a part of the Empire Air Mail
Scheme.  359-63.

_ Arrest of Indians in Moscow and Lenin-
grad. 644.

Board to carry out: the recommendations
of the Wheeler ‘and Maxwell Com-
mittees. 1216.

Certain suggestions made by Mr. M. P
Gandhi in the Indian Cotton Textile

Industry Annual. 1930-31.
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GOVIND DASS, SETH—contd.

Question re—conid.

Contemplated British-Burma  Trade
Agreement. 445-46.

Creation of a pool of officers for the
Finance Department. 534.

Creation of a post of Assistant Informa-
tion Officer in the Public Information
Bureau. 70405,

Creation of a post of Deputy Principal
Information officer in* the Public
Information Bureau. 1760-61.

Creation of provinces on linguistic basis.

Cultivation and production of cinchona
in the Andamans. d444.

Deputation of match manufacturers
asking for protection against competi-
tion by Swedish combines. 2371

Deputation representing cocoanut inter-
ests from Travancore. 884.

Development of the Air Station at
Jiwani. 637.

Directorship of the Indian Institute of
Science, Bangalore. 2371.

Disturbances among the Indian workers
in British Guiana. 167-68.

Rffect on India of the new BEgyptian
cotton tariffs. 1651-52.

Effects of the new Egyptian cotton tariff
duty on India’s trade. 1404,

Enquiry into the affairs of the All-India
Radio. 19-20.

Enquiry on the cotton industry in
Uganda. 1407-08.

Examination held for recruitment of
postal clerks in Bihar and Orissa.
1562-63.

Exchange ratio. 260-61.

Exemption of articles of daily use of
passengers on ships from assessment

_ of customs duty. - 535-36.

Expiry of Agreement with the Trans-
Continental Airways, Limited. 795-

97.

Exports of gold and sovereigns from
India. 1480-82.

Expulsion of certain Sikh families from
Kabul. 1082-83.

Expulsion of Dr. M. K. Menon from the
French territories in India. 1819
Facilities to Maulana Obedullah Sindhi

to return to India. 564.

Fall in the price of rice. 2371-73.
Filling up of certain posts of officers in
the Public Information Bureau.

705-06.

GOVIND DAS, SETH—conid.

Question re—contd.

Titting of speedometers in certain trains
on the East Indian Railway. 1822-
23.

Franchise rights for Indians in South
Africa. 1408.

Functioning of the New Clove Agree-
ment in Zanzibar. 2408-09.

Government’s control over the fixation
of freights on Company-managed
Railways.  645.

Holding of a conference in Kabul to
settle the fruit trade dispute between
India and Afghanistan. 646.

Housing schemes for Indians in Durban.
1403.

Illicit. traffic in tea in Cutch Mandvi
and other Kathiawar ports. 1404-05.

Imposition of an import duty on foreign
salt. 1222-24.

Indian Shipping Companies. 1342-43.

Indians in the Secretariats of the League
of Nations and the International
Labour Office. 1126-29.

Indians in the Telephone Company of
Bombay and Karachi. 1299.

Jewish Settlement in Kenya. 922-24.

Labour contract of the Calcutta Port
Trust. 1081-82.

Legislation to protect the interests of
Indian Shipping in the Coastal Traffic
of India. 885-86.

Levy of customs duties on goods import-
ed into French India. 1308.

Measures to prevent the closing down of
Indian match factories. 1654-56.

Mechanisation of the Army in India.
974-75.

Money spent on exhibitions of Indian
products abroad.  1653-54.

Non-grant of loans to Indians for build-
ing houses in Durban. 2410.

Opportunity extended to Indian econo-
mists in methods of economic
tesearch. 456-57.

Pathway leading to the Cart Road on
the eastern side of Kennedy House in
Simla. 1151.

Post of the Economic Adviser and crea-
tion of a Standing Committee on
economic problems.  455-56.

Price of pig iron. 1652-53.

Prohibition of isted igration of
Indian labour to Malaya and repatria-
tion of certain labourers. 168.
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GOVIND DAS, SETH—contd.

Quetion re—contd.

Proposal to lower the age-limit for
Jecrui t to Gove t service.
1667-72.

Protection to Indian industries. 1915-16.

Protection to Indian shipping. 446.

Racial discrimination against Indians
on Railways in Africa. 2373-74.

Railway accident in South India. 838-40.

Recommendations of the Provincial
Governments with regard to Federa-
tion.  1145.

Refusal to grant permit to Mr. K. S.
Maini to take his family to South
Africa.  2410-11.

Refusal to renew leases of land held by
Indians in Fiji. 1917.

Refusal to renew the licences of Indian |

s in Fiji. 1136,

on of the yernacular section ‘

Public Information Bureau. |

706-08.
Repatriation of Indians from British
Guiana. 2691-93.

Representation from certain Universi-
ties urging change in the method of
reeruitment to the Indian Civil
Service. 1217-18.

Representation of Indian interest on
the International Tea Committee.
1135-36.

Representation regarding imposition of
an import duty on raw cotton. 1931-
32.

Report of the commission appointed to
enquire on the causes of unrest among
Indian workers in Mauritius. 166-67.

Report of the non-Official Delegation |

on the trade talks in Simla. 884-85.

Report of the Tariff Board on the Sugar
Industry. 886-88.

Revised Instrument of Accession to the
Federation. 166.

Rules for the grant of leave to Governors
of Provinces and Executive Council-
lors of the Central Government. 259-

60.
Scheme for an aerial reserve force of
volunteers. 1207-08.

Scheme of Imperial reorganisation of the
British Army. 976-77.

Securing of maximum patronage from
Ceylon for Indian rice. 445.

Settlement of disputes of fre)ght Tates

Company
and the mercantile Commumty 646

1GOVIND DAS, SETH-—conid.
Question 7e—concld.

Shares of Indian Trans-Continental Air-
ways, Limited, held by Indian Nation-
al Airways, Limited. 795.

Soldiers suffering from venereal diseases.
2469-70.

Stoppage of the exodus of certain attach-
ed offices to Simla. 295.

Successor of Sir Shadi Tal in the Judicial
Committee of the Privy Council.
977-78.

Trade agreement with South - Africa.
2409.

Unified customs nomenclature prepared
by the Economic Committee of the
League of Nations. 2373,

Question (Supplementary) re—

Amalgamation of Ajmer-Merwara with
the United Provinces. 1989.

Applicants for enrolment in the Indian
Army rejected as physically unfit.
1994,

Applications invited for the post of pro-
fessor of Biochemistry and Nutrition
at the All-India Institute of Hygiene
and Public Health, Calcutta. 461-
62.

Appointment of a Royal Commission to
investigate conditions in the British
West Indies. 1920, 1921.

Appointment of an Additional Secretary
for the Defence Department. 1487.

Appointment of Indian agents in British
Colonies. 1661-62.

Attending of meetings of certain political
bodies by Government servants.  274.

Capital outlay and maintenance costs
of first class carriages on Railways.
1323.

Carriage of dogs in passenger compnrb-
ments. 1837.

Cholera at Hardwar during Kumhha
Mela and railway concessions. 18.
Colonisation of Kenya by the Jews.

1413, 1414.

Consideration of political antecedents
for enlistment in the army. 2467.
Contribution by the United Kingdom
to certain political expenses. 1862.
Cotton carried by road from the Central
Provinces and Berar to Bombay.

826.

Creation of a post of Secretary to His

Excell the G G 1

A

27-59.
Customs collection in the French Ports
adjoining British India. 704.
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GOVIND DAS, SETH—contd.

Q:

Ty 17

(Suppl y) re—contd.

Demand of Indians in British Guiana.
2366.

Dependents of staff entitled to free passes
on railways. 1068.

Derailment of the Punjab Mail between
Muthroopur and Shankarpur on the
East Indian Railway. 9.

Disabilities of Indians in South Africa.
1922, 1923.

Disabilities of Indians in the Kenya
Highlands. 1923, 1924.

Distress of returned emigrants from
Bntlsh Gmmm 1935.

1

tablish 7

in India.

1991.

Employment of women in the Govern-
ment of India Departments. 982,
Establishment of common standards of

rates in India. 447.
Exchange Ratio. 267, 268.
Excise duty on matches. 2010.
Exhibition of Indian cinema

2368.

Fall in the prices of cotton. 436-439.

films.

GOVIND DAS, SETH—concld.

Question (Supplementary) re—concld.
Position with regard to Indiansin Burma

Proposal to increase the Income-tax
staff. 1480.

Proposal to lower the age-limit for re-
cruitment to Government service.
1672.

Provision of third Class waiting rooms
for ladies on railways. 365.

Purchase of cartain articles for the army.
2475, 2476.

Raids on Bannu and other British Indian
territories. 1076

Railway income and expenditure on
Haripura Coagress. 6.

Rate-war batwsan shipping companies
carrying Haj pilgrims. 1928.

Recommendations of Provincial Goyern-
ments about the award of titles. 154

Remarks about Indian Army made by
Sir Philip Chetwood in a speech at
Trocadero. 258.

Report of the Tariff Board on the sugar~
industry. . 2377, 2378.

Grant of passes to certain dependent
of employees on State lewzws
1070.

Harassment to Indian passengers by
the staif of the Customs Department
in Bombay. 560-61.

Holding of his court by the Commis-
sioner, Ajmer-Merwara, at his resi-
dence. 2484,

Increase in the pay and allowances of
British Soldiers and officers. 530 -31.

Judges of the Federal Court. 1484-86.

Lotteries authorised by Government.
262.

Manufacture of aeroplanes in India.
1829.

Negotiations for a trade agreement be-
tween India and Ceylon. 1914.

Non-representation of Indians on the
British Guiana Labour Disputes Com-
wission, 1922,

Officers in the Contracts Directorate and
purchases made for the Army. 2477.

Opening of new post offices in rural
arcas. 1841

Parl ion to Indians
in South Afnca 1401.

Position regarding proposed discrimina-
tory legislation against Indians in
South Africa. 469.

Repr tation from the Lucknow Uni-
versity re Scholarship to Indian stu-

dents  from the funds of 1851
Exhibition. 1644.

-Revision of pay of the Indian Civil Ser-
vice.' '2752.

Safeguarding of the rights of Indians to
settle down in Southern and Northern
Rhodesia and Nyasaland. 1666.

Separate third class waiting rooms for
ladies on railways. 24,

Steps to acquaint the cultivators with
the result of agricultural researches.
1683.

Stiffening of decks of merchant ships for
mounting defensive armaments to
meet emergencies of war, 735.

Surveyors of work and Assistant Sur-
veyors in the Military Engineering
Services. 2002.

Talks going on between the War Office
and the Government of India. 251.

Working hours of the booking clerks at
Kalka. 1072.

GRADE(S)—

Question re—

~—— of telegraphists under the revised
scales of pay. 1850-51.
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GRADE(S)—conid.
Question re—contd.

Persons in the Loco. and Traffic Depart-
ments on State Railways degraded to

lower —— and non-grant of in-
crease to certain drivers and guards.
743.
GRAND TRUNK EXPRESS—
Question re speeding up of the . 7-8.
GRATUITY(IES)—
Question ¢ employees entitled to —— on
the ‘East Indian Railway. 840:
GREAT BRITAIN—
Question re— ° . E
ition on adverti ts of Indian
medicines for venereal diseases in
Pll!‘(‘h‘l‘k‘" of sugar by ——. = 1157-58.

GREAT INDIAN PENINSULA RAIL-
WAY—
See ““ Railways(s) .
GRIEVANCE(S)—
Question re—
of employees of the Vizagapatam
Port. 834.
of *“ F ' class Assistant Station
Masters on the East Indian Railway.
94-95.
of gangmen working on the railway

between Barkakhana and Gomo.
25563.

of the booking clerks at Kalka.
1072.

— of the Postal and Railway Mail

Service Staff at Delhi. 808-11.

of the workers of the Calcutta
Mint. 2404, 2759.
GRIFFITHS, MR. T. J.—

Code of Criminal Procedure (Amendment)
Bill (Amendment of section 167)—
Motion to refer to Select Committee.

-215-17, 221. 3

Motion re report by the Honourable Sir
John Thom on the cause of the rail-
way accident near Bihta, 409-13.

Motor Vehicles Bill—

Consideration of—
Clause 38. 1607-08, 1612, 1616.

Clause 41. 1712,

Clause 42. 1802-04, 1805, 1814, 1815-
1816.

Clause 46. 1904.

Clause 63. 2246.

Clause 64. 2260.

Motion to pass. 952.

GRIGG, THE HONOURABLESIR J AMES—

Demand for supplementary Grant in res-
pect of “* Miscellaneous Expenditure Y
(Railways). 427.

Indian Income-tax (Amendment) Bill—
Re-appoi t and appoi t of

certain members to the Select Com-

mittee. 2620.
Motion for Adjournment rc increase in
the Indian Defence —charges. 198,

240,

Motion to reduce Demand for Supplemen-
tary Grant in respect of © Miscellaneous
Expenditure ** re Report on the railway
accident at Bhita. 428.

Points of order (1) raised by Dr. Sir Ziaud-
din Ahmad as to whether an Honourable
Member, who is on the Panel of Chair-
men, can take the Chair while the Deputy
President was in the House, and (2)
raised by the Honourable Sir Muhammad
Zafrullah Khan as to whatwould happen
(both of the said persons having already
voted) if there was a tie in the voting.
1462.

Remarks by Mr. President (The Honour-
able Sir Abdur Rahim) that no Member
of the House, even if he is a Nominated
Member, can be debarred from being
considered in connection with any Reso-
lution that may be before the House.
1537.

Report of the Public Accounts Committee
on the accounts of 1936-37. 2035-2218.

Resolution re financial control of military
expenditure. 1538, 1539, 1540, 2318-21,
2323. -

S ient by the H the Finance
Momber re the deletion of a reply to a
supplementary question. 924.

Bl

GROUNDNUT(S)—
Question re fall in the price of —. 1125~
26.
GUARD(S)—
Question re—
Conductor on State Railways. 107,

__ on the North Western Railway.
1559-60.

Persons in the Loco. and Traffic Depart-
ments on State Railways degraded to
lower grades and non-grant of grade
increase to certain drivers and —.

743.

Promotion of * C ** class —— in the
Moradabad Division of the East Indian
Railway. 94.

“ M434T.AD
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GUARD(S)—contd
Question re—conitd.
Promotion of —— on the North \’Vestern
Railway. 819.
GUIANA—
Question e demand of Indians in British
BT
GUPTA, MR. K. 8.—
Criminal Law Amendment Bill—
Motion to pass. 934-36.
Question re—
Certain Staff of the Vizagapatam Port
833-34, 2561-62.
Closing of the Bengal Nagpur Railway
5 Workshops on Saturdays. 1576-77.
+ Contracts of the Aasam Bengal Railway.

2304-05.

Dining cars attached to Railway trains.
2306-07.

Lstablist of a Br ting Station
in Andhra. 831.

Failure cf the Calicut Bank. 1489-90.

i dition of the Vizag:
Port. 832-33, 2771-72.

Fixation of speedometers to engines of
passenger trains. 2309.

H

HAJ PILGRIM(S)—
Question re—
Fees charged from —— at Kamaran.
1162-63.
Fees collected from —— at Kamaran.
2392-93.
Hardships of — .
See also * Pilgrim(s).”
HAJ PILGRIMAGE—
Question re Report of the Indian Medical
Officer at Kamaran on 2395.
HAJ PILGRIM(S) SHIP(S)—
Question re—
Space allowed to third class passengers
in L2395,
Staff at Kamaran and medical aid on
2393-95. >
HAJ TRAFFIC—
Motion for Adjournment re Rate war

2391.

between  Messrs. Turner Morrison
and Company and Messrs. Scindia
Navigation Company -in the .
1582-83.

HANDLOOM INDUSTRY—
See * Industry(ies).”
HANDLOOM WEAVER(S)—
Question re probection of the interests of

C‘mevanw; of el;xg};loyws of the Vizaga- the . 1159-60.

patam Port. -+ HQN ZADA—

Higher fares charged for shor S RA] rReAI ot 1 control of Mili-
o dthg B&ng&l mﬁ“imm%;{mu tary expenditure. 1535.
e ey * LVEYS | HARASSMENT—

Inconveniences® of railway — passengers. Question.ve of railway passengers by
1860-61. Terminal Tax officials of the Canton

Inconveniences of the travelling public
on the Vizianagram-Raipur Branch
of the Bengal Nagpur Railway. - 1090.

Inspection of the Vizagapatam Port by
certain Military Officors. 831-32, 1248,

Lack of arrangement for water supply
at Bezwada Railway Station. 1858-60.

Passenger associations on railways,
2309-10.

Recognition of the Bengal Na.gpur Rail-
way Labour Union. 1575-76.

Recovery through Salary Bills for, Death
Benefit Fund of the Bengal Nagpur
Railway Labour Union, 1577.

Salaries of the non-gazetted staff of the
Income-tax Department in the Madras
Presidency. 109,

Uncovered and low platforms at certain
Stations on  the Bengal Nagpur and
Madras and Sonthern Mahratta Rail-
ways. 2307-08.

ment Authority, Ambala. 292,

HARDSHIP(S)—
Question 7 —— of the Government. of
India Press employees. 2357.
HARDWAR—
Question 7e—
Cholera at during Kumbha Mela

and railway concessions. 1618,
Facilities provided to passengers during
the Kumbha Mela at
Hardships to passengers to und from
during the Kumbha Mela. 15-16.
Improvement Advisory Committeo at
—— and sefting up of a similar Com-
mittee at Benares. 1546.
Income and expenditure by providing

facilities for pilgrims at during
the Kumbha Mela. 635-36.
Railway accidentat. —— . 2273-77.
Railway collision at —— during the
Kumbha Mela. 38-39.
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HARIPURA—
Question re—
Expenditure incurred by Railways and
Posts and Telegraphs, ete., in connec-
“tion with the Congress Session at
651-52.
Railway income from the session of the
Indian National Congress at —— .
206,

HARIPURA CONGRESS—
Question re Railway income and expendi-

ture on ——. 6-7.
HAT(S)—
Questlou re supply of —— to Indm.ntroops
736.
HAZARIBAGH—
Question re—
facilities in ——  District.

Postal
2295.

Status of a branch post office and classi-
fication of the post offices at Hunter-

ganj and Champaran in District.
2295-96.
HEADGEAR—
Question re. —— for Indian soldiers.
1009-10.

HEAD OFFICE—
Question re staff recruited in the —,
East Indian Railway. 2279.
HEALING TANEK(S)—
See ** Tank(s) ."”
HEALTH DEPARTMENT—
Question 7¢ alleged corruption in the

of the Dalhi Municipality. 100-01.
HEDJAZ—
BElection of Members: to the Standing
Committee on Pilgrimage to'the —— .
1251.

HEDJAZ, PILGRIMAGE TO THE—
Election of two Muslim Members to the
Standing Committee on .
HEGDE, SRI K. B. JINARAJA—
Motor Vehicles Bill—
Consideration of clause 41.
Oath of Office. 1.
Prevention of Curelty to Animals (Amend-
ment) Bill—
Consideration of clauses.
82, 2785-87.
Question re—
Customs duty collected at certain ports.
2011
Examination for lmmotmns to the post
of accountants in the Government of |
India Presses, etc. 2402.

1710.

2738, 2781-

|

HEGDE, SRI K. B. JINARAJA—contd.
Question re—contd. tr
Failure of Banks. 900-01,

2712.
Formation of separate Andhra, Karna-
taka and Malabar Provinces. 2386-

1011,

87.

“ Gio as you please tickets * on railways.
1565. : :

Growth of areca-nut pest in India.
1944-45.

Import of arcca-nut. 1945-46.

Legislation enforcmg uniform ta.xatwn
on and suc-
cession, ete. 992-93.

Pay of accountants in the Government
of India Presses, Calcutta and New
Delhi. 2403.

Rates for passengers and goodls transport:
on the South Indian Railway. 1563-
65.

Report on the financial conditions of
Coorg. 2473-74.

Representations for laying: certain new
railway lines. 1579-80.

Revenue and expenditure under Central
heads in certain districts and taluks.
1248-49.

HIGHLANDS—
Question re_disabilities of Indians in f/he

Kenya Highlands. 1923-24.

HIMALAYAN EXPEDITION(S)—
See ¢ Bxpedition(s).” -
HIGH COMMISSIONER FOR INDIA—
Statement laid on the table 7e stores pur-
chased by the —— for the Govpm-
ment of India, - 2620.
HIGH COURT(S)—
Question re Indian Chief Justices of — .

HIGHER CLASS(ES)—

Question 7e ecarnings of the ——and the
third class on Railways. 2301-02.
HIGHER STAFF—

Question re Board to advise the Governor
General with regard to the _recruit-

ment . of the — to the secretariat.
1011.
HIGHET, MR. J.C—
Oath of Office. 1541.
HIGHLANDS—
Question ¢ Indians in the Kenya —
1689.

HILL TRIBE(S)—

Question e Lushai in Assam.  2281.
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HINDU(S)— HOTEL(S)—
Question re— Question re afironts to Indians visiting

Certain appointments monopoliseed by
——— on the East Indian Railway.
1573. .
Non-maintenance of a Hindu cremation
ground for Saddar Bazar, Lahore
Cantonment. 1003-04.
HINDU FAMILY(IES)—
Question re undivided
income-tax. 565-66.
HINDU WOMENS RIGHT TO DIVORCE
BILL—

assessed to

See * Bill(s).”
HINDU WOMEN'S RIGHT TO PRO-
PERTY (AMENDMENT) BILL—
See * Bill(s),”
HINDUSTAN TIMES—
Question re. news in  the —— about

holding the fourth Round Table Con-
ference in India. 2700.
HIS MAJESTY'S GOVERNMENT—
Question re shares of in petrol com-
panies.  2386.
HOLIDAY(S)—
Question - re declaration of Id-uz-Zuha
and last Friday of Ramzan as for
Muslims in the workshops at Jamalpur.

L 639.
ME DEPARTMENT—
uestion re Tossibility for reduction of
staff in the —. 2752-53.
HOME DISTRICT(S)—

Question re orders re non-retention of
income-tax clerks and inspectors in
their 1698.

HONOUR(S)—
Question 7z conferment of titles and —— .

1164.
HORE-BELISHA, MR.—
Question re—

Concessions announced by —— .  1992-
93. :
New proposals as announced by —— in

the House of Commons. 999-
1000.
HORSE-BREEDING—
Question re and mule-breeding grants
in Lyallpur and Sheikhupura districts.

99.
HOSPITAL(S)—
Question re—
Control of the Cantonment General — ,
Peshawar. 1471.
at Miranshah. 2316,
Ranchi mental —— . 1242-43.

London and seeking accommodation in

—— 1132-33,
HOURS OF EMPLOYMENT REGULA-
TION(S)—
Question re non-observation of the —— on

the Bombay, Baroda and Central India
Railway. 829.
HOURS OF WORK—
Question 72 draft convention on the
for maritime workers. 191.
HOURS OF WORK CONVENTION—

Question re application of to Rail-
ways. 623-24.
HOUSE—

Criticism of Mr. President’s rulings out-
side the — .. 2035.

Question re—

Inclusion of certain village lands within
the Lahore Cantonment limits and
rejection of certain plans for the con-
struction of 550.

Non-grant of loans to Indians for building

in Durban. 2410.

Remarks by Mr. President on the Point
of Order as to whether an Honourable
Member, who is on the Panel of Chair-
men, can take the Chair while the
Deputy President is in the ——. 1583-
86

HOUSE OF COMMONS—
Question re—
New proposals as-announced by Mr.

Hore-Belisha in the 999-
1000.
Question and answer in the about

the amendment of the Government of
India Act. 2370.
Question and answer in the
garding Indian tea, 1402-03.
Statement made in the by Lord
Stanley regarding the creation of new
provinces. 173-76.
HOUSE SCAVENGING SERVICE—
Question r¢ —— in cantonments of the
Punjab and the North-West Frontier
Province. 1209.
HOUSE TAX—
Question re—
Increase in —— in the Multan Canton-
ment. 1484,
Increase in —— in the Rawalpindi Can-
tonment. 979-80.
Increase in the —— in the Kohat Can-
tonment. 1210.
See also ** Tax(es).”

Te-
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HOUSING SCHEME(S)—
Question re —— for Indians in Durban.
1403,

HOWRAH—
Question re
intermediate
Punjab  Express
Lahore. 639-40.
HOWRAH DIVISION—
Question re—
Appointment of tracers and draughtsmen
in the of the East Indian Rail-

provision of additional
class compartments in the
between —— and

way. 1848-49.

Posting of Muslim officers to the of
the Hast Indian Railway. 1572-
73.

Recruitment and transfer of Muslim
clerks in the —— of the East Indian

soruitment of apprentices for training
as Permanent Way Inspectors, cte.,
in the of the East Indian Rail-
way. 1083.

Seniority of the Ticket Checking Branch
of the - , Bast Indian Railway.
2543-44.

Vacancies of ticket collectors in the

of the Hast Indian Railway.

1849.
HOWRAH SHEAKHALA LIGHT RAIL-

See *“ Railway(s).”

HUDDAR, MR. G. M.—

Question re arrest of —— in Spain.

1333-34.
HUNTERGANT—

Question re status of a branch post office
and classification of the post offices at
—— and Champaran in Hazaribagh
District. 2295-96.

HYDERABAD—

Question re broadcasting stations set up

by the and Mysore States. 1578.
HYGIENE—

Question re application invited for the
post of Professor of Biochemistry and
Nutrition at the All-India Institute of
Hygiene and Public Health, Calcutta.
461-62.

HYDRO DYNAMIC RESEARCH WORK—

See *“ Research Work.”

I

ICE—
Question re sale of in the bazar area
of the Lahore Cantonment. 890-91.
ID-UZ-ZUHA—
Question 7e declaration of —— and last
Friday of Ramzanas holidays for Mus-
lims in the workshops at Jamalpur,

639.
ILLICIT TRAFFIC—
See*“ Trafiic”.
IMMORAL TRAFFIC—
Question 7¢ suppression
"~ women in the Delhi Province.
IMPERIAL ATRWAY(S)—*
Question re—
Agreement with the —— for the carri-
ago of Air Mails.  1087-88.
Arrangements with the —

of — in
1951.

as a parb

of the pire Air Mail Scheme.  359-
63, 3

Arrangements with the - by the Gov-
ernment as & part, of Empire Air Mail
Service. 36-37. : ;

IMPERIAL BANK OF INDIA—
Question re — ;

(Government control over the
2012-13.

Indianisation of the staff of the —
269-70

IMPERIAL COUNCIL OF AGRICULTUR-
AL RESERACH— FEED
Question re—

Certain superior appointments in
190.

Post. of Vice-Chairman of  the —
1160-62. S
Resolutions of the Governing ‘Body of
i theo——. 182 ey e
IMPERIAL DAIRY INSTITUTE—
Question re enlargement of the —
and  establishment  of a Central
Dairy Research Institute. 181.
IMPERIAL DEFENCE—
Question re in relation to - India.

1215-16.
IMPERTAL RE-ORGANIZATION—
Question - 7¢ . schemo - of —— of the

British - Army. 976-77.
IMPERIAL SERVICE(S)— £ -
Question re resignations, etc., of officers’
of the ——. 2763.
TMPORT(S)—
Question re—
—— of arcca-nnt. 1945-46.
of foreign cotton in India. 2378-

79




82

INDEX TO LEGISLATIVE ASSEMBLY DEABATE.

IMPORT(S)—contd.
Question re—conid.
Increase in the
449-50.
Prohibition on the
into India. 536-39.

IMPORT DUTY—
Question re—

—— on radio sets. 1005.

Imposition of an——on foreign salt.
1222-24.

Loss of revenue due to exemption of
Burma Petrol from 2467-63.

Negotiations for remaval of by
Indian States on goods manufactured
in British India. 1163.

Re-imposition of on foreign wheat.
452.

of foreign cotton.

of certain books

Re-imposition of —— on wheat. 1155-
56, 2700.

See also * Duty(ies) .
IMPORT OF DRUGS BILL—
See ““ Bill(s)”.
IMPROVEMENT ADVISORY COMMIT-
TEE—
See ** Committes
INCIVILITY—
" Question 72— action on problems of ——
on Railways. 647.
INCOME(S)—
Question re— £
Certain exempted from income-tax
and super-tax. 2006,
——and expenditure
facilities for
during the I\umb}n \[cla

by providing
pilgrims at Hardwar
63.) 36.

Securities held by Rcsxdents of the
United Kingdom. 2007.
from interest on securitics of Ruling
Chicfs and Princes exempted from
income-tax and super-tax assessment.
- 2006-07.
Land — of Cantonment Boards.
1997.98.
Railway —— and expenditure on Haris
pura Congress. 6-7.
INCOME-TAX—
Question re— s
Assessment, of and super-tax from
non-resident persons and companies.
737.

Certain income exempted from —— and
super-tax. 2006,

INCOME-TAX—contd.
Question re—contd.

Income from interest on securities of
Ruling Chiefs and Princes exempted
from and super-tax assessment.
2006-07.

, efic,, paid by the Burma Oil Com-
pany and fixation of maximum price

for petrol. 462-65.
paid by Tea companies. 546-47,
1080.

——relief to certain companies in
British India and the United Kingdom.
2004-06.

Orders re non-retention of clerks
and inspectors in their home
Districts. 565.

Proposal to increase the —— staff.
1479-80.

Receipts from —. 561.
Undivided Hindu families assessed to
565-66.
INCOME TAX (AMENDMENT) BILL—
See *“ Indian * under “ Bill(s)”.
INCOME-TAX CLERK(S)—
See ** Clerk(s) .
INCOME - TAX DEPARTMENT-—

Question re—
Communal  discrimination in in
Bihar. 2481-82.
Salaries of the non-gazetted staff of the
—— in the Madras Presidency. 109.

INCOME-TAX INSPECTOR(S)—
See ** Inspector(s) .
INCOME-TAX OFFICER—
Question re—
Alleged objectionable behaviour of the

——, Montgomery. 1483-84.
Muslim in Bihar. 2480-81.
INCONVENIENCE(S)—
Question re—

—— of railway passengers. 1860-61.
—— of the travelling public on the
Vizianagram-Raipur Branch of the

Bengal Nagpur Railway. 1090.
INDEBTEDNESS—
Question re——— of  Anglo-Indian  and
European employees on the North

Western Railway. 1560.
INDIA—
Question re—
British troops maintained by —— sent
outside 2755-56.
Effect of the Sino-Japanese War on the
foreign trade of ——. 879-80.
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INDIA—contd.

Question re—contd.
Expenditure on political charges outside
—. 2303-04
Indian commissioned officers serving
with British Units in ——. 2773.
Loss to——due to the Sino-Japanese
War. 1862-63.
Pamphlets relating to the activities
of the Communist Party in-——.

1035-08.
Reductoin of the burden of interest
charges on 2030-31.

Registration of foreign companies in
—— for sclling their goods as made in
— 921-22.

Relief to——in respect of defence
charges. 2762-63.

Trade between Ceylon and ——from
Point Calamere. 1488-89.
INDIAN(S)

Motion for Adjournment re appointment
of a non- as Superintendent of
Insurance. 109-14, 123-44,

Question re—

Affronts to visiting London and
seeking accommodation in  hotels.

1132-33.

Appointment of ——as Agents. and
Deputy Agents on State Railways.
34-35.

Appointment of an-—-as Chairman

of the Karachi Port Trust. 2272.
Appointment of an to' the Railway
Board. 1552-53.
in Mogcow and Leningrad.

Arrest of
374, 644.

Assistance to —— in the West Indies to
present their case to the Royal Com-
mission. 1922.

Balances belonging to——in Iran.
1058.

Ban on the emigration of to Ceylon.
182-83.

Certain information in rtespect of the
training of in certain Military
Colleges.  262-64.

Charging of rents from European and —
Refrehsment rooms on  railways.

2546.

Demand of ——in British Guiana.
2365-67: :

Disabilities of ——in South Africa.
1922-23.

Disabilities of —— in the Kenya High-
lands. 1923-24.

* Placing of an

INDIAN(S)—contd.
Question re—conid.

Europeans and —— treated by the Army
Dental Department. 709-11.

Franchise rights for —— in South Africa
1408

Housing schemes for——in Durban.
1403.
Inadequate representation of — in

certain Port Trusts. 2265-68.

and European officers in the Gov-
ernment of India Departments.
43-73.

——in Japan. 1334-35.

—— in Palestine. 2537-38.

——in the Kenya highlands, 1689.

—— in the Secretariats of the League
of Nations and the International
Labour Office. 1126-29.

in the Telephone Company of

Bombay and Karachi. 1297-99.

kidnapped by the people from the

tribal area. 2310-11.

regiment consisting of belong-
ing to different castes. 2478-79.

Leases of lands held by ——in Fiji.
1412-13.

Non-grant of loans to
houses in Durban. 2410.

Non- companies established in India
to take advantage of tariff walls.
2685-86.

Non- experts imported in the De-
partment of Education, Health and
Lands and  offices attached there-

to. 470-74. i e

Non- experts . imported in tho
Finance Department or offices under
its control.  289.

Non-representation  of on the
British Guiana Labour Disputes
Commission. 1921-22. :

Parliamentary representation to ——in
South Africa. 1400-01.

owned restaurant in
Ranikhet cantonment bazar out of
bounds for ——. 291 .

Plight of jobless
96.

for building

in Malaya. 2395-

Plight of the——in Aden holding
shares in the Reserve Bank of India.
2020. T

Population of migrated —. 1394-95.




E
i

84 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

INDIAN(S)—concld.
Question re—concld.
Position in regard to——in Aden in
respect of civil suits. 563-64.
Position of domiciled in British
Colonies. 74-79.
Position regarding proposed discrimina-

tory legislation against — in South
Africa. 469. =

Position with regard to —— in Burma.
1940-42,

Position with regard to the leases of
lands to——in Fiji. 1683.

Publication of a memorandum reviewing
the position of overseas. 890-
91.

Racial discrimination against —— on
Railways in Afriea. 2373-74.

Refusal of licenses to —— shopkeepers
in Fiji. 1120-30.

Refusal to renew leases of land held by
——in Fiji. 1917,

Refusal to renew the leases of lands
acquired by ——in Fiji. 888-90.

Repatriation of —— from  British
Guiana. 2691-93.

Rerorted arrest of —— in Russia. 29-
30.

Safeguarding of the interests of —in
Fiji. 183.

Safeguarding of the rights of — to
settle down in Southern and Northern
Rhodesia and Nyasaland. 1665-67.

Setting up of an aeroplane factory in
India and training of 270-71.

Training of ——in certain Engineering
subjects. 1936,

Treatment of
Corps. 1764.

INDIAN ACCOUNTANCY BOARD—

See “ Accountancy Board .

INDIAN AGENT(S)—
See *“ Agent(s) ”.
INDIAN AIR FORCE—
Question re indianization of the
1.

in the Amy Dental

-1476-

INDIAN ATRCRAFT (AMENDMENT)
BILL—

See ““ (Bills) .
INDIAN APPRENTICE(S)—
See * Apprentice(s) 7.
INDIAN ARMY—
Question re— 7
Appplicants for enrolment in the ——
;ﬁz’ected as physically unfit. 1993-

INDIAN ARMY—contd.
Question re—contd.
Recruitment to the ——.  2754-55.
Sindhi soldiers in the ——. 2472.73.
Soldiers in the ———. 1008.
See also *“ Army(ies) .
INDIAN ARMY CORPS—
See *“ Army Corps .
INDIAN ARMY' OFFICERS—
See *“ Army Officer(s) ”.
INDIAN ARMY SERVICE CORPS—
Question re representations from the
~  Civilian Associaticn. 105.
INDIAN CINEMA FILM(S)—
Question 72 exhibition of —. 2367-68.

INDIAN CIVIL SERVICE—
Question re—

Appointment of officers as Gover-
nors of Provinces. 974.

Family pension of the 1218-19.

Marks for viva voce examination for the
——Feto. ' 2022-27-

Representation from certain universities
urging changes in the method. of

recruitment  to  the 561-62,
1217-18.
Revision of pay of the . 2751-52.

INDIAN CLERK(S)}—
See ** Clerk(s) .

INDIAN COAL INDUSTRY—
See ** Coal Industry ™.

INDIAN COASTAL TRADE—
See ** Coastal Trade .

INDIAN COFFEE CESS (AMENDMENT)
BILL—
See *“ Bill(s) .

INDIAN COMMISSIONED OFFICERS—
See * Officer(s) .

INDIAN COMPANY(S)—
See ** Company(ies) ",

INDIAN COMPANIES (AMENDMENT
BILL—
See “ Bill(s) .

INDIAN COTTON CESS (AMENDMENT)

BILL—

See * Bill(s) .
INDIAN COTTON TEXTILE INDUSTRY

ANNUAL—

Question 7e certain suggestions made by

Mr. M. P.Gandhi in the 1928-31.

INDIAN DEFENCE—

Motion for Adjournment re increase in the
charges. 198, 224-46.
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INDIAN DRIVER(S)—
See *“ Driver(s) .
INDIAN EMIGRATION (AMENDMENT)
BILL—
See  Bill(s)”.
INDIAN FILM INDUSTRY—
See ** Film Industry . v
INDIAN INCOME-TAX (AMENDMENT)
BILL—
See * Bill(s)”. 3
INDIAN, INDUSTRTIAL PRODUCT(S)—
See © Industrial Product(s)”.
INDIAN INDUSTRY(IES)—
Question re assistance to small —.
See also ** Industry(ies)”.
INDIAN INSTITUTE OF SCIENCE—

176.

Question re—
Audit of the accounts of the —,
Bangalore. 3-97.
Directorship of . the Bangalore.
2371
E under ‘* Administration ” in

‘Lhc , Bangalore. 1139-40.

Extension given to the Professor of Bio-
Chemistry of the ., Bangalore.
1141-43.

Recommendations of the Trvine Com-
mittes given effect to by the —,
Bangalore. 80-82.

Right to nominate a Panel by Govern-
ment for the appointment of a Regis-
trar of the , Bangalore. 1138-
39.

See also * Institute of Science .

INDIAN LABOUR—

Question 7z prohibition of assisted emigra-
tion of ——to Malaya and repatria-
tion of certain labourers. 168.

See also ** Labour .

INDIAN LABOURER(S)—

See © Labourer(s)”.

INDIAN LANGUAGES—
See * Language(s)”.

INDIAN LASCAR(S)—
See *“ Lascar(s)”.

INDIAN LISTENER—

Question e deterioration in the printing of
the G

INDIAN MATERTAL(S)—

See *“ Material(s)”

INDIAN MECHANISED REGIMENT—

See  Regiment(s)”.

INDIAN MEDICAL OFFICER(S)—

Question re Teport of the at Kamaran
on Haj pilgrimage. 2395.

INDIAN MEDICAL SERVICE—
Question 7e—
Officer. holding permanent commis-
sion. 2693.
Paucity of Muslims in the 2693.
Persons granted ~permanent —commis-
sions in the 2693.
Post of Office Supervisor in the Office of
Director General, 1673-74.
INDIAN MEDICINE(S)—
Question re prohibition on advertisements
of for venereal diseases in Great
Britain. 177.

INDIAN MERCHANT(S)—
See  Merchant(s).

“INDIAN MUSEUM ”—
Question 72

in England.” 88.

795.
INDIAN NATIONAL CONGRESS—
See *“ Congress .
INDIAN NAVY—
See ©“ Navy ™.
INDIAN OATHS (AMENDMENT) BILL—
See  Bill(s)”.
INDIAN OFFICER(S)—
See “ (Officers)”.
INDIAN PATENT AND DESIGN (AMEND-
MENT) BILL—
See * Bili(s)”.
INDIAN PERSONNEL—
See ** Personnel ”.~
INDIAN PRODUCTS—
See * Products ™. s st
INDIAN RAILWAY ACT—
See * Act(s)”.
INDIAN RAW COTTON—
Question re taken by Lancashire and
Japan. 1130-31.
INDIAN REGIMENT(S)— E
Question  7e consisting of Indians
belonging to different castes. 2478-79.
INDIAN RESEARCH BUREAU—
Question re reorganisation! of the—
908-07.
INDIAN RICE—
See  Rice .
INDIAN RESIDENT(S)— :
Question re arrest, and Ftrial of Viren
Chattopadhyaya and other —— in
Russia. 1333.
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INDIAN RUPEE SECURITIES—
See ** Security(ies)”
INDIAN SALT INDUSTRY—
See ** Salt Industry .
INDIAN SANDHURST COMMITTEE—
See ** Committee .
INDIAN SCHOOL OF MINES—
See ** School of Mines .
INDIAN SEAMAN(MEN)- -
~ See ** Seaman(men)”.
INDIAN SEPOYS—
See *“ Sepoy(s)”.
INDIAN SHIPPING—
Question re securing of trade for——.
1912-13.
See also “* Shipping .
INDIAN SHIPPING COMPANY(IES)—
See ** Company(ies)”.
INDIAN SHIPPING INTEREST(S)—
Question re carriage of Mails between
India and certain other countries by
36.
INDIAN SOLDIER(S)—
See ** Soldier(s)”.
INDIAN STATE(S)—
Question re—

Amount of tributes or other payments
Teceived from or offered to ——,
2666.

Levy of internal duties by —— and
sugar excise duty. 2767-68.

Negotiations for removal of import duty
by on goods manufactured in
British India. 1163.

Position between —— and the Govern-
ment of India regarding radio licences
and customs duties on radio instru-
ments, ete, 1089-90.

Validity of licences and registration of
motor vehicles in British India and

14-15.

INDIAN STORES DEPARTMENT—
Question 7¢ report.of Sir James. Pitkeathly
on the amalgamation of the London
and . 163,
INDIAN STUDENT(S)—
See *“ Student(s)”.
INDIAN SUPERINTENDENTS—
See ** Superintendent(s)”.
INDIAN TARIFF (AMENDMENT) BILL—
See *“ Bill(s)”.

INDIAN TEA—
Szz ““ Tea .

INDIAN TEA CESS (AMENDMENT)—
BILL—
See * Bill(s)”.

INDIAN TEA CONTROL BILL—
See * Bill(s)”.

INDIAN TEA LICENSING COMMITTEE—
See * Tea Licensing Committee ™.

INDIAN TEA MARKETTING BOARD—
Question re — Dacca centre of sthe :

9397.

INDIAN TRADE—
See “Trade’’.

INDIAN TRANS.-CONTINENTAL AIR-
WAYS, LIMITED—

Question re—
Shares held by certain Bodies in the .
366-67.
Shares of , held by Indian National

Airways, Limited. 795.
See also ““Trans-Continental Airways”.
INDIAN TROOP(S)—
See “ Troop(s)”.
INDIAN WORKER(S)—

Question re—
Disturbances among the in Bri-
tish Guiana. 167-68.

Report of the commission appointed to
enquire on the causes of unrest among
in Maaritius. 166-67.
INDIANISATION—
Question re—
Appointment of a Committee to examine
the acceleration of the pace of of
the Army. 2771,
of superior
2270-72.
—— of the Indian Air Force. 1476-77.
of the Krontier Irregular Force.
836-38.
of tl

5ts on  railways.

staff of the Tmperial Bank of
India. 9-70.
INDISCIPLINE—

Question re— Cases of amongst the
Indian personnel of the Army. 533.
INDO-BRITISH TRADE AGREEMENT—

Question re—

Expenses incurred in connection with
the negotiations for and visit of
Lancashire Delegation to India, 186.

Negotiations for 149-50, - 2375
77, 2677-79.

Terms of  the —— offered by the
United Kingdom. 2687,

See also “ Trade Agreement .
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INDO-BRITISH NEGOTIA-
TION(S)—
Question re meeting of the non-official
advisers rezavding the 1939-40.
INDO-JAPANESE TRADE.—
See  Trade(s)””.
INDO-TURKISH TRADE—
See ** Trade .
INDUSTRIAL EXHIBITION(S)—
Question re scheme for holding
Artand Agricultural Exhibitions. 161- 63
INDUSTRIAL PRODUCT(S)—
Question 7e exhibitions of Indian ——

TRADE

in _ foreign countries. 919-20.
INDUSTRIAL RESEARCH—
Question 7z monuy spent on scientific

and . 2380.
INDU@TR«IAL RF I' ARC‘H BUREAU—

Question 7re composition and activities

of the . 902-06.
INDUSTRY/(TES)— 3
Motion for Adjournment 7e publication of

the Report of the Tariff Board on
195-98.

ance to small Indian—— 176.

Certain snogestions made by Mr. M. P.
Gandhi in the Indian @otton Textile

Aunual. 1928-31.

Collestion of sfatistics of unemployment

171-72, 180.

ion of a Tariff Board on tex-
tile——.  2688-89.

Enquiry on the cotton ——in Uganda.
1407-08.

Help to the handloom 881-82.
receiving subsidies or bounties fiom
the Central Government. 465-66.
Personnel of the Tariff Board on textile

2684-85.
on to Indian 1915-16.
Publication of Lhe Report of the Tariff
Board on § 184-85.
Report of the Tai 15 Board on the paper
-85
Report of the Tariff Board on the sugar
886-88, 2377-78. 2332,
Report on State Aid to in the Bri-
tish Bmpire. 896-98.
INFERIOR SERVANT(S)—
Question re—
Pension for
India. 261. 3
Revised pension rules for in the
Posts and Telegraphs Department.
699-700.

in ——.

of the Government of

INFERIOR SERVICE(S)—

Question re Muslims appointed to ——

on the East Indian Railway. 2541-45.
INFORMATION(S)y—

Question re procedure for obtaining
of maftters of detailed administration
within the competence of General
Managers of State Railways. 2314.

INFORMATION OFFICER—

Question re—

Creation of a post of Assistant: in
the Public Information Barean. 704-

Cre:.tmn of a post of Dsputy Principal
in  the Public Information
Burean. 1760-61.

Publicity in Indian langnages and filling
up of the post of Assistant
1008-03.

INFORMATION SERIES—
Question re—

Pablication of the 284.86.

Pablication of the proceerdings of the
Legislative Assembly in the ——
1770-71.

IN\PE(‘I‘[OV—

31-

of the Vizagapatam Port by certain
military offizers.  831-32.

Making the proceedings of the meeﬁmgs
of the Bombay Port Trust open to
public 794, &

INSPECTOR(S)—
Question re—

Clerks and Labour
visor of Railway Labour. 2403.

Orders re mnon-retention of income-tax

clerks and in their home districts.
565, 1693.
Posts of Aircraft ——. 1560-61.
INSPECTOR(S) OF COACHING AND—
GOODS— :
Question 7e transfers of ——. 1572.
INSTITUTE (S)—

| Question re—
Appointment of a Director forthe pro-
posed Central Dairy Research
181.

under the Super-

e il R LR TR o ok i o SR R EE M BT ¥
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INSTITUTE(S)—contd. INSURANCE COMPANIES—
Question re—contd. Question 7e amalgamation, liquidation
Appointment of a Foreign Expert as and. registration of 1673.
Director of the Proposed Central| INSURED COVER(S)—
Dairy —. 1163. Question 7e exonerating the Postal De-
Assistant Director, Nutrition Research partment from compensation for loss
, Coonoor.  460. of —— containing halves of currency
Enlargement of the Imperial Dairy —— notes. 1053.
and establishment of a Central Dairy | INTER-DEPARTMENTAL CONFER-
Research 181. ENCE—
Food Research—— at  Coonoor and | = See « Conference(s)”’.
nourishment of Indians. 88-89. II\TBRFST(S)-—
Meeting of the Mining and Geological tion re d epr cocoa-
—held at Jamshedpur attended by | nut from vaannora 884.
the staff of the Geological Survey of |y RST—
Tndia.—1137. INTEREST

Question re payment of to the holders
of Indian rupee securities in Aden.
551-54.

Wastage among the Muslims and sala-
ries of teachers in the C

oo DUl 92l INTEREST CHARGE(S)—
INSTITUTE OF HYGIENE AND PUB- %
“LIC HEALTH- Question re reduction of the burden

Question re application invited for the post INTE;FER?NIC“E(IXE' 2080
o I?TPICSSOI of Blocherplstry _and Question re government —— in price-
Nutrition at the All-India Institute rigging. 193334

| of Hygiene and Public Health, Cal- IKTF’RA\‘IFI’D]ATE CL./XSS—

L cutta. 461-62. o :

: £ Question re—
! INSTITUTE OF SCIENCE—

Permission to third and ——passengers
Question re Assistant Professors in the t‘Q break journey on 'thI; Assam-
Gen'ara.l Chemistry Department of the Bengal Railway. 1581-82.
Indian——, Bangalore. 1408-09. Provision of additional compart-
i INSTITUTION(S)— ments in the Punjab Express between
. Question re grant of certain privileges and Howrah and Lahore. 639-40.
concessions on railways to students of Third and seats on the Shahdara-
Arabic—. 638, Sharapur Light Railway. 106.
INSTRUCTION(S)— Want of an —— waiting room at Dina-
Question re—— regarding  the leases of II\TEI;‘W}?.DI &’3)‘:’) CTASS COMPART
Cantonment lands. 1004, < =
INSTRUMENT OF ACCESSION-— | ZL}E:?ESA;HHM“Q{).,
Question re— SOl L s UL R
Draft —— to tho Tederation . 9407.| INFERNATIONAL LABOUR CONFER-
2680-81. s
Revised to the Federation. 145- Rutuanise -
49, 166, 172 Draft conventions nndmrommondntwns
5 , 180-87, 190-91.
INSURANCE — adopted by the ——. 1399-1400.
Moticn for Adjo 76 Appoi 7 Unemployment convention passed at
of anon-Indian as %permtf;dnnt of—. ;];B b ion L
109-14, 123-44. : :
Quesmmf_“‘l INTERNATIONAL LABOUR OFFICE—
Conventions of the International| uestionreabsence of Muslims in the Sec-
Labour Organisation concerning liabi- AetBRgy 6f therese 2000

lity of shipowner in case of smkness, ‘See‘alsu & Laliuur Office "..
ot and Bt o om oo | INTERNATIONAL LABOUR, - ORGANT-

Postal 2541.43. e
3 = uestion re—
Egggﬁl{\.gsﬁ"ACT—— = Conventions  of the-——- concerning
g liability of shipowner in case of
INSUEAN CE“BILL-— sickness, ete., and sickness insurance
See “ Bill(s)”. for scamen. 191-92.
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INTERNATIONAL LABOUR ORGANI-
SATION—contd.
Question re—contd.
Conventions of the concerning the
minimum age of admission of children
to employment at Sea. 192
Recommendation of the Goncern-
ing Seamen’s welfare in Ports. 192.
INTERNATIONAL TEA COMMITTEE—
Question re ropresentation of Indian interest
on the . 1135-36.
INTESTATE SUCCESSION—
Question re legislation enforcing uniform

taxation on testamentary and ——,

etc. 992-93. :
INVESTMENT(S)—

Question re- of England and  other

foreign countries in India. 1482-83.
IRAN—
Question 7e balances belonging to Indians
in—-. 1058.
IRON—
Question re price of pig——. 1652-53, 2689.
IRVINE COMMITTEE—
Question re—
Reccmmendations of the . 1140-41.
Recommendations of the —— given
effect to by the Indian Institute of
Science, Bangalore. 80-82.
IRWIN, MR.—
Question re —— report regarding the Is-
timrardari area. 2482.
ISMAIL KHAN, HAJI CHAUDHURY
MUHAMMAD—
Question re—

Indian Medical Service Officer holding |

permanent commission. 2693,
Paucity of Muslims in the Indian
Medical Service. 2693.
Persons granted permanent commissions
in the Indian Medical Service. 2693.
ISTIMRARDART AREA—
Question ¢ Mr. Irwin’s report regarding
the——. 2482.
ITALIAN CONQUEST—
Question re— recognition of the of
Abbyssinia by the League of Nations.
1308-09.

J-

JACOBABAD—
Question re—
Capital at charge on the Larkana——
Light Railway. 1838-39.
Construction of a broad gauge li1>
between Larkana and 1317-
18.

JACOBABAD—contd.
Question re—conid.
Continuation of the railway line from
Dodapur to 1319,
Proposal  to dismantle the Larkana
——Light Railway Line. 1839.
JAFRI, DR. 8. N. A.—
Question 7e supersession of the claims of
to the post of the Principal Infor-
mation Officer. 283-84.
JAGDISH PRASAD, THE HONOUR-

ABLE KUNWAR—

Motion for Adjournment 7e condition of
Indians in Burma. 1625-29,

JAMAICA—

Question re conditions of Indian labourers

in 1148-50.
JAMALPUR—

Question re declaration of Id-uz-Zuha and
last Friday of Ramazan as holidays for
Muslims in the workshops  at
639,

JAMES, MR. F.'B—

Indian Emigration (Amendment) Bill—
Motion to consider. 2654-56.

Motion for Adjournment re condition of
Indians in Burma. 1629.31.

Motor Vehicles Bill—

Consideration of—

Clause 2. 2621, 2623.

Clause 7. 1376, 1377, 1421.22.

Clause 15.- 1439,

Clause 38. 1608, 1613-14.

Clause 41.  1710.

Clause 42, 1728-34, 1779. 1785, 1797,
1812, 1815, 1867-69, 1870, 1871.

Clause 63. 2244-45. :

Clause 94, 2441, e

Clause 95. 2448-49. s

Clause 133. - 2573, 2574, 9577.

First Schedule. 2592, 2593-94.

Sixth Schedule. 2601, 2603.

Motion to pass. 2631.

Point of order raised by the Honourable
Mr. A. G. Clow as to whether an
amendment regulating wages and
other conditions of motor drivers was
within the scope of the Motor Vehicles
Bill and in order. 2426,

Question (Suppl ntary) re reducti
of the prices of foodstuffs, etc., on
the State Railways. 1543.

JAMSHEDPUR—

Question 7e meeting of the Mining and
Geological Institute held at —— at-
tended by the staff of the Geological
Survey of India. 1137.
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JAPAN—
Question re— .
“' Export of Indian cotton to

468-69.

Indian raw cotton taken by Lancashire
and 1130-31.

Indians in ——. 1334-35.

Request by for credit facilities on

cotton purchases from India. 1913.
JAPANESE FIRM—
See « Firm(s) .
JAPANESE TRAWLERS—
See * Trawler(s).”
JEW(S)—
Question re colonisation of Kenya by the
. 1413-14.
JEWISH SETTLEMENT—
Question re in Kenya. 922-24.
JHATHA—
Question re engines at
JINNAH, MR. M. A—
Criminal Law Amendment Bill—
Motions to consider and to circulate.
603, 781, 782, 841-48, 849.
Consideration of clauses. 863.
Motion to pass. 868, 869, 874, 941,
947, 948, 953.
Motion for Adj e il

1324,

JOSHI, MR. N. M.—contd.

Motor Vehicles Bill—
Motions to consider and to ecirculate.
1044, 1199, 1254, 1272.
Consideration of—
Clause 3. 1360.
Clause 4.  1362.
Clause 42. 1725, 1732, 1775, 1817,
1873, 1875, 1877, 1878.
Clause 64. 2249, 2251, 2253-54,
2255, 2258, 2413, 2414, 2415-16.
Clause 66. 2427-29.

Muslim Dissolution of Marriage Bill—

Motion to refer to Select Committee.
1097.

Point of order raised by Mr. M. S. Aney
as to whether it is in order for an Ho-
nourable Member to read out extracts
from the speeches delivered at public
meetings unless the reports of the
speeches are placed on the table of the
House. 485-88.

Point of order raised by the Honourable
Mr. A. G Clow as to whether an amend-
ment regulating wages and other con-
ditions of motor drivers was within the
scope of the Motor Vehicles Bill and

b re i
the Indian Defence charges. 237-40.
JIRG4 SYSTEM—
PR

Bolit

rea of —— in Bal

S

tion re—
Application of Hours of Work Con-
vention to Railways. 623-24.

in order. 2426, 2427.
Q

and the withdrawal of the Frontier
Crimes Regulations. 378.

JIWANT— :
Qusstion re development of the Air Sta-
tion atb 637.

JOGENDRA SINGH, SIRDAR—
Motor Vehicles Bill—
Consideration of clause 15. 1452.
JOINT POWER ALCOHOL COMMIT-
TEE—
. See ©* Committee(s).”
JOSHI, MR. N. M.— 3
Appointmant of —— to the Committee
on Petitions. 652.
Criminal Law Amendment Bill—
Motions to consider and to circulate.
518, 592-95, 679, 685.
Motion for Adjournment re—
Appointment of a non-Indian as Super-
intendent of Insurance. 124, 133-

134.
Condition of Indians in Burma. 1619.
Motion re Report by the Honourable Sir
John Thom on. the cause of the railway
accident near Bihta. 417-19.

Appoi of a Royal Commission
to investigate conditions in the British
West Indies. 1919-21.

Appointment of Indian agents in British
Colonies. 447,

Assistance to Indians in ‘the West
Indies to present their case to the
Royal Commission. 1922,

Breaches of the labour regulation of the
Indian Railways Act. 1918-19.

Collection of statistics of unemploy-
ment in Industries. 171-72.

Condition regarding fair wages in forms
of contracts of the Government of
India Departments. 172,

Conventions of the International Labour
Organisation in concerning liability
of shipowner in case of sickness, etc.,
and sickness insurance for seamen.
191-92.

Conventions of the International
Labour Organisation concerning the
minimum age of admission of children
to-employment of Sea.: 192,

Draft . Convention coneerning sickness
insurance for seamen. 1658,
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JOSHI, MR. N. M.—contd,

Question re—contd.

Draft convention on the hours of work
for martime workers. 191.

Emigration of Indian labourers to
Malaya. 892.

Establishment of common standards of
weights in India. 447.

Improvements in the rules for issuing
frec passes for railway employees.
625-26.

Indian seamen serving on the United
Kingdom  Registered Ships in the
coasfal and overseas trade of India
744,

Introduction of fair wages clause in
contracts entered into by Railways.
627-28.

Introduction of labour legislation in the
Central Legislature. 171.

Liability of shipowners in certain respect,
of staff employed by them. 1657.
Loss expected on the Air Mail Service
and new post offices in wvillages.

793-94.

Making the proceedings of the meetings
of the Bombay Port Trust open to
public inspection. 794.

Non-representation of Indians on the
British Guiana Labour Disputes Com-
mission. 1921-22.

Pensions for inferior servants of the
Government of India. 261.

Position of recruitment of Indian labour
for work in Malaya. 446.

Position of the recruitment of Indian
labour for plantation and other work
in Ceylon. 446.

Publication of a memorandum reviewing
the position of Indians overseas.
890-91.

Rates for books charged by Messrs.
Wheeler and Company at railway
bookstalls. 624-25.

Recommendation of the International
Labour Organisation concerning Sea-
men’s Welfare in Ports. 192.

Reduction in the wages of Indian labou-
rers in Malaya. -891-92.

Refusal to renew the leases of lands
acquired by Indians in Fiji. 890.
Revised Instrument of Accession to the

Federation. . 172.

Scheme for the registration of dock
labour. 1917-18.

Seamen’s pension fund. . 1659-60.

Sickness: Insurance Scheme for . Indian
Seamen 1658-59.

JOSHI, MR. N. M.—contd.

Question re—concld. :
Sickness Insurance Convention. 1656--
7.
Standardisation of conditions of service:
on Railways. 627.

Unemployment convention passed at

the Washington International Labour
Conference in 1919. 168-71.

Utilisation of certain contributions for-

the benefit of Indian seamen. 1659.
Question (Supplementary) re—

Air-conditioned ' carriages on Rail-
ways. 1557,

Beggar nuisance on railways. 793.

Changes in the third class passenger tariff
of State Railways. 1064.

Constitution and powers of the new
Standing Finance Committee. 530.

Defalcation and cheating case against
Mr. Powell, the Tea Cess head officer
at Dacca. 1682.

Dependants of staff itled to free
passes on Railways. 1068.

Derailment of the Punjab Mail engine
near Madhupur. 3.

Emigration of Indian labourers. 1394.

Employment of women in the Govern-
ment of India Departments. 982.

Exhibition of Indian cinema films.
2367.

Extra-departmental officers appointed
by the Postal Department. 616.

Inadequate representation of Indians in
in certain Port Trust. 2266-67.

Inclusion of ceztain villages in the Fateh-
garh Cantonment. 1472.

Increase in the pay and allowances of
British soldiers and officers. 530-31.

Indian  Trans-continental Airways,

Limited. 615.

Indians in the Secretariats of the League
of Nations and the  International
Labour Office. 1128.

Labour contract of the Calcutta Port,

Trust. 1078-80, 2269. :
Legislation for maternity benefits to
women workers. 1415, 1416.
Opening of new post offices in rural
areas. 1840. 2
Permits for Himalayan Expeditions.
1825-26.
Persons ‘and cattle run over by the Assam

Bengal Railway trains in the Surma’.

Valley. 1057. 2
Prohibition on the import of ‘certain
books into India. 536-39.

SO ARt
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JOSHI, MR. N. M.—concld.
Question (Suppl ) td.
Proposal to lower the age-limit for re-
cruitment to Government service.
1672.
Provision of fans in third class compart-
ments on Railways. 345, 346, 1544-
45,
Recognition of the Bengal Nagpur Rail-
way Labour Union. 1575-76.
Recovery of losses caused to Government
by officers. 1762-63.
Reduction in the price of postcards.
1030-61.
Reduction of the prices of foodstufls,
etc., on State Railways. 1543,
Regulations applicable to trade unions.
1648.

Remarks about Indian Army made by
Sir. Philip Chetwoode in a speech
at Trocadero. 256, 258.

Revised Instrument of Aecession to the
Federation. 148-49.

Revision of the Free Pass Rules on rail-
ways. 1835.

Rise in the price of sugar. 1933.

Scrutiny of the work of the Mines De-
partment. 2364.

“Resolution re—

Appointment of an enquiry committee
for the Broadcasting Department.
313-16, 330.

Financial control of miltary expendi-
ture. 1537,

JOURNEY—
Questlon re permission to third and inter-
class i s to break

on the Assam Bengal Railway.
1581-82.

JOURNEYMAN(EN)—

Question re classification of on the
East Indian Railway in the seniority
list. 101.

JUBBULPORE—

Question re—

Alleged misbehaviour of British soldiers
at. the Railway Station. 545-
46.

Criminal proceedings against Private
Wars of Leicestershire Regiment

stationed at 281-82.
JUDGE(S)—
Question 7e of the Federal Court.
1484,

JUDICIAL COMMITTEE—
See ** Committee(s).”
JUTOGH—
Question re water-tax charged in the—
and Dagshai  Cantonments. - 978.

K

KABUL—
Question re—
Expulsion of certain Sikh families from
——. 1032-83.
Holding of a conference in to settle
the frait trade dispute between India
and Afgha; . 646,
KABUL SINGH, MASTER—

Question re refusal of a passport to

Canada_to -+ 290,
KAILASH BEHARI LAL, BABU—
Question re—

Bogie carriages on railways. 91-93.

Breaches between Parsarma and Supaul
on the Bengal and North Western
Railway. 835, 2316-17.

Centres for the Federal Public Service
Commission Examinations. 124347,

Charge for registration of abbreviated
telegraphic atldress. 1846,

Communal composition of certain staff
in the Bihar and Orissa Postal Circle.
1580-81.

Conditions of labour in the tea gardens
in Assam. 1412,

Cost of building the Patna Junction
Station. 834- 3.), 1346-47.

Curtailment of free pass concession of
workmen on the East Indian Railway.
85.

Delay in refund of claims for overcharges
on raiiways. 1845-46.

Distress of returned emigrants from
British Guiana. 1934-36.

Government control over the Imperial
Bank of India. 2012-13.

Indian clerks of the Indian Army Corps
of Clerks. 2014-15.

Indians in Japan. 1334-35.

Lavatories in the Army Headquarters
buildings. 2770.

Money spent on scientific and industrial
researchies.  2380-81.

Non-grant of vending contracts on the
East  Indian Railway to Biharis.
1086-87.

Proposal to open a Medical College for
men in New Delhi. 1686.
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KATLASH BEHARI LAL, BABU—contd.
Question re—conid.
Proyincial or territorial
in the railway services.
Ranchi mental  hospital.
. Recruitment to public services on terri-
torial or provincial basis. 1491.
Representation in the railway services
on provincial basis. 1086.
Soldiers in the Indian Army. 1008.
Suspension of railway communications
due to flood on the Bengal and Nerth
Western Railway. 25:
Training of Indian studeats in Railway
I‘nmncu‘mw 1846-48.
Trammp; of Indums in certain Engineer-
ing subjects. 1936,
Question (Supplementary) re examination
for promotions to the post of account-

representation
1085-86.
1242:43.

ants in the Government of India
Presses, etc. 2402.

Resolution re appointment of an enquiry
committee for the Broadcasting
Department. 318-21.

KALAGARH—

Question e opening of rmlway line be-
tween Kashipor and 37.

KALAT—

Questionre  collision of = Special - Mela
Traing at Railway - Station,
North  Western Railway. 101.

Question re—

ght on Iugcrage and fare from —— to
Simla, 187
Generating cost of the Railway Power
House at ——._ 99.
Grievances of the booking clerks at ——.
1072 :
Working hours of. the booking clerks at
— J071H2!
KALKA-SIMLA HILLS MOTOR UNION.
See *“ Union(s) .
KAMARAN—
Question re—

-Electric and - Mechanical - Engincer at
2685. -

Fee charged and medical inspection of

Haj pilgrims  att —— Quarantine
Station. 157-59.

Fees charged from Haj pilgrims at ——.
1162-63.

Tees collected from Haj pilgrims at ——.
1162-63, 2392-93.

KAMARAN—conid,
Question re—contd.
Report of the Indian Medical Officer at
—— on Haj pilgrimage. 2395.
Staff at and medical aid on Haj
pilgrim ships. 2393-95.
Staff kept at for quarantine pur-
poses. 2685,
KANSONA—

Question7¢ Note regarding Healing
Tank'issuzed by the Publlcltv Oﬂxcer,
Bengal Nagpur Railway. 1303.

KARACHI—

Question re—

Appointment of a non-Indian as Deputy

Chief Engineer by the Port
Trust. - 2287-89.

Appointment of an Indian as Chairman
of the Port Trust. 2272,

Appointment of Mr, Everett as Deputy
Chief Engineer by the —— Port
Trust. 2273.

Hscort of the Shami Pir from —— by
asroplane. 877-78.

Facilities for posting lefters at ——
without late fee. 816-17.
Filling up of appointments in the higher
ik

ranks of the Civil Eagineering “De-
partment of the Port 'l‘rust
2284-87.
Indians in the Telephone Company of
Bombay and 297-99. L
Use of the Town Hall for publie
meebings. 2694,
KARIKAL—
Question 7¢  Customs cordon  round
Pondicherry and in South India.
985-87.

KARNATAKA PROVINCE—
Question 7e  fHrmation of separate Andhra, ;
and Malabar Provinces, 2386-87.

KASHIPUR— > .
Questionrz opening  of  railway line
between and Kalabagh. 37.

KATHIAWAR— i i =
Questionre—
Agreement with the Maritime States of
—— regarding customs duty.  2766-67.
Anxiety felt in—— over earthquakes and
eruptions, etc. 1416-17.
Tllicit traffic in tea in Cutch Mandvi and
other ports. 1404-05.

> M434LAD
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KAZMI, QAZI MUHAMMAD AHMAD—

Question (Supplementary) e rents charged
from catering licenses on railways.
816. n

KEKRI NASIRABAD ROAD—
Questionre Bus service on the
in Ajmer-Merwara. 1009.
See also ** Road(s) .

KENNEDY HOUSE—

Question re pathway leading to the Cart
Road on the eastern side of in
Simla. 1151.

KENYA—
Question re—
Colonisation of —— by the Jews.
14.
Jewish Seftlement in ——. 922-24.
KENYA HIGHLANDS—

Question re—

Disabilities of Indians in the
1923-24.

Indians in the —.
KEROSENE—

Question re—

Distribution of —— and petrol in India.
466-67, 1936-38.
Refusal to grant Excise duty on petrol
and oil to Assam. 2013
KHANDSARI SUGAR—

Sez *“ Sugar ™.

KHAWJA SAHIB—

Question .re concessions
railways during the
A]mel 830.

KHEWRA MINES—

Question re werking in the manganese

1413-

1689.

allowed
Urs of

by
at

mines in the Central Provinces and
in' the ——.7 " 180:
KIDNAPPING—
Question re—

of children on railways. 26.
of !ndians by the people from the

tribal area. 2310-11.
KISAN SABHA—

Question re censorship of the letters
addressed to  Swami  Sahajanand
Saraswati, President of the All-Indian

2485. t
KOHAT—

Question re increase in the house tax in

the Cantonment. 1210.

KOHAT DISTRICT—

Question re—
Duty levied on Afghan coins at Thall
in the 1491.
Withdrawal of certain concessions from
the residents in the Salt Range, Teri
Tahsil, 727.

KULAURA—

Question re flood level gauges put up on
the —— Sylhet branch of the Assam
Bengal Railway. 1949.

KUMBHA MELA—

Question re—
Cholera at Hardwar during
railway concessions. 16-18.
Facilities provided to passengers during
the at Hardwar. 38.
Hardships to passengers to and from
Hardwar during the 15-16.
Income and expenditure by providing
facilities for pilgrims at Hardwar
during the 635-36.
Railway collision at Hardwar during the
38-39.

KURHARBAREE—

Question re output from the
Serampore collieries. 2294,

KURRAM AGENCY—
Question re demands of the people o
8!

and

and

the
KURTA—

Question re refusal to allow a lawyer
dressed in Dhoti and to enter the
Paladium  cinema in the  Meerut
cantonment. 291-92.

L
LABOUR—
Motion for adjournment re condition

for Indian labour in Malaya. 193.
Question re —
Clerks and Labour Inspectors under the
supervision of Railway 2403.
Conditions of in the tea gardens in
Assam. 1412.
Fixation of wages for—— on & uniform
scale. 442-43.
conditions in Malaya. 1145-48.
——— contract of the Calcutta Port Trust’
1076-79, 2298-99.
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LABOUR—conid.
Question re—contd.

Position of Indian ——in Malaya.
893-95.

Position of recrnitment of Indian
for work in Malaya. 446.

Position of the recruitment of Indian

for plantation and other work in

Ceylon. 446.
Report about migration of Indian
into Ceylon. 1645-46.
Scheme for the registration of dock
1917-18.

LABOUR BUREAUX—
Question re—

Introduction of recruitment system
through for the subordinate and
menial staff on State-managed Rail-
ways. 380-81.

LABOUR CONFERENCE—
Question re—

Draft conventions and recommenda-

tions adopted by the International
1399-1400.

Unemployment convention passed at
the Washington International
in 1919. 168-71.

LABOUR CONTRACT—
Question 7e of the Calcutta Port

Trast. 2268-69, 2546-47, 2562.

See also ““ Contract(s) *’.
LAEO JR DISPUTES €OMMISSION—
Question re non-representation of Indians

on the British Guiana 1921-22.
LABOUR INSPECTORS—
See * Inspector(s)
LABOUR LEGISLAT:ON—
Question re introduction of ——in the

Central Legislature.
LABOUR OFFICE—
Question re—

Absence of Muslims in the Secretariat
of the International 2699,

Indians in the Secretariats of the League
of Nations and the International

1126-29.
LABOUR ORGANISATION—
Question re—

Conventions of the International
concerning  liability of shipowner
in case sickness, etc., and sickness
insurance for seamen. 191-92.

171.

LABOUR ORGANISATION—contd.
Question re—contd.

Conventions of the International ——
concerning the minimum age of ad-
mission of children to employment at
Sea. 192.

Recommendation of the International

concerning Seamen’s Welfare
in Ports.  192.
LABOUR REGULATION—
See * Regulation(s) *’
LABOUR UNION—
Question re—

Recognition of the Bengal Nagpur
Railway 1575-76

Recovery through Salary Bllls for Death
Benefit Fund of the Bengal Nagpur
Railway 1571.

LABOURER(S)—
Question re—

Conditions of Indian
1148-50.

Emizration of Indian——. 1393-94.

Emigration of Indian to Malaya.
832.

in Jamaica.

Introduction of prohilition in the in-
terestof Indian ——in Malaya.
1663-€5.

Prohilition of assisted emigration of
Indian labour to Malaya and repatria-
tion of certain 1

Reduction in the \xaqbs of Indian
in Malaya. 891-92.

Repatriation of  Indian
cortain colonies. 189-90.

Statement laid or. the table re Notifica-
tion prohibiting the emigration of un-
skilled from the Madras ‘Presi-

dncy to Malaya. 120.

LAC CONFERENCE—
See *“ Conference(s) .
LAC RESEARCH INSTITUTE—
Question re—
——at Nankum. 1946-47.
LADY(TES)—
Question re—

Provision of third Class waiting rooms
for on railways. 363-65.

Separate third class waiting rooms for

on railways. 22-24.
LAHIRI ‘CHAUDHURY, MR. D. K.—
Criminal “Law Amendment Bill—
Moti to ider and to circul

from

848.
Question re—
Demahd for daftries’ quarters in New
Delhi. 1153-54.
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LAHIRI CHAUDHURY, MR. D. K.—conid.
Question re—contd Ti
Fization of scales of pay of poéta!l clerks.
1850.

Grade of telegraphists under the revised
scales of pay. 1850-51.

Non-selection of a Bengali for a superior
appointment in the Central Excise
and Sait Department. 1765-66, 1767.

Taking over of the administration of the
Salt Department from the Bengal
Government. 1766-67.

Question (Supplementary) re Europeans
and Indians treated by the Army
Dental Department. 710‘

Resoluti 76 appCe of an

- enquity committee for the Broadcast-
ing Department. 341.

LAHORE—

Question re—

Certain resolutions ruled cut of order

by the President of the Canton-
ment Board. 725.

Bxpenses incuired on litigation by the
Cantonment Board. 726.
Failure of the Executive Officer of the
Cantonment Board to comply
_ with a requisition for a special meeting

of the Board. 545.

Importing of clerks from other Canton-
ments by the Executive Officer of
the —— Cantonment. 544-45.

Tuelusion of eertain village land within
the Cantonment limits and rejec-
tion of certain plans for the construc-
ti6n of houses. 550, 2561.

Non-delogation of powers to tho Bazar

‘lommitiee of the Cantcnment,.

Non-inclusion: -of certain g;éés,m the
bezar area of the —— Cantonment.
H44.

Non-maintensnce of a Hindu crema-
tion ground for Saddar Bazar,
Cantonment. 1003-04.

Non-lacing of applications of poor per-
sons for exemptions: from property
taxes before the——(}a.utnnment.
Board. 725-26.

Provision  of a’ldmonal mtevmedxate
class compartmnts in the Punjab
Express between Howrah and ——.
639-40.

Rates of electricity charged in t.he_._
Cantonment. 726.

LAHORE—contd.

Question re—contd.

Regulations governing the conductg of
the Cantonment Board meetings.
1768.

Sale of ice in the bazar arvea of the
Cantonment. 890-91.

LATLALUNG—
Question re—Accident between = Lange-
haliet and ——on the Assam Bengal
Railway. 102.

LALCHAND NAVALRAT, MR.—

Criminal Law Amendment Bill—

Motions to consider and to circulate.
497.

Consideration ~of  clauges. 856, 859.

Motion to pass. 866-68.

Motion to reduce Demand for Supplemen-
tary Grant in respect of * Miscella-
neous Hxpenditure ” re Report on: the
railway accident at Bhita, 431-32.

Motor Vehicles Bill—

Consideration of—

Clause 5. 1364-65.

Clause 6. 1370. 1375.

Clause 7. 1377-78, 1379, 1390-91,
1392, 1417, 1427.

Clause 47. 2219-20.

Clauge 108. 2500-01.

Clause 111. 2511, 2512,

Prevention of Cruelty to Animals (Amend-

ment) Bill—

Motion to consider. 2705:6G7.

Consideration jof Clause 3. 2719.

Question re—

Alteration in the dates of birth of em-
ployees on the North Western Rail-
way. 817-18, 1304-06.

Appnmlmnut of a non-Indian as Deputy
Chief B '/mcu by tlie Karachi Port
Trusf.  2287-89,

Appointment of an Asgistant Controller
for Broadcasting. 620- 21.

Axrrest of certain Sindhis returning from

_ Spain at Gibralter. 1337

Beggar nuisance on railways. 791-93.

Change in the designation of Agents of
State Railways. 644-45.

Complaints against Radio Service in
India. 20-21.

Condonation in breaks of service caused
during the strike on the North Western
Railway. 818-19, 1949.

Contract of the North Western Railway
with Messrs. Wheeler and Company.
621-23.
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LALCHAND NAVALRAT, MR.—contd.

Question re—contd.

Denial of rent-free quarters to certain
temporary employees on the North
Western Railway. 1306-07.

Dependants of staff entitled to free
passes on railways. 1087-68.

Dissatisfaction against the increase of
school fees in Baluchistan. 1137-38.

Earthquake shocks and  buildings in
Quetta. 353-54.

Facilities for posting letters at Karachi
without late fee. 816-17.

Filling up of appointments in the highe®
ranks of the Civil Engineering Depart-
ment of the Karachi Port Trust,
2284-87.

Grant of passes to certain dependants
of employees on State Railways.
1069-70.

Inadequate staff in the Railway Clear-
ing Accounts Office. 1331-32. 2772.

Inclusion of Sindhi music in the pro-
gramme of certain Broadeasting
Stations. 21-22.

Indians in the Telephone Company of
Bombay and Karachi. 1297-99.
Lotteries authorised by Government.

262.

Lottery tickets sold by the - Tourist
Agency in Connaught Circus, New
Delhi. 261-62, 745.

Promotion of guards' on the North
Western Railway. 819.

Provision of quarters for the staff of
the Railway Clearing Accounts Office.
1332-33.

Railway train robberies. 83. °

Representation submitted by the staff
of the Railway Clearing Accounts
Office. 1332,

Representations from the Indian Army
Service Corps Civilian Assgciation.
105.

Restoration of the old pass rules on
railways. 1089.

Selection Boards for selecting candidates
for Railway appointments. 2305-06.

Sindhi soldiers in the Indian Army.
2472-73.

Use of Indian materials for the construe-
tion and repairs of aeroplanes in
India. 618-20.

Abolition of fivst class compartments on |
railways, 843.

LALCHAND NAVALRAT, MR.—cond,
Question (Supplementary) re—contd.

Abolition of Jirga System in Baluchis-
tan and the withdrawal of the Fron-
tier Crimes Regulations. 378.

Afironts to Indians visiting London
e]a,n;l seeking accommodation in hotels.

133.

Agreement between the Central Govern-
ment and the Sind Covernment about
Sukkur barrage. 1232,

Air-conditioned  carriages on Railways.
632-33.

Amalgamation of Ajmer-Merwara with
the United Provinces. 1989.

Applicants for enrolment in the Indian
Army rejected as physically unfit.
1994,

Assxstanee to prevent damages to crops
by floods. 457-58.

Cancellation of Commissions in the
Army in Indla Reserve of Officers.
992,

Centralisation of the 'administration of
the  Salt Department.  2459.

Charging of rents from European and
Indian Refreshiment Roonis’on rail-
ways. 2546,

Closing of certain branch lines of rail-
ways and contemplated taxon crude
oil. 1055.

Commissioned British Officers stationed
in various districts in Bengal.” 712.

Conditions for the grant of m.ihtsn'y pen-
sions. 540-42.

Construction of a broad gauge line
between Larkana and Jacobabad.
1317, 1318. 5 :

Continuation of the railway line from
Dodapur to Jacobabad. 1319.

* Contract for the running of bookstalls

on State Railways. 826.

Contracts given by the Central Public
Works Department. 1396,

Creation of a post of Assistant Tnforma-
tion Officer in the Public Informahon
Bureau. 705.

Demand of Indians in British Gmana.
2366.

Demolition of the temple of Shanka.r
Mahadeo in  the Queens garden,
Delhi. ' 1240, 1241.

Departmental  examinations fcr Sur-
veyors * of - work.” 2003. <

Detetition of Mr. Virendra Chattopadhya
in Russia. 359 —
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LALCHAND NAVALRAT, MR.—contd.
Question (Supplementary) re—contd.

Directorship of the Indian Tnstitute of
Science, Bangalore. 2371,

Enlistment  of Sindhis in the army.
2486,

Family pension of the Indian Civil
Service. 1219.

Filling up of certain posts of officers in
the Public Information Burcau. 706.

Fitting up of speedometers in engines.
349,

Import of foreign cotton in  India.
2378-79.

Improvements in the rules for issuing
free passes for railway employees.
625-26.

Increase in house tax in the Amritsar
cantonment. 981.

Indianisation of superior posts on Rail-
ways. 2271,

Indians in the Secretariats of the
League of Nations and the Inter-
national Labour Office. 1129.

Loss expected on the air mail service and
new post offices in villages. 793.
Loss to railways due to competition

with buses. 353.

Mechanisation of the Army in India.
975.

Money being spent on malarial problems

“and free distribution of quinine and
cinchona. 436.

Muslim Income-tax Officers in Bihar.
2481.

~Negotiations for a Trade Agreement
with Afghanistan. 441.

Permission to trade unions on the
North Western Railway to carry on
their lawful activities. 2541.

Persons arrested in and externed from
Delhi for political reasons 2009.

Position on the North-West Frontier

..and in Waziristan. 2770.

Professional tax imposed on the inhabi-
tants of the Dalhousie Cantonment.
1473.

Promotions of cleaners, firemen and
shunters on the North Western Rail-

/

way. 370.
Proposal to increase the Income-tax
staff. 1480.

Provision of fans in third class compart-
ments on railways.

Provision of medical and educational
facilities in the Muttra Cantonment.
1474-75.

LALCHAND NAVALRAT, M.—concld.
Question (Supplementary) re—concld.

Railways collecting taxes from passengers
and goods for Local Bodies.
357.

Rates for books charged by Messrs.
Wheeler and Company at railway
bookstalls, 624.

Rate war between shipping companies
carrying Haj pilgrims. 2683, 2684.

Refusal to renew the licences of Indian
Retail Stores in Fiji. 1136.

Rents charged from catering licenses on
railways. 816,

Riots in Burma. 2674.

Shiva, temple dispute at Delhi. 2489.

Supply of hats to Indian troops. 736.

Surveyors of Work and Assistant
Surveyors in the Military Engineering
Services. 2002.

Union Jack flown over the Legislative
Assembly building when the Assembly
is in Session. 2369.

Women employed in the Customs De-
partment. 715.

LAMBA, CAPTAIN BALWANT SINGH—

Question re— court Martial and dismissal
of 293.

LANCASHIRE—«

Question re—

Expenses incurred in connection with
the negotiations for Indo-British
Trade Agreement and visit of —
Delegatmn to India. 186.

Indian raw cotton taken by —— and
Japan.—1130-31.

LAND(S)—
Question re—

Certain formerly vested in the Gov-
ernment; of India. 1755

Instruction regarding the leases of Can-
tonment 1004.

Position with regmd to the leases of ——
to Indians in Fiji. 1683.

Refusal to renew the leases of ac-
quired by Indians in Fiji. 888-90,
1917.

LANDS DEPARTMENT—

Question re legal advisers engaged by
the and Cantonments Department

in the Hastern, Western and Southern
Commands. 551.
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LAND INCOME—

Question re- of Cantonment Boards.—
1997-98.
LANGCHALIET—
Question 7e accident between —— and
Lailalung on the Assam Bengal Railway.
102.

LANGUAGE(S)—
Question re—
Policy of the All-India Radio towards
question.  1574-75.

Publicity in Indian and filling up
of the post of Assistant Information
Officer.  1008-09.

Taking up of Indian —— in the entrance
examination for the Staff College.

2765,
LANSDOWNE—
Question re—
Resignation of certain members from
the membership of the —— Canton-

ment Board. 562-63.
Stoppage of licences of certain shop-

keepers in Cantonment. 2007-
08.

LARKANA—

Question re construction of a broad

gauge line between —— and Jacobabad.
: 1317-18.
LARKANA-JACOBABAD LIGHT RAIL-
WAY—
See ““ Railway(s) .
LASCAR(S)—
Question re prohibition of Indian from
serving during winter months in certain

Northern latitudes. 1690-91, 1944.
LATE FEE(S)—
_ See “ Fee(s) .
LAVATORY(TES)—
Question re in the Army Headquarters
buildings. 2770.
LAWYER(S)—

Question re refusal to allow a dress-
ed in Dhoti and Kurla to enter the
Paladium cinema in the Meerut canton-
ment. 291-92.

LEAGUE OF NATIONS—

Question re—

Indians in the Secretariats of the
and the International Labour Office.
1126-29.

India’s delegation to the 187-88.

Recognition of the Ttalian conquest of
Abyssinia by the 1308-09.

LEAGUE OF NATIONS-—conid. .
Question re—contd.
Unified customs nomenclature prepared
by the Economic Committee of the —.
2373.
Vacancy injthe Opium Board of the—.
1694.
LEASE(S)—
Question re—
Instruction regarding the —— of Can-
tonment lands. 1004
of lands held by Indians in Fiji.
1412-13.

Position  with regard to the of
lands to Indians in Fiiji. 1683.
Refusal to renew the of lands
acquired by Indians in Fiji. 888-90,
1917.
LEAVE—
Question re—
Conditions of ——for Indian Commis-

sioned Officers in the Army. 2763-64.
without pay granted to the menial
staff on the Bombay, Baroda and
Central India Railway. 829-30.
Non-grant of ——to the traffiz staff
on the Bombay, Baroda and Central
India Railway. 828-29.
Pay and of the Extra-Depart-
mental Postal Service men. 820-21.
Rules for the grant of to Governors
of Provinces and Executive ;Coun-
cillors of the Central Government.
259-60.
LEGAL ADVISER(S)— 2l
Question re Legal advisers engaged by the
Lands and Cantonments Deparfments
in the Bastern, Western and Southern
Commands.  551. 19
LEGISLATION— -
Question re—
Introduction of Labour
-Céfitral Legislature. 171
enforcing  uniform taxation on
testamentary and intestate sucgessi
ete. 992-93.
for maternity henefits to women
workers. 1414-16.
to prevent the counterfeiting of
trade mark or using false trade des-
cription. 1646-47. =
%o protect the interests of Indian
Shippirtg in the Coastal Traffic of
India; ' 885-86.
Position ' regarding proposed discrimi-
natory ~—— against Tndians in South
Affica. 469.

— 9 the

M434LAD
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LEGISLATIVE ASSEMBLY—
Question re—

Allotment of more non-official days for
Bills in the ——. 453-55.

Answers to questions put by the Members
of the——. 453.

Answers to starred questions in the ——.
452-53.

Consideration of the Resolution re
consulting the ——on Trade Agree-
ments. 882-83.

Election to the Central
vacated by the Honourable
Muhammad Yaqub. 85-87.

Further extension of the life of the

for the seat
Sir

1689,
Electoral Rules. 179-80.
Life of the 2681-82.
Placing before the certain Demands

for Grants. 529-30.
Placing of the Report of the Committee
on certain types of engines before the
1827-28.
Publication of the proceedings of the
in the Informtion Series. 1770-

YRR

Union Jack flown over the —— build-
ing when the Assembly is in Session.
2368-69.

Utilisation of unoccupied hours of
official days of the for non-
official business. 178-79.

LEGISLATIVE ASSEMBLY DEPART-
MENT—

Question re staff of the ——. 183-84.
LEGISLATIVE COUNCIL—
Question e reservation of seats for

Muslimsin the and Distriet: Board

of Cocrg. 1251.
LEGISLATURE—
Question  re—

Introduction of Labour Legislation in
the Central T

Railway passes held by Members of the
Central and Provineial 2561.

Ratification of Commercial Agreement
with other countries by the Central

443-44.

Resolutions of the Provineial —— about
Federation. 919.

Resolutions passed by Provineial
abont the establishment of Federa-
tion.  150-53.

LEICESTERSHIRE REGIMENT— :

Queston re criminal proceedings against

Private  Woods of stakioned at
Jubbulpore. 281-82.

LENINGRAD—
Question re arrest of Indians in Moscow
and . 374, 644.
LESSEE(S)—
Question re provision of certain ameni-

ties to and auction of plots in
New Delhi. 104.
LETTER(S)—

Question re—
Censorship of fhe addressed to
Swami Sahajanand Saraswati, Presi-
dent of the All-India Kisan Sabha.

2485,
Delay in delivery of air mail in EBast
Africa. 2297-98.

Facilities for posting at Karachi

without late fee. 816-17.

of the Madras Government about
linguistic Provinces. - 920.

LIABILITY(IES)—

Question re—
incurred by India in respect of
Officers of the Army and the Navy.

730.
incurred by India under the treaty
of Yemen. 630-31.

LICENCE(S)—
Question re—
Position between Indian States and the
Government of India regarding radio
and customs duties on radio

instruments, ete. 1089-90.
Refusal of to Indian shopkeepers
in Fiji.  1129-30. :

the —— of Indian
1136. -

Refusal to renew
retail stores in Fiji.

Rents charged from catering on
railways. 814-16.

Stoppage of of certain shopkeepers
in Lansdowne Cantonment. 2007-
08.

Validity of and  registration of
motor vehicles in British India and
Indian States. 14-15.

LIFE(VES)—

Question 7e instructions to merchant sea-
men in defence of their , eto.
1152-53.

LINGUISTIC BASE(S)—
Question 7e creation of provinces on ——.
888
LINGUISTIC PROVINCE(S)—
See “ Provinee(s)?.
LINSEED—
Question 7e survey regarding marketing

of 1401-02.




L P T T 1 o D e T b L SIS L Ly FEsg ST ey . T8

INDEX TO LEGISLATIVE

ASSEMBLY DEBATES. =107

LIQUIDATION—
Question re amalgamation, ——and re-
tration of i ) 1673.
LITIGATION—

Question | re expenses incurred on-——
by the Lahore Cantonment Board. 1726.
LLOYD BARRAGHE—
Question re debt due fromSind. 1748-49.
LOAN(S)—
Question re—
Money lent to Provinces by way of
short-period 735.
Non-grant of —— to Indians for build-
ing houses in Durban. 2410,
LOCAL BODY (IES)—

LOSS(ES)—contd.
Question re—contd.
to India due to the Sino-Japanese

war. 1862-63.
Recovery of caused to Government
by officers. 1761-63.
LOTTERY(IES)—
Question re anthorised by Govern-
ment. © 262.
LOTTERY TICKET(S)—

Question re sold by the Tourist Agency
in Connaught Circus, New Delhi, 261-62,
T45.

LOVE PARADE(S)—
Question re Gordon gmc]m.r writer  of

Question re railways collecting taxes !Xr:] da?::;l: i‘i‘;‘fdlng —— in - the
2 p: ey
on gl and  goods for|yowip GAZETTED SERVICE—
' : N o Question re. -upper subordinates  promot-
L(Z)Cugstgf;?AR'TMEhl— ed to——on railways. 99.
17— e
Apprentices recruited in the Eugme(’r LDCI&T.OW_
ing and of the Company Rnoston e e i
Rallwavs. 9965 Inxc]on e of the Delhi-
X o —Express. 65,
Deron, dug e Sllpope sty Representation from the University

Department on State Railways de-
graded to lower grades and non-grant
of grade increase to certain drivers and
guards. - 743.

LONDON—

Question re—
Affronts to Indians visiting and
seeking accommodation in  hotels.

1132-33.

Inter-Departmental conference at
between India and the War Office
relating to the Tmperial reorganisa-
tion of the British Army.. 273.

LONDON STORES DEPARTMENT—
Question re report of Bir  James

Pitkeathly on the amalgamation of the

and  Indiari Stores Department.

163.
LOOP LINE—

Question 7e fencing of the Baraka-
khana, between Goma and Sone
Bast  bank. 2204.

LOSS(ES)—

Questionre— -

Exonerating - the  Postal l)epartmeut
from eompensation for——of in-
sured  covers containing halves of

currency notes. 1053,

expected on the Air Mail Service
and new post offices in villages.
793-94.

re Scholarship to Indian students from
- the funds of 1851 Iixhibition. 1643-44.
LUCKNOW UNIVERSITY—

Question re represenfation from the——
re scholarship to Indian students from
the fund of 1851 Kxhibition. 455.

LUGGAGE—

Question re freight on and fare from

Kalka toSimla, 1837.
LUSHAI HILL TRIBES—
See Tribe(s) 25
LYALLPUR—

Quastion re horse-breeding and mule-breed-
ing grants in and  Sheikhupura
distriets.  99.

M

MACKEOWN, MR. J. A.—
Motor Vehicles Bill—
Motions to consider and 6o cxrcuhte
1264.
MADHUPUR—
Question re derailment. of ﬂxe Pun]a,h
Mail engine near 5
MADRAS—
Question re—
Blectoral Rolls for the —— Constmxen-
cies of the Council of State. 1151-52.
Enquiry into the conduct of certain
Customs Officials in —. 273.
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MADRAS—contd.
Question re— conid.

Inspection of the —— aerodromes by
several officers connected with coastal
defence. 1214.

Representation from the Premier of
regarding lowering of exchange ratio.
1996.

MADRAS AND SOUTHERN MAHRATTA
RAILWAY—
See “ Railway(s) ”.
MADRAS-BEZWADA RAILWAY—
See © Railway(s) 7.
MADRAS GOVERNMENT—
Question re letter of the
guistic Provinces. 920.

MADRAS PRESIDENCY—
Question re salaries of the non-gazetted
staff of the Income-tax Department
in the . 109.
Statement laid on the table re Notification
prohibiting the emigration of unskilled
labourers from the to Malaya. 120

MAGNESIUM CHLORIDE—
Question re Report of the Tariff Board on

about lin-

the protective duty on 2374.
MATL(S)—
Question re—
Carriage of between India and

certain other countries by Indian
shipping interests. 36.
Carriage of —— to Europe by air.
1569-70.
Derailment of the Punjab between
Muthroopur and Shankarpur on the
East Indian Railway. 8-9.
Derailment of the Punjab —— engine
near Madhupur. 2-4.
Derailment of the 5 Up Punjab——.
371-72.
MATL DACOITY—
See *“ Dacoity(ies) .
MAIL ROBBERY—
See “ Robbery(ies) .
MAIL SERVICE SECTTON—
Question re work done by the Madras-
Bezwada Railway, 617.
MATL VAN(S)—
See ““ Van(s) .
MAINI, MR. K. S.—
Question re refusal to grant permit to ——
to take his family to South Africa.
2410-11.

MAINTENANCE COST(S)—

Question re Capital outlay and —— of first

class carriages on Railways. 1322-24.
MAITRA, PANDIT LAKSHMT KANTA—

Indian Emigration (Amendment) Bill—
Motion to consider. 2647.

Motion re Report by the Honourable Sir
John Thom on the cause of the railway
accident near Bihta. 425, 426,

Motor Vehicles Bill—

Motions to consider and to circulate.
962, 1264, 1267, 1271, 1272.
Consideration of—
Clause 2. 2624-25.

Clause 6. 1371,
Clause 7. 1377, 1380, 1387.
Clause 15. 1449,

Clause 17. 1464, 1465, 1466, 1468, 1588.

Clause 18. 1592, 1593.

Clause 20. 1594,

Clause 42. 1783-84, 1792-93, 1794,
1795, 1796, 1799-1802, 1808-09,

1876-79, 1880.
Clause 52. 2226-27.
Clause 57. 2232-33, 2234.
Clause 60. 2236.
Clause 62. 2240-41.
Clause 63. 2243-44.
Clause 64. 2248, 2249, 2413, 2418-19,

2420-21.
Clause 81. 2437.
Clause 106. 2492.
Clause 111. 2513-14.
Clause 114, 2520-2521, 2522.
Clause 115. 2523.
Clause 120. 2525.
Clause 122. 2529.
Clause 123. 2529.
Clause 124. 253.
Clause 132. 2564-65.

Tenth Schu;dule, 2611,

Question re price of the publication on the
results of the activities of the Archaolo-
gical Survey. 1925.

Question (Supplementary) re—
Accident to the Punjab Mail near Mu-

throopur on the East Indian Railway.
808.

Applications invited for the post of
Professor of Biochemistry and Nut-
rition at the All-India Institute of
Hygiene and Public Health, Calcutta.
461-62.

Assistance to prevent damages to crops
by floods. 457-58.
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MAITRA, PANDIT LAKSHMI KANTA—
contd.
Question (Supplementary) re—contd.

Assistant Director, Nutrition Research
Institute, Coonoor. 460.

Beggar nuisance on railways. 792.

Cess levied on soft coke. 1651.

Closing of certain branch lines of rail-
ways and contemplated tax on crude
oil. 1055.

Composition and activities of the In-
dustrial Research Bureau. 905.

Concessions in railway fares to cerfain
military officers. 1756.

Derailment of the Punjab Mail engine
near Madhupur. 3.

Distress of returned emigrants from
British Guiana. 1936.

Facilities to Indian apprentices for
practical training in factories and
workshops, etc. 900.

Fall in the customs revenue. 972.

Holding of elections in certain canton-
ments. 979.

TIncrease in the pay and allowances of
British soldiers and officers. 530-31.

India’s balance of trade and exchange
ratio. 973.

Investigation into the condition of the
Bengal delta for facilitating steam-
ship navigation. 805.

Loss expected on the air mail service
and new post offices in villages. 793.

Loss of lives in railway accidents and
compensation paid to the families of
victims, 10.

Measures to check tampering with
Railway permanent-way. 806, 807.

Measures to prevent the closing down of
Indian match factories. 1655, 1656.

Mechanisation of the Army in India.
975.

Pay and leave of the Extra-Departmental
Postal Service men. 821.

Placing before the Legislative Assembly
certain Demands for Grants. 529-30.

Reduction in the wages of Indian labour-
er in Malaya. 891.

Refreshment cars on State Railways. 6.

Restrictions on the commercial activities
of Indian merchants in Chinese
Turkistan. 5.

- Speeding up of the Grand Trunk Express.
8

Ta,k‘ing over of the administration of the
Salt Department from the Bengal
Government. 985.
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MAITRA, PANDIT LAKSHMI KANTA—
concld.

Question (Supplementary) re—concld.
Use of XB engines on the Company-
managed Railways. 1322.
Wardha Scheme of Education. 441-42.
Resolution re—
Appointment of an enquiry committee

for the Broadcasting Department.
303-06, 317, 322, 320.
Implementing the r dation of
the Indian Sandhurst Committee.
1512-15.

MALABAR PROVINCE—
Question re formation of separate Andhra,
Karnataka and (s). 2386-87.

MALABAR STATE—
Question re distress of the copra interests

in and Cochin State. 1164-65.

MALAKAND AGENCY—
Question re—

Amalgamation of Sam Ranizai and Swab
Ranizai in with the North-West
Frontier Province. 649-50.

Demands formulated at certain public
meetings in the ——. 1088-89.

MALARIAL PROBLEM(S)—
Question re money being spent on and
free distribution of quinine and cinchona.
436.

MALAVIYA, PANDIT KRISHNA KANT—

Motor Vehicles Bill—

Consideration of clause 134, 2579.

Muslim Dissolution of Marriage Bill—
Motion to refer to Select Committee.

1118,

Point of Order raised by as to
whether a division should not be re-
opened when the division bell wenb
out of order and consequently certain
Members could not participate in the
voting. 2613-14.

MALAYA—

Motion for Adjournment re condition for
Indian labour in 193

Question re—

Emigration of Indian labourers to ——
892.

Introduction of prohibition in the in-
terests of Indian labourers in ——-

1663-65.
Labour conditions in 1145-48.
Plight of jobless Indians in ——. 2395-
96.
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MALAYA—contd.
Question re—contd.

Position of Indian labour in ——.  893-
95.

Position of recruitment of Indian labour
for work in ——. 446.

Prohibition of assisted emigration of
Indian lahour to and repatriation

of certain labourers. 168.
Reduction in the wages of Indian labour-
ers in ——.  891-92.

Statement laid on the table re Notification
prohibiting the emigration of unskilled
labourers from the Madras: Presidency

120.

MANGAL SINGH, SARDAR—

Criminal Law Amendment Bill—

Motions to consider and to circulate.

66975
Motor Vehicles Bill—
Consideration of—
Clause 59. 2235.
Clause 111, 2511.
Question 7e—

Agricultural area in the Saugar Can-
tonment. 1004-05.

Changes in the Army in India as a result
of the talks between the Government
of India and the War Office.  539-40.

Conditions for the grant of military
pensions. 540-42,

Countries with Consuls or Trade Com-
missioners ' appointed by the Gov-
emment of India. 4, 478.

Decrease in the export of Indian cotton
to the United Kingdom. 451.

Derailment of the Punjab Mail engine
near Madhupur. 2-4.

Exchange ratio. 266-68.

Exchange ratio for payment of salary
of British soldiers and officers. 2468,

Fall in' the receipts from customs duties
268-69.

Increase in house tax in the Multan
Cantonment. 1484,

Increase in the import of foreign cotton.
449-50.

Instruction regarding the leases of
Cantonment lands. 1004,

Negotiations for Indo-British Trade
Agreement.” 149-50.

New proposals as announced by Mr.
Hore-Belisha in_the House of Com-
mons. 999-1000.

Non-maintenance of a Hindu cremation
ground for Saddar Bazar, Lahore
Cantonment. 1003-04.

MANGAL SINGH, SARDAR—contd.
Question re—contd.

Position of military pensioners in re-
lation to the Congress. 248.

Procedure for obtaining information of
matters of detailed administration
within the competence of General
Managers of State Railways. 2314.

Proposals to raise the price of Indian
cotton. 447-48.

Purchase of wheat and sugar by British
Government from India. 450-51.

Recommendations of Provincial Gov-
ernments about the award of titles.
153-55.

Recording of decisions in_writing on
appeals: of subordinate staff on State
Railways. 2315-16,

Recruitment of Veterinary Assistant
Surgeons.  542-43.

Retusal of a passport to Canada to Master
Kabul Singh. 296.

Refusal of a passport-to the Continent
and- England to one Mr. Virendra.

296.
Re-imposition of import duty on foreign
wheat. 452.

Re-impositicn of import duty on wheat,.

Remarks about Indian Army made by
Sir Philip Chetwode in a speech at
Trocadero. 248.

Resolutions passed by Provincial Legis-
latnres about the: establishment of
Federation. 150-53.

Restrictions on the commercial activi-
ties of Indian merchants in Chinese
Turkistan. 4-5.

Revised Instrument of Accession to the
Federation.  145-49.

Riots in Burma. 382-86.

Services of the British troops requisi-
tioned by Provincial Governments to
deal with communal riots. 543.

Setting up of a separate Governor
General’s Secretariat. 1231,

Shares held by certain Bodies in the
Indian i
Limited.

Speed. of trmns ”md profits, etc., of the
Shahdara-Saharanpur  Light Rail-
way. 2315,

Staft of the Military Accounts Depart-
ment.  1249-50.; -,

Question (Suppelmentary) re—

Abolition of the Western Command.

2012,
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MANGAL SINGH, SARDAR-—concld.
Question (Supplementary) re—conid.
Arrangements with the Imperial Air-
ways as a part of the Empire Air Mail
Scheme.  365-66.
Uountries conducting negotiations. for
trade agreement with India. 161,
Difficulties of Indian traders in Sinkiang.
1858.
Enquiry into the affairs of the All-
India Radio. g
Expert enquiry re XB engines. 28.
Indians in Palestine, 2537-38.
Powers of command. of British- and
Indian army officers. 1996.
Visit -of the Under -Secretary of State
for India  to India. 2680.
Resolution 7¢ appointment of an enquiry
committee for the Broadecasting De-

partment. 338-40.
MANGANESE MINE(S)—
Question re working in the — in the
Central Provinces and in the Khewra
mines. 180.

MANEUVRES, FIELD FIRING AND
ARTILLERY PRACTICE BILL—
See * Bill(s)

MANUFACTURE(S)—
Question re—
of aeroplanes in India. 1828-30.
— of milk powder in India. 2388-89.

—— of telephone apparatuses in India.
2549-50.
MAP OF INDIA—
Question re revision of the 50-mile road

459-60.
MARITIME STATE(S)—

Question re agreement with the —— of

_ Kathiawar regarding —customs: duty.
2766-67.

MARK(S)—

Question 7e ——— for wiva woce ‘examina-
tion for the Indian Civil Service, ete.
2022-27.

MARKET(S)—

Question re remarks by Mr. M. P. Gandhi
regarding export for Indian piece-
goods and bilateral trade agreements.
1158-59.

MAREETING—

Question re survey regarding —— of
linseed. 1401-02.

MARRIAGE(S)—

Question re
mans. 994-95.

of convicts in the Anda-

MASTER GENERAL OF ORDNANCE
BRANCH—
Question re—
Abolition of clerical posts and creation
of officers’ posts in the 998-99.
Supersession of Indian Superintendents
by Europeans for promotion as Officer
Supervisors in the 997-
98,
MASTER GENERAL OF SUPPLIES, DE-
PARTMENT OF—
Question re réport of the activities of the

and Director of Contracts,  2478.
MATCH(ES)—
Question re excise dutyon —— . 2009-
10.

MATCH FACTORY(IES)—
Question re in India.
See also ““Factory(ies).”

MATCH MANUFACTURER(S)—
Question re deputation of

protection against comp

dish combines. 2371.

MATHERIAL(S)—

Question re—

Persons interested in
manufacturing or supplying
Government. 2027-28.

Use of Indian —— for the construction
and repairs of aeroplanes in India.
618-20.

MATHERNITY BENEFIT(S)—

Question re legislation for
workers, 1414-16.

MAURITIUS—

Question e report of the commission
appointed to enquire on the causes of
unrest among, Indian workers in —— .
166-67.

MAXWELL COMMITTEE—

Questicn re -~ Board to carry ‘oub the
recommendations of the wheeler and

(s): 1216,

See also < Committee(s):” 5

MAXWELL, TAE HONOURABLE MR.

88.

asking for
by Swe-

any concern
to

to women

R. : >
Commercial Documents Evidence Bill—
Motion re appointment of Mr. Y. N.
Sukthankar to the Select Committee.
1166. =
Criminal Law Amendment Bill—
Motion to consider and to circulate.
580-84, 593.

B e e
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MAXWELL, THE HONOURABLE MR.
R. M.—contd.

Indian Oaths (Amendment) Bill—

Motion re appointment of Mr. N. A.
Faruqui to the Select Committee.
121.

Motion for Adjournment re—

Alleged sacrilege committed by the
Police in a Simla Mosque. 1772.

Demolished Siva Temple in the Queen’s
Gardens of Delhi. 1349-50.

Mishandling of the Shiva Temple affairs
in Delhi. 2034.

Prevention of Cruelty to Animals (Amend-
ment) Bill—

Motion to refer to Select Committee.
122.

Presentation of the Report of the Select
Committee. 2263.

Motion to consider.
14.

Consideration of clauses. 2714-15, 2720,
9721, 2722, 2723, 2725, 2728, 2729-
30, 2732, 2734-35, 2740, 2742, 2748,
2779, 2782, 2784, 2787, 2791-92,
2794, 2795, 2796, 2797, 2798,

MECHANIC(S)—

Question re pensionary benefits for
and mistries in the Posts and T.legraphs
Department. 2560.

MECHANICAL DEPARTMENT —

Question re seniority list for promotion of
staff in the of the East Indian Rail-
way. 1335-36.

MEJHANICAL ENGINEER(S)—

Question re Electric and —— at Kamaran.
2685.

MECHANICAL TRANSPORT DEPART-

MENT—

Question re—

Barracks given to Indian apprentices in

2702-04, 2713-

the 1224-26.

Racial diserimination in the . 1226-
2%

Recruitment in the —— . 1224,

MECHANICAL WORKSHOP(S)—
See * Workshoy(s).”

MECHANICALLY TRAINED HAND(S)—
Question re classification of certain sub-

ordinate supervisory staff as —— on
the East Indian Railway. 827.
MECHANISATION—

Question re—
of the Army in India. 974-75,
1768.

MECHANISATION—conid.

Question re—conid.

Persons to be discharged as a result of

of certain  British Cavalry
Units. 723.
MEDICAL AID—

Question re staff at Kamaran and —— on
Haj Pilgrim ships. 2393-95.

MEDICAL COLLEGE(S)—

Question re proposal to open a —— for

men in New Delhi. 1686.
MEDICAL DEGREE(S)—

Question re recognition of the —— of the

Andhra University. 1686.
MEDICAL FACILITY(IES)—

Question 7e provision of and educa-
tional facilities in the Muttra Canton-
ment. 1474-75.

MEDICAL INSPECTION—

Question re fee charged and of Haj
pilgrims at Kamaran Quarantine Sta-
tion. 157-59.

MEDICAL OFFICTAL(S)—
Question re prohitition of railway sub-

ordinate from engaging in private
practice. 296.
MEDICINE(S)—

Question re prohibition on advertisements

of Indian for venereal diseases in
Great Britain, 177.
MEERUT—

Question 7e refusal to allow a lawyer
dressed in Dhoti and Kurta to enter the
Paladium cinema in the canton-
ment.  291-92.

MEETING(S)—

Question re—

Attending of of certain political
bed es'by Government servants.  273-
4.

Attend'ng of of the Cantonment
Boards by \hhtary Officers in uni-
forms. 731-32

Demands formulated at certain public

in the Malakand Agency.

1088-89. ;

Making the proceedings of the of the
Bombav Port T:ust open to public
inspection. 794, 2545.

—— of the Mining and Geological Insti-
tute held at Jmnshcdpur attended
by the staff of the Geslogical Survey
of India. 1137.

of the non-official advisers regard-

ing the Indo-British trade negotia-

tmns 1939-40.
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MEETING(S)—contd.
Question re—contd.

Regulations governing the conduct of the
Lahore Cantonment Board
1768.

Resolutions passed at the —— of the
Extra-Departmental Postal and Rail-
way  Mail Seryice Union held at
Silchar. 819-20.

Use of the Karachi Town Hall for public

—— . 2694.
MEHSANA JUNCTION—
Question re madequatc length of the
platform at 1848.
MELA(S)—
Question re—
Cholera at Hardwar during Kumbha

concessions. 16-
18.
Facilities provided to passengers diring
the Kumbha at  Hardwar.
38.

Hardships to passengers to and from
Hardvar daring the Kumbha 3

15-16.
Railway coll'sion at Hardwar during
the Kumbha —— . 38-39.
MELA TRAIN(S)—
See  Train(s).”
MEMBER(S)—

Question re—

Railway passes held by of the
Confral and Provincial Legislatures.
2561.

Resimation of certain from the
msmbership of the Lansdowne Can-
tonment Board. 562-63.

Resi nation of elected of the
Na. irab.d Cantonment Board.
HEMOR \N DUM(S)—

Question re—
presented to the Reserve Bank by
the South Indian Chamber of Com-

merce. 987-89.

Publication of a —— reviewing the posi-
tion of Indians overseas. 890-91.

MEMORIAL(S)—
Question re—

—— from Assistant Station Masters on
the North = Western Railway.
1562.

—— from the Buddhists of Ceylon about
the control of Buddha Gaya Temple.
247.

—— submitted by telegraph messen-
gers atSimla. 2295.

MENTAL SERVANT(S)—

Question re classification of employees
performing clerical work as on
State Railways. 90.

MENIAL STAFF—

Question 7e - absence of Muslims in the
teaching and of the Government

Commercial TInstitute, Delhi. 108.
See also  Staff.”
MENON, DR. M. K.—
Question re expulsion of —— from the
French = territories in India. 18-19.
MENTAL HOSPITAL—
Question re Ranchi —— . 124243,

MERCANTILE COMMUNITY—

Question re  settlement of disputes of
freight rates between Company-managed
lewavi and the 646.

MERCHANT(S)—

Question re restrictions on the commercial
activities of Indian in Chinese Tur-
kistan. 4-5.

MERCHANT SEAMAN(EN)—

Question re instructions to

of their lives, etc. 1152-53.
MERCHANT SHIP(S)—

See *“ Ship(s).”

MESS—

Question re

in defence

established at the Delhi

broadeasting station. 2290-91.
METALLED ROAD(S)—
See < Road(s).”
METCALFE, SIR AUBREY—

Criminal Law Amendment Bill—

Motions to consider and to circulate.
659-63.

Motion for Adjournment re Government’s
Frontier Policy. 299.

Point of order raised by as to
whether the Honourable Member (Mr.
Abdul Qaiyum) is permitted to make

personal attacks on certain officers.
654-55.
MIGRATED INDIAN(S)—
See *“ Indian(s).”
MILITARY ACCOUNTS DEPARTMENT—
Question re staff of the —— . 1249.
50.
MILITARY COLLEGE(S)—
Q 7e certain infc tion in respect

of the training of Indians in certain —.
262-64.
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MILITARY
VICES) —
Question re surveyors of work and Assis-

ENGINEERING  (SER-

tant Surveyors in the — . 2000-
02.
MILITARY ESTATE OFFICER(S)—
See ** Estate Officer(s).”

MILITARY EXPENDITURE—
TResolution 7e Financial control of ——.
1535-40, 2318-62.
MILITARY GROUND(S)—

Question re areas of in  Bibar.
2019.
MILITARY LANDS—
Question re 531-33.
MILITARY OFFICER(S)—
See * Officer(s).”
MILITARY OPERATION(S)—
Question re in  Waziristan. 1999-
2000

MILITARY PENSIONS—
See * Pension(s).”
MILITARY PENSIONER(S)—
See © Pensioner(s).””
MILITARY PURPOSE—

Qucs(:xon re acquisition of certain villages
in the Tripura District of Bengal for
a——, b547-48.

MILITARY TRAINING—

Question re facilities for —— of citizens.

1214-15.
MILK—

Question ¢ skimmed and —— pow-

der imported into India. 2389-91.
MILK POWDER—
Question re—

Manufacture of —— in India. = 2388-
89.
Skimmed milk and —— imported into

& India. - 2389-91.
MITEER, MR. C. C.—
Prevention of Cruelty to Animals (Amend-
ment) Bill—
Motion to consider. 2704-05.
Consideration of clauses. 2741-42.
Resolution re financial control of military

expenditure. 2333-34.
MINE(S)—
Question re—

Extraction of coal from —— in Assam.
1693. :

Indian  School of 1405-06.

Price and system of extraction of coal
“from —— in  Assam. 1693.

MINE(S)—contd.
Question—conid.
Serutiny of the work of the —— Depart-
ment. 2363-65.
Working in the manganese in the
Central Provinees and in the Khewra

Working of conl
MINES DEPARTMENT—
Question 7e  scrutiny  of the work of the

2363.

2363-65
MINE(S), SCHOOL OF-—-
Question 7e  Indian — . 1405-06.
MINING AND GEOLOGICAL INSTI-
TUTE—

Question e meeting of the held at
Jamshedpur attended by the staff of the

Geological = Survey of India. 1137.
MINORITY(IES)—
Question re protection of —— . 1948.
MINT(S)—

Question re grievances of the workers of

the Caleutta —— . 2404, 2759.
MIRANSHAH—
Question 7¢  hospital at —— . 2316.
MISBEHAVIOUR—

Question 7re alleged — mishehaviour of
British soldiers at the Jubbulpore Rail-
way station. 545-46.

MISCELLANEOUS EXPENDITURE
(RATLWAYS)—
Demand for  Supplementary  Grant.
427-34.

MISRA, PANDIT SHAMBHU DAYAL—

Question re allotment of quarters to the

staff in the Engineer-in-Chief’s Branch.
1011-12.
MISSION—

Question re scheme proposed by the
Shradhanand Depressed Classes to
establish a Depressed Classes Settlement
in Delhi. 100,

MISTAKE(S)—

Question re spelling —— in the Sarang.
1854-55.
MISTRY(IES)—
Question re pensionary  benefits for

mechanics and in the Posts and
Telegraphs Department. 2560.
MITCHELL, MR. K. G—

Motor Vehicles Bill—
Motions to consider and to circulate.
1031, 1185, 1199-1205, 1252,

1254.
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MITCHELL, MR. K. G.—contd:
Motor Vehicles Bill—contd.
Consideration of ——
Clause 1. - 2615.
Clause 2, 2616,
2623, 2624.
Clause 3.  1360-61.
Clause 6. 1369.
Clause 7. 1378,
1428,
Clause 8.
Clause 17.
Clause 21.
Clause 22.
Clause 33.
Clause 35.
Clause 37.
Clause 38.
1698.
New clause 39A.
Clause 40.
Clause 41.
Clause 42.
Clause 43.
3 Clause 46.
Clause 47.
Clause 51.
Clause 52.
Clause 56.
Clause 57.
Clause 62.
Clause 66.
Clause 67.
Clanse 68.
Clause 71.
Clause 87.
Clause 95.
Clause 104.
Clause 108.
Clause 113.
Clause 114.
Clause 115.
Clause 128.
Clause 133.
Clause 134.
Clause 136.
Clause 137.

2618, 2621, 2622,

1424-25, 1427,
1431.
1467.
1596.
1597.
1601.
1604.
1606.
1609, 1610, 1611,
1700-01.
1704-05.
1708, 1716.
1790, 1795.
1899.
1903-04.
2220.
2224,
2226.
2230.
2230-31, 2233-34.
2238, = 2241.42.
2423,
2432, 2433.
2434,
2435,
2438.
2444, 2447.
2491.
2494-95.
2519.
2520.
2524.
2533, 2534.
2574.
2578.
2628.
2589-90.

First Schedule
2596.

Fifth Schedule.

Sixth Schedule.

Eight Schedule.
Tenth Schedule.

Oath of Office. 2.

MOBILISATION—

Question re

2590, 2591, 2592,
2599.

2600-01, 2605.
2606-07, 2609-10.
2612,

ot merchant ships for
assistance in time of war,

734.

MODY, SIR H. P.—

Nomination of —— to the Panel of Chair-

men. 652.
MOLASSES—

Question 7¢ report of the Committee on the
possibilities of productxon of power-
alcohol from

MONEY—

Question re

industrial researches.
MONOPOLY—

Question re agitation against the ——
existing on the Deoli-Nasirabad Road.
2560.

MONTGOMERY—

Question re alleged objectionable. beha-
viour of the Income-tax Officer,
1483-84.

MORADABAD—
Question re promotion of € class guards

spent on scientific and
2380-81.

in the Division of the East Indian
Railway. 94.
MORTGAGE(S)— 7
Question 7e  Circular regarding = ——
without p i in' Cant: 1
1767-68.
MOSCOW—
Question 7e arrest of Tndians in and
‘" Leningrad. 374, 644. :
MOSQUE(S)—

Motion for Adjournment re alleged sac-
tilege  committed by the Police in a
Simla’ 1771-72.

MOTION(S FOR ADJOURN'WENT—-
Bee Ar‘)omnme'lt(s)
MOTION(S)—
re—
Election of two Muslim Members to the
Standing Committee on Pilgrimage to
the Hedjaz. 746,
Report by the Honourable Sir John Thom
on the cause of the railway accident
near Bihta. 389-427.
Adopted as amended.
MOTOR CAR(S)—
Question re—
Carriage of , accessories and motox
spirit. by railways. 2557.
Raw products necessary for. the manw-
facture of 2283-85.
MOTOR SPIRIT(S)—

Question re— g :

Carriage of motor cars. accessories and
by railways. 2557
Carriage of —— by railways. 2551

427,

M4341AD
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MOTOR VEHICLE(S)—

Question re—
Possibility of running by means
of diesel oil. 185.

Validity of licences and registration of
in British India and Indian States.

14-15.
MOTOR VEHICLES BILL—
See “ Bill(s).”
MUDALIAR, MR. €.
RANGA—
Questicn 7e—

Age-limit for recruitment of Assisbants

1239.

""in the Central Secretariat.
Archzzological

‘Asgistant Professors in the

09.

Commutation ‘of pensions. 1007.

‘Details of allotment made to various
circles of the Arghmological Survey.
atli

915-17.

Duties of the Government Epigraphist
3419:

and his Assistant. 91841
* Expenses under

jore. 1139-40.

Extension given to the Professor of Bio-
¢ 2Chemistry of the Indian Institute of

N.  MUTHU-

excavation: to'be made
by Sir Leonard Woolley. 914.15.
t General

Chemistry Department of the Indian
< “Institute of Science, Bangalore. 1408-

 Administration” in
- the Indian Institute of Science, Banga-

INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

MUDALIAR; MR. C. N. MATHURANGA—
conid.
Question re—contd.

Safeguarding of the rights of IndianS
to settle down in Southern and Nor-
thern Rhodesia and Nyasaland. 1665-

67.

Substitution of provident fund for pen-
sions.  1007.

Transfer of the offices of the Govern-
ment Bpigraphist from Ootacamund.
918.

MUHAMMAD AHMAD KAZMI, QAZI—
Muslim Dissolution of Marriage Bill—
Motion to refer to Select Committee.
1091-1103, 1966, 1988, 2841-42.
Question re— =
Appointment of clerks in the Secretariat
and the Attached Offices. 548-50.
Classification of employees performing
clerical work as menial servants on
State Railways. 90.
Criminal prosecution in connection with
the Barmauli Railway ecollision.

Declat:ation of id-uz-Zuha and last Fri-
day of Ramzan as holidays for Mus-
lims in the workshops at Jamalpur.
639.

Europeans and Indians treated by the

Science, Bangalore.  1141-43. Army Dental Department. 709-
Financial effect of the recommendations 11.

of the Maxwell Committee. 1007- Expenses, etc., of the Army Dental De-

08. partment. 708-09.

Foreign experts invited by fhe Gov-

ernment of India. 1344-45.
-*Indian Museum ” in England. 88.

Introduction of prohibition in the inte-
rest of Indian labourers in Malaya.

Grant of certain privileges and conces-
sions on railways to students of Arabio
Institutions. 638.

Grievances of “F” class Assistant Sta-
tion Masters on the East Indian Rail-

!6(?3-65. ; : way. 94-95.

Poxng%lnist; E;oxigs ms‘;he Gantrally TIssue of return-tickets at concessional
Political  status of Coorg. 1238- f;i“(ffﬂ"f Eo{sepilerims son mailwoys:
39. e - 3
Recommendations of the Trvine Com- Pay of sorters on State Railways and in

mitteo, 1140°4L Postal Department. 89-90.

Recommendations of the Irvine Com-
mittee given effect to by the Indian
Bangalore.

Institute of Seience,
80-82.

Recovery of losses caused to Govern-

ment by officers. 1761-63.

Right to nominate a Panel by Govern-
ment for the appointment of a Registrar
of the Indian Institute of Science,

Bangalore. 1138-39.

Promotion of <€ class guards in the
Moradabad Division of the East In.
dian Railway. 94.

Provision of additional intermediate

* class compartments in the Punjab
Express between Howrah and Lahore.
639-40. :

Third and intermediate class seats om
the Shahdara-Saharanpur Light Rail-
way. 106
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MU'HAM’\IAD AHMAD KAZMI, QAZI—

Quethn (Su pplementary) re—

Application of Hours of Work Con-
vention to Railways. 624.

Certain resolutions ruled out of order by
the President of the Lahore Canton-
ment Board. 725.

Commissioned Br

Officers stationed

in various districts in Bengal. 712.
Fitting of = speedometers in certain
tmms on the Bast Indian Railway.
1822
Mu,nufacbure of aeroplanes in  India.
1829.

Rate War between shipping companies
carrying Haj  Pilgrims.  910.
MUHAMMAD NAUMAN, MR.—
Criminal Law Amendment Bill—
Motion to pass. 945.46, 9047, 952.
Prevention of Cruelty to Animals (Amend-
ment) Bill—
Consideration of clauses. 2749,
Question re—

Appomtment of tracers and draughtsmen
in the Howrah Division of the East
Indian Railway. 1848-49.

Recruitment and transfer of Muslim
clerks in the Howrah Division of the
East Indian Railway. 1849.

Vacancies of ticket collectors in the

Howrah Division of the FEast In-
dian Railway. 1849.
MUKERJI, MR. B. K—
Motor Vehicles Bill—
Consideration of clause. 38. 1614.

Oath of Office. 2.
MUKERJI, THE HONOURABLE SIR

MANMATHANATH—

Criminal La.w Amendment Bill—
Mot e B bl

596- ﬁ04

Employers’ Liability Bill—
Consideration of clauses.

Motor Vehicles Bill—
Consideration of—

2815.

Clause 2. 2625,

Clause 5. 1363.

Clause 6. 1371-72.

Clause 12. 1434,

Clause 13. 1435-36, 1436-37.

Clause 15. 50.

Clause 17. 1465-66, 1468,
1591.

Clause 75.  2436.

Clause 94. 2439, 2442

MUKERJI, THE HONOURABLE SIR
MANMATHANATH—contd.
Motor Vehicles Bill—contd
Consideration of—

Clause 95. 24486, 2447.

Clause 96. 2451, 2452, 2453,
Clause 108, 2496, 2497, 2500. _
Clause 111.  2508.

Clause 112. 2517,

Clause 113, 2519.

Clause 120.

Clause 132 0.

Clause 1 2585-88.

Muslim Dissolution of Marriage Bill—
Motion to refer to Sslect Committee.
1981-87.

Oath of Office. 1.

Point of order raised by Mr. K. San-
thanam as to whether an amendment
seeking to insert a clause laying down
financial responsibility on Provincial
Governments can be moved without
the previous sanction of the Governor
General. 24@(}‘

Repealing and Amending Bill—
Motien for leave to introduce.

MULE-BREEDING—

Question g horse-breeding and —— grants
in Lyallpur and Sheikhupura districts.
99.

MULTAN—

Question re increase in house tax in fhp
Cantonment. 1484.
MUNICIPAL COMMITTEE(S)—

Questibhire—

Election of a non-official Chairman to
the Boawar 2694-95.
Notification depriving the Ajmer ——
from electing non-official Chairman.
2694,
MUNICIPALITY(IES)—

Question re—

Alleged corruption in the Health De-
partmaat of the Delhi 100-
01.

Directions to in Ajmer-Merwara
not to give printing work to: certain

1588.

presses. 103.
Franchise for election to the Ajmer ——
1411-12.
Representation of Sikhs in the staff
of the Delhi 104-05.
MUNICIPALITIES REGULATION

(AMENDMENT) BILL—
See  * Ajmer-Merwara
“ Bill(s).”

——”  under
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MURSHIDABAD—

Motion for Adjournment re breaches on the

EBast Indian Railway lines in the district
of in Bengal. 745-46.

Question re breaches due to floods in the
Bast Indian Railway line in
District. 2291-92.

MURTAZA SAHIB BAHADUR, MAULVI

SYED—

Election of —— to the Standing Com-
mittee on Pilgrimage to the Hedjaz.
1251.

Motion for
Indians in Burma.

Question re—
Collision of Special Mela Trains at Kalat

Adjournment re condition of
1633-34.

Railway Station, North  Western
Railway. 101.

dships of the Govemment. of India
Press employees. 2397.

Qua.rters and educational facilities for
employees of the Government of India
. Presses.. 2398.

. Working hours of the Government of
India Presses. 2398. Wi
MUSCAT, SULTAN OF—

Questmn re expenses in-connection with
: the visit of the 379..
MUSIC— ?
Question re mclusiun of Sindhi —— in
the programme of certain Broadcasting
Stations. 21-22.
MUSLEM(S)—
: Election of two —— Members to the
Standing Committee lon Pﬂgﬂmwe to

181130

the Hedjaz. 746.
Question re—
Absence of in the Secretariat of the

International Labour Office. 2699.
Absence of in the teaching and

menial staff of the Government Com-

mercial Institute, Delhi. 108.

Declaration of Id-uz-Zuha and last
Friday of Ramzan as holidays for
in the workshops at Jamalpur.

> 639.

: TFailure to increase —— quota in certain

' appointments on the East Indian
Railway. 2543.

Inadequate arrangement for supplying
water to on the North Western
Railway. 1330-31.

and rion-—— staff in broadcasting

stations. 2289-90.

appointed to inferior services on
East Indian Railway. 2544-

the
45.

MUSLIM(S )—contd:
Question re—contd.

Income-tax

Officers in Bihar.

2480-81.

Paucity of —— in the Indian Medical
Service. 2693.

Posting of a —— Divisional Engineer,
Telegraphs, to the Rawalpindi Divi-
sion. 2559.

Recruitment and transfer of clerks
in the Howrah Division of the East

Indian Railway. 1849.

Recruitment of —— on the staff of the
Government Commercial Institute,
Delhi. 108.

Reservation of seats for in the Le-
gislative Council and District Board of
Coorg. 1251.

Wastage among the and salaries of
teachers in the Commercial Institute,
Delhi. 921, 2317.

MUSLIM DISSOLUTION OF MARRIAGE
BILL—

See “ Bill(s).”
MUSLIM LEAGUE—
Question re decision of the
the Federal Scheme. 1144-45.
MUSLIM NEWSPAPERS—
See ““ Newspaper(s).”
MUSLIM OFFICER(S)—
See ““ Officer(s).”
MUSLIM STAFF—
Question 7e percentage of in the
Posts and Telegraphs Department. 2292-
93 £

regarding

MUTHROOPUR—
Question re—
Accident to Punjab Mail near sta-
tion on the East Indian Railway.
548, 807-08.
Derailment of the Punjab Mail between
and Shankarpur on the Kast
Indian Railway. 8-9.

MUTTRA—
Question r¢ provision of medical and edu-
cational facilities in the —— Canton-
ment. 1474-75.

MUTTRA DISTRICT—
Question re opening of a post office at
village Barauli in —— 822-23.

MYSORE STATE—
Question re—
Broadcasting stations set up by the
Hyderabad and —— States.  1578. -
Proposal to connect British India with
the by railway. 1076.
Transfer of Coorg to the —.

1990.
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NAGA HILL(S)—

Question re schools in the District
in Assam and eradication of [slavery.
799-804.

NAME(S)—

Question re taking down of the and
addresses of passengers coming up to
Simla at Tara Devi. 1083-84.

NANKANA SAHIB—

Question re breakdown of the engine on

the Sheikhupura- Branch of the

North Western Railway. 1835-36.
NANKUM—
Question re Lac Research Institute at ——.
1946-47.
NASTR—

Question re paper imported for the print-
ing of currency notes, etc., at
2756.

NASTRABAD—
Question re—
Affairs of the
1209-10.
Agitation against the monopoly exist-
ing on the Deoli- Road. 2560.
Bus service on the Kekri - roadin
Ajmer-Merwara. - 1009.
Resignation of elected members of the
Cantonment Board. 105.

Cantonment Board.

NATIONAL(S)—
Question re restrictions and conditions
imposed on foreign —— in India. 641-
42, 1683-85.
NATIONAL  ECONOMIC  POLICY—
Question re securing of freedom of —— for
India, 187.

NATURALISATION LAW-—
Question 7e placing of India on* equal
footing with dominions in respect of
2456-57.
NAUMAN, MR. MUHAMMAD—
Commercial Documents Evidence Bill—
Appointment of to: the Select
Committee. 482,
Indian Emigration (Amendment) Bill—
Motion: to: consider. = 2661-62.
Motor Vehicles Bill—
Motions to consider and. to:circulate.
1174-81;
Muslim  Dissolution of Marriage Bill—

2 .. Motion to refer to Select Committee.

1115-17.

NAUMAN. MR. MUHAM MAD—contd.

Question re—

Certain appointments monopolised by
Hindus on the East Indian Railway.
1573.

Certain employees of the East Indian
Railway found surplus during 'the
economy campaign. 2277-78.

Communal composition of clerks' in
certain Departments of the’ East
Indian Railway.. 1573-74: ="

1 discriminationin Incotné:tax

Department in Bihar. 2481-82.

Failure bo increase Muslim quota in
certain appointments on the Easf.
Indian Railway. 2513.

Muslim Income-tax ‘Officers -in _Bihar.
2480-81.

Post of Office Supervisor inthe Office
of Director General, Indian Medical
Service. . 1673-74.

Posting of Muslim officers to the Howrah
Division of the East Indian’-Rail-
way. 1573%3.

Procedure to find out the efficiency of
railwayocstaff, 2544,

Seniority of the Ticket Checking Branch
of the Howrah Division, Hast Indian
Railway. 2543-44.

Staff in certain offices on the East
Indian Railway. 2279.

Staff recruited in the Head Offide)East
Indian Railway. 2279. :

Question (Supplementary) re—

Editorial paragraph in the 7'ribune
about changes in the Government of
India Act. 1143.

Money spent on exhibitions of Indian
products abroad. 1653-54.

Policy of the All-India Radio: towards

language question. 1574-75.
NAVAL DEFENCE—
Question re India’s 558-60.

NAVIGATION(S)— :
Question re investigation into the condi-
tion of the Bengal Delta for facilitat-

ing  steamship 805.
NAVY—
Question re—
Liability incurred by India in re:pect of
Officers of the Army and the . 730.
Personnel ~ of the = Indian——= and

recruitment of sailors from East
Bengal and -Surma Valley. 723-24.

Report published in the Daily Sainik
entitled ~ * Indian to be Doub-
led 7. 738
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NAZI(S)—
Question 7e German —— propaganda
. carried on in India. 1233.
—— propaganda in India. 2465.
NEEMUCH—
Question r¢ Chemical Adviser for the

Ghazipore. and —— Opium Factories.

1492.

NEGOTIATION(S)—

estion re—

Communique re breakdown of —— for
Indo-British Trade =~ Agreement.
474-75.

Countries conducting —— for trade

agreement  with [ndn “159:61.
Expenses incurred in connection with
the for  Indo-British  Trade
Agreement and visit of Lanchashire
- Delegation to India. 186.
Meeting of the non-official advisers
regarding the Indo-British trade
= 1939-40.
~—— for Indo-British Trade Agreement.
149-50, 919, 2375.77, 2677-79.
for removal of import duty by
Indian States on goods manufactured
in British India. 1163. ¢
Visits of Commerce Membey to England
in connection with the for Indo-
British Trade Agreement. 477.
NEPAL—
Quektion re—
: Post  Office. 103.

Octroi duty charged by -—— Govern- |
me;nt on articles from India. 478,
NEPOTISM—
Question re in the Agra Cantonment
Board. 90-91, 550.
NEW DELHI—
Question re—
Demand for daftries’ quarters in ——,
1153-54.

Keepmg of a portion of the Secnebana.t
throughout the year. 290.
Intwry tickets sold by the Tourist

Agency in Connaught Circus,

261-62, 745.

Pay of t: in the Gow
of India Presses, Calcutta and — .
2403.

Proposal to open a Medical College for
men in . 1686

Provision of certain amemmes to lessees
and auction of plots in——. 104,

W:lzg;r meter rents for quarters in —

NEWS—

Question re—

Discriminatory treatment in broad-
casting —— from the Delhi Broad-
casting Station. 1570.

in the Hindustan Ttmes abhout
holding the fourth Round Table Con-
ference in India. 2700.

NEWSPAPER(S)—
Question re—

Concession in postage rates on—.
1842-43.
Concession in postage rates on special

numbers  of 103.

Muslim on the list of the Burean
of Public Information for the purpose
of giving advertisements. 1487-88.

—supplied to Indian officers and
soldiers. 2465-66.

Registration of . 1841-42.

|
|
|

“| NON-GAZETTED STAFF—

See  Stafi ™.
NON-INDIAN(S)—
See * Indian(s) -
NON-INDIAN SUPERVISORY STAFF—
See “Staff*’.
NON-OFFICIAL BUSINESS—
Question 7¢ utilisation of unoccupied hours
of official days of the Legislative Assembly
for 178-79.

NON-OFFICTAL CHAIRMAN(MEN)—

See ** Chairman(men) ',
NON-OFFICTAL DAY(S)—
Question re allotment of more —— for
Bills in the Legislative Assembly. 453-
55.

NORTHERN LATITUDE(S)—

Question re prohthon of Indian la.scan
from serving during winter months in
certain 1690-91, 1944.

NORTHERN RHODESIA—

See “ Rhodesia .

NORTH-WEST FRONTIER—

Question re—
Army stationed on the 1241.
Position on the —— and in Waziristan.
2769-70.

NORTH-WEST FRONTIER PROVINCE—
Question re—
Amalgamahun of Sam Ranizai and Swat

Ranizai in Malakand Agency th.h
the ——.  649-50. >
House service in i

of the Pun?a.b and the ——. 1209.
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NORTH-WESTERN RAILWAY—
. See * Railway(s) 7.
NOTICE—
Allotment of a day for the discussion of

OATH OF OFFICE—conid.
Damzen, Mr. P.R. 'L
Dutt; Mr. S. . 699.
Faruqui, Mr. N. A, - 2.
Ghulam Muh d, Mr. 2.

the reports of the Public A
Committee and prolongation of ses-
* ‘sions without giving sufficient 5

NOTIFICATION(S)—
Question re—
depriving the Ajmer ' Municipal
Committee from electing ~a non-

official Chairman. 2691.

——— regarding delegation of the powers
of Railway administration to gazetted
staff. 1341.

Statement laid on the table re prohi-
biting the emigration of unskilled
labourers from the Madras Presidency

to Malaya. 120.
NOURISHMENT—
. Question’ e Food Research Institute at
Coonoor and —— of Indians. 88-89.
NUISANCE—

Question 7e boggar —— on railways.  791-
93

NUR MUHAMMAD, KHAN BAHADUR
SHEITKH—
Criminal Law Amendment Bill—
Motions to consider and to circulate.
519-22.
Oath of Office.” 2.
NUT(S)—
Question re—
*Qrowth of arcca —— pest in India.
1944-45.
TImport of areca
NUTRITION—
Question re applications invited for the
post of Professor of Biochemistry and
at the All-Tndia Institute of Hygiene
and’ Public Health, Caloutta. 461-62.
NUTRITION RESEARCH INSTITUTE—
See ** Institute .
NYASALAND—
Question re safeguarding of the rights of
Tndians to settle down in Southern and
Northern Rhodesia and 1665-67.

0

OATH OF OFFICE—
Anderson, Mr. J. D. 435 1821.
Bartley, Mr. J. 1, 1541.
Chambers, Mr. S. P. 2619,
“Chatterjee. Mr.R. M. 2

1945-46.

Clow, The Honourable Mr. A. G 1, 2619.

Hegde, Sri K. B. Jinaraja. 1.

Highet, Mr..J. C. 1541

Milohell, Mr. K. G. 2.

Mukerji, Mr, Basanta Kumar. 2.
Mukerji, The Honourable Sir Manmatha
nath. 1. |
Nur Mohammad, Khan Bahadur Shailkh.
2. ~

Parkinson, Mr. J. E. 2.
Rafiduddin Ahmad Siddiquee, Shaikh. 1.
Ronson, Mr. H. 2. %
Sheehy, Mr. J. F. 2619.

Sukthankar, Mr. Yeshwant Narayan. 699.

Town, Mr. H.S. 1.

Tylden-Pattenson, Mr. A: E. 1.

Zafrullah Khan, The Honourable Sir
Muhammad. 1. f

OBEDULLAH SINDHI, MAULANA,
Question re facilities to —— to return to

India. 564. | —

OCTROI-=" E

Question Fe duty charged by Nepal
QGovernmenton articles from India.
478, 649.

OFFICE SUPERINTENDENT(S)—

See * Superintendent(s) .

OFFICE SUPERVISOR(S)—

Question re post of —— iin the Offica of
Director General, Indian Medical Ser-
vice. 1673-74.

OFFICER(S)—

Motion for Adjourament reSir Philip Che-
wode ’s reflections on Indian —— in the
Indian Army. 386.

OFFICER(S)—

Question re—

Abolition of clerical posts and creation of
posts in the Master General of

Ordnance Branch. 998-99.

Absence of Muslim in the Electri-
cal Branch of the North Western Rail-
way. 2277.

Allowances to —— of the Geological
Survey of India.  1679.

Attending of meetings of the Canton-

.  ment Boards by Military —— in
uniforms. 731-32.
Commissioned ~ British —— stationed

_invarious districts in Bengal.  711-12.
Concessions in tailway fares to certain
military 1749:50, 1756-57
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OFFICER(S)—contd.
Question re——contd.

Conditions of leave for Indian Commis-
sioned in the Army. 2763-64.

Creation of a pool of for the Finance
Department. 534.

Exchange ratio for payment of salu.ry
of British soldiers and ——.

‘Extensions of service granted to ——in
the Government of India Depart-
ments. 83.

Extra-departmental appointed by
the Postal Department. 615-17.

Extra-Departmental holding charge
of Post Offices.  1335.

Tilling up of certain posts of in the
Public Information Bureau. 705-06.

Increase in the pay and allowances of
British soldiers and —. 530-31.

Indian and European in the Gov-

“ernment of India Departments. 43-
73.

Indian commissioned serving with
British Units in India. 2773

Jndian Medical Service holding per-
manent commission. 2693,

Inspection of the Madras aerodromes by
several —— connected with coastal
defence. 1214.

Inspection of the Vizagapatam Port
by certain military 831-32,
1248,

Liability incurred by India in respect of

2 of the Army and the Navy. 730.

Newspaper supplied to Indian —— and
soldiers. 2465-66. -

—— in the Contracts Directorate and
purchases made for the Army. = 2476-

—.punished for dishonesty and currup-

tion on railways. 25.

Pay and allowances of executive ——of
cantonments, ' 1996-97.

Posting of Muslim —— to the Howrah
Division of the East Indian Railway.
1572-73.

Recovery of lossescaused to Government
by 1761-63.

Report of the Indian Medical—— at
Kameran on Haj pilgrimage. 2395,
Resignations, ete., of of the Imperial
Services. 12768,
Retirement, ete., of in the Depart-
ment of Education, Health and Lands
and its attached Offices. 2695-96.
OFFICER SUPERVISOR(S)—
See' * Supervisor(s) ™.

OFFICIAL(S)—

Question re training of to serve as
Agents in British Colonies, etc. 895-96.

OFFICIAL DAY(S)—
Question re utilisation of unoccupied hours
of ——of the Legislative Assembly for
non-official business. 178-79.

OFFICIATING ALLOWANCE—
See «“ Allowance(s) .

OGILVIE, MR. C. M. G.—

Criminal Law Amendment Bill—

Motion for leaye to introduce. 120.

Motions to consider and to circulate.
483-90, 500, 415, 516, 500, 515, 516,
572, 573, 607, 670, 671, 674, 688,
849-52.

Consideration of clauses. 858, 859, 862.

Motion to pass. 866.

Motion for Adjournment reincrease in the
Indian Defence charges. 233-35, 236-
238, 239, 242,

Point of order raised by Mr. M. S. Aney
as to whether it is in order for an Hon-
ourable Member to read out extracts
from the speeches delivered at public-
meetings unless the reports of the speech-
es are placed on the table of the House.
485-88.

Resolution re—

Financial control of military expenditure.
2351-53. A
Implementing the recommendation of
the Indian Sandhurst Committee.
1521-25.
OIL—

Question re-closing of certain branch lines

of railways and contemplated tax on
1653-55
OOTACAMMUND—

Question re transfer of the offices: of. the

Goverment Epigraphist fro m . 918..
OPINION(S)—
Statement re preparation of Summaries
of on Bills. 1865-66.
OPIUM—
Question re revenue under the head of
2756-57.
OPIUM BOARD—

Question re vacancy in the

League of Nations. 1694.
OPIUM FACTORY(IES)—

Question re chemical adyiser for the Ghazi-
pore and Neemuch 1492,

of the
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ORDNANCE—

Question re—

Abolition of clerical posts and creation
of officers’ posts in the Master General
of Branch. 998-99.

Supersession of Indian Superintendents
by Europeans for promotion as office
supervisors in the Master General of
—— Branch. 997-98.

ORISSA—

Question re examination held for recruit-
ment of postal clerks in Bihar and 5
1562-63.

ORPHAN(S)—

Question re quarters for destitutes widows
and of the Quetta earthquake
disaster. 647-48.

OTTAWA TRADE AGREEMENT—

See © Trade Agreement .

ouTPUT—
Question re
and Serampore Collieries.
OVERCHARGE(S)—
Question. e delay in refund of claims for
on railways. 1845-46.
OVERCROWDING—

Question re in the local suburban
trains to Calcutita on the Bengal Nagpur
Railway. 1566.

OVERSEA(S)—

Question re publication of & memorandum
reviewing the position of Indians s
890-91.

OVERSEAS TRADE—
Question re Indian seamen serving on the
United Kingdom Registered Ships in the

from the Kurharbaree
2204,

coastal and of India.  744.
P
PACT(S)—
Question re unwritten —— mentioned by
Mr. Gandhi. 1947-48;

PALADIUM CINEMA—

See * Cinema .

PALAEONTOLOGIA INDICA—

Question re plates containing figures of
fossils appearing in and the Indian |
coal industry.  1679-81.

PALAMAU DISTRICT—

Question re transfer of —— to the Ranchi

Postal Division. 2554.
‘PALESTINE—
Question  7¢ Indians

inf——. ~2537-38.

PALIWAL, PANDIT SRI KRISHNA
DUTT.

Motor Vehicles Bill—

Motions to consider and to circulate.

1283-87.
Question re—

Agitation against the monopoly exist-
ing on the Deoli-Nasirabad Road.
2560.

Amalgamation of Ajmer-Merwara with
the United Provinces. 2482-83.

Appointment of a Director for the pro-
posed Central Dairy Research Insti-
tute. 181.

Ban on the emigration of Indians to
Ceylon. 182-83.

Clerks and Labour Inspectors under the
Supervisor of Railway  Labour.

2403.
Difficulties of Indian traders in Sin-
kiang. 1855-58.

Early departure of a train from the Agra
Fort or Agra Cantonment Station.
1854.

Election of a non-official Chairman to
the Beawar Municipal Committee.
2694-95.

Enlargement of the Imperial Dairy
Institute and establishment of a
Central Dairy Research Institute.
181.

Expert enquiry re XB engines. 27-28.

Holding of his court by the Commis-
sioner, Ajmer-Merwara. at his resi-
dence. 2483-84.

Improvement in the editing of the
Sarang.  26-27.

Leave without pay granted to the menial
staff on the Bombay. Baroda  and
Central India Railway. 829-30.

Mr. Trwin's report regarding the Ista-
murardari area. 2482,

Negotiations fcr Indo-British Trade
Agreement. 919,

Non-grant of leave to the traffic staff
on the Bombay. Baroda and Central
India Railway. 828-29.

Non-observation of the Hours  :of
Employment Regulations -on  the
Bombay, Baroda and Central Indis
Railway. 829,

Notification depriving the Ajmer Muni-
cipal Committee from electing a non-
official Chairman. 2694.

Opening of a post office at village
‘Barauli in Muttra district. 822-23.

Political prisoners in the Delhi pro-
vince. 282-83.
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PALIWAL, PANDIT SRI KRISHNA |PANDE, MR. BADRI DUTT—con(d.

DUTTA—contd.

Question re—contd.

Proposal to close the branch line between
Agra and Bah. 827-28.

Publication of the Information. Series.
284-86.

Recruitment of clerks in routine and
typists grades in the Government of
India  Offices. 2316.

Report published in the Daily Sainik
entitled © Indian Navy to be Doubl-
ed . 738.

Resolutions of the Governing Body of
the Tmperial Council of Agricultural
Research. 182.

Rest to Station Masters on the Agra-
Biana Section of the Bombay, Baroda
and Central India Railway. 829.

Safeguarding of the interests of Indians
in Fiji. 183.

Spelling mistakes in the Sarang. 1854
55.

Supersession of the claims of Dr.
S. N. A. Jafri to the post of the Prin-
cipal Information Officer. 283-84.

Supply of hats to Indian troops. 736.

Use of the Karachi Town Hall for public
meetings. 2694.

Withholding from publication in India
of the results of bombing on the
Frontier. 283.

Question (Supplementary) re—

Registration of newspapers.

PAMPHLET(S)—
« Question 72 relating to the activities

of the Communist Party in India. 1005-

08.

PANDE, MR. BADRI DUTT—
Crimmal Law Amendment Bill—
Motions to consider and to circulate.

1842,

598.
Indian Tea Cess (Amendment) Bill—
Consideration of clauses. 2829.
Motion for Adjournment re arrest of a
British subject by the Dewan of Tehri
State. 297. :
Motor Vehicles Bill—
Motions to consider and to circulate.
1016-1017. 1194-99.
Consideration of Eighth Schedule. 2610.
Prevention of Cruelty to Animals (Amend-
ment) Bill—
Consideration of clauses.
* Question re— 2
Abolition of the system of window-
delivery in Benares. 1568-69.

2734,

Question re—conid.
Accidents due to lack of wire-fencing
along the railway line in Allahabad

City. 10301,

Action on problems of ineivility on
Railways. 647,

Affairs of the Nasirabad Cantonment
Board. 1209-10.

Agreements with the ghee agents,
2459-61.

Allegations against the ghee agents.
2461-62.

Alleged corruption among the Canton-
ment Board servants. 713-14.

Amalgamation of Ajmer-Merwara with
the United Provinces. 1989-90.

Appointment of Indian Agents in Fiji,
British Guiana and Trinidad. = 475.

Arr ts for the defe of India.
2462-65.

Branch lines with two classes on the
East Indian Railway. 1546-47.
Carriage of mails to Lurope by air.

1569-70.

Censorship of the post of individuals in
the Provinces. 1234,

Certain functions under the Cantonment
Acts previously performed by Pro-
vineial Governments.  1755-56.

Certain lands formerly vested in the
CGovernment of India. 1755

Certain superior appointments in the
TImperial Council of Agricultural Re-
search. 190.

Concessions in railway fares to certain
military officers. 1756-57.

Control of the Cantonment General
Hospital, Peshawar. 1471.

Court Martial and dismissal of Captain
Balwant Singh Lamba. 293,

Departmentfal examinations for
veyors of work. 2002-03.

Discussion of budget estimates in Can-
tonment Boards. 712-13.

Disposal of plots to Europeans in the
Ahmedabad Cantonment. - 1203-09.
Division of Peshawar Cantonment into

wards. 714,

Electoral Rolls for the Madras Consti-
tuencies of the Council of State.
1151-52.

Establishment of a Central Dairy Insti-
tute. 475-76. 2

Extension given to the Chief Controller
of Stores. 190.

Facilities provided to passengers during
the Kumbha Mela at Hardwar. 38.

Sur-




INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

11

PANDE, MR. BADRI DUTT——conid.
Question re—contd.

Floods in the United Provinces.
02.

Further extension of the life of
Legislative Assembly. 1689,
Grant of Provincial Autonomy to Chief
Commissioners’  Provinces:. . 1960.
Holding of elections in certain canton-

ments. 978-79,

House scavenging service in canton-
ments of the Punjab and the North-
West Frontier Province. 1209.

Improvement Advisory Committee at
Hardwar and setting up-of a similar
Committee at Benares. 1546.

Inclusion of certain village lands within
the Lahore Cantonment limits and
rejection of certain plans for the

2700-

the

construction of houses. 580, 2561.
Inclusion of certain villages in the
Fatehgarh Cantonment,. 1472,

Increase in house tax in the Amritsar
cantonment. 981.

Increase in house tax in the Rawal-
pindi Cantonment. 979-80.

Increase in the house tax in the Kohat
Cantonment. 1210.

Increase in the pay and allowances of
Indian soldiers. 1757.

Indians in the Kenya highlands. 1689.

Legal advisers engaged by the Lands
and Cantonments Departments in
the Eastern. Western' and Southern
Commands. 551.

Nepotism in the
Board. 550.

News in the  Hindustan
about holding the fourth Round
Table Conference in India. 2700.

Octroi duty charged by Nepal
Government on articles from India.
478, 649.

Opening of railway line between Kashi-
pur and Kalagarh. 37.

Placing of an Indian-owned restaurant
in Ranikhet cantonment bazar out
of bounds for Indians. 291.

Policy of the All-India Radio towards
language - question. 1574-75.

Professional tax imposed on the mhabi-
tants of the Dalhousie Cantonment.
1473.

Proposal to close the Branch Line
between Agra and Bah. 38I.
Provision of medical and educational
facilities in the Muttra Cantonment.

1474-75.

Agra  Cantonment

Times

!
|
1

PANDE, MR. - BADRI DUTT—cond.

Question re—concld. -
Quarters for destitute widows and
orphans of the Quetta carthquake
disaster. 647-48. 5
Railway collision at Hardwar during
the Kumbha Mela. 28-39. :
Refusal to allow a lawyer diessed
Dhoti anf Kurta to enter the Paladium
cinema in the Meerut cantonment.
291-92.
Relezse of Mr. B, K. Dutt. | 2028-20.
Removal of a vegetable and fruit shop
by the Cantonment Authorities at
Ranikhet. 290-81.
Repatriation of Indian labourers from
certain colonies.  189-90. al
Report on the Bihta train disaster. 37.
Resignation of certain members from
the membership of the TLansdowne
Cantonment Board. 562-63.
Resignation of elected members of the
Nasirabad Cantonment Board. 195.
Speed of X engines on the Fast Tndian
Railway. 1545-46. :
Stoppage of licences of certain shop-
Kkeepers in Landsdowne Cantonment.

2007-08.
Surveyors of work and Assistant
Surveyors in the Military Engineer-

ing Service. ' 2000-02.
: lg%‘f('r of Coorg to the Mysore State.
1990:
Types of engines in use on railw
1319-20, &
Types of engines in use on the Bast
Indisn Railway. 1820-21.
Water-tax charged in the Jutogh and
Dagshai Cantonments. 978.
Question (Supplementary) re—
Archacological excavations t0 be made
by Sir Leonard Woolley. 166.
Closing of certain branch {ines of rail-
ways and contemplated tax on crude
oil. 1055,
Conditions for the grant of military pen-
sions. 540-42. =
Design and inspection of XB engines.
32, 33. .
Duty on Atebrin. 435-36.

Expulsion of Dr. M. K. Menon from the
French terrotories in India. 19.
Tncrease in the pay and allowances of
British Soldiers and Officers. 530-31.
Indian clerks of the Indian Army

Corps of Clerks, 2013-18.
Tndians in the Telephone Company of
Bombay and Karachi. 1298.

ays

feminy e s s e, = e L
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PANDE, MR. BADRI DUTT—concld.

Question (Supplementry) re—contd,

Judges of the Federal Court. 148.

Labour contract of the Caloutta Port
Trust. 1078.

Military lands. 531-33. :

Money being spent on malarial problems
and free distribution of quinine and
cinchona. 436.

Pay and leave of the Extra-Depart-
mental Postal Service men. 821.
Prices of fruits at railway stalls. 26.
Production of Khandsarisugar. 2021.
Proposal to close the branch line
between Agra and Bah. 828.

Riots in Burma. 2675.

Schools in the Naga Hills district in
Assam and eradication of 'slavery.
804.

Situation in the Waziristan Frontier.
254.

Taking down of the names and addresses
of passengers coming up to Simla
at Tara Devi. 1084.

PANEL(S)—

Question 7e right to nominate a by
Government for the appointment of
& Registrar of the Indian Institute
of Science, Bangalore. 1138-39.

PANEL OF CHAIRMEN—

Nominations to the ——. 652,

PAPER—

Question re imported for the printing
of currency motes, ete., at Nasik.
2756.

PAPER INDUSTRY

Question e report of the Tariff Board on

the——, 1135,
PARASRMA—

Question 7e breaches between and
Supaul on the Bengal and North
Western Railway. 835, 2315:17.

PARKINSON, MR. J. E.—
Oath of Office. 2.
PARLTAMENTARY
TION—
See ** Representation(s) 2.
PARMA NAND, BHAT—

Motion for Adjournment re demolished
Siva Temple in the Queen’s gardens of
Delhi.  1347-48!

Muslim * Dissolution of Marriage ' Bill—
Motion to refer to select Committee.

1104-09.

REPRESENTA-

PARMA NAND, BHAT—contd.

Question re—

Army stationed on the North-West
Frontier. 1241.

Complaints against Radio Service in
India. 20-21.

Demolition of the temple of Shankar
Mahadeo in the Queen’s Garden,
Delhi. 1240-41

Distinction between literate and illi-
terate cleaners and firemen on the
North Western Railway. 91.

Blectrical establishment of the Central
Public Works Department. 476:

Inclusion of Sindhi music in the pro-
gramme of certain  Broadcasting
Stations.  21-22.

Lotteries authorised by Government.
262.

Lottery fickets sold by the Tourist
Agency in Cannaught Circus, New
Delhi. 261-62.

Scales of pay and grades of clerks of the
Royal Indian Army Service Corps.
109.

Scheme proposed by the Sharadhanand
Depressed Classes Mission to establish
a Depressed Classses Seftlement in
Delhi. 100.

Tenders for the printing and despatch-
ing of Fauji Akhbar. 248.49.

Work-charge sstalilishment of the Central

Public Works Department. 476.

PARTITION— :

Question 7e of third class sheds on
railway stations for the exclusive use
of women, 1843.

PASS(ES)—

Question re—

Curtailment of free concession of
workmen on the Bast Indian Railway.
85. +

Dependants of staff entitled to free
on railways. - 1067-68.

Grant of to_certain dependants of
employees on State Railways. 1069-
70,

Improvements in the rules for issuing
free for railway employees. 625-
26.

Railway held by Members of the
Central: and Provincial Legislatures.
2561.

Revision of the Free —
ways. 1831, 35,2546.

Rules on rail-
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PASS RULES—
See *“ Rule(s) ™.
PASSENGER(S)—
Question re—
Carriage of dogs in
1836-37.
Changes in the third class —— tariff of
State Railways. 1062-65.
Exemption of articles of daily use of
on ships from assessment of customs
duty. 535-36.
Faciiities provided to during the
Kumbha Mela at Hardwar. 38.
Harassnient of railway by Terminal

compartments.

Tax officials of the Cantonment
Authority, Ambala. 292.
Harassment to Indian by the staff

of the Customs

Bombay. 560-61.
Hardships to to and from Hardwar

during the Kumbha Mela. 15-16.
Inconveniences of railway ——. 1860-

Department in

Permission to third and intermediate
to break journey on the
Assam Bengal Railway. 1581-82.
Provision of better accommodation for
third class at Cocanada Railway

Station. 1568.
Railways collecting taxes from and
goods for Local Bodies. 354-57.
Responsibility of warning against

getting into trains stopping accident-
ally at wayside stations. 644,
Robbery and assaults on in railway
compartments. 370-71.
Space allowed to third class——in
Haj pilgrim ships. 2395.
Taking down of the names and addresses
of coming up to Simla at Tara
Devi. 1083-84.
PASSENGER ASSOCTATION—
See ** Association(s) .
PASSENGER TRAIN(S)—
See * Train(s) .
PASSENGERS AND GOODS TRANS-
PORT—
See ** Transport ™.
PASSPORT(S)—
Question re-——
Government'’s policy in respectof ——.
1211-12.
for one  Mr., Prabodh
1010,
Refusal of a—— to Canada to Master
Kabul Sing. 296.

Chandra.

PASSPORT(S)—conid.
Question re—contd.

Refusal of a —— to the Continent and
England to one Mr. Virendra. 296.

Refusal to grant a——to Maulvi
Ismail Ghaznavi of Amritsar. 835-
36.

PATENT AND DESIGN (AMENDMENT)
BILL— .
See ** Indian—"" under “ Bill (s) . .
PATHWAY— 2
Question 7e leading to the Cart Road
on the eastern side of Kennedy House

in Simla. 1151.
PATNA—

Question 7¢ shifting of the Accountant
General’s office from Ranchi to——
2029.

PATNA JUNCTION—

Questionre cost of building the ——

Station. 834-35, 1346-47.
PAY—

Question re—
Exchange ratio for payment of the ——
of British soldiers. 2753-54.
Fixation of scales of ——of postal
clerks.  1850.
Grade of telegraphists under the revised
scales of 1850-51.
Increase in the and allowances of
British soldiers and officers.  530-31.
Increase in the and’ allowances of
Indian soldiers. “1757.

Leave without granted to the
menial staff on the Bombay, Baroda
and Central India Railway. 829-30.

Maximum rate of for certain army

clerks. 264-65.
——and allowances of executive
officers of cantonments. 1996-97.

——and leave of the Extra-Depart-
mental Postal Service men. 820-21.
of sorters on State Railways and in.

Postal Department. 89-90.

Revision of —— of the Indian Civil
Service. 2751-52.

Scales of and grades of clerks of the
Royal Indian Army Service. Corps.
109. g

Scales of given to  retrenched

employees on re-appointment on the
North Western Railway. 367-68.
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PAYMENT(S)—
Question re amount of tributes or other

——received from or offered to Indian |,

States. 2766.
PENSTON(S)—
Question re—
Commutation of 1007.

Conditions for the «raut of military
540-42.

1218-19.

— for inferior servants of the Govern-
ment of India. 261.

Political —— paid to foreign refugees.
1823-24.

Substitution of provident fund for
1007.

PENSION FUND-—
Question r¢ seamen’s ——.
PENSION RULE(S)—

Motion for Adjournmentre Government of
India’s refusal to amend certain —.
745. .

Question re revised for inferior servants
in the Posts and Telegraphs Depart-
ment. 699-700.

PENSIONARY BENEFIT(S)—
e for

1659-60.

and mis-
tries in the Posts and Telegraphs
 Department. 2560,
PENSIONER(S
Question re position of military ——in
: yelation to the Congress. 248.
- PERMANENT WAY(S)—
Question 7e measures to check tampering
with railway 806-07.
PERMANENT WAY INSPECTOR(S)—~
Question re recruitment of app

*| PRESIDENC

PERSONNEL—
Question re—
Cases of indiscipline amongst the Indian

of the Army. 533. ¥
———of the Tariff Board on textile
industry. 2684-85.

PESHAWAR—
Question re—

Control of fhe Cantonment General
Hospital, ——. 1471,

Division of Cantonment into wards.
714.

Indian mechanised regiment proceeding
to to take over from the Royal
Tank Corps. 2764-65.

TOWN(S)—
Question re withdrawal of

compensa.-
tory allowances from civil servants.
249-50.
PEST(S)—
Question re'growth of  areca-nut ——in
India. 194445,
PETITION(S)—
Question re—
from non-gazetted staff on State
Railways. 1340.

regarding the erection of fences on
the Dibrusaidya Railway. 2551-53.
PETITIONS, COMMITTEE OF—
Appointments to the —. 652.-
PETROL—
Question re—
Companies supplying ——. 881.
Distribution of kerosene and ——in
India. 466-67, 1936-38.
Freight charged by railways for the
Burma Oil Company’s —. 1558,
In

training as ete.. in the Howrah

Division of the Tast Indian Railway.

1083.

PERMIT(S)—
Question re
tions. 1825.
PERSIAN GULF—
Question 7¢ incidence of
1058-60, 2283-84.
PERSON(S)—
Question re—

———and cattle tun over by the Assam
Bengal Railway trains in the Surma
Vally. 1056-58.

imported from foreign countries
for service on the railways. 1851-52.

for Himalayan Espedi-

expenditure.

me-tax, ete., paid by the Burma
Oil Company and fixation of maximum
price for 462-65.
Loss of revenue due to exemption of
Burma from import duty. 2467~
68.
Price of Burma —~—. 2385-86.
Refusal to grant excise duty of —
and kerosene oil o Assam. 2013.
PETROL COMPANY(IES)—

Question re shares of His Majesty’s Govern-

ment in 2386.
PETROL TAX FU’ND—

Statement(s) laid on the table re objects
on which the aviation share of the —
was expended during the years 1936-37
and 1937-38. 479-82.
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PHONE(S)—

Question re disposal
Rangoon  wireless
743.

PIECE GOODS—

Question re remarks by Mr. M. P. Gandhi
regarding export markets for Indian

and Dbilateral trade agreements.
1158-59.
PIG IRON—
Question re price of ——.
See also *“ Iron ™.
PILGRIM(S)—

Question re—

Fee charged and medical inspection of

of traffic on the
working on

Haj at Kamaran Quarantine
Station. 157-59.
Fees charged from Haj —— at Kamaran

1162-63, 2392-93.

Hardships of Haj—— 2391

Tssue of return tickets at concessional
rates to Haj——on railways. = 640-
41, 648-49. 3

Rate War between shipping companies
carrying Haj . 909-11, 913-14,
1686-87, 1927-28, 2683-84, 2690-91.

PILGRIM SHIPS—
See * Ship(s)”.
PILGRIMAGE—
Election of Members to the Standing Com-
mittee on —— to the Hedjaz. 1251.
PITKEATHLY, SIR JAMES—
Question re report of —— on the amalga-
_mation of the London and Indian Stores
* Department. 163.
PLAN(S)—

Question re—

Inclusion of certain village lands within
the Lahore Cantonment limits and
rejection of certain for the cons-
truction of houses. 550, 2561.

Preparation of —— and estimates by
contractors of buildings in Quetta.
286-87.

PLANTATION—
Question ¢ position of the recruitment of
Indian labour for and other work in

CUeylon. 446.

“PLATE(S)—
Question 7re containing figures of
fossils appearing in Palacontologia

Indica and the Indian coal industry.
1679-81.

1652-53, 2689, |

PLATFORM(S)—
Question re—
Beggars, etc., on railway 96-98.
Jonstruction of a shed on the inland ——

of Bareilly Junction. 1863-64.
} Inadequate length of  the ——at
l Mehsana Junction. 1848. 5
Uncovered and low at certain

stations on the Bengal Nagpur and
Madras and Southern Mahratta Rail-

| ways. 2307-08.
Widening of at Viramgam June-
\ tion: 30-31. =

PLATFORM PORTER(S)—
Question ¢ complaints of
the Delhi Railway Station.

| PLOT(S)—
Question re—
Disposal of to Europeans in the
Ahmedabad Cantonment. « 1208:09.
Provision of certain amenities to lessees
and auction of ——in New Delhi.
104.

POINT CALAMERE—

Question 7¢ trade between Ceylon and

India from ——. 1488-89.

POINT(S) OF ORDER—
(1) raised by Dr. Sir Ziauddin Ahmad
as to whether an Honourable Member,
who is on the Panel of Chairmen, can
take the chair while the Deputy Presi-
dent was in the House, and (2) raised by
the Honourable Sir Muhammad Zafrulla
Khan, as to what would happen (both
of the said persons having already voted)
if there was a tie in the voting. 1444-48,
1455-63.

—raised by Mr. Bhulabhai J. Desai
as to whether a clause which extended
the authority of the Central Executive to
matters, with respect to whicha Provin-
cial Legislature had power to make law
was not ulira-vires. 2582-84.

raised by Mr. K. Santhanam as to
whether an amendment seeking to insert
a clause laying down financial responsi-
bility on Provincial Governments can be
moved without the previous sanction
of the Governcr General. 2436.

_— raised by Mr. M. S. Aney as to whether
it is‘in order for an Honourable Member
to read out extracts from the speeches
delivered at public meetingsunless the
reports of the speeches are placed on the
table of the House, 485-88.

working on
2403-04.
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POINT (S) OF ORDER—conid.

raised by Mr. S. Satyamurti as to
whether in the event of an equality of
votes, the casting vote should not be
given for the Status quo ante. 2568.

——raised by Mr. 8. Satyamurti as to
whether somebody on behalf of Govern-
ment should not intervene at a fairly
early stage in the debate on a non-
official Resolution and state the Govern-
ment position. 321.

——raised by Mr. Satyarmurti as to
whether under rule 9 except on the
ground of public interest Government
can claim that ordinarily they will refuse
to answer all questions concerning
matters of correspondence between the
Secretary of State and themselves even
in matters of fact. 174-75.

raised by Pandit K. K. Malaviya
as to. whether a division should not be
reopened when the division bell went out
of order and consequently @ certain
Members could not, participate in the
voting. 2613-15.

——raised by Sir Aubrey Metcalfe as to
whether the Honourable Member (Mr.
Abdul Qaiyum) is permittcd to male
personal attacks on certain officas.
654-55.

~———raised by the Honourable Mr. A. G.
Clow as to' whether an amerdment
regulating wages and cther conditions of
motor drivers was within the score of
the Motor Vehicles Bill and in order.
2425.

POLICE—

Motion for adjournment re alleged sacrilege
committed by the in a Simla
Mosque. 1771-72.

Question 7e¢ running train robberies com-
mitted against women on the Eengal
and North Western Railway and expen-
diture on railway ——. 836.

POLICY(IES)—
Question re Government’s —— in respect
of passports. 1211-12.
POLITICAL ANTECEDENTS—-
Question 7e consideration. of
enlistment in the army. 2467.
POLITICAL BODY(IES)—
Question re attending of meetings of
certain by Government servants.
273-74.

for

POLITICAL CHARGES—
See  Charge(s) "

POLITICAL EXPENSE(S)—
See ** Expense(s) ”

POLITICAL PENSION(S)—
See ** Pension(s) »

POLITICAL PRISONER(S)—
See ** Prisoner(s)

POLITICAL REASON(S)—

Question re . persons arrested in and
externed from Delhi for ——, 2008-09.
See also ““ Reason(s) >
POLITICAL STATUS—
Question re —— of Coorg. 1238-39.
FONDICHERRY—

Question re—
Customs cordon round
in South India. 985-87.
Recent events in——. 1309-11.*
FOOL(S)—
Question re arrangements for the creation
of & —— of Finance Officers: 272.
FOOL OF OFFICERS—
See ** Officer(s) .
POONA—
Question re hydro- dynamw research work
carried on at 1416.
POPULATION— 5
Question re——of migrated Indians.
1394-95.
PORT(S)—
Question re—
Certain staff of the Vizapapatam ——
833-34, 2561-62.
Customs collection in the French
adjoining British India. 702-04.
Customs duty collected at certain
20-11. =
Financial condition of the V. izagapatam
832:33, 2771-72.
Grievances of employees of the Vizaga-
34.

and Karikal

patam ——.
Ill-cmt traffic in ‘tea in Cutch Mandvi
and other Kathiawar 1404-05.
Inspection of the Vizagapatam —— by

certain. military  officers.  831-32,
1243,

Projosal to make Tuticorin & sea ——.
1072-73.

Racommondatioa of the International

Labyic  Oczuaisation coneerning |

Seamen’s Welfare in —. 192.
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PORT TRUST(S)— POSTAGE RATE(S)—contd.
Question re— Question re—contd.
Appointment of a non-Indian as Deputy Concession in —— on special numbers of

Chief Engineer by the Karachi ——.
2287-89.

Appointment: of an Indian as Chairman
of the Karachi 2272,

Appointment of Mr. Everett as Deputy
Chief Engineer by the Karachi —.
2273.

Filling up of appointments in the higher
ranks of the Civil Fngineering Depart-
ment of the Karachi 2284-87.

Inadequate representation of Indians in
certain 2265-68.

Labour contract of the Calcutta 3
1044-45, 1076-82, 2268-69, 2298-99,
2546-47, 2562.

Making the proceedings of the meetings
of the Bombay open to public
inspection, 794, 2545.

PORTER(S)—
Question re—
Complaints of platform working on the
Delhi Railway Station. 2403-04.

Van - in the Delhi Division of the
North Western Railway. 106.
POST(S)—

Question re—
Censorship of the
the Provinces. 1234,
Creation of two new —— in the All-

of individuals in

India Radio. 1547-48.
POST OFFICE(S)—
Question re—

Establishment of a —— at Ambari
Bazar. 1303-04.

Extra- Departmenml Oiﬁcers holding
charge of 1331

Loss expected on the A1r Mail Service
and new in villages. 793-94.

Nepal 103.

Opening of a at village Barauli in

Muttra district. 822-23.

1840-41.
Rules for the recruitment of Assistant
Superintendents of 2557.
Status of a branch —— and classifica-
tion of the at Hunterganj and
Champaran in Hazaribagh District.
2205-96.
POSTAGE RATE(S)—
Question re—
Concession in —— on newspapers.
1842-43.

newspapers. 103.
POSTAL CIRCLE(S)—

Question e communal composition of cer-
tain Staff in the Bihar and Orissa Postal
Cirele. 1580-81.

POSTAL CLERKS—

See ¢ Clerk(s) .

POSTAL DEPARTMENT—

Question re—

Exonerating the from compensa-
tion for loss of insured covers contain-
ing halves of currency notes. 1053.

Extra-departmental officers appointed by

the 615-17.
Pay of sorters on State Railways and in
. 89-90.
Working hours of staff in the ——. 2281~
82,

POSTAL DIVISION(S)—
Question re transfer of Palamau District
to the Ranchi 2554,
POSTAL FACILITIES—
See * Facility(ies)
POSTAL INSURANCE—
See < Insurance
POSTAL SERVICE—

Question re pay and leave of the Extra-

Departmental men, 820-21.
POSTAL SERVICE STAFF—

Question re grievances of the —— and
Railway Mail Service Staff at Delhi.
808-11.

POSTAL SERVICE UNION—

See * Union(s) .

POSTCARD(S)—

Question 7¢ reductionin the price of ——.

1060-61.
POSTMAN(EN)—

Question re area served by the —— of

Delhi Shahdara. 2314,
POSTS AND TELEGRAPHS—
Queéstion 7¢ expenditure incurred by Rail-

ways and ete., in connection with
the Congress Session at Haripura. 651~
52.
POST AND TELEGRAPHS DEPART-
NI
Question re—
Exami to fill ies in the
Posts and Telegmpbs Department.
2555-57. 4

M434LAD
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POST AND TELEGRAPH ‘DEPART-
MENT—contd.
Question re—contd.
Pensionary benefits for mechanies and
mistries in the Posts and Telegraphs

Department. 2560.
Parcentaﬂe of Muslim staff in the
2202

Revised pensinn rules for inferior ser-
vants in the 699-760.

PRESIDENT'S RULING(S)—
See *“ Ruling(s) .
PRESIDENT, MR.—
Criticism of —'s rulings outside the
House. 2035.
.| PRESIDENT, MR. (THE HONOURABLE
SIR ABDUR RAHIM)—-
Remarks by Mr. President on the point of
order as to whether an Honourable

Member, who is on the Panel of Chair-
POWELL, MR.— men, can take the Chair while the Deputy
Question re defalcation and cheating case President is in the House, 1583-86.
against , the Tea Cess head officer | gtatement, by about arrangements re
at Dacca. 1681-82. " ringing of the division bell. 2619-20.
POWER(S)— Statement; 7 preparation of summaries of
Question re— opinions on Bills. 1865-66.
Contract for the supply of —— to the | pRESS(ES)—
Great Indian P Y- | - Question re—
830.31. Direction o Municipalities in* Ajmer-
of command of British and Indian Merwara not to glve printing work to
army officers.  1995-96. certain 103.

POWER ALCOHOL COMMITTEE—
Question e report of the United Provinces
and Bihar Governments' Joint
1672-73.
POWER HOUSE—
Question re generating cost of the Railway.
at Kalka. 99.
PRABODH CHANDRA MR.—
Question re passport for cne
PRACTICAL TRAINING—
Question re facilities to Indian apprentices

1010,

for in factories and workshops, ete.
893—800.
PREFERENCE—
Question re securing of —— for British

shipping in Indo-Japanese trade. 1025,
6.
PREFURENTIAL TREATMENT—

Question re to persons belonging to
respectable families for Government
service. - 274-75.

PREMIER(S)— . -

Quesuon re representation from the -——
of Iadrasrew&rdmglowenugof exchange
ratio. 1996. g

PRESIDENT(S)—
Question re—
E C‘-‘nsorshxp of the letters addresssd to
Swami Sahajanand Saraswati
- of the All-Tndia Kisan Sabha.
Certain vesolutions ruled out of order
by the

o

of the Lahore Cantonment

Examination for promotions to the post
of accountants in the Government of

India , ete. 2402,
Government work done in private ——.
1687-88.

Hardships of the Government of India
employees.  2397.

Pay  of accountants in the Govern-
ment of India —— Calcatta and New
Delhi. 2403.

Quarters and educational facilities for
employees of the Goyernment of
India 2398.

Unreserved Posts in the Government-of
India ——, Simla, 2407-08.

Working hours of the Government of
India 2398.

PRESS REPORTER(S)—

See * Reporter(s)
PREVENTION OF CRUELTY TO ANI-
MAL (AMENDMENT) BILL—
See ““ Bill(s) .
PRICE(S)—
Question re— =
- Fair selling of bars and galvanised
corrugated iron sheets. 157
Fallinthe—— of ground-nuts. - 1125-26.
Fallin the of rice. 2371-73.

~— and system of extraction of coal

from mines in Assam. 1693.
2485. of pig iron. 1652-53.
PRI( B RIGGIN &
ion 7e— t i f in

Toard 725

Cov
1156-57, 1933 34.
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PRIMITIVE TRIBES—

See «* Tribe(s) .

PRINCE(S)—

Question 72 income from interest on securi-
ties of Ruling Chiefs and —— exempted
from income-tax and super-tax assess-
ment.  2006-07.

PRINCIPAL INFORMATION OFFICER—

Question 7e supersession of the claims of
Dr. 8. N. A. Jafri to the post of the .
283-84.

PRINTING—

Question re deterioration in the —— of the

Indian Listener. 1571
PRINTING AND STATIONERY DEPART-

MENT—

Question e reorganization of the
2400.

PRINTING WORK—
Question re direction to Municipalities in

Ajmer-Merwara not. to give —— to
certain presses. 103.
PRISONER(S)—
Question re—
Political in the Centrally adminis-
tered area. 89, 2457-58.
Political in the Delhi province.
282-83.
Release of political —— in the Centrally

Administered Areas. 91

PRIVATE PRACTICE—

Question e prohibition of railway sub-
ordinate medical officials from engaging
in 296.

PRIVATE PRESSE(S)—

See ¢ Press(es) .

PRIVY COUNCIL—

Question re successor of Sir Shadi Lal in
the Judicial Commiittee of tho
977-78.

PROCEEDINGS—

Question re—

Making the of the meetings of the
Bombay Port Trust open to Public

Inspection. 794, 2545.

Publication of the of the Legislative
Assembly in the Information Series.
1770-71.

PRODUCTION—
Question 7e —— and pruchase of coal by

railways. 34.

PRODUCTS—
" Question 7¢ money spent on exhibitions of
dian - abroad. 1653-54.

PROFESSIONAL TAX—
See ** Tax(es) .
PROFESSOR(S)—
Question re— -
Asgistant ~ Professors in the General
Chemistry Department of the Indian
Institute of Seience, Bangalore.  1408-

09.

Qualifications and salaries of the—— of
Bengali and Dnglish in the Delhi
University. 104.

PROFESSOR OF BIO-CHEMISTRY—

Question re extension given to the professor
of Bio-Chemistry of the Indian Institute

Bangalore. 1141-43.
PROFESSOR OF BIOCHEMISTRY AND

NUTRITION—

Question 7¢ applications invited for the
post of at the All-India Institute
of Hygiene and Public Health, Calcutta.
461-62.

PROFIT(S)—

Question 7z speed of trains and ——, ete.

of the Shahdara-Saharanpur Light Rail-

Waj

MME ASSISTANT(S)—
See * Assistant(s) 7.

PROGRAMME(S) , DIRECTOR(S) OF—,
See * Directox(s) of Programmes .

PROHIBITION—
Question re—

Introduction of in the interest of

Indian labourers in Malaya. 1663-
5.
— on theimport of certain books into
India. 536-39.
PROMOTION(S)— :
Question 7e—
Txamination for to the post of

accountants in the Government:of
India Presses, etc. 2402. -
— and allowances of Indian sepoys
and Britishsoldiers. 2018-19..
of “ G class guards in_the Morad-
abad Division ~of the Bast Indian
Railway. 94. L
__ of cleaners, firemen and shunters
on the North Western Railway. 368-
22105 &
. of guards on the North Western
ilway. 819. 3
—Eﬂif tgird division clerks in ‘the Gov-
ernment of India Smm‘.a.n'gt. 2468-
69.

i
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PROMOTION(S)—contd.
Question re—contd.

Seniority list for of staff in the
Mechanical Department of the ast
Indian Railway. 1335-36.

Supersession of Indian Superintendents
by Europeans for as Officer
Supervisors in the Master General of

Ordnance Branch. 897-98.
PROPAGANDA—
Question re German Nazi carried on
in India. 1233-34.

PROPERTY TAX(ES)—

Question re non-placing of applications of
poor persons for exemptions from
before the Lahore Cantonment Board.
725-26.

PROSCRIPTION—

Quesion re of ‘books.

PROSECUTTON(S)—

Question re criminal in connection
with the Barmauli Railway collision.
108.

PROTECTION—

Question re—

Deputation of match manufacturers ask-

2761-62.

PROVINCE(S)—contd.
Question re-—contd.
Letter of the Madras Government about

linguistic 920.
Money lent to —— by way of short-
period loans. 735,

Relegation of a part of the Criminal In-
vestigation Department work to the
1228-30.

Statement made in the House of Com-
mons by Lord Stanley regarding the
creation of new 173-76.

Uniformity in excise regulations between
various 2003-04.

PROVINCIAL AUTONOMY—
Question re grant of to Chief Commise

sioners’ Provinces. 1990.
PROVINCIAL BASIS—
Question re—
Recruitment to public services on terri-
torial or 1491.
Representation in the railway services
on —. 1086

*| PROVINCIAL EXCISE TAX(ES)—

See *“ Tax(es) .
PROVINCIAL GOVERNMENT(S)—
Question re—
Certain functions under the Cantonment

ing for against competition b; i ;. _—
Swedish combines. 2371.pe 5 f;;;_;; ({VlOuBl} Dflomel :
—— of purchasars from being miszuided R d of about the
by fictitious trade marks. 163-64. award of titles. 153-55.
—— of the Indian Salt Industry against Recommendations of the with re-

import of foreign salt. 290.
of the interests of the handloom

weavers. 1159-60.
to Indian industries. 1915-16.
—— to Indian Shipping. 446.

—— to the Indian film industry. 475.

PROTECTIVE DUTY—
ez Duty(ies) .
PROVIDENT FUND—
Question re—
Non-admissicn of certain Non-G

Hod

gard to Federation. 1145.
Services of the British troops requisi-
tioned by —— to deal with communal
ricts. 543.
PROVINCIAL LEGISLATURE(S)—
Question 7¢ resolutions passed by ——
about the establishment of Federation.
150-53
See also “ Legislature(s) .
PROVINCIAL REPRESFNTATION——
See

Staff to the Sterling Branch of —— on

the Bast Indian Railway. 1338.
Substitution of —— for pensxons. 1007.
PROVINCE(S)— I

Question re—
Appointment of Indian Civil - Seryice
officers as Governors of ——. 974.
Censorship of the post of individuals in
the —. 1234,
Creation of on linguistic basis. 888.
Establishment of a separate Andhra
. 920-21.

PUBLIC—
Question re incoriveniences of the travellmg
—— on the Vizianagram-Raipur Branch
of the Bengal Nagpur Railway. 1030.
PUBLIC ACCOUNTS COMMITTEE—
Allotment of a day for the discussion of
the reports of the — and prolonga-
tion of sessions without giving sufficient
notice. 2773-78.
Report of the —— on the accounts of
103637 (laid on the table). 2035
2218.
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PUBLIC HEALTH—

Question 7e application invited for the post
of Professor of Biochemistry and Nutri-
tion at the All-India Institute of Hygiene
and ——, Calcufta. 461-62.

PUBLIC INFORMATION BUREAU—
Question re—
Creation of a post of Assistant Informa-
tion Officer in the 704-05.
Creation of a post of Deputy Principal
Informtion Officer in the 1760-
61.
Filling up of certain posts of officers in
the 705-06.
Muslim Newpapers on the List of the
for the purpose or giving adver-
tisements. 1487-88.
Quality of Urdu translation issued for
publicity by the s
Reorganisation of the 254-56.
Reorganisation of the vernacular section
of the 706-08.
PUBLIC INSPECTION— .
Question re making the proceedings of the
meetings of the Bombay Port Trust
open to 2545,
See also * Inspection(s) ™.
PUBLIC MEETINGS—
See * Meetiug(s) .
PUBLIC SERVICE COMMISSION—
Question re centres for the Federal ——
Examinations. 1243-47.
PUBLIC SERVICES—
Question r¢ recruitment to —— on terri-
torial or provincial basis. 1491.
PUBLIC WORKS DEPARTMENT—
Question re—
Contracts given by the Central ——.

1395-96.
Electrical establishment of the Central
76,

—. 476.
Work-charge establishment of the Cen-
tral . 476.

PUBLICATION(S)—

Motion for Adjournment re of the
Report of the Tariff Board on Sugar
Industtry. 196-98.

Question 7e price of the on the results
of the activities of the Archmological
Survey. 1924-25.

PUBLICITY OFFICER(S)—

Question re note regarding Kansona Heal-

ing Tank issued by the ——, Bengal

Nagpur Railway. 1303.

e

ASSEMBLY DEHBATES, 129
PUNISHMENT
Question re —— of Officers for dishonesty

and corruption on railways, 25.
PUNJAB-—+
Question re—

House scavenging  service in canton-
ments of the and the North-West
F‘z'un Province. 1209.

Reduction in railway freight on cotton

= from the ——to Cawnpore. 823-25.
PUNJAB EXPRES
Qllt*ﬁti‘?n re_provision of additional inter-
mediate class compartments in the

between Howrah and Lahore. 639-40.

PUNJAB MATL—
Question re—

Accident to the near Muthroopur
on the East Indian Railway. 548,
807-08.

Derailment of the between Muthroo-
pur and Shankarpur on the East
Indian Railway. 8-9.

Derailment of the engine near Ma-
dhupur. 2-4.

See also *“ Mail(s) .
PURCHASE—
Question re—
Pr;duetion and —— of coal by railways.
4.

Request by Japan for credit facilities on

cofton —— from India. 1913.°

PURCHASER(S)—

Question re protection of —— from being
misguided by fictitious trade marks.
163-64.

PURI—

Question re adoption of certain precau-
tions by Railways against Cholera pre-
vailing at ——. 18,

Q

QUALIFICATION(S)—

Questions re and salaries of the Pro-
fessors of Bengali and English in the
Delhi University. 104.

QUARANTINE—

Question re— it

Fee charged and medical inspection of
Haj pilgrims at Kamaran —=iSta-
tion. . 157-59.

Staff kept at Kamaran for—— pur-
poses.  2685. E

S e e
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QUARTER(S)—
Question re—

Allotment of —— to the staff in the

Engineer-in-Chief's ~ Branch. 1011-

12.

Demand for daftries’ — in New Delhi.
1153-54. ‘

Denial of rent-free” to certain tem-
porary employees on the' North Wes-
tern Railway. 1306-07.

Provision of for the staff of the
Railway Clearing Accounfs Office.
1332-33.

and educational facilities for em-

ployees of the Government of India

Presses. 2398.

for destitute widows and orphans

of the Quefta earthquake disaster.

647-48.

Salary of railway clerks at Chittagong
and scanty accommodation in——.
1299-1300.

Wa,bel meter

Delhi. 102.
QUEEN‘S GARDENS.—

Motion for Adjournment re demolished
Siva Templeinthe —— of Delhi. 1347-
52.

Question re demolition of the temple of
Shankar Mahadeo in the Delhi.
1240-41.

QUESTION(S)—
Motion for Adjournment re Government’s
rcéfusal to answer certain——. 386-
89.
Question re—
Answers to put by the Members of
the Legislative Assembly. 453.
Answers to start in the Legis-

lative Assembly. 452-453.

——and answer in the House of Com-
mons abont the amendment of the
Government of India Act. 2370.
Statement by the Honourable the Finance

~Member re the deletion of a reply to a
supplementary

QUETTA—
Question re—

Barthquake shecks and
353-54.

rents for in New

e el

buildings in

QUININE—
Question re money being spent on Malarial
problems and free distribution of
and cinchona. 436.

QUOTA—
Question re failure to increase Muslim
in_certain appointments on the East
Indian Railway. 2543.

R

RACIAL DISCRIMINATION—

Question re—

against Indians on
Africa. 2373-74.

——in charging rents from refreshment

Railways in

room contractors on railways. 2538-
39.
——in the Mechanical Transport De-
partment. 1226-27.
RADIO(S)—

Question re—

Adyisory Ci of Broadcasti
Stations and manufacture of cheap

sets.  1311-14.

Complaints  against —— Service
India. 20-21.

Creation of two new posts in the All-
India —— 1547-48

Enquiry into the affairs of the All-India

19-20.

Import duty on ——. sets. 1005.

Policy of the All-India —— towards
language question. 1574-75.

Position between Indian States and the
Government of India regarding radio
licences and duties  on
instruments, ete. 1088-90.

— licensees and manufacture of cheap

sets in India.  1550-52.

in

RAFIUDDIN AHMAD SIDDIQUEE,
SHATKH—
Oath of Office.

RAHMAN, LIEUT.-COLONEL, M.A.—

Motor Vehicles Bill—
Considertaion of —- elause 7. 1380,
The second schedule. 2598,
Resolution re—

Preparation of plans and estimates by Appoi t of an encuiry committee
contractors of buildings in® ——, for the Broadcasting Department.
286-87. 306-09.

Quarters for destitute = widows and Implementing the recommenda-
orphans of the earthquake dis- tion of the Indian Sandhurst Commit-
aster. 647-48. tee. 1506-08, 1516. =
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RAID(S)—

Question re—
on Bannu. 1326-28.
on Bannu and other British Indian

territories. 1074-76,

RATL(S)—

Question re metalled roads in India and
road competition, 798-99.
RAILWAY(S)—

Assam Bengal-—

Question re—
Aceident bebween
Lailahmg on the
Affairs of the 5.
Contracts of the . 2304-05.
Earnings and contracts, etc., of

1301-02.

Flood level gauges put up on
Kulaura-Sylhet branch of the
1949.

Judging of the work of the Travelling
Ticket Examiners on the
1300-01.

Permission to third and intermediate
class passengers to break journey on
the 1581-82.

Persons and cattle run over by the

trains in the Surma Valley.

Langchaliet and
102:

the

the

RATLWAY(S)—contd.
Bengl Nagpur—contd.
Question re—contd.

Recogaition of the —— Labour Union.
1575-76.
Recovery through Salary Bills for

Death Benefit Fund of the
Railway Labour Union. 1577.

Uncovered and low platform at certain
stations on the and Madras
and Southern Mahratta —. 2307
08.

Bombay, Baroda and Central India—
Question re—

Attempt to derail a train on the
650.

Leave without pay granted to the
menial staff on the 829-30.

Non-grant of leave to the traffic staff
on the 828-20.

Non-observation of the Hours of
Employment Regulations on the

829

Rest to Station Masters on the Agra-
Biana Section of the —. 829.
Suggestions for reduction of rates on

the Great Indian Peninsula and

1056-58. sl
Through booking with Shillong out-| Company-Managed—
agency of the ——. 1055-56. Question re—
Bengal and North Western— Apprentices recruited in the Engineer-
Question re— ing and Loco Departments of -the
Accident on the ——. 1554-55. . 2265,
Breaches t P: and Su- Government’s control over the fixation
paul on the 835, 2316-17. of freights on ——. %
Runuing train robberies committed Purchase of stores by the ——.  1085-
against women on the and 67, 2282-83.
expenditure on. Railway Police. Settlement of disputes of freight rates
_, 836. between ——and the Mercantile
ion of railway ti ity. 646. -
due to flood on the 2568. Use of XB engines on the —. 1321~
Bengal Nagpur— 22,
Question re— Dibru Sadiya—
Saturdays. 1576-77. gEhon e

Higher fares charged for short dis-
tances on the and Madras and
Southern Mahratta 2309.

Inconveniences of the travelling public
on the Vizianagram-Raipur Branch
of the 90.

Note regarding Kansona Healing
Tank issued by the Publicity Officer,

1303.

Overcrowding in the local suburban
trains to Caleutta on the ——. 1566.

Accident from a shunting enguie at
Amlaputti on the —. 102.
Accidents on the —— and absence of
fencing. 100.
Petiti ding the tion of
2551-53.

el e
fences on the
East Indian—

Question re—
Accident to Punjab Mail near Muth-
roopur station on the - 548,

807-08.
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RAILWAY/(S)—conid.
East Indian—conid.
Question re—conid.
Appointment of tracers and draughts-
men in the Howrah Division of the

with two classes on the

1546-47.

Breaches due to floods in the
in Murshidabad District.
2291-92.

Certain appointments monopolised by

line
745-46,

Hindus on the 1573.

Certain  employees of the —— found
surplus during the economy cam-
paign. 2277-78.

Classification of certain subordinate
supervisory staff as mechanically
trained hands on the 827.

Classification of = journeymen on the
——in the Seniority list. 101.

Communal composition of clerks in
certain  Departments of the 5
1573-74.

Compensation paid by the to the
Howrah Sheakhala Light Railway.
1571.

Criterion of efficiency and inefficiency
applicable to teachers in the
schools. 100, 1341-42.

Curtailment of free pass concession of
workmen on the ——. 85,

Derailment, of the Punjab Mail be-
tween Muthroopur and Shankarpur
on the 8-9.

Difference in fares on return tickets
between two alternative routes. on
the Bast Indian and North Western

2299-2300.

Duties and powers of Divisional
Superintendents and their Assis-
tants on the ——. 1338.

Bmployees entitled to gratuity on the

. 840

Enquiry offices at Benares Canton-
ment and other stations on the 3
1084-85.

Failure to increase Muslim quota in
cerfain appointments on the Y
2543, 3

Fitting of speedometers in certain
traing on the 1821-23.

Grievances of “F " class Assistant
Station Masters on the——. 94-
95.

Muslims appointed to inferior services
on the ——. 2544-45.

RATLWAY (S)—contd.
East Indian—concld.
Question re—coneld.
Non-admission of certain Non-Gazet-
ted Staff to the Sterling Branch of
Provident Fund on the :

Non-grant of vending contracts on the

— to Biharis. - 1086-87.
Posting of Muslim officers to the
Howrah Division -of the —.
1572-73.

Promotion of * 0 class guards in the
Moradabad Division of the >
94.

Recruitment and transfer of Muslim
clerks in the Howrah Division of
the . 1849.

Recruitment of apprentices for train-
ing as Permanent Way Inspectors,
ete., in the Howrah Division of the

1083.

Seniority list for promotion of staff in
the Mechanical Department of the

1335-36.

Seniority of the Ticket Checking
Branch of the Howrah Division,

—— 2543-44.

Speed of XB engines on the —.
1545-46.

Staff in certain offices on the —.
2279.

Staff recruited in the Head Office; .
2279.

Types of engines in use on the —.
1320-21.

Vacancies of ticket collectors in the
Howrah Division of the —.
1849,

Eastern Bengal—
Question re—

Reconstruction of the Aie Bridge on
the . 1582,

Subsidy to and employment of Assa-
mese on the ——. 40-41.

Great Indian Perinsula—
Question re—

Contract for the supply of power to

the ——. 830-31. ¥

Representation for the reduction of
fares and issue of return tickets
between certain stations on the

794.95.

Suggestions for reduction of rates on
the and Bombay, Baroda and
Central India Railways. 105.
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RATLWAY(S)—conid.
Howrah Sheakhala Light—

Question re compensation paid by the
Bast Indian Railway to the

1571.
Larkhana-Jacobabad Light—
Question re—
Capital at charge on the 1838- |
39. |
Proposal to dismantle the Line. |
1839. |
Madras and Southern Mahratta— |
Question re

Higher fares charged for short dis-
tances on the Bengal Nagpur and
2309.
Uncovered and low
certain stations
Nagpur and
Madras-Bezywé
Question re work done by the
Service Section. 617.
North Western—
Question re—
Absence of Muslim officers in the
Electrical Branch of the
2217.
Alteration in the birth dates of em-
ployees on the 1304-06.
Alteration in the dates of birth of
employees on the 817-18.
Amalgamation of certain grades of
clerks on the 1336-37.
Breakdown of the engine on the Shei-
khupura-Nenkana Sahib Branch of

platforms  at
on the Bengal
2307-08.

, Mail

the 1835-36.
Collision of Special Mela Trains at
Kalat Railway Station, —— 101

Condonation in breaks of service
caused-during the strike on the
818-19, 1949.

Contract for < Export Scrap *
into with a Japanese firm by the

628-30.
Contract of the with  Messrs.
Wheeler and Company. 621-23,

1335.

Denial of rent-free quarters to certain
temporary employees on the
1306-07.

Difference in fares on return tickets
between two alternative routes on
the Bast Indian and North Western
Railways. 2299-2300.

Distinetion between literate and illi-
terate cleaners and firemen on the

5 ‘ Guards on the ——.

’ entered
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| RATLWAY(S}—contd.
North Western—conid.
Question re—contd.
1559-60.
Hardships of Indian drivers on the
822

l'nqdcquuL, artangement for supply-
ing water to Muslims on the ——.
1“’3( )-31.

Indebtedness of Anglo-Indian and
Luropean employees on the
1560.

Memorials from Assistant Station Mas-
ters on the 562.

Permission to tmde unions on the
to carry on their lawful activities.

2540-41.
Posts of drivers held in abeyance on
the 821-22.

Promotions of cleaners, firemen and
shunters on the 368-70.

Promotion of guards on the
819.

Scales of pay given to retrenched em-
ployees on re-appointment on the
367-68

Station clerks of the 1070-
71.

Van porbex‘s in the Delhi Division of
the 6.

Question re—
Abolition of first class compartments

on 343-45.
Action on problems of incivility on
647.

Adoption of certain precautions by
——against Cholera prevailing at Puri.
18.

Air-conditioned carriages on —.
98, 631-33, 1557-58.

Application of Hours of Work Conven-

tion to 623-24.

Beggar  nuisance on ——. 791-
93.

Bogie carriages on —— . 91-93.

Capital outlay and maintenance costs
of first class carriages on —.  1322-
24.

Carriages of different classes on ——.
1329-30.

Carriage of motor cars, accessories and
motor spirit by 2557.

Carriage of motor spirits by ——
2551,

Certain apamst =

2312.

complaints
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RATLWAY(S)—contd.

Question re—contd.

Charging of rents from European and
Indian Refreshment Rooms on ——.
2546.

Closing of certain branch lines of
and contemplated taxon crude oil.
1053-55.

Communal composition of apprentices
taken for training in the workshops of
certain 95.

Concessions allowed by during the
Urs of Khawaja Sahib at Ajmer.
830.

Concessions to Government Servants
on . 2547-49.

RAILWAY(S)—contd.

Question re—concld.

Liquidation of sterling debt of ——
2471-72.

Loss to due to competition with
buses. 352-53.

Measures to check tampering with —
permanent way. 806-07.

Officers punished for dishonesty and

corruption on — —  25.
Passenger associations on 2309-
10.

Persons imported from foreign countries
for service on the 1851-
52.

Powers of the Railway Board in respect

Consideration of the penalty of reduc- of in India in certain matters,
tion as a fine on . 1339. . 2302.

Control of tablisk of Production and purchase of coal by ——.
——. 1324.26. 34.

Delay in refund of claims for overcharges Proposal to connect British India with
on 1845-46. the Mysore State by 1076.
Dependants of staff entitled to free pass- Proyision of fans in third class compart-

es on 1067-68. ments on 345-46, 1544-45,
Dining cars attached to trains. 2539-40.

2306-07. Provision of third class waiting rooms for
Earnings of the higher classes and the ladies on 363-65.

third class on —— . 2301-02.
Enquiry under certain rules on —— .
1339.
Expenditure incurred by —— and

Posts and Telegraphs, ete., in connec-
tion with the Congress Session at
Haripura. 651-52.

Freight charged by for the Burma
Oil Company’s petrol. 1558.

Functions of the Audit of —— . 811-
12,

“Go as you please tickets” on —— .
1565.

Grant of certain privileges and conces-
sions on —— to students of Arabic
Institutions, 638.

Grievanuces of gangmen working on the

between Barkalkhana and Gomo.

2553,

Indianisation of superior posts on ——.
2270-72.

Introduction of fair wages clause in
contracts entered into by
627-28.

Issue of return tickets at concessional
rates to Haj pilgrims on.——.
640-41, 648-49.

Kidnapping of
26.

children on.,—.

Racial discrimination against Indians
oon —— in Africa. 2373-74.

Racial discrimination in charging renta
from refrest t room cont
on

2538-39.
collecting taxes from passengers
and goods for Local Bodies. 354-57.
Rents charged from catering licenses
on . 814-16.
Responsibility for accounts and audit of
380.

Restoration of the old pass rules on
1069.

Revision of the Free Pass Rules on ——.
1831-35, 2540.

Running of refreshment rooms and res-
taurant cars by

Seloction Boards' for selecting candi-

5.

dates for appointments.  2305-
086.

Separate third class waiting rooms for
ladies on 22-

Standardisation of con(htmm of service
on

Types of elginvs in use on ——. 1319-
20).

Unions on 2313.

Upper subordinates promoted to lower
gazetted service on V99
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RATLWAY(S)—contd.
Shahdara-Saharanpur Light—
Question re—

Exemption of the —— from the opera-
tion of section 62 of the Indian Rail-
ways Act.  107.

Revenue derived from thesale produce
of trees and cultivated area on the

1339, 2772-73.

Speed of trains and profits, ete., of the

o 23165,
Third and intermediate class seats on
the — . 106.
South Indian—
Question re—
Rates for passengers and goods trans-
port on the 1563-65.
Train disaster at Ayyalur,
2296-97.

State—
Question re—
Appointment of Indians as Agents and
Deputy Agents on —— . 3435
Change in the designation of Agents of

. 644-45.
Changes in the third class passenger
tariff of ——.  1062-65.

Classification of employees perform-
ing clerical work as menial servants
on—. 3

Communal representation in service
on——. 106.

Conductor Guards on —— . 107.

Contract for the running of bookstalls
on——. 826-27.

Expenditure on advertisements by

84,

Grant of passes to certain dependants
of employeesion —— . 1069-70.

Tmportation of non-Indian supervi-
sory staff for the mechanical work-
shops of State-managed 812-
14.

Introduction of recraitment system
through Labour reaux for the
subordinate and menial staff on.

380-81.
Non-gazetted staff failing in eye-sight
test on 1340.

Officiating allowance paid to non-
gazetted staff on the 1341,

Pay of sorters on and in Postal
Department.  85-90.

Persons in the Loco. and Traffic De-
partments on degraded to lower
grades and non-grant of grade in-
crease to certain driversand guards.
743,

RAILWAY(S)—concld.
State—contd.
Question re—contd.
Petitions from non-gazetted saff on
1340.

Procedure for obtaining information
of matters of detailed administra-
tion within the competence of
General Managers of 2314.

Provision of fans in third and inter-
mediate class compartments ~ on

1330.

Recording of decisions in writing on
appeals of subordinate staff on

2315-16.

Rediction of the prices of foodstuffs,
ete., on 1541-43.

Refreshment cars on
744, 1329.

Refreshment rooms and restaurant
cars on 566-67.

Selection posts and grades in each
cadre on —— . 1339-40, 2313.

Seniority in a grade or class of non-
gazetted staff on 107.

5-6,

Staff considered surplus on —— .
2312.
Trade Unions on —— . 2405.
RAILWAY ACCIDENT(S)—
Question re—
Tooss of lives in —— and compensation

paid to the families of victims,
9-11.
. 11.14,24.25.
See also under ¢ Accident(s) . =
RATLWAY ADMINISTRATION(S)—
Question re notification regarding dele-
gation of the powers of ——10 gazetted
staff. 1341.
RAILWAY BOARD—
Question re—
Appointment of an Indian o the —.

1552-53. 3
Disregard of the requirements of Sind
by the 1839.

Powers of the in respect of Rail'-r

ways in India 1 certain matters.

2302.

RAILWAY BOOKSTALL(S)—

| See “Bookstall(s) 7. >

| RATLWAY  CLEARING . ¢ ACCOUNTS

OFFICE— ¢

Question re—
Tnadequate steff in the

2772,

i331-32,




RATILWAY ENGINEERING—

5 RAILWAY FARE(S)—
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RAILWAY CLEARING ACCOUNTS
OFFRICE—conid.
Question re—contd.
Provision of quarters for the staff of the
Represcntntn:m; ;;1i)1nitte(1 by the staff|
of the 1332, !
RAILWAY CLERK(S)— \
See ** Clark(s).”
RATLWAY COLLIERY(IES
Question re - -2203-94.
RAILWAY COLLISTON—
Question re—
Criminal  prosecution in connection
with the Barmauli 5
—— ab Hardwar during the Kumbha
Mela. 38-39.
R.AILW.AY COMMUNICATION(S)—
Question re suspension of —— due to
flood on the Bengal and North West-
ern Railway. 2558,
RAILWAY COMPARMTENT(S)—
See “ Compartment(s).”
RAILWAY CONCESSION(S)—
See *“ Concession(s).”
RAILWAY CONTRACT(S)—
Qu_estion re fair wages clauses introduced
n——. 1561-62.
RAILWAY EMBANKMENT(S)—
See ** Embankmenty(s).”
RATLWAY EMPLOYEE(S)—
See “ Employee(s).”

Qu'estior} re ftraining of Indian students
in Railway Engincering. 1846-48.
RATLWAY EXPENDITURE—
See “ Expenditure.”

See “ Fare(s).”
RAILWAY FREIGHT(S)—
Question re reduction in —— on cotton
;?m the Punjab to Cawnpore. 823-

RATLWAY FREIGHT(S)—
See also under Freight(s).”
RAQIL\VAY INCOME—
uestion re from the session of ¢
gggian National Congress at ];a.r(i)pur}:

See also under  Tneome *,
RAILWAY LABOUR—
Question re clerks and labour inspectors
under the Supervisor of 2403.

RAILWAY LINE(S)—
Question re—
Accidents due to lack of wire-fencing

along the———in Allshabad City.
103-04.
Certain in - Sind. . 183

Construction. of  a broad gauge line

be Larkana - and OJ acobabad.

8.
Continuation of the —— from Dodapur
to Jacobabad. - 1319.
Opening  of between.
line and Kalagarh. 37.
Report of the enquiry into the accident
in the Trichinopoly-Shencottah ——.
2545.
Representations for laying certain new
1579-80.
Uneconomic working of 1852-54.
Statements laid on the table re net earnings

Kashipur

of certain newly constructed 114-
19.
RAILWAY (LOCAL  AUTHORITIES’

TAXATION) BILL—

See * Bill(s) .

RAILWAY MAIL SERVICE—

Question re grievances of the Postal and
Staff at Delhi. 808-11.
RAILWAY MAIL SERVICE UNION—

See *“ Union(s) .

RAILWAY PASS(ES)—

Question re held by Members of the
Central and Provincial Legislatures.
2561.

RATLWAY PASSENGER(S)—
See ** Passenger(s) .
RAILWAY PLATFORM(S)—
Question re beggars; ete., on——.  96-98.
RAILWAY POLICE—
See “ Police .
RAILWAY POWER HOUSE—

Question re generating cost of the ——at

Kalka. 99.
RAILWAY RATES—
See * Rate(s) 7.

RATLWAY REFRESHMENT ROOM(S)—

See ** Refreshment Room(s) .

RAILWAY RETURN(S)—

Question 7e and customs returns
and retrenchment in expenditure.
1745-48.

RAILWAY SCHOOL(S)—

See * School(s) 7.
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RATLWAY SERVICE(S)—
Question re—
Provincial or territorial representation
in the 1085-86.
Representation in the
cial basis.  1086.
RAILWAY STAFF—
Question re—
Procedure to find out the efficiency of
2544.
Prices of fruits at——.
RAILWAY STATION—

Question re—
Alleged misbehaviour of British soldiers

on provin-

25-26.

at the Jubbulpore 545-46.
Collision of Special Mela Trains at
Kalat , North Western Railway.

101.
Complaints of platform porters working
on the Delhi 2403-04.
Lack of arrangement for water supply
at Bezwada 1858-60.
Partitioning of third class sheds on ——
for the exclusive use of women.
1843.
Provision of befter accommodation for
third class passengers at Cocanada
. 1568.
Provision of cool drinking water at
2269-70.
Provision of drinking water in summer
at RBezwada 1566-67.
Sub-letting of contracts at-Delhi —.
2313-14.
RAILWAY SUBORDINATE MEDICAL
OFFICIALS—
See ** Medical Official(s) .
RAILWAY TRAIN(S)—
Question re—
Attaching of refreshment cars to—-.

1555-57.
—— robberies.  83.
RAJPUT(S)—
Question re stoppage of enlistment of
Garhwali to  Royal Garhwal

Rifles. 2466.
RAMAYAN PRASAD, MR.—
Question 7e—

Non-appointment of Biharis as Divi-
sional Accountants in Bihar, 1490,
2562. :

Shifting of the Accountant General’s
office from Ranchi to Patna. 2029

Want of an intermediate class waiting
room at Dinapore. 2306.

RAMZAN—

Question re. declaration of Id-uz-Zuha
and Last Friday of as holidays for
Muslims in the workshops at Jamalpur.
639.

RANCHI—
Question re—
Joint Lac Conference held at—
1946.
mental hospital. 1242-43.
Shifting of the Accountant General’s
office from to Patna. 2029.
Transfer of Palamau District to the ——
Postal Division. 2554.
RANGA, PROF. N. G.—
Employers’ Liability Bill—
Consideration of clauses.
18.
Employment of Children Bill—
' Consideration of Clauses. 28086, 2810,
2811.
Motion to pass. 2813-14.

Indian Emigration (Amendment) Bill—
Motion to consider. 2650-54, 2655.
Consideration of clauses. 2665-66.

Motion for Adjournment re—
Appointment of a non-Indian as Superin-

tendent of Insurance. 128,
Condition of Indians in Burma.
1635.

Motion re report by the Honourable Sir
John Thom on the cause of the rail-
way accident’ near Bihta. 423.

Motor Vehicles Bill—
Consideration of—

2816, 2817-

1627,

Clause. 7. 1427-28.

Clause 15. 1441-42, 1453.
Clause 41. 1710-11, 1717-18.
Clause 42. 1879-80, 1881-84.
Clause 64. 2412,

Clause 66. 2429-30.

Clause 95. 2446.

The First Schedule. 2591,

Muslim Dissolution of Marriage Bill—

Motion to refer to Select Committee.
1967.

Prevention of Cruelty to Animals (Amend-
ment) Bill—
Motion to consider.
Consideration of clauses. 2735,

2797.
Question re—
Abolition of clerical posts and creation of
officers’ postsin the Master General of
Ordnance Branch. 998-99.

2707-09, 2712.
2782.83,
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RANGA, PROF. N. G.—contd .
Question re—contd.

Amalgamation of Ajmer-Merwara with
the United Provinces. 2482-83.

Assessment of income-tax and super-tax
from non-resident  persons  and
companies. 737.

Censorship of theletters addressed to

Swami Sahajanand Saraswati,
President of the All-India Kisan Sabba.
2485.

Certain suggestions made by Mr. M. P.
Gandhi in the Indian Cotton Textile
Industry Annual. 1929, 1931.

Collections of statistics of unemployment
in Industries. 180.

Complaints of platform porters working
on the Delhi Railway Station. 2403-
04,

Difference in fareson return tickefs
between two alternative routes on the
East Indian and North Western Rail-
ways. 2209-2300.

Grievances of the workers of the Calcutta

Mint. 2404, 2759.

Holding of his court by the Commissioner,
Ajmer-Merwara, at his residence.
2433 84.

In i of ity system

thmngh Labour Bureaux for the subor-
dinate and menial staff on State-
managed Railways. 380-81.

Mr. Irwin’s report regarding the Istim-
rardari area. 2482,

Recruitment of skilled workmeén in the
event of war. 2032-33.
Report on the Economic Census of India

RANGA, PROF. N. G.—contd.
Question (Supplementary) re—contd.

Accident to the Punjab Mail near Muth-
roopur on the East Indian Railway.
808.

Agreement between the Central Govern-
ment and the Sind Government about
Sukkur barrage. 1232,

AJ.F(‘()LM wued carriages on Railways.
1557

Allotment of more non-official days for
Bills in the Legislative Assembly.
453-55.

Application of Hours of Work Convention
to Railways. 623.

Applicationsinvited for the post of Profes-
sor of Biochemistry and Nutrition at
the All-India Institute of Hygiene and
Public Health, Calcutta. 461-62.

Appointment of Agents in East Africa
and Fiji. 1134

Appointment of Mr. John Sargent as the
‘Educational Commissioner with the
Government of India. 901, 902.

Areas of military groundsin Bihar. 2019.

Arrangements for the creation of a pool
of Finance Officers. 272.

Attaching of refreshment cars to railway
trains. 1556,

Audit of the accounts of the Indian Insti-
tute of Science, Bangalore. 2397.

Breaches of the Labour Regulation of the
Indian Railways Act. 1918.

Certain information in respect of the
training  of Tndians in certain
Military Colleges. ~ 263, 264.

Cess levied on soft coke. 1651.

Concession in postage rates on mnews-
papers. - 1842,

Concessions in railway fares to certain

477-78. military officers. 1756.

R regarding imp of Conditi of Indian labourers in
an import duty on raw cotton. 1931, Jamaica. 1149, 1150.
1932. Consideration of the Resolution re

Slump in cotton trade. 2405.

Supersession of Indian Superintendents
by Europeans for promotion as Officer
Supervisors in the Master General of
Ordnance Branch. 997-98.

Trade Unions on State Railwa.ys. 2405.

Working in the manganese mines in the
Central Provinces and in the Khewrs
Mines. 180.

Question (Supplementary) re—

Abolition of the Western Command.

2012.

consulting the Legislative Assembly
on Trade Agreements. 883.

Contract of the North Western Railway
with Messrs. Wheeler and Company.

623.
Control of wccmmts establishment of
Railways. 1325, 1326.

Cotton carried by road from the Central
Provinces and Berar to Bombay. 825.
Countries with Consuls or Trade Commis-
sioners appointed by the Govi
of India. 913 %
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RANGA, PROF.
Question (S

V G——conul

.

<
5

(Suppl y)
Creation of a post of Secretary to His
Excellency the Governor General. 27-

Creation of provinces on linguistic basis.

5.

Demand of Indians in British CGuiana.
2366, 2367

Deputation representing cocoanut inter-
ests from Travancore. 458-59, 884.

Development of the Air Station at
Jiwani. 637.

Distress of returned emigrants from
British Guiana. 1935.

PBarnings and contracts, ete., of the Assam-
Bengal Railway. 1302.

Effect of the enhanced excise duty on
the sugar industry. 701.

Effect of the Sino-Japanese War on the
foreign trade of India. 880.

Exchange ratio. 268, 1221, 1222.

Fitting of speedometersin certain trains
on the Hast Indian Railway. 1822.

Formation of a separate Andhra Province.
2306.

Formation of separate Andhra, Karnataka
and Malabar Provinces. 2387.

Freight charged by railways for the Burma
Oil Company’s petrol. 1558.

Government control over the Imperial

Bank of TIndia. 2012-13.
Government  interference in  price
rigging. 1156.

Grisvances of the Postal and Railway 1 \Iaﬂ
Service staff at Delhi. 810, 81I.;

Help to the handloom industry. 882.

Hizher fares charged for short distances
on the Bengal Nagpur and Mndras‘
and Southern Mahratta Railways. |
2309,

Import of foreign cotton in India.
2379.

Inclusion of certain villages in the
Fatehgarh Cantonment. 1472,

Inconveniences of railway passengers.
1861.

Increase in the import of foreign cotton.
449-50.

Indian raw cotton taken by Lancashire
and Japan. 1131.

RANGA, PROF. N. G.—contd.

Question (Supplementary) re—contd.

Introduction of prohibition in the in-
terest of Indian labourers in Malaya.
1664.

Lebour contract of the Calcutta Port
Trust. 1081.

Lack cf arrangement for water supply
at Bezwada Railway Station. 1860,

Legislation for maternity benefits to
women workers. 1415,

Legislation to prevent the counter-
feiting of trade mark or using false
trade description 1647.

Life of the Legislative Assembly. 2682.

Lloyd Barrage debt due from Sind,
1748-49. :

Lotteries authorised by Government.
262.

Manufacture of aeropl in India.
1830.

Manufacture of milk powder in India.
2389.

Marks for viva voce examination for the
Indian Civil Service, ete. 2027.

Members of the scheduled castes em-
ployed under the Government of
India. 279.

Negotiations for a trade agreement
between India and Ceylon. 1914.

Non-representation of Indians on the
British Guiana Labour Disputes Com-
mission. 1921,

Opening of new post offices in rural
_areas. 1840. ~

Personnel of the Tarifi Board on textile
industry. 2684.

Persons arrested in and externed from
Delhi for political reasons. 2009.

Persons imported from foreign countries
for service on the railways. 1852.

Position of Indian lahour in Malaya.
895.

Position with regard to Indisns in
Burma. 1941, 1942.

Price of the publication on the results
of the activities of the Arch®ological
Survey. 1925,

Proceeds of the sale of gold consumed

haidi 7 5

Industries receiving or
465-

from the Central Government.
66.

Introduction of fair wages clause in
contracts entered into by Railways.
627.

as unprod 2470.
Professional tax 1mposed on the inhabi-
tants of the Dalhousie Cantonment.
1473.
Prohibition on the import of certain
Looks into India. 536-39.
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RANGA. PROF N. G.—conld.
Question (Suppl tary)
Proposal to lower the age-limit for
recruitment to Government service.

1671.

Protection of the interests of the hand-
loom weavers. 1160,

Provision of additional intermediate
class ‘compartments in the Punjab
Express between Howrah and Lahore.
640.

PE

Provision of medical and educational
facilities in the Muttra Cantonment.

1474.
Purchase of stores for the Defence
services. 1754,

Railway and customs returns and
retrenchment in expenditure. 1747.

Rates for books charged by Messrs.
Wheeler and Company at railway
bookstalls. 625.

Rate of return from circulation of silver
rupee. 1759:

Recent events in Pondicherry. 1311.

Recognition of the Bengal Nagpur
Railway Labour Union. 1576.

Reduction in railway freight on cotton
from the Punjab to Cawnpors. 823-25.

Reduction in the wages of Indianla-
bourer in Malaya. 891.

Refreshment cars on State Railways. 5.

Refusal to grant excise duty on
petrol and kerosene oil to Assam.
2013.

Registration of newspapers. 1841,
1842.

Regulations applicable to trade unions.
1648.

Report about migration of Indian
labsur into Ceylon. 1646,

Report of the non-official Delegation
on the trade talks in Simla. 833,

Report of the United Provinces and

Bibhar Governments’ Joint Power
Alcohol Committee. 1673.

Report on the financial conditions of
Coorg.  2474.

Reports on the financial working of
the Burma Oil Company. 1154,
Representation from certain Univer-
sitics urging change in the method of
recruitment to the Indian  Civil

Service. 1218.

RANGA, PROF. N. G.—contd.
_Question (Su pplementary) re—econid.

Restrictions and contitions imposed on
foreign nationals in India. 1684.

Revised pension rules for inferior
servants in the Posts and Telegraphs
Department. 700,

Rupee coins, token moneys and currency
notes in circulation in India and
bullion kept in reserve. 280.

Sch for the registr: of dock
labour. | 1917, 1918.

Scrutiny of the work of the Mines
Department. 2364.

Separate third class waiting rooms for
ladies on railways. 23.

Sickness Insurance Convention. 1657.

Taking down of the names and addresses
of passengers coming up to Simla at
Tara Devi. 1084

Training of Indian students in Railway
Engineering. 1847.

Uncovered and low platforms at certain
stations on the Bengal Nagpur and
Madras and Southern Mahratta Rail-
ways. 2308.

Uneconomic working of railway lines.
1854.

Use of speedometers in engines, 643.

Resolution 7e financial control of mili-

tary expenditure. 2318, 2321-24.

RANGOON—
Question re disposal of traffic on the

wireless working on phones. 743.

RANIKHET—
Question re—

Placing of an Indian-owned restaurant
in Cantonment bazar out of
bounds for Indians. 291.

Removal of a vegetable and fruit shop
by the Cantonment Authorities at
—. - 290-91.

RAO, MR. M. THIRUMALA—
Criminal Law Amendment Bill—

Motions to consider and to circulate.
689-93. .

Motion for Adjournment re—

ion

Appointment  of a non-Indian  as
Superintendent  of T 125-
27.

1634-

Condition of Indians in Burma.
36.

Resolutions passed at the ti
the Extra-Departmental Postal
Railway Mail Service Union held at
Silchar. 820.

g of
and |°

Motor 'Vehicles Bill—
Mot e

ider and to circulate.
1289,
Consideration of —
Clause 112. 2518, -
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RAO, MR. M. THIRUMALA—contd.
Question re—

Applications invited for certain posts of
Superintendents of Excise and Salt.
2757-58.

Discriminatory treatment in broad-
casting news from the Delhi Broad-
casting  Station. 1570.

Effect on Indian trade due to impending

Anglo-American  Trade Agreement.
2401.

Establishment of a separate Andhra
Province. 920-21.

Export trade in tobacco. 2400.

Formation of a separate Andhra Pro-
vince. 2396.

Letter of the Madras Government about
linguistic Provinees. 920.

Provision of better accommodation for

third class passengers at Cocanada

Railway Station. 1568.
Provision of drinking water in summer
at Bezwada Railway Station. 1566-67.
Recognition of the medical degrees of
the Andhra University. 1686.
Question (Supplementary) re—
Applications invited for the post of pro-
fessor of Biochemistry and Nutrition

at the All-India Institute of Hygiene |

and Public Health, Caleutta. 46162,
Formation of ssparate Andhra, Karna-
taka and Malabar Provinces. 2387.
Lack of arrangement for water supply
ab Bezwada Railway Station. 1860.
Payand leave of the extra-Depart-
mental Postal Service men. 821.

RATE(S)—
Question re—
Railway —— Advisory  Committee.
2302-03.
for books charged by Messrs.

Wheeler and Company at railway
bookstalls.  624-25.

for passengers and goods transport
on the South Indian Railway. 1563-

65,

—— of electricity charged in the Lahore
Cantonment. 726.

Suggestions for reduction of —— on

the Great Indian Peninsula and
Bombay, Baroda and Central India
_ Railways. 105.

RATE WAR—

Motion for Adjournment re between
Messrs. Turner Morrison and Com-
pany and Messrs. Scindia Navigation
Company in the Haj Traffic. 1582-
3.

Question re between shipping com-
panies carcying Haj  Pilgrims. 909-
11, 913-14, 1686-87, 1927-28, 2683-84,
2690-91. i

RATIO(S)—

Question re—

Advice tendered by the Reserve Bank
as, to the between rupee and
sterling. 287-88.

Correspondence between the Govern-
ment of India and the Secretary of
State on the question of the rupee-

sterling 288.

Exchange 260-61, 268, 717-21,
2760-61.

Exchange ~for payment of the pay

of “British soldiers. 2753-54.
Indials balance of trade and exchange
97274,
RAWALPINDI—

Question re—

Clerks‘in the Telegraph Divisional Office,

2559.
Engineering  Supervisors, Telegraphs

and Telephones, in the Division,
2559.
Increase in house tax in the—— Can-
tonment. 979-80. :
Posting of a Muslim Divisional Engineer,
Telegraphs, to th> Division,
2559.

RAW COTTON—
See ¢ Cotton .
RAW PRODUCT(S)—

Question re necessary for the manu-
facture of motor cars. 2383-85.
RECOGNITION—

of the medical degrees of
1686.

Question re
the Andhra University.
RECOMMENDATION(S)—
Motion for Adjournment re of the
Wedgwood Committee. 194-96..
Question re—

Board to carry out the——of the
Wheeler and Maxwell Committees.
1216.

Draft Conventions and —— adopted by
the T ional Labour Confe
1399-1400.

L434LAD
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RECOMMENDATION(S)—contd.

. Question re—contd. :

Financial effect of the of the Max-
well Committee. 1007-08.
of Provinecial Governments

~ about the award of titles. 15 S
—of the Assam Flood Enquiry Com-
mittee regarding railway embank-

. ments. 1948-49.
of the International Labour
Organisation  concerning Seamen’s

102.
— of the Irvine Commiittee.
41.
—— of the Irvine Committee given effect
to by the Indian Institute of Science,
Bangalore. 80-82.
—— of the Provincial Governments with
regard to Federation. 1145.
of the Royal Commission on Agri-
culture. 1947.
—— of the Wedgwood - Committee.
1314-16.
Resolution re
the Indian
1493-1534.,
RECRUITMENT—
Question re—
Age-limit for the
the  Central
1239.
Board to advise the Governor General
with regard to the of the higher

Welfare in Ports.

1140-

implementing the
Sandhurst

of
Committee.

of Assistants in
Secretariat. 996-97,

staff to the Secretariat. 982-84,
1011 5
Examination held for of postal
clerks in Bihar and Orissa. 1562-
63.
Introduction of ——— system through

Labour Bureaux for the subordinate
and menial staff on State-managed
Railways. 380-81.

Position of —— of Indian labour for
work in Malaya. = 446.

Position of the —— of Indian labour for
plantation and other work in Ceylon.
446. 2

Proposal to. lower the age-limit for
to Government service, 1667-72.

~——— and transfer of Muslim clerks in the
Howrah Division of the East Indian
Railway. 1849,

— == in the Mechanical Transport De-
partment. 1224,

RECRUITMENT—conld.

Question re—contd.

of apprentices for training as Per-
manent-Way Inspectors, ete., in the
Howrah Division of the East Indian
Railway. 1083.

——— of clerks in routine and typists
grades in the Government of India
Offices. . 2316.

of Muslims on the staff of the Gov-

ernment Commercial Institute, Delhi.

108.

—— of skilled workmen in the event of
war. 2032-33.

—— of Veterinary Assistani Surgeons.
542-43.

to Government services. 2484,

—— to public services on territorial or
provincial basis. 1491,

to. the Indian -Army. 2754-

55.
Report of the Committee appointed to

overhaul the system of —— to the
superior posts in the Central Secre-
tariat. 718-19.

Representation from certain universities
urging changes in the method of —

to the Indian Civil Service. 561-62,
1217-18.

Rules for the —— of Asgsistant Superin-
tendents of Post. Offices. 2557.

REDUCTION(S)—
Question re—

Consideration of the penalty of — as a
fine on Railways. 1339.

Possibility for of staff in the Home
Department. 2752-53.

—— in the price of post cards. 1060-
61.

—— in the wages of Indian labourer m
Malaya. 891 92.

—— of railway freight on raw cotton.
2299,

—— of the burden of interest charges on

India. 2030-31.
REFRESHMENT CAR(S)—
Question re=— -
Attaching of —— to railway trains.
1555-57.

——on State Railways. 5-6, 744, 1329.
REFRESHMENT ROOM(S)—
Question re—
Charging of rents from European and
Indian on railways. 2546.
Racial discrimination in charging rents
from contractors lon railways.
2538-39.
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REFRESHMENT ROOM(S)—conid.
Question re—contd.

and restaurant cars on State Rail-
ways:  566-67.

Running of —— and restaurant cars by
railways. 295.

Servers in railway in South India.
1328-29.
REFUGEE(S)—
Question 7e  political pensions paid t()\
foreign 1823-24.
REFUND(S)—
Question' 7e delay in —— of claims for
overcharges on railways. 1845-
46.
REGIMENT(S)—

Question re—

Indian mechanised proceeding to
Peshawar to take over from the Royal
Tank Corps.  2764-65.

Indian consisting of Indians be-
longing to different castes. 2478-
it h

REGISTRAR(S)—
Question e right to nominate a Panel by

Government for the appointment of a

—— of the Indian Institute of Science,

Banaglore. 1138-39.
REGISTRATION—
Question re—
Amalgamation, liguidation and of
insurance companies. 1673.
Charge for of abbreviated tele-
graphic address. 18486.

of foreign subsidiary companies in

REGULATION—sontd.
Question re—conid.
—— governing the conduct of the

Lahore Cantonment Board t
1768.
Uniformity in execise —— between va-
rious Provinces. 2003-04.
RELEASE(S)—

Question re—
—— of Mr. B. K. Dutt. 2028-29.
—— of political prisoners in the-Cen-

traily  Administered.  Areas.  91.
RELIEF—
Questionire—
Confribution to the flood fund of
Assam. 2688,

—— to India in respect of defence

charges. 2762-63.
REMARK(S)—

—— by Mr. President on the point of
order as to whether an  Honourable
Member, who is on the Panel of Chair-
men, ‘can take the Chair while the De-
puty President is in the House. 1583-
86. i

RENT(S)—

Question re—

Charging of from European and
Indian Refreshment rooms on rail-
ways. 2546,

Racial discrimination in charging

from refr t room tractors on
railways. 2538-39.
~charged from catering licenses on
railways. 814-16.
Water meter —— for quarters in New
Delhi. 102,

RENT-FREE QUARTER(S)—
See “ Quarter(s).”

India. 2472.
of newspapers.. 1841-42.
Scheme for the —— of dock labour.
1917-18.

Validity of licences and of motor
vehicles in British India and Indian

States. 14-15.
REGULATION(S)—
Question re—

Abolition of Jirga System in Baluchistan
and the withdrawal of the Frontier
Crimes 378,

Breaches of the labour —— of the
Indian Railways Act. 1918-19.

Non-observation of the Hours of Em-
ployment on the Bombay, Baroda
and Central India Railway.  829.

applicable to trade unions. 1647-

REORGANISATION—
Question re—
—— of .the Indian Research Bureau.
906-07.
of the Printing and Stationery De-
partment. 2400.
REPATRIATION—
Question re—

Tihiti

P 4
Prc

el
Indian labour to Malaya and ——
certain labourers. 168.

of Indian labourers from certain

of
of

colonies.  189-90.
of Indians from British Guiana.
2691-93.

REPEALING AND AMENDING BILL—
See * Bill(s).”
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REPEALING BILL—

See *“ Bill(s).”

REPORT(S)—

Allotment of a day for the discussion of
the of the Public Accounts Com-
mittee and prolongation of sessions with-
out giving sufficient notice.

Motion for Adjournment re publication

of the —— of the Tariff Board on Sugar
Industrv 196-98.
Motion re by the Honourable Sir

John Thom on the cause of the railway
accident near Bihta. 389-427.

Motion to reduce Demand for Supple-
mentary Grant in respcct of “Miscella-
neous E\pondltule -

re — on the

railway accident at Bihta. 7428-
34,
Question re—
Mr. Irwin's —— regarding the Istim-
 rardari avea. 2482,

Placing of the cf the Committee
on certain tyres of engines.before the
Legislative Assembly.  1827-28.

Publication of the ——; of ‘the Tariff
Board on sugar industry. 184-85.

—— about migration of Indian labour
into Ceylon. 1645-46. e

- —— of Sir James Pitkeathly on the

amalgamation of the London and

i»Indian Stores Department. 163.

—— of the activities of the Departments
of Master-General -of gupphes and
Directors of Contracts. 2478.

of the commission appointed to
engquire on the causes of unrest among
Indian workers in Mauritius. 166-67.

—— of the Committee appointed to
overhaul the system cf recruitment to
the superior posts in the Central Sec-
retariat. 718-19.

—— of the Committee on the possibili-
ties of production of power alcohol
from molasses. 185.

—— of the enquiry into the accident in
the Trichinopoly Shencottah Rail-
way line. 2545.

~—— of the Indian Medical Officer at
Kamaran on Haj pilgrimage. 2395,

—— of the non-official Delegation on
the trade talks in Simla. 884-
85.

—— of the Tariff Board on the paper
industry. 1135.

—— of the Tariff Board on the pro-
tective duty on Magnesium Chloride.
2374.

REPORT (S)—contd.

Question re—contd.
of the Tariff Board on'the Sugar
Industry. 886.-88, 2377-78, 2382.

Governments’ Joint Power Alcohol

Committee. 1672-73, 2020-21

—— on state aid to Industries in the
British Empire. 896-98.

on the Bihta train disaster. 11, 87.

—— on the Economic Census of India.
477-78.

on the financial conditions of
Coorg. 2473-74.

—— on the financial working of the
Burma Oil Company. 1154-55.

—— of the Public Accounts Committee
on the accounts of 1936-37. (Laid
on the table). 2035-2218.

REPORTER(S)—

Question re alleged insult to press
and visitors at the civil aerodrome at
Drighroad. 643.

REPRESENTATION(S)—

Question re—

Inadequate —— of Indians in certain
Port Trusts. 2265-68.

Non- of Indians on the British
Guiana Labour Disputes Commission.

1921-22.

Parliamentary —— to Indians in South
Africa. 1400-01.

Provincial or territorial —— in the

railway services. 1085-86.
—— for laying certain new railway lincs.
1579-80.
for the reduction of fares and issue
of return tickets between certain sta-
tions on the Great Indian Peninsula
Railway. 794-95.
from certain universities urging
changes in the method of recruitment
to the Indian Civil Service. 561-62,
1217-18.
from the Indian Army  Service
* Corps Civilian Association. 105.
from the Premier of Madras re-
garding lowering of exchange ratio.
996.

—— in the railway services on provincial
basis. 1086.

of Indian interest on the Interna-

tional Tea Committee. 1135-36.

of Sikhs in the staff of the Delhi
Municipality. 104-05.

~—— regarding duplication of the Dehra

Dun Expresses. 1864.

—
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REPRESENTATION,S)—conid.
Question re—conid.
regarding imposition of an import
duty on raw cotton. 1931-32.
submitted by the. stafi of the
Railway Clearing Accounts Office.
1332,
REPRESSIVE POLICY—
Question #¢  alleged —— of Government
in Delhi. 1234
REQUIREMENT( :}—
Question re di ard of
the Railway Board. 1839.
RESEARCH(ES)—
Question re—
Composition and activities of the Indust-
rial Bureau. 902-06.
Lac Institute at Nankum.
47.

Reorganisation of the Industrial
Bureau. 906-07.
RESEARCH INSTITUTE—

See under “* Institute.”
RESEARCH WORK—
Question 7e hydro-dynamic
on at Poona. 1416.
RESERVE(S)—
Question re
and currency notes in

of Sind by

1946-

carried

Tupee coins, token moneys
circulation in

RESIDENT(S)—contd.
Question re—contd.

Post of in  Wagziristan. 1089."

Withdrawal of certain concessions from
the in the Salt  Range, Teri
Tahsil, Kohat District. 727.

RESIGNATION(S)— o
Oncqtnn Tt
» of Officers of the Impcrlal Ser-
2768,
rtain members from the mnm-
ip of the Lansdowne Canfon-
Board. 562-63. :
of jelected members of ‘the Nasir-
abad' "Cantonment Board, 105,
RESOLUTION(S)—
Question re— '

Certain ruled out of order by the
President of the Lahore Cantorinent
Board. 725.

Consideration of the e consulting
the Legislative Assembly on “Prads
Agreements. 1882-83.

of the Governing Body of the Im-
perial 1> Council of Agricultural Re-
search.t 182.

of the Provincial Legislatures about
Federation. 919.

passed at the meeting of the Extra-

India and bullion kept in 279- Departmental Postal “and  Railway
80. Mail Service Union held at Stlchar.
RESERVE BANK OF INDIA— 819-20.
Question re— —— passed by Provincial Legislatures
Advice tendered by the as to the about the establishment of I‘edera.—
ratio between rupee and sterling. tion. 150-53.
287-88. —— gt
Assistance by the to scheduled Appoi t of an enquiry committee
banks. 554-56. _for the Boadcasting = Department.
Memorandum presented to the by 300-42.
the South Tndian Chamber of Com- Financial control of military expendx-
merce. 987-89. ture. 1535-40, 2318-62.
Plight of the Indians in Aden holding Adoptcd as amended. 2362.
shares in the 2020. Impl ing the recor dation of
Position of the Reserve Bank wis-a-vis the Indian Sandhurst Committee.
the scheduled banks. 1212-13. 1493-1534.
Working of the —— . 739-43. Adopted. 1534.
RESIDENCE— RESTAURANT(S)—
Question 7e  holding of his court by the| Question re—
at his Placing of an Indian-owned —— in

Commissioner, Ajmer-Merwara,
——. 2483-84. 2
RESIDENT(S)—
Question re—
Income from Indian Government Sterl-
ing Securities held hy —— of the
United Kingdom. 2007.

Ranikhet Cantonment bazar out of
bounds for Indians. 291.

Refreshment rooms and —— cars on
State Railways. - 566-67.

Running of refreshment rooms and ——
cars by railways. ~ 295.

@
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RESTRICTION(S)—
- Question re—
and conditions imposed on foreign
nationals in India. 641-42, 1683-
85.
—— on the commercial activities of
i Ind‘xm merchu.nts in Chinese Turkis-

RET-\IL QTORES—
“Quiestion 72 refusal to renew the licences
“of Indian in Fiji. 1136.
RETIREMENT—
Question re—
Compulsory —— of Government ser-
vants at the age "of' fifty, 1006-
07.
Euforceme)lt of rules r:fva.r.in'r the age
of of Government servants.
2697-98.
ete., ‘of officers in the Department
of Educa.tmn, Health and Lands and
its attached Offices. 2695-96.
—— of Government servants after
twenty-five years’ servics. 1242,
RETRENCHED T‘\IPLOXBI"S)—~
< See *“ Employes(s).”
RETRENCHMENT—
Question re—
Proposals for received from the
Government of India Departments.
1760.
R-mlwav and customs returns and ——
in prundltm‘e . 1745-48.
in expendituré in the Government
of India Departments. 1763.
RETURN TICKET(S)—
See *“ Ticket(s).”
REVENUE(S)—
Question re—
F&'}IZ in  the customs —— 971-
Increased defence charges on Indians.
2455-53.
Loss of due to exemption of Burma
é’etrol from import duty. 2467-

fol ) iy

—— and expenditure under Central
heads in certain districts and taluks.
1248-49.

and expenditure under the Tele-

graph Department.  1061-62.

derived from the sale produce of

trees and cultivated area on the

Shahdara-Saharanpur . Light Rail-

way. 1339, 2772.73,

= under the head of opium. 2756-

o4,

—_—

‘REVISED INSTRUMENT OF ACCES-
SION—

See ** Instrument of Accession ”.
REVISION(S)—

Question re—
of pay of the Indian Civil Service.

2751-52.
of the Free Pass Rules on railways.
1831-35.
—— of the Indian Railways Act. 2300-
01.
RHODESIA—

Question re safeguarding of the rights of
Indians to settle down in Southern and

Northern and Nyasaland.
1665-67.
RICE—
Question re—
Fall in the price of —— . 2371-73.
Securing of maximum patronage from
Cey! lon for Indian —— . 445.
RIOT(S)—
Question 76 —— in Burma. 382-86,
2573-75.
ROAD(S)—
Question re—

Bus service on the Kekri-Nasirabad——
in Ajmer-Merwara. 1337-38.

" Cotton carried by from the Central
Provinces and Berar to Bombay.
825-26.

Metalled —— in India and rail
petition.  798-99.

ROAD IMPROVEMENT SCHEME(S)—
Question r¢ —— in Assam. 1578.

ROAD MAP OF INDIA—

com-

See ¢ Map of India.”

ROBBERY(IES)—
Question re—
Mail near Shetabganj railway sta-
tion. 634-35
Railway train — . 83.

—— and assaults on pa.ssenners in rail-
way compartments. 370-71.

Running train —— committed against
women on the Bengal and North
Western Railway and expenditure on
Railway Police. 836.

RONSON, MR. H.—
Commercial Documents Evidence Bill—

Appointment  of —— to the Select
Committee. 482.

Oath of Office. 2.
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ROUND TABLE CONFERENCE—

Question re news in the Hindustan Times
about holding the fourth in India.
2700.

ROUTE(S)—

Question 7¢ difference in fares on return
tickets between two alternative on
the Bast Indian and North Western
Railways, 2299-2300.

ROUTINE GRADE—

Question e recruitment of clerks in
and typists grade in the Government
of India Offices. 2316.

ROYAL GOMMISSION(S)—

Question re—

Appointment of a to investigate
conditions in the British West Indies.
1919-21.

\
RULE(S)—contd.
Question re—con'd.
for the grant of leave to Governors
of Provinces and Executive Councillors
of the Central Government., 259-60.
RULING(S)—
—— by Mr. Chairman (Mr. S. Satya-
murti)—
Bill(s)— ;

A clanse which extends the authority
of the Central Executive to matters
with respeet to which a Provincial
Legislature has power to malke laws
is ullra vires. 2584%.

Miscellaneous—

T4 is wholly out of order for Members on

Official Benelies to read or do any-
* ¥ thing with files not connected with

)

Assistance to Indians in the West Indies
to present their case to the

1922,
Recommendations of the on Agri-
culture. 1947,

ROYAL GARHWAL RIFLES—

See  Garhwal Rifles.”
ROYAL INDIAN ARMY SERVICE
CORPS—
Question 7¢ scales of pay and grades of
clerks of the . 109:

ROYAL INDIAN NAVY—
Question re—

Advertissment inviting applications for
Furopean Sub-Lieutenantsin the Exe-
cutive Branch of the —— . 1236-
38.

Purchase of escort ships for the ——.

563.
ROYAL TANK CORPS—

Question 7e Indian mechanised regiment
proceeding to Peshawar to take over
from the 2764-65.

RULE(S)—

Question re—

Draft of the
Tusurance Act. 2387,

Enforcement of regarding the age
of retirement of Government ser-

in connection with the

vants. 2697-98.

Engniry under certain on railways.
1339.

Tmprovements in the —— for issuing
free passes for railway employees.
625-26.

Restoration of the old pass on rail-
ways. 1089.

Revision of the Free Pass on rail-

ways. 1831-35, 2546.

the matter which is being discussed
on the floor of the Houss. 1967-68.
—— by Mr. Deputy President (Mr. Akhil
Chandra Datta)—
Amosndment to Bills—

An amendment  seeking to insert a
clause laying down financial res-
ponsibility on Provincial Govern-
ments cannot be moved without the
previous sanction of the Governor
General. 2436.

Bill(s)—
Motor Vehicles—
An amendment regulating wages and
- other conditions of motor drivers
is as within the scops of the Bill
' and in order. 2427.
Division(s)—

[While & division' was procseding the
Deputy President, who was in the
Chair, vacated it and recorded his
vote while an Honoruable Member
on the Panel of Chairmen oceupied
the Chair; the Deputy Président
then resumed the Chair and the
Honourable Member, who ocoupied
the Chair during the interval, later
onrecorded his votealso. 'When the
Deputy President was on his legs to
announce the result of the Division,
two points of order were raised : (1) as
to whether an Honourable Member,
who is on the Panel of Chairmen,
could take the Chair while the De-
puty President was in the House, and
(2) as to what would happen (both
the Deputy President and the Chair-
man having already voted) if there

was a tie in the voting:]
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RULING(S)—contd. :
—by  Mr. Deputy President (Mr. Akhil
Chandra Datta—contd.
Division(sj—contd.

The Deputy President held on the ﬁr"st,
point that that question did not arise
on that occasion ; and on the second,
that while he (the Deputy President)
voted he was not in the Chair, and
when the Chairman voted he (the
Chairman) wasnotin the Chair : and
they thus had avight to vote. 1445,

—— by Mr. President {the Honourable
Sir Abdur Rahim)—
Bills—

Ap amendment proposing postpone-
ment of consideration of & Bill by
¢ three months’, ‘ six ~months’ or
any other term beyond the probable
duration of the Session is contrary to
Standing Order No. 39 and contrary
to the practice that has always ob-
tained in this House, and hence it is
not in order. 495-97.

An amendment which seeks to create
a charge on there i
without the previous sanctin of the
Governor Ceneral is out of order.
2571.

Copies of notices of amendments to be
moved must be circulated also to all
members and not to Leaders of

. Parties only. 1380.

The Honourable Member (Mr. Abdul
Qaiyum) must remember that while
he is perfectly entitled to allude to
a certain case, he is not entitled to
discuss any particular incident. He
is quite entitled to say thatin a parti-
cular case the Indian Army did not,
in his opinion, do their duty as they
ought to have done, but to go fur-
ther and discuss every incident in
detail will be impossible. 654, 655.

Miscellaneous— 5
An Honourable Member cannot intro-
duce a new matter in his reply. 339.
If any Honourable Member reads out an

extract from any speech delivered at a

Public meeting; the whole speech as

reported ought to be laid on the table.

489

No Member of the House, even ifhe is a
Nominated Member, can be debarred
from being considered in connection
with any Resolution that may be be-
fore the House. ~1535.

RULING(S)—conid.
—by Mr. President (The Honourable Sir
Abdur Rahim)—=conid.
Miscellancous —conid.

Honourable Members must not cast as-
persions on anybody. 658.

The Honourable Member (Mr. Abdul
Qaiyum) cannot bring in the relation-
ship of other people who have rothing
to do with e motion before tho
House. 658,

The Honourable Member ‘Maulvi Muham-
mad Abdul Ghani) bas been allowed to
speak in Urdu, but he must not talko
advantage of that and speak about
matters which havenothing to do with
the matter before the House. 695.

The House should not be asked to make
any recommendation by wwhich a
distinction is made between the elect-
ed and non-elected Members of the
House, depriving  the mnon-elected
Members of the privileges which they
otherwise are entitled to under the
constitution. 1537.

Question(s)—

A question (not disclosing any matter of
controversy as regards rule 9) having
been admitted, it was still open to
Government to exercise their proper
discretion whether they should answer
the question or not; but ordinarily
there ought to be no difficulty on the
part of Government to answer a ques-
tion  like that. Rule 9 does not
preclude the Government from answer-
ing a question except when it relates
to any matter of controversy, and,
if any such question is put, then the
answer would be confined to a state-
ment of facts. 175.

An Honourable Member is only entitled
to get the answer from the Govern-
ment which he does get. 708.

It is not y for the Gov t
or for the Government Member al-
ways specifically to say that a reply
to a question cannot be given on the
ground of public interest. 146-47.

The Chair cannot regulate the answers
given by the Government. 814.

Fhe proceedings of the Legislature are
always published for the information
of the public, and if information can
be had from a source like that, then
Honourable Members may be properly
referred to such information. 153.
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| RULING(S)—concld.
) —by Mr. President (The Honourable Sir
Abdur Rahim)—concld. |
Quostion(s)—contd: l

| Whether a question can be answered or |
: not in the public interest is a matter‘
for the Government to decide.

Question(s): Supplementary—

A supplementary question requiring a |

speech if answered need not be ans-
wered. 376.
Voting—
If an Honourable Member says that he
was coerced into voting one way or the
other, then that vote will be invalid.

852,
Criticism ox “resident’s outside
the House. 2035.
Statement re criticism of President’s =
1866-67.

RULING CHIER(S)—
Question re income from interest on secu-

rities of and Princes exempted
from  income-tax and  super-tax
\ assessment. 2006-07.
A RUNNING TRAIN ROBBERY(IES)—
See * Robbery(ies).”
RUPER(S)—

Question ye—

Rate of return from circulation of silver
1758-59.
situation in India.
RUPEE COIN(S)—

Question re , token moneys and cur-

rency notes in circulation in India and
bullion kept in reserve. 279-80.
RUPEE SECURITIES—
See ““ Security(ies).”
RUPEE-STERLING RATIO—
See  Ratio.”
RURAL AREA(S)—

Question re opening of new post offices
, in——., 1840-41.

RUSSIA— -

Question re—

Arrest and trial of Viren Chattopadhyaya
and other Indian residents in —— .
1333.

Detention of Mr.  Virendra Chatto-
padhyaya in —— . 359.

Reported arrest of Indians in —— .
29-30.

1219.

D87 =i

8
SACRILEGE—
Motion  for Adjournment re — alleged
committed “by the Police in a Simla
Mosque. 177-72

SADDAR BAZAR—
Question re non-maintenance of a Hindu
cremation gromnd - for —— Lahore
Cantonment. - 1003-04.

SAHAJANAND SARASWATI, SWAMI—

Question re censorship of the letters
addressed to President of the All-
India Kisan Sabha. 2485.

SATLOR(S)—
Question 7¢ personnel of the ITndian Navy

and recruitment of from East
Bengal and Surma Valley. 723-24.
SAKSENA, MR. MOHAN LAL—

Question re—

Air-conditioned carriages on railways.
98.

Attending of meetings of the Canton-
ment Boards by Military Officers in
uniforms. 731-32.

Classification of journeymen on the East
Indian Railway in the seniority list.
101.

Composition and activities of the Indus-
trial Research Bureau. 902-06.

Cost of the enquiry into the railway
accident at Bihta. 295.

Directions to Municipalities in Ajmer-
Merwara not to give printing work
to certain presses. 103.

Elections in Cantonments under the
cantonments (Amendment) Act of
1936. 731.

Emol i

of E tive  Officers,

elections of Vice-Presidents and Bazar
Committees in Cantonments. 732-
33.

Employees entitled to gratuity on the
Fast Indian Railway. 840.

Expenditure on adyertisements by
State Railways. 84.

Foreigners appointed under the Govern-
ment of India. 1696-97.

Functions and salary of the Military
Estate Officers. 733-34. 2

German Nazi propaganda carried on
in India. 1233.

Inclusion of certain areas within the
limits of the Allahabad Cantonment.
730-31.
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SAKSENA, MR. MOHAN LAL—contd. E

Question re—contd. |

Provision of certain amenities to lessees
and auction of plots in New Delhi.
104. S

Release of political prisoners in the
Centrally Administered areas. 91.

Reorganisation of the Indian Research
Bureau.  906-07.

Taking down of the names and address
of passengers coming up to Simla
at Tara Devi. 1083-84.

Question (Supplementary) re—

Disturbances among the Indian workers
in British Guiana. 167.

Governors in India. 996.

Improvement in the editing of the
Sarang. 27.

Loss of lives in railway accidents and
compensation paid to the families of
victims. 10, 11.

Railway accidents. 14.

Recommendations of Provincial Govern-
ments about the award of titles. 154.

Unemployment. convention passed at
the Washington International Lahour
Conference in 1919. 170, 171.

Resolution re appointment of an enquiry
committee for the Broadeasting Depart-

ment. 316, 327, 331-35.

SALARY(IES)—

Question re—

Exchange ratio for payment of ——
of British soldiers and officers. 2468.

Functions and of the Military
Estate Officers. 733-34.

Qualifications and of the Professors
of Bengali and English in the Delhi
University. 104.

Reduction in the of the Executive
Councillors, ete., on the separation of
Burma from India. 279.

and travelling allowance of the

Superintendent of FEducation from

Delhi, Ajmer-Merwara and Central

India. 107.

of railway clerks at Chittagong and
scanty. accommodation in quarters.
1299-1300.

——of the non-gazetted staff of the
Income-tax Department in the Madras
Presidency. 109.

Scales of for Programme Assistants
and Technical Assistants in Broad-
casting Stations. 850.

Wastage among the Muslims and ——
of teachers in the Commercial Insti-

SALARY BILL(S)—

Question re recovery  through —— for
Death Benefit Tund of the Bengal
Nagpur Railway  Labour  Union.
1577.

SALE PRODUCE—
Question re revenue derived from the
of trees and ecultivated area on
the Shahdara-Saharanpur Light Rail-
way. 1339.
SALT—
Question re—
Applications invited for certain posts
of Superintendents of Excise and

2757-58.
Tmposition of an import duty on foreign

1222-24.,
Protection of the Indian —— Industry
against import of foreign ——. 290.

SALT DEPARTMENT—

Question re—

Centralisation of the administration of
the 2458-59.

Non-selection of a Bengali for a superior
appointment in the Central Exciso
and 1765-66, 1767.

Taking over of the administration of the
——from the Bengal Government.
984-85, 1766-67.

SALT INDUSTRY—

Question re protection of the Indian ——

against import of foreign salt. 290.
SALT RANGE—

Question re withdrawal of certain conces-
sions from the residents in the
Teri Tahsil, Kohat District. 727.

SAM RANIZAT—

Question 7e amalgamation of —— and
Swat Ranizai in Malakand Agency
with the North-West Frontier Pro-
vince. 649-50.

SAMUEL, LORD—

Question re ’s advice about the grant

of Dominion Status to India. 1150-

51.
SANDHURST COMMITTEE—

See * Committee(s) .

SANSKRIT—

Question re use of —— words by the Delhi

Broadeasting station. 2289.
SANT SINGH, SARDAR—

Allotment, of a day for the discussion of
the reports of the Public Accounts
Committee and prolongation of ses-
sions without giving sufficient notice.

tute, Delhi. 921, 2317.

2775, 2776.

-
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SANT SINGH, SARDAR—conid.

Code of Criminal Procedure (Amendment)
Bill (Amendment of section 176)—
Motion to refer to Select Committee.

207-12, 213-15, 218, 223.

Criminal Law Amendment, Bill—

Motions to consider and to circulate.
497, 512-19, 578, 579, 668.

Employment of Children Bill—

Motion to consider. 2804.

Motion for Adjournment re—
Appointment = of a  non-Indian as

Superintendent of Insurance. 129,
131-32, 133.

Condition of Indians in Burma. 1640.

Shiva temple affairs at Delhi. 2563.

Motion re report by the Honourable Sir
John Thom on the causz of the rail-
way accid2at noar Bihta. 407-09.

Motor Vehicles Bill—

Consideration  of—

Clanss 38. 1610-11.
Clause 42. 1805, 1803, 1873-75.
Clause 111.  2515.

Point of order raised by Mr, M, 8. Aney
as to whether it isin order for an
Honourable Member to read oub extract
from the speeches delivered at public
meetings unless the reports of the
speeches are placed on the table of
the House. 485-88.

Prevention of Cruelty to Animals (Amend-
ment) Bill—

Consideration of clauses. 2742.

Question re—

Disposal of traffic on the Rangoon wire-
less working on phones. 743.

Extensions of service granted to officers
in the Government of India Depart-
ments. 83.

Generating cost of the Railway Power
House at Kalka. 99.

Guards on the North Western Rail-
way. 1559-60.

Indebtedness of Anglo-Indian and
Turopean employees on the North
Western Railway. 1560.

Posts of Aireraft Inspectors. 1560-61.

Prohibition of railway subordinate
medical officials from engaging in
private practice. 296.

Representation of  Sikhsin the staff
of the Delhi Municipality. 104-05.

- Representations from the Indian Army

SANT SINGH, SARDAR—concld.

Question (Supplementary) re—

Allegations against the ghee agents.
2461,

Cases of indiscipline amongst the Indian
personnel of the Army. 533.

Companies supplying petrol. 881.

Contract for “export scrap” entered
into with a Japanese firm by the
North Western Railway. 630.

Contract of the North Western Railway
with Messrs. Wheeler and Company.
622.

Distribution of kerosens and petrol
in India. 1938.

Expert enjuiry re XB enginss. 28.

Introduction of “stamp serip” in -
India. 535.

Muslim Income-tax Officers in Bihar.
2481.

Post of Vice-Chairman of the Tmperial
Council of Agricultural Research.
1161.

Preferential treatment to persons be-
longing to respectable families for
Government service. 275.

Re-imposition of import duty on wheat.
1155.

Shiva temple dispute at Delhi. 2488,
2489.

Surveyors of work and Assistant Sur-
veyors in the Military Engineering
Seryices. 2002.

SANTHANAM, MR. K.—

Allotment, of a day for the discussion of
the reports of the Public Accounts
Committee and prolongation of sessi
without giving sufficient notice. 2777.

Criminal Law Amendment RBill—
Consideration of clauses. 862.

Employers’ Liability Bill—
Consideration of clauses. 2815, 2817.

Employment of Children Bill—
Consideration of clauses. 2803, 2809,

2811, 2822,

Indian Aircraft (Amendment) Bill—
Consideration of clauses. 2822, 2823.

Indian Emigration (Amendment) Bill—
Consideration of clauses. 2664-65.

Motion for Adjournment re—
Appointment  of a non-Indian  as

Superintendent of Insurance. 113,
128, 132. .
R dations of ~the Wedgwood

Service Corps Civilian A iation
105.

Committee. 196.




»
I

152 INDEX TO LEGISLATIVE ASSEMBLY DEBATES.

SANTHANAM, MR. K,—zontd.

Motion re Report by the Honourable Sir
John Thom on ths causs of the rail-
way accident near Bihta, 395, 396-
49), 423, 435,

Motion to reduce Demand for Supple-
mentary Grant in respect of ** Miscella-
neous Expenditure ” re Report on the |
railway accident at Bihta, 432,

Motor Vehicles - Bill—

Motions to considerand to citculate,
961-63, 1020,
Considération of—
Clause 2. 2623.
Clause 5. 1385, 1366, 1367-68.
Clause 8. 1430.
Clause 13. 1436.
Clause 17. 1468-69, 1590.
Clause 22. 1597.
Clause 38, 160809, 1615, 1699.
Clanse 41. 1717, 1719-20.
Clause 42. 172528, 1797, 1889-90.
Clause 46, 19041907,
Clause 50. 2222.93
Clause 57. 2232,
Clause 62. 2238.39.
Clause 63. 2245,
Clause 64. 2419,
Clause 94. 2447,
Clause 95. 2446.
Clause 96. 2451, 2452, 2453,
Clause 108. 2497 2498,
Clause 128, 2533.
Clause 133. 2575.
First Schedule. 2591-92, 2596.
Sixth Schedule. - 2602,
Motion to pass. 2640-42.

Point of order raised by as to whether
an amendment seeking to insert a clause
laying. down financial responsibility on
Provincial Governments can be moved
without the previous sanction of the

" Governor General. 9436,

Prevention of Cruelty to Animals (Amend-
ment) Bill—

Consideration of clauges. 2714, 2719-
20, 2721, 2795, 2726, 2739, 2746,
2749-50, 2779, 2784, 2791, 2792,
2794, 2795, :

Question re — ¥

Abandonment of Air bom ing on the
Frontier. 292-93.

Adverti:

!SANTHANAM, MR. K.—contd.

Quostion re—zontd.

Appointment of Directors of Programmes
for the new Broadeasting Stations.
351-52.

Archadlozical excavations fo be made
by Sir - Leonard " Woolley. 176!

Arrangements for. the creation of a pool
of Finance Officers. 272.

Certain income exempted from income-
tax ‘and super-tax. 20)3. :

Certain suggestions made by Mr. M. P.
Gandhi i the Indian Cotton Textile
Industry Annual.  1928-29.

Conditions of Indian labourers in
Jamaica.  1143.50.

Consideration of political antecedents
for_enlistment in  the army. 2467.

Deputation representing cocoanut interest
from Pravancore. 458-59. 5

Enquiry into the conduct of certain
Customs Officials in Madras. 273.

Import of foreign cotton in India. 2378-
79:

Income  from Indian Government
Sterling Securities held by Residents
of the United Kingdom. 2007.

Income from interest on securities of
Ruling Chiefs and Princes exempted
from Income-tax and  super-tax
assessment. 2008-07.

Income tax relief to certain companies
in British India and the United King-
dom. 2004-08.

Indian and European Officers in the
Government of India Departments.
43-73..

Instructions to merchant seamen in
defence of their lives, ete. 1152-53.

Inter-Departmental  conference  at
London between India and the War
Office relating to the lmperial re-
organisation of the British Army.
213, :

Labour contract of the Calcutta Port
Trust. 1844-45.

Mobilisation of merchant ships for
assistance in time of war. 734.

Negotiations - for  Indo-British -~ Trade

© Agreement.  2375-77. £

Newspaper supplied to Indian Officers
and soldiers. = 2465-66.

European Sub-Lieutenants — in the
Executive-Branch of the Royal Indian |
Navy.. 1236-38. 3 i
1l

inviting applicati for |°

P | of the Tariff Board on textilo
industry. - 2684-85. 3

Position with regard to the leases of
lands to Indians in- Fiji. 1683.
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SANTHANAM, MR. K.—conid. SANTHANAM, MR. K.—contd.

Question re—concld.

Proposal to split the Department of
Bducation, Health and Lands. 737-
38.

Purchase of escort ships for the Royal
Indian Navy. 563.

Railway accidents. 24-25.

Rate war between shipping companies
carrying Haj pilgrims. 1927-28.
Report of the Tariff Board on the pro-
tective duty on Magnesium Chloride.

2374.

Report of the Tariff Board on the sugar
industry. 2377-78.

Restrictions and conditions imposed
on foreign nationals in India. 1683-

Scales of salary for Programme Assis-
tants and Technical Assistants in
Broadcasting Stations. 350.

of preference for
in Indo-Japanese trade.

Securing
Shipp
1925-26.

Separate third class waiting rooms for
ladies on railways. 22-24.

Setting up of an mroplane factory in
India and training of Indians. 270-
L

Staff of the Legislative Assembly Depart-
ment. 183-84.

Statement made in the House of Com-
mons by Lord Stanley regarding the
creation of new provinces. 173-76.

Steps to acquaint the cultivators with
the result of agriculturral researches.
1682-83.

“ Stiffening of decks of merchant ships for
mounting defensive armaments to
meet emergencies of war. 734-35.

Stoppage of enlistment of Garhwali Raj-
puts to Royal Garhwal Rifles. 2466.

Stoppage of the exodus of certain attach-
ed offices to Simla. 295.

Trade between India and the United
States of America. 2379-80.

‘Treatment of Indians in the Army Dental
Corps. 1764.

Visits of Commerce Member to England
in connection with the negotiations
for Indo-British Trade Agreement.
4717.

Question (Supplementary) re—

Abolition of first class compartments on
railways. 344.

(i1

British |-

Question (Supplementary) re—contd.

Accident on the Bengal and North
Western Railway. 1555.

Air-conditioned carriages on Railways.
633, 1558.

Allotment of more non-official days for
Bills in the Legislative Assembly.
453-55.

Applicants for enrolment in the Indian
Army rejected as physically unfit.
1994,

Applications invited for the post of
professor of Biochemistry and Nutri-
tion at the All-India Institute of
Hygiene and Public Health, Calcutta.
461-62.

Appointment of Agents in Hast Africa
and Fiji. 1134,

Arrangements with the Imperial Air-
ways as a part of the Empire Air Mail
Scheme. 363.

Assistance by the Reserve Bank to
scheduled banks. 554-56.

Assistant Dinector, Nutrition Research
Institute, Coonoor. 460.

Beggar nuisance on railways. 793.

Certain information in respect of the
training of Indians in certain Military
Colleges. 264.

Changes in the third class passenger
tariff of State railways. 104,

Coming into force of the new Insurance
Act. 140, 1410.

Constitution of a Tariff Board on textile
industry. 2689.

Control of accounts establishment of
Railways. 1326.

Countries with consuls or Trade Com-
missioners appointed by the Govern-
ment of India. 913. :

Customs collection in the French ports
adjoining British India. 703.

Design and inspection of XB engines.
33.

BEffect of the enhanced excise duty on
the sugar industry. 701.

Europeans and Indians treated by the
Army Dental Department. 710.

Exchange ratio. 721.

Exhibition of Indian cinema films. 2368.

Expert enquiry 7¢ XB engines. 28.

Extra-departmental officers appointed
by the Postal Department. 616-17.

Fall in the price of ground-nuts. 1126.

Government interference in price of
rigging. 1157.
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SANTH.ANAM MR K.—contd.

SANTHANAM, MR. K.—concld.

~ Metalled roadsin India and rail-road

(Supr ¥) ntd.

Grleva.nccs of the Postal and Railway
Mail Service Staff at Delhi: 810.

High prices of articles manufactured |
by the Tata Steel Company. 136,

Improvements in the rules for issuing
free passes for railway employee

Inadequate representation of Indians i in|
eartain Port Trasts, 2267,

Inerease in the import, of forelgn cotton.
$49.50,

Indian Trans-continental Airways, Lami. |

ted. 615,

Indianiaation of superior posts on Rail-
ways, 2272, \

Indianization of the Indian Air Forco.
1477.

|
|
|

Tndians in the Secretariats of the League
of Nations and the International
Labour Office. 1128,

India’s naval defcnee.  558-60.

Industries receiving subsidies or boun-
ties from the Central Government.
465-60.

Judges of the Federal Court. 1485.

Kidnapping of children on railways. 26.

Labour contract of the Calcutta Port
Trust. 1078-80.

Lack of arrangement for water supply
at Bezwada Railway Station. 1860.

Liability incurred by India under the
treaty of Yemen. 631.

Loss expected on the air mml service
and new post offices in villages. 794.

Manufacture of milk powder in India.
2389.

Marks for viva voce examination for the
Indian Civil Service, ete. 2027.

* competition. 799,

3 Kalka.

q ion (Supplementary  re—concld.

Purchase of storés by the Company-

managed railways. 1057,
Radio Licensees and manufacture of
Radio n India. 1551.

ent in Nouth Ing xh. 839.

Rafnsal to rensw the

uired by Indian

Reorganisation of the vernaculs
of the Public Information Bureau.
708.

Report on State Aid to Industries in
the British Empire. 898.

Representation from the TLucknew
University re Scholarship to Indian
students from the funds of 1851 Ex-
hibition. = 1644.

Scheme for an wrial reserve force of
Volunteers. 1208.

Serutiny of the work of the Mines De-
partment. 2364

Stabilisation of gold parity. 1220.

Successor of Sir Shadi Lal in the Judicial
Committee of the Privy Council. 977.

Talks going on between the War Office
and the Government of India. 252.

Training of Indian students in Railway
Engineering. 1847.

Uneconomic working of railway lines.
1853.

‘Withdrawal of Presidency towns com-
pensatory allowances from civil ser-
vants. 250,

Working hours of the booking clerks. at

1072.

Negotiations for - Indo-British ~trade Working of telephones in India. 1550.
Agreement. 149, 439-41. SARANG—

Order for building escort. ships.. 556-| Question re—
58. JInprovement in the editing of the —

Persons and cattle run over by the Assam -27. -
Bengal Rlilway trains in the Surma Spelling  mistakes in the . 1854-
Valley.  1057. ¥

Powers of command of British and Indian'| g ARGENT, MR. JOHN—
army oﬁmers 1996. 5

P o b Quq : %am iment of —— nséﬂduca-
long I epacialian emibe tional Commissioner of the Govern-
ner 29 SReD B 1 ment of Indin. 188-89, 90102,

Prices of fruits at railway stalls. | 25, 26. | SATURDAY(S)—

Proposal to 1 the. L tax| Q re closing of the Bengal Nagpur
staff. 1480,

Railway Workshops on ——.  1576-77.
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SATYANURTL, MR, S —=aonid.

Prevention of Oradity o 2

‘ SATYANURTEL MR. S. —oonid.
« -~ 2.

AT e
wuent) Bilt

Oonsidoration of dlauses, 2715-18, 2730
A1, 274849, 2779-80, 2192-93, 2797,

Question 72

Abolition of Jirga System in Baluchistan
and the withdrawal of the Frontier

Cpimes Rogulations, 378,

Avcident on th Bengal and North West-
arn Rallway, 1664-65,

Accident Lo the Punjab Madl near Muth-
roopur on the laab Indian Railway.
BOT08,

Action on the Buddah Gaya Temple
Bill. 247, 5
Action taken on the recommendations
of the Wedgwood Committee. 1826-

27,

Advisory Committees of Broadcasting
Stations and manufacture of cheap
radio sets. 1311-14.

Affronts to Indians visiting London and
geeking . accommodation in hotels.
1132-33.

Air Defence of India. 1478-79.

Alleged insult to press reporters and
visitors at the civil aerodrome at
Drigh road. 643. 3 :

Applicants for enrolment in the Indian
Army rejected as physically unfit.
1993-94. ;

Appointment of a Committee to examine
the acceleration of the pace of Indian-
isation of the Army. 2771.

Appointment of Agents in East Africa
and Fiji. 1133-34.

Appointment of an Indian as Chairman
of the Karachi Port Trust. 2272.
Appointment of an Indian to the Rail-

way Board. 1552-53.

Appointment of Mr. Everett as Deputy
Chief Engineer by the Karachi Port
Trust. 2273.

Appointment of Mr. John Sargent as
Educational Commissioner of the Gov-
ernment of India. 188-89.

Appointment of Sir Robert Bell as
Chairman of the Bombay Fire Insur-
ance Association. 562.

Archmological excavations to be made
by Sir Leonard Woolley. 892-93.

Arra o ts with the Imperial Airways
by the Government as a part of Empire
Aiir Mail Service. 36-37.

Bomrd to advi

the Governor General
with regard to the recrnitment of the
higher staff to the Secretariat. 982-
84.

Board to carry out the recommendations
of the Wheeler and Maxwell Commit-
tees. 1216.

Carriage of mails between India and
certain other countries by Indian
shipping interests. 36.

Centralisation of the administration of
the Salt Department.  2458-59.

Changes in the third class passenger tariff
on State Railways. 1062-65.

Collecti and i of large
preserves of foodstuffs in England.
1475-76,

Communigue re breakdown of negotia-
tions for Indo-British Trade Agree-
ment. 474-75.

Concessions announced by Mr. Hore-
Belisha. 1992-93.

Concessions in railway fares to certain
military officers. 1749-50.

Conclusion of an agreement with His
Majesty’s Government is connection
with the Empire Air Mail Service.
35-36.

Constitution of the Federal Railway

mai

Authority. 1316-17,
Control of accounts establishment of
Railways. ~ 1325.

Cost of maintenance of British troops in
India. 288.

Creation of & post of Secretary to His
Excellency the Governor General.
2365, 2758-59.

Creation of two new posts in the All-
India Radio. 1547-48,

Customs cordon round Pondicherry
and Karikal in South India. 985-
87.

Demand of Indians in British Guiana.
2365-67.

Disposal of the Defence Forces of India
in respect of future wars. 1477-
78.

Distribution of kerosene and petrol in
India. 1937, 1938,

Draft Conventi and R d
tions adopted by the Internatio
Labour Conference. 1399-400.

Draft Instrument of Accession to the
Federation. 2680-81.
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SATYAMURTI, MR. S.—conid.
Question re—conid.
.. - Placing of the Report of the Committee

SATYAMURTI, MR. 8.—conid. PAR
Question re—contd. ?
Recent Bank failure in South India.

on certain types of engines before the
Legislative Assmebly. 1827-28.

Plight of jobless Indians in Malaya.
© 2395-96.

Political pensions paid to foreign re-
fugees, 1823-24.

Political prisoners in the Centrally
administered area.  2457-58.

Position of Indian labour in Malaya.
893-05.

Position of Indo-Turkish frade. 1911-

12.
Position of the Reserve Bank vis-a-vis

the scheduled banks. 1212-13.
Position on the North-West Frontier
- and in Waziristan,  2769-70. l
A s

3

Position reg: prox
natory legislation against Indians in
- South Africa. 469.

Postal insurance. 2541-43.

Powers of command of British and
Indian army officers. 1995-96:

Problem of the Defence of. Cochin.

~989-90. imos

Proposal to increase the Income-tax

estafi.  1479-80.

Proscription of books. 2761-62.

Protection of the Indian Salt Industry

. ~against import of foreign salt. 290.

Protection to the Indian film industry.
475. fh 4y

Provision of coel drinking water at
railway stations. 2269-70.

* Provision of fans in third class compart-
ments on railways. 2539-40,

Purchase of stores by the Company-
managed railways. 1065-67.

Purchase of stores for the Defence ser-
wvices, 1750-54.

Question and answer -in the House of
Commons about the amendment of the
€avernment of India Act. 2370.

Question and answer in the House of
Commons  regarding Indian tea.

11402-03.
Racial discrimination in charging rents

h i

738-39, 740-43.

Recent events in Pondicherry. 1309-

Recognition of the Ttalian conquest of
Abyssinia by the League of Nations.
1308-09.

Recommendations of the Irvine Com«
mittee. 1140-41.

Recommendations of the Proyincial
Governments with regard to Federa-
tion. 1145.

Recommendations of the Wedgwood
Committee. 1314-16.

Reduction in the price of post cards.
1060-61.

Refusal to renew the licences of Indian
retail stores in Fiji. 1136.

Regulations applicable to trade unions,
1647-48,

Relief to India in respect of defence
charges. 2762-63.

Remarks about Indian Army made by
Siv Philip Chetwode in a speech.
716-18.

Rents charged from catering licenses of
railways. 814-16.

Report about migration of Indian labour
into Ceylon. 1645-46.

Report of the Committee appointed
to overhaul the system of recruitment
to the superior posts in the Central
Secretariat. 718-19.

Report of the Tariff Board on the paper
industry. 1135.

Report on State Aid to Industries in the
British Empire., 896-98.

Representation from certain universities
wrging changes in the method of rec-
ruitment to the Indian Civil Service.
561-62, 1217-18.

Representation from the Lucknow Uni-
versity e Scholarship to Indian
students from the funds of 1851 Exhi-
bition, 1643-44.

R tation of Indian interest on the

from reir 't room on
railways. 2538:39.
Radio  licencees and manufacture of

cheap Radio sets in India. 1550-
52.

Railway and customs returns and re-
trenchment in expenditure. 1745-
48.

Receipts from income-tax. 561.

Irntemzmona.] Tea Committee, 1135-
36.

Request by Japan for credit facilities on
cotton purchases from India. 1913.
Responsibility of warning passengers
against getting into trains stopping
identally at  waysid i

644.

D,
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SATYAMURTI, MR §.—contd. SATYAMURTI, MR. 8.—contd.

B et

Quest.mu re—concld.

Restrictions and conditions imposed on

foreign nationals in India.  641-

- 42,

Revenue' and expenditure under the

Telegraph Department. 1061-62.
Revised instrument of Accession to the
Federation. 190-91.

Riots in Burma. 382-86.

Securing of freedom of national economic
policy for India. 187.

Secuaring of trade for Indian shipping.
1912-13

Serious disorders in Waziristan. 39.

Survey regarding marketing of linseed.
1401-02.

. Paking over of the administration of the
Salt Department from the Bengal
Government. 984-85,

“Praining of Officials to serve as Agents in
British Colonies, ete. 895-96.
Union Jack flown over the Legislative
Assembly building when the Assemb-
ly is in Session. 2368-69.
Use of speedometers in engines. 642-
43,
Visit of the Under Seeretary of State for
India to India. 2679-80.
Working of telephones in India. 1549-
50.
Working of the Reserve Bank of India.
739-43.
. Question (Supplemenmry) re—
Action to improve India’s balance of
foreign trade. 1769.
Agitation ag&insb the present gold parity.
1220, 1221.
Allotment of more non-official da.ys for

Question (Supplementary) re—conid. it

Arrangements for the creation of a pool
of Finance Officers. 272.

Ar ts for the defe
2463-64.

Arrangements with the Imperial Air-
ways as a part of the Empire Air Mail
Scheme: 361, 362, 363. 1wl

Arrest of Indians in Moscow and Lening-
rad. 374,

Arrest of Mr. Eric
358.

Assistance by the Reserve Bank ta sche-
duled banks.  554-56.

Begzar nuisance on railways. 792.

Bringing into force of the Insurance Act.

of India.

Dutt at Valencia,

1662-63.

Carriags of mails to Europs by air.
1569.

Central Stationery Office at Caleutta.

2400.

Certain suggestions made by Mr: M. P.
Gandhi in the Indian Cotton Taxtile
Industry Annual. 1929, 1931 01

Colonization’ of Kenya by the Jews.
1414.-

Coming into force of the new Insurance
Act. 1410.

Companies - supplying pstrol. 881.

Concszssions in railway fares to eéstfain
military officers. 1757.

Conesssions to Government Servsnts on
railways. 2548-49.

Conditions for the grant of military pen-
siond.  510-42.

Bills in the Legislative A
453-55.
Amalgamation, liquidation and registra-
~tion of insurance companies. 1673.
Amalgamation of Ajmer-Merwara with
the  United Provinces. 1990,
2483,
Amendment of the Government of India
Act, 1935, 161
Answers to Questions put by the members
of the Legxslabwe Assembly 453
of an di 18
for the Defence Department. 1487.
Appoi of Mr. John S: as the
Educational Commissioner with the
Government of India. 901.
_ Apprentices recruited in the Engineer-
ing and Loco Departments of the
Company Managed Railway. 2265.

Conditio f Indian labourers in Ja.-
maica, 49 1150.

Consid of political anteced for
enlistment in the army. 2467.

Consideration of the R ion re con-

sulting the Legislative Assamb]v on
Trade Agreaments 883.

Constitution of'a Tariff Board on texbﬂe
industry. - 2688-89.

Contract for the running of bookstalls
on State Railways. 826, 827.

Contract of the North Western Railway
with Messrs. Wheeler and Company.
622.

Contracts given by the Central ‘Public
Works Dapa.rbment» 1396 .

for

¢ 4
trade agreement: mth I.ndm. 180.

Customs collection in the French ports
adjoining British India. 702, 703.

Decrease in the export of Indian cotton
to the United Kingdom. 451.
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SATYAMURTI, MR. S.—contd.

O

( ) 7 id.
Delay-in refund of claims for overcharges
on rmlwa.ys. 1845, 1846.

... Dependants of staff entitled to free

passes on railways. 1068.

Deterioration in the printing of the
Indian Listener. 1571.

Difficulties of Indian traders in Sinkiang.
1858.

Dining cars attached to railway trains.
2306-07.

Disabilities of Indians in South Africa.
1923

Disabilities of Indians in the Kenya
Highlands.  1924.

i Dlscrlmmatory treatment in broadcast-

“ing news from the Delhi Broadcasting
Station. 1570.

: Disposal of plots to Europeans in the

4+ India Act.

Ahmedabad Cantonment. 1208.
sttress of returned emigrants from
British Guiana. 1935.
Distribution of kerosene and petrol in

“India. 466-67.
* Bditerial paragraph in’ the Tribune

about changes in the Government of
1143, 1144« '
Effect of the enhanced excise duty on
“ithe sugar industry. 701, 702.
Effect of the Si.no-Ja.panese ‘War on the
foreign trade of India. 879, 880.
Effect on Indian trade due to impending

¥ Anglo-American Trade Agreemont

2401.

Effects of the new BEgyptiai': cotton
tariff duty on India’s ‘trade. 1404.
Electoral Rolls for the Méadras Consti-
tuencies of the Council of State.

1152. 2

Emigration of Indian labourers.

, 1504,

“Eniployment of women in the Govern-
ment of India Departments. 982.
Enquiry into, the aff: ﬁ‘sof thie All India

Radio. 19.

Examinations to fill vacancies in the
Posts and Telegraphs Department.
2555-57.

Exchange Ratio.
1222:

Expiry of Agreement with the Trans-
Continental Airways, Limited. 797.

Exports of gold and sovereigns from
India. 1480-82.

1393,

260, 266, 267, 1221,

. Extension given to the Professor of Bio-

Chemistry of the Indian Institute of
Science, Bangalore. 1142,

(Suppls tary) re— conid.
Failure - of the Calicut Bank.
1490.
Fallin the customs revenue.
Fall in the price of ground-nuts.
1126.
Fall in the price of rice. 2373.
Fall in the receipts from customs duties.
269.
Titting up of speedometers in engines.
349.

1489,

971-72.
1125,

Floods in the United Provinces. 2701,

German Nazi propaganda carried on in
India. 1233.

Government control over the Imperial
Bank of India. 2012-13.

Government interference in price rigging.
1157.

Government’s policy on the control of

Coastal Traffic of India Bill. 2(76,
Governorsin India. 996.
Help to the hanclocm industry. 882.

High prices of articles manufactured by
the Tata Stecl Comjany. 156.

Import of foreign cotton in India. 2379.

Imposition of an import duty on foreign
salt. 1223, 1224.

Improvements in the rules for issuing
free passes for railway emyloyecs.
626.

Incidence of Persian Gulf expenditure.
 2283-84.

Income from interest on securities -of
Ruling Chiefs and Frinccs exempted
from income-tax and super-tax as-
sessments. - 2006-07.

Income-tax, ete., paid by the Burma
0il Comypany and fixation of maximum
price for petrol. 462-65.

Income-tax relief to certain companies
in British India and the United
Kingdom. 2005.

Ingrease in the import of foreign cotton.
449-50. SR
Indian regiment consisting of Indians
belonu-m‘= to different castes. 2479,
Indians in the Telephone Company of
Bombay and Karachi. 1298, 1299.
India’s Lalance of trade and exchange

ratio. 973-74.

_ Introduction of prohibition in_the in-

terest of Indian labourers in Malaya.
1664.
Introduction of
India.  535.
Investments of England and other
foreign countries in India. 1482.

“gtamp scrip”’ in
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SATYAMURTI, MR. S.—contd.

Q ion (Suppl: tary) re td.

Judges of the Federal Court. 1485, |
1486.

Labour contract of the Calcutta Port
Trust. 1077-78, 1080, 1082.

Legislation to protect the interests of
Indian Shipping in the Coastal Traffic
of India. 885, 886."

Liquidation of sterling debt of railways.
2471, 2472.

Manufacture of aeropl in India.
1829-30.

Manufacture of milk powder in India.
2389.

Measures to prevent the closing down of
Indian match factories. 1655, 1656.

Mechanisation of the Army in India.
975.

Meeting of the non-official advisers
regarding the Indo-British trade nego-
tiations. 1939.

Metalled roads in India and rail-road
compstition. 799.

Military lands. 531-33.

Military operations in Waziristan. 1999—
2000.

Negotiations for Indio-British Trade
Agreement. 149, 439-41, 2376, 2377.

New proposals as announced by Mr.
Hore-Belisha in the House of Com-
mons. 1000-02.

Newspaper supplied to Indian Officers
and soldiers. 2466.

Non-Indian companies established in
India to take advantage of tariff
walls. 2686.

Officers in the Contracts Directorate
and purchases made for the Army.
2477, 2478.

Payment of interest to the holders of|.

Indian rupee seccurities in Aden.
551-54.

Personnel of the Tariff Board on textile
industry. 2684,

Persons imported from foreign countries
for service on the railways. 1852.
Persons interested in any concern manu-

facturing or supplying materials to
Government. . 2027-28.
Persons killed and injured in railway
accidents.  2550-51.
Placing before the Legislative Assembly
certain Demands for Grants. 529-
.530.
- Political status of Coorz. 1239.
g Pnpulatxon of migrated Indians. 1395:

SATYAMURTI, MR. 8.—contd,

Question (Supplementary) re—contd,

Position with regard to Indians in Burma~
1940, 1941.

Possibility for reduction of staff in the
Home Department. 2753. .

Post of Vice-Chairman of the Imperial
Council of Agricultural Research,
1161.

Price of pig iron. 1652-53.

Proceeds of the sale of gold consumed
asunproductive expenditure. 2470.
Prohibition on the import of certain

books into India. 536-39.

Proposal to lower the age-limit for re-
cruitment to Government service.
1671. [

Protection to British colonies in the
tariff schedule. 2690. e

Protection to Indian industries. 1915-
1916.

Provision of drinking water in summer
at_Bezwada Railway Station. 1567.

Provision of fans in third class compart-
meufs on railways. 346, 1544, 1545,

P ion of the proceedi of th
Legislative Assemblv in the Informa-
tiln Series. 1770-71.

Purchase of certain articles for the
Army. 2475.

Purchase of sugar by Great Birtain.
1157, 1158.

Purchase of wheat and sugar by British
Governmient from India. 450-51.
Racial ; discrimination against Indians

on unlwa.ys in Africa. 2374.

Raid on Bannu. 1327.

Raids on Bannu and other British
Indian territories. 1075.

Railway accident in South Indm 839,

840.

Rate of return from circulation of silver
rnpee 1759.

Rate War between shipping companies
carrying Haj Pilgraims. 910-11,1927.
Rates for passengers and goods trans-
port on the South Ind:an Railway.
1564-65.

Raw products necessary for the manu-
facture of motor cars. 2384, 2385.

Recommendations of Provincial Gov-
ernments about the award of titles.
154.

Recovery of losses. caused to Gavem-
ment by officers. 1762,

Recruitment to the Ind.um Army.
2754-55.

l
!
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SATYAMURTI, MR. S.—conid.

Reduction of the prices of foodstuffs,
joete., on State Railways, 1543,

* Refusal of licences to Indian shop-

keepers in Fiji. 1129.
Refusal to renew the leases of lands
_ acquired by Indians in Fiji. 889.
Relegation of a part of the Criminal
Investigation Department work to the
Provinces. 1229, 1230.
Remarks about Indian Army made by
Sir -Philips Chetwode in a speech at
Trocadero. 256, 258-59, 716-18.

~_.tion Bureau. 255.

Reorganistion of the vernacularlsection

of the Public Information Bureau.
707, 708.

Report of the non-Official ~ Delegation |

on the trade talks in Simla. 884
Report of the Tariff Board on the Sugar
Ka Industr‘vr 887, 2877. $E=s
Report of the United Provinces and Bihar
, Government’s Joint Power Alcohol

Committee. 20-21.

Report on the financial conditions of

i Coorg. 2474.

e Department.

Rerorts on the fingncial working of the
Burma Oil Company. 1154, 1155.
Resolutions passed by Provincial Legis-
latures about the establishment of

Federation. 151, 152.

Revised Instrument of Accession to the
Federation. 145, 146, 147, 148.

Revised pensicn rules for inferior ser-

..,vents in the Posts and Telegraphs

700.

Revision of pay of the Indian Civil
Service. 2752. i

Revision of the Free Pass Rules on
railways. 1834, 1835. 7

Right to nominate a Panel by Govern-
ment for the appointment of a Re-
gistrar of the Indian Institute of

_ Science, Bangalore. 1138, 1139.

Riots in Burma. 2674, 2675.

Rules for the grant of leave to Gover-
nors of Provinces and Executive
Councillors of the Central Govern-
ment. 259.

Safeguarding of the rights of Indians to
settle down in Southern and Northern
Rhodesia and Nyasaland. 1666.

‘~Beorganisation of the Public Informa- |

tion (Suppl ) d. Q (Suppl )T ld.
Reduction of the burden of interost Scheme for an aerial reserve force of
- charges on India. 20-31. volunteers. 1207, 1208.

Scheme for the constitution of the Ac-
countancy Board. 1678.

Scheme for the registration of dock
Iabour. 1918,

Scheme of Imperial reorgnisation of the
British Army. 976-77.

Scrutiny of the work of the Mines De-
partment. 2365, .

Securing of preference for British ship:
ping in Indo-Japanese trade. 1926.

Setting up of a separate Governor
General’s Secretariat. 1231.

Shares of His Majesty’s Government in
petrol companies.  2386.

Situation in the Waziristan Frontier.
253,

Speed of XB engines on the East Indian
Railway. 1545-46.

Stabilisation of gold parity. 1220.

Statement made in the House of Com-
mons by Lord Stanley regarding the
creation of new Provinces. 175, 176.

Successor of Sir Shadi Lal in the Judicial
Committee of the Privy Council. 977-
978.

Talks going on between the War Office
and the Government of India. 251, 252.

Trade between India and the United
States of America. 2380.

Train disaster at Ayyalur, South
Indian Railway. 22-97.

Training of Indian students in Railwa;
Engineering. 1847. 3

Uncovered and low platforms at certain
stations on the Bengal Nagpur and
Madras and Southern Mahratta Rail-
ways. 23-08. :

Uneconomic working of railway lines.
1853. :

Use of Indian materials for the construe-
tion and repairs of aeroplanes in
India. 619.

Withdrawal of Presidency towns com-
pensatory allowances from civil ser-
vants. 250,

Working of coal mines. 2363.

Remarks by Mr. President (The Honoura-
ble Sir Abdur Rahim) that no Member
of the House, even if he is nominated

Member, can be debarred from being

considered in connection with any

Resolution that may be before the House.

1535-37. soges

~
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SATYAMURTI, MR. S.—concld.
Report of the Public Accounts Committee
_on the accounts of '1936-37. 2218.
¥ Resolution re—
Appeintment of ‘an enquiry committee
for ‘the Broadcasting Department.
307, 317, 326, 327, 341.
“Financial control of military expendi-
ture. 1537-40, 2330, 2346, 2349.

Tmpl ing the d of
the: Indian Sandhurst - Committee.
1524.

SAUGOR—

Question re agricultural area in the
& - Cantonment. 1004-05.
SCALE(S) OF PAY—
-ii8ee * Pay .
SCHEDULED BANK(S)—
See ** Bank(s) 7.
SCHEDULED CASTE(S)—
Question re members of the employed
under the Government of India. 276-

it
SCHOLARSHIP(S)—
Question re representation from the Luck-
now University re —— to Indian

students from the fund of 1851 Exhibi-
tion. 455, 1643-44.
SCHOOL(S)—
Question re—

Criterion of efficiency and inefficiency
applicable to teachers in the East
Indian Railway ——. 100, 1341-42.

——in the Naga Hills District in Assam

- and eradication of slavery. 799-804.
SCHOOL FEE(S)—
Question re dissatisfaction against the

SCIENCE, INDIAN INSTITUTE OF—

Question re—contd. 2 e

Right to nominate a Panel by Govern-

ment for the appointment of a Regis-

trar of the ,» Bangolore. - 1138-39.

SCIENTIFIC DEPARTMENT(S)—

Question 7z 'grouping together of —

under the Government of India. 2033.

SCIENTIFIC RESEARCH— TG

Question re money spent on-—— and
industrial researches. 2380-81,

SCINDIA  NAVIGATION COMPANY,

MESSRS.— .

Motion for Adjourment re rate war between
Messrs. Turner Morrison and Company
and in the Haj Traffic. 1582-83.

SCOTT, MR. J. RAMSAY—

Allotment of a day for the discussicn-of the
reports of the Public Accounts Com-
mittee and prolongation of séssions
without giving sufficient notice. ' 2775.

Resolution re appointment of an enquiry
committes for the Broadcasting Depart-
meit.* 301-03.

SEA— 7P

Question 7e conventions of the International
Labour Organisation concerning. the
minimum age of admission of child-
ren to employment at 192.

SEA PORT(S)— .
Question re proposal to make Tuticorin
a——, 107273.
SEAM(S)—
Question're coal ——in Assam.
SEAMAN (MEN)—

Question re— -

Convéritions of the International Labour
Organisation concerning liability of

1691-92.

increase of ——in Baluchistan. 1137-
38

§CHOOL OF MINES—
Question re Indian ——.  1405-06. i
§CIENCE, INDIAN INSTITUTE OF—
Question re—

Assistant Professors in the General
Chemistry Department of the —,
Bangalore. 1408-09.

Audit of the accounts of the —,
Bangalore. 2396-97.

 Directorship of the ——, Bangalore.
LR
* Bxpenses under *“ Administration ” in

the Bangalore. 1139-40.

_ Extension given to the Professor of Bio-

Chemistry of the , Bangalore.

e SEUEL S redis

shipowner in case of sickness, etc., and
sickness insurance for ——. 191-92.

Draft Conveption concerning sickness
insurance for ——.  1658.

Indian ——serving on the United
Kingdom Registered Ships in the postal
and overseas trade cf India. 744.

Instructions to merchant —— in
defence of their lives, ete. 1152-53.

—'s pension fund. 1659-60.

Sickness Insurance Scheme for Indian

1658-59.

Utilization of certain contributions for
the benefit of Indian 1659.

SEAMEN’S WELFARE—

Question re recommendation of the Int.er!m-
_ tional Labour Organisation concerning
——in Ports. 192,
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SEAT(S)—
Question re—
Reservation of for Muslims in the
Legislative Council and District Board
of Coorg. 1251.
Third and -intermadiate ‘class —— on
the Shahdara-Saharanpur Light Rail-

way. 106.
SECRETARTAT(S)—
Question re—
Absence of Muslims in the of the
International Labour Office. 2699.

Age-limit for recruitment of Assistants
in the Central 996-97, 1239.

Appointment of clerks in the —— and
__the Attached Offices. 548-50.
Board to advise the Governor General

With regard to the recruitment of the
x-ahigher staff to the 982-84,
1011.

Indians in the —— of the League' of
Nations and the Internatienal Labour
Office. 1126-29. -

Keeping of a portion of the in

* ‘Delhi throughout the year. 290.

Promotion of Third Division Clerk in

~the CGovernment of TIndia
2468-69.

Report of the Committee appointed to
overhaul the system. of recruitment to
the superior posts in the Central 2
718-19. ;

Setting up of a separate Governor
General’'s ——. 1231,

Tenure of appointment of Secretaries in
the Government of India. 1757.
SECRETARY(IES)—
+ . Creation of a post of to His Excel-
lency the Governor General. 2365,
2758-59.
Tenure of appointment of
Government of Tndia, 17570
SECRETARY OF STATE—

Question 7e correspondence between the
Goveémment of India and the —— on
the question of the rupee-sterling
ratio. 288, =

SECURITY(IES)—

Question re—

Income from Indian Government Ster-

ling —— held by Residents of th,
United Kingdom. 2007, =~

in the

SECURITY(IES)—contd.
Question re—contd.

Income from interest on of Ruling
Chiefs and Princes *exempted from
income-tax and super-tax assessment.
2006-07.

Payment of interést to the holders of
Indian rupee —— in Aden, 551-54,

SELECTION BOARD(S)—
Question re—for selecting candidates for

Railway appointments. 2305-06.
SELECTION GRADE(S)— i
Question re—
Selection posts and —— in each cadre

1339-40.
on State Rail-

on State Railways.
Selection posts and
ways. 2313,
SELECTION POST(S)—
Question re— S
——and grades in each cadre on State’
Railways. 1339-40.
——and grades on State Railways.
2313.
SENIORITY(IES)— Rl
Question re — in a grade or class of non-
gazetted staff on State Railways. 107.
SENIORITY LIST—
Question re— - =
Classification of journeymen on the East
Indian Railway in the 101.
—— for promotion of staff in the
Mechanical Department of the East
Indian Railway. 1335-36.
SEPOY/(S)—
Question re promotions and allowances

of Indian ——— and British soldiers.
2018-19.
SERAMPORE—
Question re output from the Kurharbarea,
and collieries. 2294. =
SERVER(8)— s
Question 7e in railway refreshment’
rooms in South India. 1328-29.
SERVICE(S)—

Question re—

Condonation in breaks of —— caused
during the strike on the North Western
Railway. 818-19, 1949.

Extensions of granted to officers
in the Government of India Depart-
ments.  83.

Persons imported from foreign countries

for——on the railways.  1851-52.
Retirement of Government |, servants
after twenty-five years’ 1242.
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SERVICE, CONDITIONS OF—
See ““ Conditions of Service .

» BESSION(S)—

«+ Allotment of a day for the discussion of
the reports of the Public Accounts
Committee and prolongation of
‘without giving sufficient notice.

SETTLEMENT(S)—
Question re—
- Bstablishment of a depressed classes——
in Delhi. 911, 2317.
Jewish in Kenya. 922-24.
Scheme proposed by the Sharadhanand
Depressed Classes Mission to establish

a  Depressed Classes in  Delhi.
00.
SHADI LAL, STR—
Question re successor of —— in the Judicial
Committee of the Privy Council. 977-
78.
. SHADARA-SAHARANPUR LIGHT RAIL-
oo WAY—
See ** Railway(s) >
SHAHBAN, MIAN GHULAM KADIR
* MUHAMMAD—

Criminal Law Amendment Bill—
Consideration of clauses. 858.

Question 7e enlistment of Sindhis in the
Army. 2485-86.

< SHAM LAL, MR.—

_ Code of Cummwl Procedure (Amendment)
Bill (Amendment of section 167)—
Motion to refer to Select Committee.

217-18.

Criminal Law Amendment Bill—
Motions to consider and to circulate.

585-90.

Motor Vehicles Bill—

. Consideration of clause 42.

Question re—
~ Age-limif for the recruitment of Assist-
ants in the Central Secretariat. 996-
97.

Alleged objectionable behaviour of the |
Income-tax Officer, Montgomery.
1483-84.

Allotment of more non-official days for
Bills in the Legislative Assembly.
453-55.

Answer tc questions put by the Members
of the Legislative Assemby. 453.

Answers to starred queshnns in the
Legislative Assembly. - 452-53.

A.ssisﬁnm;o to small Indian industries.

176

1872-73.

|

SHAM LAL MR.—conid.
Question re—zontd. .
Attending of meetings of certain Politi-
cal Bodies by Government servants.
273-14.
Barracks given to Indian apprentices in
the Mechanical ‘Transport Depart-
ment. 1224-26.
Bungalore resumed in Cantonments.
84.

Cancellation of Commissions in the Army
in India Reserve of Officers. 991-92.

Central Stationery Office at Calcutta.
2398-2400.

Certain resolutions ruled out of order
by the President of the Lahore Can-
tonment Board. 725.

Conclusion of a trade agreement with the
United States of America. 176-77.
Delay in holding elections in the Ambala
cantonment and setting up of Canton-

ment Boards. “992.

Establish t of a cl;
settlement in Delhi. 911 2317.

Expenses incurred on litigation by the
Lahore Cantonment Board. 726,

Failure of the Executive Officer of the

Lahore Cantonment Board to comply

with a requisition for a special meeting

of the Board. 545.
tl having T

of supplvmg ghee to soldiers of the
Army.

Hardships oilndza,n drivers on the North
Western Railway. 822.

Importing of clerks from other canton-
ments by the Executive Officer of the
Lahore cantonment. 544-45.

Kidnapping of children on railways. 26.

Members of the scheduled castes employ-
ed under the Government of India.

v ooty

G

i

276-79.
Nepotism in the Agra Cantonment
Board. 90-91.

Non-delegation of powers to the Ba.za.r
Commitice of the Lahore Canton-
ment. 726-27.

Non-inclusion of certain areas in the;
bazar area of the Lahore cantonment.
544,

Non-placing of applications: of poor
persons for exemption from property,
taxes before the Lahore Cantonment'
Board. 725-26.

Officers punished for dishonesty and
“curruption on railways. 25.
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SHAM LAL, MR.—concld.
Question re—concld.
Posts of drivers held in abeyance on the

3 North Western Railway. 821-22.

* Preferentinl treatment to persons
belonging to respectable families for
Government service.  274-75.

Prices of fruits at railway stalls. = 25-26.
Professional tax imposed on the inhabi-
tants of the Dalhousie Cantonment.
1228.
Prohibitij ts of Indian
medicines for venereal diseases in
Great Britain. 177.

Promotion of third division clerks in the
Government of India Secrefariat.
2468-69.

Promotions of cleaners, firemen and
shunters on the North Western Rail-
way. 368 70,

e
on Adver

SHARE(S)—contd.
Question re—contd.
held by certain Bodies in the Indiag
Teans-Continental - Airways, Limited,
366-67.
——of Indian Trans-Continental =Air-
ways, Limited, held by Indian Nation-
al Airways, Limited. = 795.
SHAUKAT ALI, MAULANA—
Criminal Law Amendment Bi]l—
Motions to consider and to circulate.
608, 609, 751-56, 770.
Motion for Adjournment re—
Appointment of a non-Indian as Super-
intendent of Insurance. 141
Increase in the Indian Defence charges.
228-29.
Motor Vehicles Bill—
Consxdemtlon of clause 42.

1809-10.

Racial discrimi n the Mechanical
Transport, Department 1226-27.

Rates of electricity charged in the Lahore
Cantonment. 726.

Recruitment in: the Mechanical Trans-
port Department. 1224,

Reduction in the salaries of the Executive
Councillors, etc.. on the sep ion of

Q (Supp V) re—
Personnel of the Tariff Board on textile °
Industry. 2685.
Rate-war between shipping companies
catrying Haj pilgrims. 1927.

Resolution = 7e implementing the
recommendation of the Indian Sandhurst
1493-96.

Burma from India. 279,
Reorganisation of  the Printing and
Stationery Department. 2400.
Rupee coins, token moneys and currency
1 notes in circulation in India and
e bullion kept in reserve. 279-80. "
Sale of ice in the bazar area of the Lahore
Cantonment. 890-91.
Scales of pay given to retrenched
. employees on re-appointment on the
North Western Railway. 367-68.

SHAMI PIR—
* Question re—
"~ Arrest of the 650.
Escort of the from Karachi by

aeroplane. 377-78.

SHANKAR MAHADEO—

Question re demolition of the temple of
in the Queen’s Garden, Delhi.
1240-41.

SHANKARPUR—

- Question e derailment of the Punjab Mail
between Muthroopur and on the
East Indian Railway. 8-9.

SHARE(S)—

“ Question re—

3 Phght of the Indiaps in Aden holding ——

- in the Reserve Ba.nk of India. 2020.

SHED(S)—
Question re—
Construction of a-——on the inland
platform of Bareilly Junction. 1863-
64.

Partitioning of third class—— on rail-
way stations for the exclusive use of
women. 1843.

SHEEHY, MR. J. F.—
Oath of Office. 2619.

SHEIKHUPURA—
Question re—

Breakdown of the engine on the
Nankana Sahib Branch of the North
Western Railway. 1835-36.

Horse-breeding  and  mule-breeding

grants in Lyallpur and districts.
99.
SHENCOTTAH—
Question re report of the enquiry into the
accident in the Trichinopoly —— Ra.xl-

way line. 2545.
SHER MUHAMMAD KHAN, CAPTAIN
SARDAR SIR—
Criminal Law Amendment Bill—
Motions to consider and to circulate.
514, 515, 746-51.
Motwntopass 877, 927, 949 9;)0
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SHETABGANJ—

Question e mail robbery near

station. 634-35.
BHILLONG—

Question re through booking with ——
out-agency of the Assam Bengal Railway.
1055-56.

BHIP(S)—
Question re—
Exemption of articles of daily use of
passengers on from assessment
of customs duty. 535-36.
Indian seamen serving on the United
Kindgom Registéred in the coast-
al and overseas trade of India. 744.
Mobilisation of merchant —— for assist-
ance in time of War. 734.
Order for building escort ——. 556-58.
Purchase of escort for the Royal
Indian Navy. - 563.
Space allowed to third class passengers
_in Haj pilgrim ==—.  2395.
Staff at Kamaran and medical aid on
Hayj pilgrim 2393-95.
Stiffening of decks of merchant for
mounting defensive armaments to
. meet emergencies of war. 734-35.
SHIPOWNER—

Question re—

Conventions of the International Labour
Organisation concerning liability of
in case of sickness, etc., and sick-
ness insurance for seamen. 191-92.
Liability of in certain respect of
staff employed by them. 1657.
BHIPPING—

Question re—

Legislation to protect the interests of
Indian —— in the Coastal Traffic of

railyway

India. 885-86.

Percentage of Coastal —— secured by
Indian companies. 1343.

Protection to Indian  446.

Securing of preference for British ——
in Indo-Japanese trade. 1925-26.
SHIPPING COMPANY(IES)—
Question re rate war between carry-
ing Haj pilgrims. 909-11, 913-14, 1686-
87, 2683-84, 2690-91.
- Bee also * Company(ies) .
SHIPPING INTEREST(S)—
Question re carriage of mails between India
and certain other countries by Indian
36.
SHIVA, GOD—
. Questi>n  demolition of a temple of ——
in Delhi. 1764.

SHIVA TEMPLE— 3
Motion for Adjournment re— il
Mishandling of the —— affairs in Dethi.
2033-35, 2049-50. i
affairs at Delhi. 2563
Question re dispute at Delhi. 2486-
90. ¢
SHOP(S)—
Question 7e removal of a vegstable and
frait by the Cantonment Authori-

ties at Ranikhet. 290-91.
SHOPKEEPER(S)—
Question re—
Refusal of licences to Indian — in
Fiji.  1129-30.
Stoppage of licences of certain —— in

Landsdowne Cantonment. 2007-08.
SHRADHANAND DEPRESSED CLASSES

MISSION—

Question re scheme proposed by the —
to establish a Depressed Classes Settle-
ment in Delhi. 100.

SHUNTER(S)—

Question re promotions of Cleaners, ﬁr&
men and —— on the North Western
Railway.  368:70.

SICKNESS INSURANCE—

Question re—

Conventions of the International Labour
Organisation concerning liability of
shipowner in case of sickness, ete., and

for seamen. 191-92.

Draft Convention concerning —— for
seamen. 1658.
Scheme for Indian seamen. 1858-
59.
SICKNESS ~ INSURANCE CONVEN-
TION—
Question re ——. 1656-57. T

SIDDIQUE ALI KHAN, KHAN BAHADUR
NAWAB—
Criminal Law Amendment Bill—

Consideration of clauses. 857.

Motion to pass. 929, 930-31.

Question re—

Absence of Muslims in the teaching and
menial staff of the Government Com-
mercial Institute, Delhi. 108.. E

Electric and Mechanical Engineer at
Kamaran. 2685.

Purchase of stationery used in the Gov-
ernment Commercial Tnstitute, Delhi.
109. 5

Recruitment of Muslims on the staff of
the Government Commercial Insti-
tute, Delhi. 108.
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SIDDIQUE  ALL  KHAN, KHAN|SIND—
BAHADUR NAWAB—contd. Question re—
Question re—conid. Certain Railway Lines in —. 1837-
38.
Staff kept atz‘;(ss for g i d" of the requi e
el a5 by tho Railway: Boatd. 21530,

S

with the ghee agents. 2461
Resolution re appointment of an enquiry
i 3

for the B; g Depart-
ment. 300-01.
SIKANDER ALI CHAUDHURY,
MAULVI—
Resolution re financial control of mlhtary
expenditure. 2337-39,
SIKH(S)—
Question re—
Expulsion of certain —— families' from
Kabul. 1082-83. €
Representation of —— in the staff of
the Delhi Municipality. 104-05.
SILCHAR—

* Question re resolutions passed at the meet-
ing of the Extra-Departmental Postal
and Railway Mail Service Union held
at ——. 819-20.

SILVER—

Question r¢ rate of return from circulation

of —— rupee. 1758-59..
SIMLA—

Motion for Adjournment re alleged sacril-
ege committed by the Pohce ina
Mosque.  1771-72.

Question re—

Freight on luggage and fare from Kalka
37.

to 2
Memorial submitted by _telegraph mes-
sengers at ——. 12295,

Pathway leading to the Cart Road on
the eastern side of Kennedy House in
- 1151.
Report of the non-Official Delegation on
the trade talks in 884-85.
Stoppage of the exodus of certa.m -attach-
edioffices to ——. 295.
Taking down of the names and addresses
of passengers coming up to at
Tara Devi. 1083-84,
Unreserved posts in the Government of
India Press, ——. 2407-08.
SINCLAIR, GORDON—
Questwn e » Writer of an article regard-

ing TLove Puades in the ‘Andamans.
1771.

e e R —— s

Lloyd Barrage debt due from —
1748-49. :
SIND GOVERNMENT— :
Question re agreement between the Central
Governmenv and the —— about Sukkur
barrage. 1231-33.
SIND SALT LAW AMENDMENT BILL—
See * Bill(s)
SINDHI(S)—
Question re—
Arrest of certain —— returning from
Spain at Gibralter.  1337.
Enlistment of —— in the Army. 2485-
86, f 3

SINDHI MERCHANT(S)—,
Question re arrest of —— from Spain in
. Gibralter. 1087.

SINDHI MUSIC—

Question re inclusion of —— in the pro-
gramme of cerfain Broadcasting Sta-
tions. 21-22.

SINDHI SOLDIER(S)—

Question re —— in the Indian Army
2472-73.

SINGH, MR. RAM NARAYAN_

Criminal Law Amendment Bill—

Motions to consider and to circulate.
600. )
Motion to pass. 931-34. £

Question re—

Areas of military grounds in Bihar. 2019.

Fencing of the Barakakhana TLoop Line
between Goma: and Sone East Bank.
2294,

Grievances of gangmen' working on the
railway - between - Barkakhana' and

Gomo. 2553.

Joint Lac Conference held at Ranchi.
1946.

TLac Research Institute at Nankum.
1946-47.

Memorial submitted by telegraph mes-
sengers at Simla. - 2295.

Plight of the Indians in Aden hold.mg
shares in the Reserve Bank of India.
2020.

Postal facilities in certain dxstncta of
Bihar.  2296.

Postal facilities in anamba,gh Dmtnct
2295. .

R
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SINGH, MR. RAM NARAYAN—contd.

SINHA, MR. SATYA NARAYAN—contd.

Question re uestxon re —conld.
Prelimi trade t  bet ion of immoral traffic in women
Indm a.nd South A.trlca 1946. in the Delhi Province. 1242, 1951.
Pr of Indian Unions on Railways. 2313.

sepoys and Bntxsh soldiers. 2018-19.
Protection of the interests of the hand-
loom weavers. 1159-60.

1 Railway income from the session of the
Indian National Congress at Haripura.
296.

. Recommendations of the Royal Com-
mission on Agriculture. 1947.

Status of a branch post office and classi-
fication of the post offices at Hunter-
ganj and Champaran in Hazaribagh

District. 2295-96.
Transfer of Palamau District to the
; Ranchi Postal Division. 2554.

‘Question (Supplementary) re—

Barracks given to Indian apprentices in
the Mechanical Transport Depart-
ment. 1226,

Distress of returned emigrants from
British Guiana. 1936.

High prices of articles manufactured by

the Tata Steel Company. 157,
SINHA, MR. SATYA NARAYAN—
Question re—
Abolition of the use of the word ** ver:
nacular . 1010.
Action on the Buddha Gaya Temple
Bill. - 247.

Alleged repressive policy of Govern-
ment in Delhi. 1234,
Bus service on the Kekri-Nasirabad

road in Ajmer-Merwara. 1009, 1337-
38,

Certain complai against railway
2312,

Headgear for Indian soldiers. 1009-10.
Memorial from the Buddhists of Ceylon
about, the control of Buddha Gaya
lemple. 247.
Publicity in Indian languages and filling
" up of the post of Assistant Informa-
tion Officer. 1008-09.

Registration of foreign companies in

India for selling their goods as made
.. in India. 921-22.

Selection posts and grades on State
Railways. 2313.

Seniority in a grade or class of non-
gazetted staff on State Railways.
107.

. Staff considered surplus on State Rail-
O ways. 2312.

Water meter rents for quarters in New
Delhi. 102.
SINKIANG— :
Question re difficulties of Indian traders in
1855-58.
SINO-JAPANESE WAR—
Queston re effect of the
trade of India. 879-80.
See also ©* War 7.

SIVA TEMPLE—
Motion for Adjournment re demolished ——
in the Queen’s gardens of Delhi. 1347-
52.

on the foreign

SIVARAJ, RAO SAHIB N.—
Criminal Law Amendment Bill—
Motions to consider and to circulate.
683-89.

SKIMMED MILK—
See ** Milk 7.

SLAVERY—
Question re schools in the Naga Hills
district in Assam and eradication of
799-804.
SMUGGLING—
Question re
India. 2677.
‘SOFT COKE—
See * Coke .
SOLDIER(S)—
Question re—

Alleged misbehaviour of British ——
at the Jubbulpore Railway station.
545-46.

Exchangeratio for payment of salary of -
British and officers. 2468.

Exchange ratio for payment of the pay
of Brmsh 2753-54. <

having tract
of supplymg ghee to
543-4

of unlicensed tea from

G or

of tho 4 Army.

Hea.dgear for Indian —. 1009 10.
Increase in the pay and allowance of
British —— and officers. 530-31.
Increase in the pay and allowances of
Indian 1757,

Newspaper mpphed ‘to Tndian Officers
and 5-66.

Promotions and allow&nces of Indian
sepoys and British ——. 2018-19.
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SOLDIER(S)—conid.
Question re —contd.
Sindhi —— in the Indian Army.
73.
—— in the Indian Army. 1008.
—— suffering from vernereal diseases.
 2460.70.
SOLICOSIS—
Question re India’s delegnte to the second
world conference on 1695.
SOM, MR. SURYYA LUMAR—
Code of Criminal Procedure (Amendment)
Bill (Amendment of section 167)—
Motmn to refer to Select Committee.

2472-

Motor Vclucles Bill—

Motions to consider and to circulate.
1043-51, 1166-74, 1190, 1192, 1199,
1203, 1288, 1290.

Considera.tion of—
Clause 5. 1366-67.
Klause 6. 1374-75.
Clause 7.  1380.
Clause 15. 1451
Clause 38. 1614-15.
Clause 42, 1721-26,

1887-89, 1892-93.
Clause 47. 2218-19.
Clause 50. 2221-22.
Clause 52. 2225.
Clause 62. 2237-38.
Clause 64.  2253.
Clanse 66, 2423-24.
Clause 95. 2443, 2447, 2448.

Clause 108. 2498-99.
Eighth Schedule. 2608-09.
SONE EAST BANK—

Question re fencing of the Barkakhana
Loop Line between Gomo and ——.
2204,

SORTER(S)—

Question re pay of —— on State Railways

and in Postal Department. 89-90.

SOUTH AFRICA—
Question re—
Disabilities of Indians in ——.
23.

1805, 1812-13,

1922-

SOUTH AFRICA—contd.
Question re —contd.

Refusal to grant permit to Mr. K. S,

Maini to take his family to —.
2410-11.

Trade agreement with ——. 2409,

SOUTH INDIA—
Question re—

Customs cordon round Pondicherry and
Karikal in 985-87.

Railway accident in ——. 838-40.

Recent Bank failure in ——. 738-39,
740-43. . ¢

Servers in railway refreshment rooms

in 1328-29.
SOUTH INDIAN CHAMBER OF COM-
MERCE—
Question re memorandum presented to
the Reserve Bank by the ——. 987-89,

SOUTH INDIAN RAILWAY—
See ** Railway(s) .
SOUTHERN COMMAND—
See * Command(s),”
SOUTHERN RHODESIA—
See * Rhodesia.”
SOVEREIGN(S)— 1303
Question re exports of gold and —— from
India. 1480-82.
SPAIN—
Question re—
Arrest of certain Sindhis returning from
at Gibralter. 1337.
Arrest of Mr. G. M. Huddar in — ,
1333-34.
Arrest of Sindhi merchants from ——
in Gibralter. 1087.
SPECIAL MELA TRAIN—
See ** Train(s).”
SPECIAL N U\IBDR(S)—
e

in tage rates
ne“spnpets 103,

on of
SPEECH(ES)—
Question re remarks about Indian Army
made by Sir Philip Chetwode in a ——,
716-18.

an.chise rights for Indians in ——. SPEED—
1408 > Question re proposal to increase the ——
Parli y rep tion to Indians of trains. 1836.
in 1400-01. SPEEDOMETLR(S)— =
. Position regarding d di Questi — %

tory Iegm[n.twn agmust Indians in

trade ag PALETLT
g Indm md — . 1946,

Fitting of in' certain trains on the
East Indian Railway. 1821-23.
Fitting up of —— in engines. 847-

49,
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SPEEDOMETER(S)—contd.

Question re—condd,

“Fixation of
trains. 2309.

Use of in engines.

SPELLING MISTAKES—
See *“ Mistake(s).”
SRI PRAKASA, MR.—

Code of Criminal Procedure (Amendment)
Bill (Amendment of section 167)—
Motion to refer to Select Committee.

220-22,
Motions to consider and to circulate.
499, 595, 596, 599, 600, 660.
Motion to pass. 924-25, 926-27, 928-
29, 873-78.

Indian Emigration (Amendment) Bill—
Motion to consider. 20657-60.

Motion for Adjournment re—
Appointment of a non-Indian as Super-

intendent of Insurance. 130, 132.
Condition of Indians in Burma. 1628.

Motion re Report by the Honourable Sir
John Thom on the cause of the railway
accident near Bihta. 394, 402-07,
425.

Motor Vehicles Bill—

Consideration of—
Clause 13.  1437-38.
New clause 39A. 1701.

to engines of passenger
642-43.

Clause 40. 1702-04, 1705.

Clause 42. 1782, 1799, 1813, 1881.
Clause 46. 1909,

Clause 62.  2239-40, 2242-43.
Clause 6+, 2414,

Clause 65. 2424-25.

Clause 110.  2505.

Clause 134, 2581-83.

Tirst Schedule. 2599, 2592.
Second Schedule. 2597, 2598.

Sixth Schedule. 2601.
Point of order raised by Mr. M. S. Aney
as to whether it is in order for an Honour-
able Member to read out extracts from

SRI PRAKASA, MR —contd. @
Question re—conid.
Branch lines with two classes on the
Bast Indian Railway. 1546-47.
Censorship of the post of individuals in
the Provinces. 1234.
Coming into force of the new Insurance
Act.  1409-10.
Concession in postage rates on news-

papers, 1842-43.
Conferment: of titles and honours.
1164.

Directions to Municipalities in Ajmer-
Merwara not to give printing work to
certain presses. - 103.

Enquiry offices at Benares Cantonment
and other stations on the East Indian
Railway.  1084-85.

Fitting of speedometers in certain trains
on the Hast Indian Railway. 1821-23.

Franchise for election to the Ajmer
Municipality. 1411-12.

Improvement Advisory Committee at
Hardwar and setting up of a similar
Committee at Benares. 1546.

Judges of the Federal Court. 1484.86.

Opening of new post offices in rural
areas. 1840-41.

Partitioning of third class sheds on rail-
way stations for the exclusive yse of
women, 1843,

Registration of newspapers. 1841-42.

Speed of XB engims on the Bast Indian
Railway. 1515-46.

Taking down of the names and addresses
of passengers coming up to Simla at

Tara Devi. 1083-84.
Types of engines in use on railways.
1319-20.

Types of engines in use on the Hast
Indian Railway. 1320-21.
Question (Supplementary) re—

Application invited for certain posts of

Superintendents of Excise and Salt

the speeches delivered at public
unless the reports of the speeches are
placed on the table of the

486.
Prevention of Cruelty to Animals (Amend-
ment) Bill—
Consideration of clause 5. 2733.
Consideration of clause 7. 2739.
Question re—
Abolition of the system of window-
delivery in Benares. 1568-69.

2758.
Arrang with the Imperial Air.. .
ways as a part of the Empire Air Mail *
House. Scheme. 366.

Arrest of Mr. Eric Dutt at Valencia. 358.

Attending of meetings of certain political
bodies by Government servants. 274.

Cholera at Hardwar during Kumbha
Mela and railway concessions. 17.

Derailment of the Punjab Mail between
Muthroopur and Shankarpur on the
East Indian Railway. 9.
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SRI PRAKASA, MR.—concld.

Question (Supplementary) re—contd.
crailment of the Punjab Mail engine
near Madhpupur. 3.

Expenses, etc., of the Army Dental
Department. 7)9.

Expulsion of Dr. M. K. Menon from the
French territaries in India. 19.

Fee charged and Medical inspection of
Haj pilgrims at Kamaran Quarantine
Station. 158.

Income-tax, ete., paid by the Burma
0il Company and fixation of maximum
price for petrol. 462-65.

Kidnapping of children on railways. 26.

Loss of lives in railway accidents and
compensation paid to the families of
victims. 10.

Lotteries authorised by Government.
262,

Members of ths scheduled castes

STAFF—contd.
Question re—contd.
Certain of the Vizagapatam Port.

833-34, 2561-62.
Classification of certain  subordinate
supervisory as mechanically train-
ed hands on the Bast Indian Railway.
827.
Communal composition of certain

in the Bihar and Orissa Postal Circle.

1580-81.
Dependants of entitled to free pass-
es on railways. 1067-68.
Grievances of the Postal and Railway
Mail Service at Delhi. 808-11.
Importation of non-Indian supervisory
—— for the mechanical workshops of
State-managed Railways. 812-14.

Inadequate in the Office of the
A G

ed under the Government of Indm
279.

Muslim Income-tax Officers in Bihar. 2418.

Negotiations for Indo-British Trade Ag-
reement. 150,

Recruitment to the Indian Army. 2754.

Reduction in the salaries of the Execu-
tive Councillors, etc., on the separa-
tion of Burma from India. 279.

Resolutions passed by Provincial Legis-
latures about the establishment of
Federation. 151, 152, 153,

Rules for the grant of leave to Gov-
ernors of Provinces and Executive
Councillors of the Central Government.
259.

Separate third class waiting rooms for
ladies on railways. 24,

Widening of platform at Viramgam Junc-
tion. 31.

Resolution re—

Appointment of an enquiry = committee
for the Broadcasting Department. 322

Implementing the recommendation of

the Indian Sandhurst Committee.
1507, 1508, 1509. g
STABILISATION—
Question re of gold parity. 1220,
START—
Question re—
Allotment of quarters to the —— in the

Engineer-in-Chief’s Branch. 1011-12.
Board to advise the Governor (ieneral
with regard to the recruitment of the
higher to the Secretariat. 982-84,
1011. P

1, Central Reve-
nues. 1765, 2562.

Inadequate i the Railway Clearing
Accounts Office.  1331-32, 2772.

Indianisation of the of the Imperial
Bank of India. 269-70.

Introduction of recruitment system:
through Labour Bureaux for the sub-
ordinate and menial on State-
managed Railways. 380-81.

Leave without pay granted to the menial
——on the Bombay, Baroda and
Central India Railway. 829-30.

Liability of shipowners in certain respect
of employed by them. 1657.

Non-admission of certain non-gazetted

to the Sterling Branch of Provi-
dent Fund on the East Indian Rail-
way. 1338.

Non-gazetted —— failing in eye-sight
test on State Railways. 1340.

Non-grant of leave to the traffic on
the Bombay, Baroda and Central India
Railway. 828-29.

Notification regarding delegation of the
powers of Railway admmxstmhon to

gazetted ——. 1341,
Officiating allowance paid to non-
gazetted —— on the North Western

Railway. 1341.

Petition from non-gazetted —— on State
Railways. 1340.

Possibility for reduction of —— in the
Home Department. 2752-53.

Provision of quarters for the —— of the
Railway Clearing Accounts’ Office.
1332-33.
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- STAFF—concld.

Question re—concld.

Representation submitted by the of
the Railway Clearing Accounts Office.
1332.

Seniority list for promotion of —— in
the Mechanical Department of the
Bast Indian Railway. 1335-36.

at Kamaran and medical aid on
Haj pilgrim ships. 2303-95.
considered surplus on State Rail-
ways. 2312.
in certain offices on the East Indian
Railway. 2279.
kept at Kamaran for quarantine
purposes. 2685.
of the Legislative Assembly Depart-
ment. 183-184.
of the Military Accounts Depart-
ment. 1249-50.
recruited in the Head Office, East
Indian Railway. 2279.
- Working hours of —— in the Postal De-
partment.  2281-82.
STAFT COLLEGE—
Question re taking up of Indian languages
in the entrance examination for the
—. 2765.

" SBALL(S)—

Question re prices of fruits at Railway ——.

25-26.
STAMP SCRIP—

Question re introduction of —— in India.
535.

STANDING COMMITTEE(S)—

Question re post of the Economic Adviser
and creation of a on economic
problems.  455-56. e

STANDING COMMITTEE ON PILGRIM-

AGE TO THE HEDJAZ—

Election of Members to the —— .
1251.

STANDING FINANCE COMMITTEE—

Question re constitution and powers of the
now — 530

STANLEY, LORD—

Question re statement made in the House
of Commons by regarding the
creation of new provinces. 173-76.

STARRED QUESTIONS—

See * Question(s).”

STATE(S)—

Question re validity of licences and regis-
tration of motor vehicles in British
India and Indian — . 14-15.

746,

STATE AID— ? .
Question re report on to industries in
the British Empire. 896-98.

STATE-MANAGED RAILWAY(S)—
See ** Railway(s).”

STATE RAILWAY(S)—
See *“ Railway(s).”

STATEMENT(S)—
Question re—

by Mr. Gandhi re unwritten com-
pact between the British Government
and the Congress. 1165-66.

—— made in the House of Commons
by Lord Stanley regarding the crea-
tion of new provinces. 173-76.

re criticism of President’s Rulings.

1866-67.

re preparation of summaries of

opinions on Bills, 1865-66.
STATEMENT(S) (LAID ON. THE
TALBE)—

re—
Net earnings of certain newly . con-
structed railway lines, 114-19.
Objects on which the aviation share of
the Petrol Tax Fund was expended
during the years 1936-37 and 1937-38.
479-82.
Stores purchased by the High Com-
missioner for India for the Govern-
ment of India. 2620.
STATEMENT OF BUSINESS—
— by the Honourable Sir Muhammad
Zafrullah Khan. 2263-64.

STATION(S)—
Question re—

Cost of building the Patna Junction
834-35, 1346-47. -
Barly departure of a train from the

Agra Fort or Agra Cantonment ——.
1854.

Enquiry offices at Benares Cantonment
and other on the East Indian
Railway. 1084-85.

Tstablishment of a Broadcasting —— in
Andhra. 831

Lack of arrangement for water supply at
Bezwada Railway —— .  1858-60.

Partitioning of third class sheds on
railway for the exclusive use of
women. 1843. i

Representation for the reductoin of fares
and issue of return tickets between
certain —— on the Great Indian
Peninsula Railway. 794-95.

“M334LAD.
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STATION(S)—conid.
Question re—contd.

Responsibility of warning passengers
against getting into trains stopping
accidentally at wayside 644.

Uncovered and low platforms st certain

on the Bengal Nagpur and Mad-
ras and Southern Mahratta Railways.
2307-08.
STATION CLERKS—
See * Clerk(s).”
STATION MASTER(S)—
Questlon re—

Grievances of “ F” class Assistant ——

on the East Indian Railway. 94-95.

STRIKE(S)—

Questlon re condonation in breaks of ser-
vice caused during the on the
North Wcstem Railway. 818-19, 1949.

STUDENT(S)—

Question re—

Grant of certain privileges and conces-
sions on railways to of Arabic
Institutions. 638.

Representation from the Lucknow Uni-
versity re Scholarship to Indian ——

from the fund of 1851 exhibition.
455, 1643-44.

Training of Indian in Railway En-
gineering, 1846-48.

SUB-DIVISIONAL OFFICER(S)—

Memorials from Assistant on the| Question re , Telegraphs. - 2559.
North Western Railway. 1562. SUB-LETTING— )
Rest to on the Agra-Biana Secti Question re of contracts at Delhi Rail-
of the Bombay, Baroda and Central way station, 2313-14.
India Railway. 829. SUB- LIEUTEN. ANT(S)—
STATIONERY— Question re advertisement inviting appli-
Question re purchase of used in the cations for European =10 the Hixe-
Government Commercial Institute, Delhi. cutive Branch of the Royal Indian
109, Navy. 1236-38.

STATISTIC(S)—
Question re collection of —— of unem-
ployment in Industries. 171-72, 180.
STEAMSHIP NAVIGATION—
Question re investigation into the condi-
~ tion of the Bengal Delta for facilitating
. 805.
STERLING BRANCH—

Question re non-admission of certain Non-
Gazetted Staff to the of Provident
Fund on the East Indian Railway.
1338.

STERLING DEBT—

Question re liquidation of
2471-72.

STERLING SECURITIES—

See ““ Security(ies).”

railways.

STORE(S)—
~ Question re— =
Purchase of —— by the Company-
managed Ra,xlways 1065-67, 2282-
83.
Purchase of for the Defence services.
1750-54.
Refusal to renew the licences of Indian
Retail in Fiji. 1136.

Statement laid on the table re
purchased by the Hizh Commissioner
for India for the Government of India.
2620.

SUBHARAYAN, SHRIMATI K. RADHA
BALL ;
Employment of Children Bill—
Consideration of clauses. 2806-07.
Prevention of Cruelty to Animals (Amend-
ment) Bill—
Motion to pass. 2798-2801.
Question re—
Legislation for maternity benefits to
women workers. 1414-16.
Prohibition on the import of certain
books into India. 536-39.
Provision of third class waiting rooms for
ladies on rax]“uys. 363-65.
Women employed in the Customs De-
ment. 714-15.
Question (Supplementary) re—
Air-conditioned carriages on Railways.

633.
Distribution of kerosene and petrol in
India. 466-67.

Europeans and Indians treated by the
Army Dentral Department. 711.

Partitioning of third class sheds on rail-
way stations for the exclusive use of
women. 1843,

Reduction of the prices of foodstufis,
etc., on State Railways. 1543.

Robbery and assaults oa pn.ssun"ers in
ral]\\m compartments. - 37

Separate third class waiting rooms for
ladies on railways. 23.
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SUBHARAYAN, SHRIMATI K. RADHA
BAI—contd.

Question (Supplementary) re—conid.

Resolution re implementing the recom-
mendation of the Indian Sandhurst
Committee. 1502-06.

SUBEDAR, MR. MANU—

Motion for Adjournment re—

Appointment of a non-Indian as Super-

M

Q

intendent of Insurance. 129.
otor Vehicles Bill—
Motions to consider and to circulate.
1037-43.
Consideration of clause 64. 2415, 2416,
uestion re—

Adyice tendered by the Reserve Bank
as to the ratio between rupee and
sterling, 287-88.

Agreement with the Imperial Airways
for the carriage of Air Mails. -1087-88.

Agreement with the Maritime States of
Kathiawar regarding customs duty.
2766-67.

.. Amount of tributes or other payments

received from or offered to Indian|
. States. 2766.
Ancxi

ity felt in Kathiawar over earth-
quakes and eruptions, ete. 1416-17.

Appointment of Indians as Agents and
Deputy Agents on State le“ays 34-

A‘xsm,nnce by the Reserve Bank to
scheduled banks. - 554-56.

Beggars, efe., on railway platforms.
96-98.

British troops maintained by India sent
outside India. 2755-56.

Broadcasting  stations set up by the
Hvdombud and Mysore States. 1578.

Capital outlay and maintenance costs of
first cluss carriages on Raijlways.
322

Congassion in customs tariffs to British
colonies. 2406, 2030.

Concession in postage rates on special
numbers of newspapers. 103.

Contract for the running of bookstalls
on Stats Railways.” 826-27.

Contract for tha supply of power to the
Greab Tndian Peninsula Railway. 830

1,

Contribution by the U.ntvl
toeerbai
Control of a

Railways.

s est Jh&l\“lu‘.ﬁ o{'
26.

132

SUBEDAR, MR. MANU—condd.

Question re—contd.

Correspondence between the Government
of India and the Secretary of State on
the question of the rupee-sterling
ration. 288.

“Correspondence with provinces regarding
levy of provincial excise taxes, ete.
287.

Cotton carried by road from the Central
Provinces and Berar to Bombay. 825-

Dasié‘n and inspection of XB engines.
31-34.

Distress of the copra interest in Malabar
Cochin State. 1164-65.

Distribution of kerosene and petrol in
India. 466-67, 1936-38.

Draft Tnstrument of Accession to the
Federation. 2407.

Draft of the rules in connection with the

__Insurance Act. 2387.

Earnings of the higher classes and the
third class on Railways. 2301-02.

Enactment of Banking Law. 729-30.

Engines at Jhajha. 1324.

Bstablishment of dairy industry in

India. 2387-88.
Expenditure on political charges outside
India, 2303-04.

Expenses in connection with the visit
of the Sultan of Muscat. 379.

Expenses incurred in connection with
the negotiations for Indo-British
Trade Agreement and visit of Lanca-
shire Delegation to India. 186.

Export of Indian cotton to Japan. 468-
69.

Four-anna silver coins. 2032.

Troight rates on coal and coke between
Bengal and Bombay. 31.

Government interference in price rigging.
1156-57, 1933-34.

Hospital at Miranshah. 2316.

Import duty on radio sets. 1005.

Inadequate length of the platform at
Mehsana Junction. 1848,

Indian Chief Justice of High Courts.

Indian regiment consisting of Indians
belonging to different castes. 2478-79.
bour contract“of the Calcufta Port

Trust 2298-99, 2562, 1844,

duties by Tndian States

duty.  2767-68.

1 h\' Tndia in res ,vct of

2
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SUBEDAR, MR. MANU—contd.

Question re—contd.

Manufacture of milk powder in India.
2388-89.

Match factories in India. 88.

Money lent to Provinces by way of short-
period loans. 735.

Officers in the Contracts Directorate and
purchases made for the Army. 2476-

78.

Order fro building escort ships. 58.

Pamphlets relating to the activilies of
the Communist Party in India. 1005-
06.

Paper imported for the printing of cur-
rency notes, etc., at Nasik. 2756.
Payment of interest to the holders of
Indian rupee securities in Aden. 551-

54.

Position between Indian States and the
Government of India regarding radio
licences and customs duties on radio
instruments, ete. 1089-90.

Position in regard to Indians in Aden in
respect of civil suits.  563-64.

Position regarding trade between India
and Afghanistan. 1943-44.

Possibility of running motor vehicles by
means of diesel oil.  185.

Powers of the Railway Board in respect
of Railways in India in certain matters.
2302.

Price of pig iron. 2689,

Production and purchase of coal by rail-
ways. 34.

Proposals for retrenchment received from
the Government of India Departments.
1760.

Protection to British colonies in the
tariff schedule. 2689-60.

~Publication of the Report of the Tariff
Board on sugar industry. 184-85.

Purchase of certain articles for the army.
2474-76.

Purchase of sugar by Great Britain.
1157-58.

Railway Bates Advisory Committee.
2302-03. 5
Rate of return from circulation of silver

rupee. 17568-59.

Rate war between shipping companies

carrying Haj pilgrims. 2690-91.

Reduction in railway freight on cotton
from the Punjab to Cawnpore. 823-
25.

Reduction of the burden of interest
charges on India. 2030-31.

SUBEDAR MR. MANU—contd.

Question re—concld.

Remarks by Mr. M. P." Gandhi 7e
export markets for Tndian piece goods
and bilateral trade agreements. 1158-
59.

Report of the activities of the Depart-
ments of Master-General of Supplies
and Directors of Contracts. 2478.

Report of the Committee on the possibi-
lities of production of power-alcohol
from molasses. 185. i

Responsibility foraccounts and audit of
railways. 380.

Retrenchment in expenditure in the
Government of India Departments.
1763.

Revenue under the head of opium. 2756-
Revised I of A
Federation. 186-87.
Revision of the Indian Railways Act.

2300-01.

Set for the ituti
Accountancy Board. 1674-79.

Skimmed milk and milk powder im-
ported into India. 2389-91.

Suggestions for reduction of rates on the
Great Indian Peninsula and Bombay,
Baroda and Central India Railways.
105. 2 4

Terms of the Indo-British Trade Agree-
ment offered by the United Kingdom.
2687.

Uniformity in excise regulations between
various Provinces. 2003-04.

Use of XB engines on the Company-
managed Railways. 1321-22.

Widening of platform at Viramgam
Junction. 30-31.

XB engines. 381, 1950.

Question (Supplementary) re—

Abolition of first class compartments
on railways. 344.

Advisory C i of Br
Stations and manufacture of cheap
radio sets. 1314.

Affronts to Indians visiting London and
soeking accommodation in hotels.
1133.

Air-conditioned carriages on Railways.

to the

of the

AT

Alloged objectionable behaviour of the
Income-tax Officer, Mcntgomery.
1484.

Appointment of an Assistant Controller
for Broadcasting. 621.
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SUBEDAR MR. MANU—:zon!d.

Question (Supplementary) re—contd.

Appointment of an Indian to the Rail-
way Board. 1553,

Arch@ologieal  excavations to be made
by Sir Leonard.  Woolley. 165.

Avrangements with the Imperial Airways
as a part of tho Empire Air Mail
Scheme. 362 363.

Balances belonging to Indians in Tran.
1058.

Beggar nuisance on railways.

Changes in the Army in India as a re-
sult of the talks between the Gov-
ernment of India and the war Ofice.
539-40.

Coming into force of the new
ance Act. 1409,

Composition and activities of the In-

-h Bmmu 905.
2 I' res to certain

792.

Tnsur-

military officers.
“Condition regarding fazr wa.ces in forms
of Contracts of the Government of
India Dopuﬁments. 172.
Contract for ““ export scrap *” entered into
with a Japanese firm by the North
Western Railway. 629.
i g negotiations for
nt with India. * 160.
n round Pondicherry and
Karikal in South India. 987.
Decrease in the export of Indian cotton
to the United Kingdom. 451.
Deterioration in the printing of the
Indiaw Listener. 1571.
Development of the Air Station af
Jiwani. 637.
Disposal of the Defence Forees of India
in respect of future wars. 1478,
Effect of the enhanced excise duty on
the sugar industry. 701, 702.
Effect on Indian trade due to impending
Anglo-American - Trade - Agreement.
2401.
‘Exhibition of Indian cinema films. 2367.
Expiry of Agreement with the Trans-
Continental Airways, Limited. 797.

SUBEDAR;, MR. MANU—zon/ds 7

Question (Supplemencary) re—con'd.
Fixation of wages for labour on a uni-
form scale. 412-43,
Functions of the Audit of Railways. 812.
Tllicit traffic in tea in Cufch Mandvi and
other Kathiawar posts.  1404-05.
Tmperial defence in relation to India.

sation ‘of non-Inman supsrvisory

staff for tne meshanizal workshops of
State-managed Railways. 813,

Improvement. in the edjcing of the
Sarang.  27.

Inadequate representation of Indians in
certain Port Trusts. 2267,

Incidenee of Persian Gulf expenaditure.
1060.

Income-tax, ete., paid by the Burma
Oil Company and fixation of maxi-
mum price for petrol. 462-65.

India’s nayal defence.  558-60.

Indianisation of the Indian Air Force.

1477.

Indian Trans-contineatal Airways, Limit-
ed. 614-15.

Indians in the Secretariats of the

League of Nation and the Interaational
Labour Office. 1128.

Investments of England and other
forrign countries in India., 1483.
Labour contract of the Caleutta Port

Trust. 2269.

Legislation to protect the interests of
Indian Shipping in the Coastal Traffic
of India. 886, 1844,

g of the non-official advisars re-
ga.rdma the Indo-British trade negotia-
tions. 1940.

Negotiations for a trade agreement with
the United States of Ameriea. 373.
Nogotiations for: Indo-British -~ Trade

Agreement. 150, 439-41, 2376.

New proposals as announced by Mr.,
Hore-Belisha in the House of Com-
mons. 1003.

Persons interested in any concern manu-

facturing or eupplyu:g materials to

2028,

Export of Indian cotton to D
and Colonies. 1650.

Tacilities to Indian Apprentices for
pratical training in factories.and work-
shops, ete.  900.

Failure of the Calicut Bank. 1489-00.

Fall in the prices of cotton. 436-439.

Fall in the receipts from customs duties.
269,

Goy

Position of the Reserve Bank vis-a-vis
the scheduled Banks. 1213.

Post of Vice-Chairman of the Imperial

Council of Agricultural Research.
1161.

Price of pig iron. 1652-53.

Proposals to raise the price of Indian
cotton. 447-48.
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SUBEDAR, MR. MANU—contd.
Onexts; Q 1,

SUBEDAR MR. MANU—concld.
s

(Supp y) 7 td.

Protection of purchasers from being mis-
guided by fictitious trade marks. 164.

Purchase of stores for the Defence ser-
vices. 1753, 1754.

Purchase of wheat and sugar by British
Government, from India. 450-51.
Radio, Licensees and manufacture of
cheap Radio sets in India. 1551.
Railway and customs returns and re-
trenchment in expenditure. 1747.
Rate War between shipping companies
carrying Haj  Pilgrims. 910, 911,

1928.

Raw products necessary for the manu-
facture of motor cars. 2385.

Recent Bank failure in South India. 743.

Recommendations of the Wedgwood
Committee. 1316.

Recovery of losses caused to Govern-
ment by officers.  1763.

Re-imposition of import duty on foreign
wheat. 452,

Re-imposition of import: duty on wheat.

+ 1155-56.

Relegation of a part of the Criminal
Investigation Department work to the
Provinces.  1230.

Reorganication of the Public Informa-
tion Bureau. 255.

Report of the Tariff Board on the Sugar
Industry. 887, 2378.

Report of the United Provinces and
Bihar Governments’ Joint Power Al-
cohol Committee. 1672.

Report on State Aid to Industries in the |

British Empire. 8¢8.

Reports on the financial working of the
Burma Gil Company. 1155.

Resolutions passed by Provincial Legis-
latures about the establishment of
Federation. . 152.

Restrictions on the commercial activities
of Indian merchants in Chinese Tur-

kistan. 4.
Revised Instrument of Accession to the
Federation. 147, 149.

Riots in Burma. 385.
Rise in the price of sugar. 1933.
Scheme of Imperial reorganisation of the
British Army. 976-77.
Securing of preference for British ship-
ping in:Indo-Japanese trade. 1926.
i Se;!lli:;ixig’pf trade for Indian shipping.

I )1 1d.

Setting up of an aeroplane factory in

. India and training of Indians. 271.

Talks going on between the War Office
and the Government of India. 252.

Use of Indian materials for the construe-
tion and repairs of aeroplanes in India..
619-20.

Resolution re appointment of an en-
quiry committee for the Broadcasting
Department. 309-12, 337.

Statement by the Honourable the Finance
Member re the deletion of a réply to a
supplementary question. 924,

SUBORDINATE(S)—

Question 7e classification of. certain
supervisory staff as mechanically trained
hands on the Fast Indian Railway. 827.

SUBORDINATE STAFF—

Question re recording of decisions in writ-
ing on appeals of on State Rail-
ways. 2315-16.

See also * Staff.”

SUBSIDIARY COMPANIES—

Question re registration of Foreign ——

in India. 2472,

SUBSIDY{(IES)—
Question re—
Industries receiving
from the Central Government.
66.

or bounties
465-

to and employment of Assamese on
the Eastern Bengal Railway. 40-41.
SUCCESSION(S)—
Question re legislation enforcing uniform
taxation on testamentary and intestate
ete. 992-93.

SUGAR—
Question re—

Effect of the enhanced excise duty on

the industry. 700-022.
Production of Khandsari 2021.
Purchase of —— by Great Britain.

1157-58.

Purchase of wheat and by British

Government from India. 450-51.
Rise in the price of 1932-33.

SUGAR ENTOMOLOGIST—

Question re adyertisements for the post of

a

SUGAR EXCISE DUTY—
See “ Duty(ies).”

=
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IXDEX 70 uf;m.ﬁ'n:é Assi;um.v DEBLTIS,

Question re— E
Pablication of the ¥

G o ——_-

196-98.

Bepmoi’ﬁe’nriﬁBmdmﬂm—-:

237775, 2382,

SUGAR INDUSTRY PROTECTION (TEM- |

PORARY EXTEI\‘SIO\’) BILE—
See “Bilkis).”
SURKUR BARRAGE
Question re agreement between the Cen-
tral Government 2nd the Sind Govern. |
ment about —— . 1231-33.
SUKTHANKAR, MR. Y. N—
Indian Tea Cess (Amendment) Bill—
Motion to consider—
Consideration of clauses. 2828,

Oath of OFice.  609.
SULTAN OF M.Uw =% -
Qusstion re expenses in connection with |
the visit of the ——a Y.
SUMMER—

Que=t10n e provision of drinking water
in - at Bezwada Railway Station.
e 1586-67.
SUMMARY/{TES)—
Statement re  preparation
opinions on Bills. 1865-66.
SUPAUL—
Questi

of

FnaTh

re P
on the Bengal and North West-

and
tera Railway. 835, 2316-17.

SUPER-TAX—

of

dﬁeﬁnﬂ’

179
SUPERINTESDFAT(S)—W
0 se—<comid,
Bupersession of Indizn — by Euro
peans for promotion as Officer 2

i vunmthemﬁamﬂd

|

| SUPERINTENDENT OF EDUCATHJ'«'—-

Question re duties and functions of the

" ——; Délui, Ajmer-Merward and Obn.
921,

{ tral India.

'S’UPFPINTE.\DE\T OF INSURANCE—

| Motion for Adjq e o -

{ of a non-Indian zs 103-14,
123-44,

:SLPEPI\TL\DF\I OF POST OFFL
i CES—

Question re rules for the recruitment of
Assistant ——, 2557,
}'SUPERIOR POST(S)—
Question re
I.ndmnmstmn of —— on railways,
2270-72.

Report of the Committee appointéd
to “overhaul the system of recritit-
ment to the in the Central Sec-
retariat, 718-19.

SUPERSESSION(S)—

A. Jafri to the post of the Pnncxpal
Information Officer. 283-84.
SUPERVISOR(S)—
Question re—

Clerks ‘and Labour Tnspectors under the
— —of lewa.y Lubou.r 2403 Aita
oA i

Income from mt.erest. on securities of
Rauling Chiefs and Princes exempted

from income-ta% and —— assedsment.
2008-07.
EUPERINTENDMB)—
Question re—
Applications invited for certain posts
of of Bxcise and Salt.  2757-58.

Appointnient of British Other Ranks
as office in the supply and trans-
port branch of Command Headquar-

Duties and. powers. of Divisional ——
a1d their Assistants on the East In-

° dian Railway. 1338.

Question re— - 2 t ;
Ase»xsmnnt of income-tax md —— from
P  and P
737. e
Certain income éxempted from income-
tax and ——. 2008.

'ﬁy Europea.ns for promotion as Oﬂi
cer in the Master General of Ord-
nance Branch. 997-98.
SUPERVISORY STAFF—
See “Sta

See © Examination{s).” ” -

SUPPLEM]J’\TARY QUESTION(Sj—

8 the Honourable the Fi-
nanee \[ember re the deletmn of a reply
foa— 24,

SUPPLY AND TRANSP&RT BRANCE—
Qummm 72 appointment of British Other

)

Ranks as Offien Snwnnfgn'lenu n the
—— of Command
66.

SUPPLE\IEI\TARY EXAMINATION(S’—

t
2

@
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SURMA VALLEY—
Question re—

Personnel of the Indian Navy and rec-
ruitment of sailors from East Bengal
and——. 72324

Persons and cattle run over by the Assam

7al Railway trains in the —.
-58.

SURPLUS—

Question re staff considered

Railways. 2312,
SURVEY(S)—

Question re regarding marketing of

linseed. 1401-02.
SURVEYOR(S)—
Question re—
Dopartmental examinations for
Work 2002-03.
~—— of Work and Assistant —— in the
Military Engineering Service.  2000-02,
SWAT RANIZAT—

Question 7e amalgamation of Sam Ranizai
and in Malakand Agency with the
North-West Frontier Province. 649-50.

SWEDISH COMBINE(S)—

Question re deputation of match manu-
facturers asking for protection against
competition by 2371

SYLHET —

Question re flood level gauges put up on
thefKulanra- branch of the Assam
Bengal Railway. 1949,

on State

of

T

TALUK(S)—

Question re revenue and expenditure under

Central heads in certain districts and
1248-45.
TAMPERING(S)—

Qusstion 72 m=asures to checl

railway permansnt-way. 80
TANE(S)—

Question 7e note regarding Kansona Heal-
ing issued by the Publicity Oficer,
Bengal Nagpur Railway. 1303,

TARA DEVI—

Question re taking down of the namas and
addresses of passengers coming up to
Simla at 1033-84.

TARIFF BOARD—

Motion for Adjournment 7¢ publication of
the Report of the——on Sugar In-
dustry. 196-98.

TARIFF BOARD—contd.
Question re—
Constitution of a
dustry. 2688-89.
Personnel of the
try. 2684-85.
Publication of the Report of the ——
on sugar industry. 184-85.
Report of the on the paper indus-
try. 1135,
Report of the —— on the protective
duty on Magnesium Chloride. 2374.
Report of the on the sugar indus-
try. ~886-88, 2377-78, 2382.
TARIFF DUTY—
See * Duty(ies)”.
TARIFF POLICY—
Question 7¢ new

83.

TARIFF SCHEDULE—
Question re protection to British colonies
in the 2689-90.
TARIFF WALL(S)—
Question 7¢ non-Indian companics  es-
tablished in India to take advantage of
2685-86.
TATA STEEL COMPANY-—
Question re high prices of articles manu-
factured by the 155-57.
TAX(BS)—
Question re—
Closing of certain branch lines of rail-
ways and contemplated —— on crude

on textile in-

on textile indus-

of Burma. 2682-

oil. 1033-55.

Correspondence with provinces regarding
levy of provincial excise 5 ete.
287.

Increase in the house in the Amritsar
Cantonment. 981.

Increase in the house in the Kohat
Cantonment. 1210.

Increase in the house in the Multan
Cantonment. 1484.

Non-placing of applications of poor
persons for exemptions from property
before the Lahore Cantonment

. Board. 725-26.

Professional imposed on the in-
habitants of the Dalhousie Canton-
ment. 1228, 1473.

TAXATION(S)—
Question 7¢ legislation enforcing uniform

on testamentary and intestate suc-
cession, ete. 992-93.
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TEA—
Question re—
Tllicit traffic in ——in Cutch Mandvi and
other Kathiawar ports. 1404-05.
Question and answer in the House of

Commons  regarding Indian
1402.03.
Smuggling of unlicensed —— from
India. 2677,
TEA CESS (AME\D\IE\U‘) BILL—
See “ Indian >* under ** Bill(s)”.

TEA CESS HEAD OFFICER—

Question re defaleation and cheating case
against. Mr. Powell, the at Dacca.
1681-82.

TEA COMPANY(IES)—

Question re income-tax paid by the
546-47,

TEA CONTROL BCARD— |

Question re tea gardens gran((d cvllmﬂ
quotas and the ——. 3-94.

TEA GARDEN(S)— .

uestion re—
Conditions of labour in the — in
Assam. 1412,

—— granted export quotas and the
Tea Control Board. 293-94.
TEA LICENSING COMMITTEE—

Motion for Adjournment re failure of the
Government of India to arrange elec-
tions for elected seats on the Indian ——.
297-99.

TEA MARKETING BOARD-— -

- Question re Dacca centre of the Indian
2397.

TEACHER(S)—

Question re— 7

Criterion of eﬂ-cneucy and meﬂimency
applicable to in the East Indian
Railway Schools. 100, 1341-42.
getting allowances for evening
classes in the Government Commer-

cial Tnstitute, Delhi. 108.

Wastage among the Muslims and salaries

of in the Commercial Institute,
Delhi. 921, 2317.
TEACHING STAFF—

Question r7e absence of Muslims in the
and menial staff of the Government
Commercial Institute, Delhi. 103.

TECHNICAL ASSISTANT(S)—

See ¢ Assistant(s)”.

TEHRI STATE—

Motion for Adjournment re arrest of a
British subject by the Dewan of
207,

TELEGRAPH(S)—
Question re—
Divisional Engineers, 2558-59.
Posting of a Muslim Divisional Engincer,
to the Rawalpindi Division.

2559.
Sub-Divisonal Officers, 2559.
TELEGRAPH(S) AND TELEPHONE(S)—
Question 7e Engineering Supervisors, ——,

in the Rawalpindi Division. 2559.
TELEGRAPH DEPARTMENT—

Question re revenue and expenditure under

the 1031-62.

TELEGRAPH DIVISIONAL OFFICE—
Question 7e clerks in the . Rawalpindi.

2559.

TELEGRAPH MESSENGER(S)—
Question re memorial submitted by ——
at Simla. 2295.

| TELEGRAPHIC ADDRESS(ES)—

Question 7e charge for registration of ab-

breviated 1846.
TELEGRAPHIST(S)—
Question re grade of —— under the revised
scales of pay. 1850-51.
TELEPHONE(S)—
Question re—

Engineering Supervisors, Telegraphs and
in the Rawalpindi Division.

2559.
Indians in the Company of Bombay
and Karachi. 1297-99.
Working of ——in India.
See also under * Phone(s)”.
TELEPHONE APPARATUS(ES)—
Question re manufacture of ——in
2549-50.
TEMPLE(S)—
Question re—
Demolition  of
Mahadeo in the Queen’s
Delhi.  1240-41, 1764.
Shiva —— dispute at Dcllu 2486 90.
See also * Buddha Gaya ——".
TENDER(S)—
Question re—— for the printing and des-
patching of Fauji Alhbar. 248-49.
TENURE OF APPOINTMENT—
Question re —— of Secretaries in the
Government of India. 1757.
TERI TAHSIL—
Question re withdrawal of certain conces-
sions from the residents in the Salt
Range, . Kohat District. 727.°

1549-50.

the —— of Shankar
Garden,

e ottt e
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TERM(S)— ) i
Question re of the Indo-British Trade
Agreement offered by the United King-
dom. 2687.
TERRITORY(IES)—
Question re raids on Bannu and other
British Indian —. 1074-76.
TERMINAL TAX OFFICIAL(S)—
* Question re harassment of railway pass-
engers by —— of the Cantonment
Authority, Ambala. 232.

TERRITORIAL BASIS-
Question re recruitment to public services
on—— or  provincial basis.. 1491.
TERRITORIAL REPRESENTATION—
See = Representation(s).
TESTAMENTARY SUCCESSTON—
Question 7 legislation enforcing uniform
taxation on —— and intestate succes-
sion, ete.  992-93.
TEXTILE [NDUSTRY—
Question re certain suggestions made by
Mr. M. P. Gandhi in the Indian Cotton
Annual.  1928-31.
See also under * Inlustry(ies) .

THALL—
Question 7e duty levied on Afghan coins at
——in the Kohat District. 1491.
THIRD CLAS3—
Question re—
Changes in the passenger tariff of
State Railways. 1032-65.
Earnings of the higher classes and the
—— on Railways. 2301-02.
Permission to and intermediate
class passengers to break journey on
the Assam Bongal Railway. 1581-
82.

Provision of fans in
on Railways. 1541-45.
Separate —— waiting rooms for ladies
on railways. 22-24.
Space allowed to —— passengers in Haj
pilgrim ships. 2395.
———and intermediate class seats on the
Shahdara-Saharanpur Light Railway.
103.
THIRD CLASS COMPARTMENTS
Sez  Compartment(s) .
THIRD CLASS SHED(S)—
oSz Shed(s) .
THIRD CLASS WAITING ROOM(S)—
Sez * Waiting Room(s) .

compartments

THIRD DIVISION— £
Question re promotion of clerks in the
Government of India Secretariat. 2468-
69.
THOM, THE HONOURABLE SIR JOHN—
Motion ré report by on the cause of

the railway accident near Bihta. 389-
427,
TICKET(S)—
Question re—
Difference in fares on réturn -be-

tween two alternative routes on the
Bast Inlian an1 North Western Rail-
ways. 2299-230).

** Go as you please -
1565.

Issue of return ab concessional rates
to Haj pilgrims on railways. 640-41,
648-49.

Representation for the reduction of fares
and issue of return between
certain stations on the Great Inmdian
Peninsula Railway. 794-95.

TICKET CHECKING BRANCH—

Question 72 _seniority of the of the
Howrah Division, East Indian Railway.
2543-44.,

TICKET COLLECTOR(S)—

Question re vacancies of in the
Howrah Division of the Bast Indian
Railway. 1849.

TICKET EXAMINER(S)—
Question re judging of the work of the

»

on railways.

Travelling on the Assam Bengal
Railway. 130)-01.
TIMING(S)—

Question rz inconvenient —— of the Delhi-
Lucknow Express. 1865,

TITLE(S)—
Quastion re—
Confermant of —— and honours, 1164.
R:commendations of Provincial Govern-
ments about the award of ——. 153-
55.
TOBACCO—
Question 7e export trade in ——. 2400,

TOKEN MONEY(S)—

Qusstion 72 rupee eoins, and currency
notss in circulation in India and bullion
kept in reserve. 279-80.

TOURIST AGENCY(IES)—

Question 7z lottery tickets sold by the ~=—
in Connaught Circus, New Delhi: 261-
62, 745. =
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HALEZ
Question re use of the Karachi for

e pubho meetmgs 2694,

TRACER(S)-— B 1
Question 7e appointment of —— and drau-
ghtsmen in the Howrah Division of the
East Indian Railway. 1848-49.
TRADE—
Question re—
Action to improve India’s balance of
foreign ——. 1768-69.
Effects of the new Egyptian cotton tariff
duty on India’s ——. 1404
Effect of the Sino-Japanese War on the
foreign of India. 879-80.
Effect on Indian
Anglo-American
2401.

,_vwﬂ,%gn..w.mmm
ol; of a conference in Knbul to

setzle the fraoit dispite between
India -and Afghanistan. . 616,

India’s balance of —— and exchange

. ratio. 972-74,

Indian seamen serving on the United
Kingdom Registered Ships in . the
coastal and overseas——of India.
744.

Position
12,

Trade Agreement.

of Indo-Turkish 1911-

Position regarding between India
and Afghanistan.  1943-44.

Securing of preference for British ship-
ping in Indo-Japanese
26.

Securing of
1912-13.

Slump in eotton ——. 2405.

—— between Ceylon and India from
Point Calamere. 1488-89.

between India and  ‘the

~ States of America. 2379-80.

TRADE AGREEMENT(S)—
Queshonrz-—

¢ re . Ted o Of 32
tions for Tndo-British — . 474-75.
Conclusion of a——with the United

States of America. 176:77.
Contemplated British-Burma ——. 445-
46.

for Indian s'hippin 2.

United

Countries - conducting negomtmns for

with India. 159-61.

Effect on Indian trade due to 1mpendmg
An,glo-Amenca.n 401.

due to impending |

1925-

TRADE AGREEMENT(S)—cond,
Question re—conid.

Expenses incurred in connection with

the Negotiations for Indo-British ——

and visit of Lancashire D.:legatum to

India. 186.

Negotiations for a-—— between India
and Ceylon. - 1914-15.

Negotiations for a —— with Afghanis-
tan. 441, 1396-99.

Negotiations for a —— with the United

States of America. 873-74.

Negotiations for Indo-British ——.

50, 439-41, 2375-77, 2677-79.

Notice to terminaté the Ottawa ——.

478,

Preliminary  trade —— bétween  India

and South Africa. 191

Remarks by Mr. M. P, Gandhi're garding
export markets for Indian piece-goods

and bilateral 1158-59.

with South Afriea. - 2409,
Visits of Commerce Member to England
in connection with the negotiations
for Indo-British 477,
See also under ** Agreement(s)”.
TRADE COMMISSIONER(S)—

Question re countries with Consuls or
appointed by the = Government of
India. 4, 478, 912-13

TRADE DESCRIPTION—

Question re legislation to prevent tho
counterfeiting of trade mark or using
false 1616-47. 2

TRADE DISPUTES (AMENDMENT) BILL.

See ** Bill{s)".

TRADE MARK(S)—
Qestion re— :
Legislation to prevent the counterfeiting
of or using false trade descrip-
tion. 1646-47.
Protection of purchasers from being
misguided by fictitions ——. 163-64.
TRADE NEGOTIATION(S)—

Question. re meeting of the non-official
advisers regarding the Indo-British
1939-40.

TRADE. TALK(S)—
Qestion re report of the Non-Official

149-

Delegation on the in Simla. 884-
85.
TRADE UNION(S)—
Q 1estion re—
Permission to-—— on the North Western
Railway to carry on their lawful n.otl-
vities. 2540-41.
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TRADE UNION(S)—contd.
Questisn re—contd.

Regulations applicable to 1647-
. 48,
——on State Railways. 2405.
“TRADER(S)— -1
Qustion. re difficulties of Indian —— in
Sinkiang. 1853553
TRAFFIC—
Qastion re—
Disposal  of on the - Rangoon
wiralsss  working  on phones. 743,
Tllicit in tea in Cutch Mandvi and

other Kathiawar ports. 1£91-05.
Suppression of immoral ——in woman
in the Dalhi Provines. 1242,
‘TRAFFIC DEPARTMENT—

Qa2stion re parsons in the Loco. Depart-
ment and the on State Railways
degraded to lower grades and non-
grant of grade increase to certain drivers

and gnards. 743,
‘TRAFFIC STAFF—
Seg** Staff >,
‘TRAIN(S)—

Question re—

Attaching of refreshment cars to rail-
WAy . 1555:57;

Attempt to derail a —— on the Bombay,
Baroda and Cantral India Railway.
659.

Attempts to derail ——. 37273,

Collision of Special Mala —— at Kalat
Railway Station, North Western Rail-
way. 101.

Dining cars attached to Railway ——.

2306-07.

Early departure of 2 —— from the Agra;

Fort or Agra Cantonment Station.

1854,

Fitting of speedometers in certain,
——on the East Indian Railway.
821-2¢

n of speedometers to engines of

T . 2300,

ing in the local suburban

tta on the Bangal Nagpur

y. 1566,

nd cattle run over by the Assam
Railway ——in the Surma
105¢ :

f mail vans and female car-

s in the centre of a ——. 636-

al to increase the speed of ——.

TRAIN(S)—conitd.
Question re—contd.

Responsibility of warning passengers
against  getting into stopping
accidentally at wayside stations. 644,

Running robberies  committed
against women on the Bengal and
North Western' Railway and expen-
diture’ on Railway Police. 836.

Speed of and profits, ete., of the
Shahdara-Saharanpur  Light  Rail-
way. 2315.

—— disaster at Ayyalur, South Indian
Railway. 2206-97.
TRAIN DISASTER—
Question re report on the Bihta —. 11,
37.
TRAIN ROBBERY(IES)—
Question e railway ——.
TRAINING—
Question re—
Cortain information in respect of the
of Indians in certain Military

83.

Colleges.  262-64.
Settinz up of an acroplane factory in
India and of Indians. 270-71.

—— of Indian students in Railway En-
ginsering. 1846.
TRANS-CONTINENTAL ATRWAYS—
Question re Indian ——, Limited. 613-15,
795-97.
TRANSFER(S)—
Question re—

Recruitment and —— of Muslim clerks
in the Howrah Division of the East
Indian Railway. 1849.

——of Coorg to the Mysore State.

1990.
of Inspectors of Coaching and
Goods. 1572,

of the offices of the Government
Epigraphist from Qotacamund. 918.
TRANSPORT—
Question re rates for passengers and goods
on the South Indian Railway-
1563-85. s

TRAVANCORE—
Question re deputation repr 00
coanut interests from ——.  458-59, 884.

TRAVELLING ALLOWANCE(S)—
Question re salary and —— of the Superin-
tendent of Education from Delhi, Ajmer-
Merwara and Central India. 107.
TRAVELLING PUBLIC—
See *“ Public .




Question 7e appointment of Indisn
0 Fiji, British Guianaand — 475,
TRIPOLIA WARD—
Question re non-inclusion of ——in the
bazar area of the Agra Cantonment.
=="1908.
- TRIPURA DISTRICT—
- Question e acquisition of certain villages
i ‘,m&e;ﬁB@gdfmammmqpm'

pose.  547-48.

. TROCADERO—
Question 7e remarks about Indian Army
made by Sir Philip Chetwode in a speech

; at 248, 256-59.
- TROOP(S)—
Question re—
British maintained by India sent

_outside India. 2755.56.

w50, 1350, i

Considerstion of Clanse 110, 2506-07.

: - of Education; Health
and Lands. 2698,
Clerks in the Telegraph Divisional

Office, Rawalpindi. 2550.
Divisiona? Engineers, Telegraphs. 2558-
Enforcement of rules regarding the age

of retirement of Government ser-

vants. 2697-98.
Engineering  Supervisors, Telegraphs

and Telephones, in the Rawalpindi

Division. 2559,

Posting of a Muslim Divisional Engineer,
Telegraphs, to the Rawalpindi Divi-
sion. 2559.

Retirement, ete., of officers: in - the
Department of Education, Health
and Lands and its Attached Offices.
2695-96.

Sub-Divisional Telegraphs.

2559.

Officers,
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UNDER SECRETARY OF STATE FOR
INDIA— ¥
Question re visit of the

2679-80.

UNDIVIDED HINDU FAMILIES—

See * Hindu Family(ies) .

UNEMPLOYMENT—

Question re—

Collection of statistics of —— in Indus-
tries. 171-72, 180.

—— convention passed at the Washing-
ton International Labour Conference
in 1919. 168-71.

UNIFORM(S)—

Question re attending of meetings of the

Cantonment Boards by Mlhta.rv Officers

in ——. 731-32.

UNION(S)—

Question re—

“Racovery through Salary Bills for Death
Benefit Fund of the Bsngal Nagpur
Railway Labour B5717.

Rafusal of permission to the Kalka-
Simla Hills Motors —— to ply their
cars in Delhi. 1346.

to India.

Regulations applicable to Trade —s;

1647-48.
Resolutions passed at the meeting of
the Extra-Departmental Postal and

R.u.lh\n.y Mail Service. held at
Silchar. 819-20.
Trade on State Railways. 2405.
on railways, 2313.
UNION JACK—
Question re flown over, the Legislative

Assembly buxldmv when the Assembly
is,in Session. 2368-69.
UNITED KINGDOM—
Question re—
Contribution by the -to
political expenses. 1861-62.
Decrease in the export of Iadian cotton

certain

to the 451.

Income from Indian Government |
Sterling Securities held by Residents |
of the 2007. = |

Income-tax relief to certain companiss
in British India and the
05.

Indian seamen serving on the

:d Ships in the coastal and

trade of India. 744,
Indo-British Trade Agree-
ment. ofisred by 9687.
UNITED KINGDOM §
PANY(IE

See * Con

UNITED PROVINCES—
Questlon re—

Amalgamation of Ajmer-Merwara with
the 1989-90, 2482-83.

Floods in the ——. 2700-02.

Report of the ——and Bihar Govern-
ments’ Joint Power Aleohol Com-
mittee. 1672-73, 2020-21.

UNITED STATES OF AMERICA—
Question re—
Negotiations for a trade agreement with

the 73-74,
Trade betwaen India and the —.
2379-80.
UNIVERSITY(IES)—
. Question re—
omy 1 or sup tary sys-
tom of examinations in 1694.

Qualification and salaries of the Pro-
fessors of Bengali and English in the
Delhi el Ot

Recognition of the Medical Degrees of
the Andhra 1686.

Representation from  certain ——
urging changes in the method of
recruitment to the Indian  @ivil
Service, 561-62, 1217-18.

Representation from the Lucknow ——
re Scholarship to Indian students

from the funds of 1851 Exhibition,
514344, R
Um;m;cmsm TEA_ e
See ** Toa ™

UNWRITI‘DN COMPACT—
Question, ze. stiatement by Mr. Gandhi- re
—— between the British Government
Congress. 1165-66.
See also under * Compact ”.
UPPER SUBORDINATE(S)—
Question re promoted to lower

gazetted serviee on railways. 99.
URDU TRANSLATION—
Questmu re quality of issued for

pubhclty by the

Bureau of Public
Information. 1488.

URS— - :

Quesbxm re  concessions allowed by rail-
ways  during the of Khawja
Sahib at Ajmer. 830.

v
VACANCY(IES)—
p in short in the
Department of Education, Health
and Lands. 2698.
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VACANCY(IES)—contd.
Question re—contd. -
Examinations to fill——in the Posts
and Telegraphs Department. 2555-
57.

——in the Opium Board of the League
of Nations. 1694,

—— of ticket collectors in the Howrah
Division of the East Indian Rail-

way. 1849,
VALENCIA—
Question re arrest of Mr. Eric Dutt at
——. 367-58:
VAN(S)—

Question re placing of mail —— and femalo
carriages in the centre of a train. 636-37.
VAN PORTERS—
See *“ Porter(s) .
VARMA, MR. B. B—
Question re—
Criterion of efficiency and insfliciency

VICEROY, HIS EXCELLENCY THE—
Question 7e purchase of aeroplanes: for
. 2010-11.
VILLAGE(S)—
Question re—

Acquisition of certain in the
Tripura District of ~ Bengal for a
military purpose. 547-48. :

Inclusion of certain —— lands within
the Lahore Cantonment limits and
rejection of certain plans for the
construction of houses. 550, 2561.

Inclusion of certain in the Fateh-
garh Cantonment. 1472.

Loss expected on the Air Mail Service
and new post offices in 793-94.

Opening of a post office at Barauli
in Mattra district. 822-23.

VIRAMGAM JUNCTION—
Question re widening of platform at

30-31.

VIRENDRA, MB.—
Q. i >

the—Hast

t tor T
Indian Railway Schools. 100.

Refreshment cars on State Railways.
T44.

Sub-letting of contracts at Delhi Rail-
way station. 2313-14,

VEGETABLE SHOP(S)—
See ** Shop(s) .

VENDING CONTRACTS—
See *“ Contract(s) .

VENEREAL DISEASE(S)—

Question re—
g

Prc on  adverti ts  of
Indian medicines for in Great
Britain. 177.

Soldiers suffering from —.  2469-70,

VERNACULAR(S)—

Question re—
Abolition of the use of the word ——.
1010.
Reorganisation of the
Public Information

section of
Bureau.

ASSISTANT SUR-

Question re recruitment, of

VICE-CHATRMAN—

Question re post of of the Imperial
Council of ‘Agricultural Research. 1160-
62,

VICE-PRESIDENT(S)—

Question re emoluments of Fxsoutive
Offie clections  of and Bazar
Committces' in Cantonments. 732-33.

"

542-43

refusal of a passport to the
and England to one -

Continent .
206. g
VISIT(S)—
Qusstion re of the Under Secretary
of State for India to India. ~2679-80.
VISITOR(S)— § e
Question re alleged insult to
ters and —— at the
Drighroad. 643.
VIZAGAPATAM—
Question re—
Certain staff of the
2561-62. 3
Financial condition of the —— Port,

press repor-
civil acrodrome at

Port. 83334,

© ©832.33, 2771-72.
Grievances of employees of the ——
Port. 834. >
Inspection of the —— Port by certain
military officers. 831-32, 1248.
VIZIANAGRAM-RAIPUR BRANCH—
Question re inconveniences of the travel-
ling public on the of the Bengal
Nagpur Railway.
VOLUNTEBER(S)—
Question re scheme for an aerial reserve

1690.

force of 1207-08.
w
WAGE(S)—
Ques re—

Condition regarding fair in forms
of contracts of the Government of

India Departments. 172,
Fair clauses introduced in Railway
contracts. 1561-62. 2
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WAGE(S)—conid.
Question re—conitd.
Fixation of —— for Labour on a uniform
scale. 442.43.
Reduction in the
ers in Malaya.
WAGES CLAUSE—

Question re introduction of fair

of Indian labour-
891-92.

contracts entered into by leways

627-28.

WAITING ROOM(S)—
Qaestion re—
Provision of third Class —— for ladies
on railways. 363-65.
Separate third class
railways. 22-24.
Want of an intermediate class —— at
Dinapore.  2306.
WALKER, MR. G. D.—
Motor Vehicles Bill—
Consideration of—Clause 111.
WAR(S)—
Qaestion re—
Disposal of the Defence Forces of India

for ladies on

2510.

in respect of future 1477-78.
Effect of the Sino-Japanese on the
foreign trade of India. 879-80.

Loss to India due to the Sino-Japanese
1862-63.
Mopbilisation of merchant ships for assist-
ance in time of 34.
Recruitment of skilled workmen in the
event of ——. 2032-33.
Stiffening of decks of merchant ships
for mounting defensive armaments to
meet emergencies of 734-35.
WAR OFFICE—*
Question re—
Changes in the Army in India as a result
of the talks between the Government
of India and the 539-40.
Conversations. between the and
the Government of India. 736-37.
Inter-Departmental conference at Lon-
don between India and the relat-

ing to the Imperial reorganisation of

the British Army. 273.
Talks going on between the
the Government of India.
WARD(S)—
Question 7e division of Peshawar Canton-
ment into 714
WARDHA SCHEME—
Question re of HEducation. 441-42,
1153, 2699.

and
250-52.

WASHINGTON—

Question 7¢ unemployment.convention pass-
ed at the —— International Labour Con-
ference in 1919. 168-71.

WATER—

Question re—

Inadoqnat(' arrangement for supplying
to, Muslims on the North Western

Railway. - 1330-31.
Provision of cool drinking atrailway
stations. 2269-70.

Provision of drinking in summer at
Bezwada Railway Station. 1566-67.
WATER METER—
Question re rents for quarters in New
Delhi.  102.
WATER SUPPLY—
Question re lack of arrangement; for
at Bezwada Railway Station. 1858-60.
WATER TAX—
Question re —— charged in the _Jutogh
and Dagshai Cantonments. 978.
WATERWAY (S)—
Question re establishment of Advisory

Boards in and Coastal Traffic.
1673-74.
WAYSIDE STATION; (S)—
See © Station(s) .
WAZIRISTAN—

Motion for Adjournment re situation in
= it RS

Question re—

Latest position in ——.  375-76.

Military operations in 1999.
2000.

Persons killed and additional expenditure
incurred in the —— operations. 728-
29.

Position on the North-West Frontier
and in —— . 2769-70.

Post of Resident in ——. 1089,

Serious disorders in ——. 39.

Situation in the —— Frontier. 252-54-

WEAVER(S)—

Question re protecuon of the mbereats _gi,_
the handloom 1159-60.

WEDGWOOD COMMITTEE—
Motion for Adjournment re recommenda-~
tions of the ——. 194.96.
Question re action taken on the recommen-
dations of the 1826.27. 5
Seq also under ** Committee(s) .

WIIGHT(S)—
Question 7e  establishment of
standards of in India. 447.

P ——"
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WEST INDIES— 3 | WOMAN(MEN)—contd.

Question re assistance to Indians in the] Question re—conid. :
to_present their case to the Royal | Suppression of immoral traffic in ——
CompisSion. 1922 { in the Delhi Province. 1242, 1951.
ISPERN COMMAND— employed in the Customs Depart-

Question re abolition of the ——, 2012. ment. _714-15.

Mlsu under * Command(s) . WOODS, PRIVA_TP;— £ :
Question re 1 pr ¢ gal
of Leicestershire Regiment station-

t

“WHEAT—
Question re— = ed at Jubbulpore. 281-82.
Purchase of and sugar by British WOOLLEY, SIR LEONARD—

164-66, 176, 892-93,

!
Government from India. 450-51. 5 Question re archwological excavations to
|
|
i

Re-imposition of import duty on:——. e
452, 1155-56, 2700, Siﬁ‘;ﬂe by
WHEELER & COMPANY, MESSRS.— WORD(S)—
Question re— Question re use of Sanskrit —— by the
Contract of the North Western Railway Delhi Broadcasting station. 2289.
with 621-23, 1335. WORK(S)—
Ra.tes for books charged by | Question re scrutiny of the —— of the
railway boolks 624-25. Mines Department. 2363-65.

WORK-CHARGE ESTABLISHMENT—

Y-
e establishment of

—— and Maxwell the Central Public Works Department.
Committees. 1216, 476.
WIDOW(S)— | WORKER(S)—
Question re quarters for destitute and |  Question re—
orphans of the Quetta earthquake disas- | Disturbances among the Indian —— in
o ter. 647-48. British Guiana. 167-68.
WINDOW-DELIVERY— Draft convention on the hours of work
Question re abolition of the system of for maritime ~——,  191.
in Benares. 1568-69. : Grievances of the of the Calcutta
WINTHR=. | Mint. 2404, 2759.
Question »e prohibition of Indian Iascars' Legislation for maternity benefits to
! women workers. . 1414-16.

from serving during —— monthsin cer-
tain northern latitudes. 1690-91, 1944. enquire on the causes of untest among
WIRE-FENCING-— fan —— i itins. *
Question 7e”accidents due to lack of — WORKIFA%EEOUR(?}%& i
along the railway line in Allshabad Question re— g

Report of the commission appointed to

City. 108-04,
L of clerks employed under the Gar-
“’IREL'ESS WQRKING— rison Engineer, }?Ba.{mu. 564-65.
Question 7¢ disposal of traffic on the Ran- —— of staff in the Postal Department.
e goon on phones. 743, 2281-82,
WOMAI.\'(MEN)—- | —— of the booking clerks at Kalka.
< = on re— ’ 1071-72.
Sm Gofice— in the Government —— of the Government of India Presses.
0? India ucnts.  981-82. 2398.
Legislation for iternity benefits to WORKMAN(EN)—
—— workers. 1414-16; Question re— :
- Pemhuning of third class sheds on rail- Curtailment of free prss concession of
"« Way stations for the exclusive use of —— on the East Indian Railway. 85.
- - 1843, Recruitment of skilled —— in the event
Rgnm.ng train  robberies committed of war. 2032-33.

against —— on the Bengal and North WORKMEN’S COMPENSATION (AMEND-
Western Railway and expenditure on MENT) BILL—
Railway Police. 836, See © Bill(s) .
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WORKSHOP(S)—
Question re—
Closing of the Bengal Nagpur Railway

on Saturdays. 1576-77.

Communal composition of apprentices
taken for training in the —— of certain
railways. 95.

Declaration of Id-uz-zuha and last Fri-
day of ®Ramzan as holidays for
Muslims in the at Jamalpur.
639,

Facilities to Indian apprentices for
practical training in factories and

. ete. 898-900.

Importation of non-Indian supervisory
staff for the mechanical of State-
managed Railways. 812-14.,

X

XB ENGINE(S)—
See * Engine(s)

”

¥
YAMIN KHAN, SIR MUHAMMAD—
Criminal Law Amendment Bill—
Motions to consider and to circulate.
591, 592, 610, 674, 675-83. i
Motion for Adjournment re increase in
the Indian Defence charges. 233.
Motor Vehicles Bill—
Consideration of
Clause 64. 6.
Bighth Schedule. 2607-08.
YAKUB, THE HBONOURABLE™ SIR
MUHAMMAD—
Question 7 election to the:Central Legis-
lative Assembly for the seat vacated by
85-87.

<)

YEMEN—
Question 7 liability incurred by India under

the treaty of ——. 630-31.
Question (suppl 1tary)re—=S 1t of
Mr, Gandhi re unwritten Compact

between the British Government and the
Congress.  908.
Resolution re—

Appointment of an enquiry committee
for the
313, 316-18.

Financial control of
ture. 2329-30.

Z

ZAFAR ALT KHAN, MAULANA—
Criminal Law Amendment Bill—
Motions to consider and to circulate.
576-79, 605, 610, 785.
Motion to pass. 867, 954.

military expendi-

1
|
|

|

ZAFAR ALI KHAN,

Broadcasting Department. |

Employment of Children
Consideration of clauses.
Motion to pass. 2812-130,

Motion for Adjournment re ap]
of a non-Indian as Superinten
Insurance. 133.

Motion to reduce Demand for Supple-
mentary Grant in respect of ** Miscel-
laneous Expenditure ** re Report on the
railway accident at Bihta. 430-31.

Motor Vehicles Bill—

Motions to consider and to circulate.
1279-83. »

Consideration of—

Clause 6. 1373-74.
Clause 120. 2528,

Muslim Dissolution of Marriage Bill—

Motion to refer to Select Committee.
2833, 2836, 2837, 2838.

Question re—. e
Decision of the Muslim League Teg;

the Wederal Scheme. 1ld4-40.

Editorial paragraph in the Tribune about
changes in the Government of India
Act. 1143-44.

Refreshment rooms and restaurant’cars
on State Railways. 566-67.

Riots in Burma. 382-86.

Question (Supplementary) re—

Affronts to Indians visiting London and
seeking  acco i g
1133.

Demolition of the temple of Shankar
Mahadeo in the Queen’s Garden, Delhi.
1241,

Bscort of the Shami Pir from Karachi
by wmroplane. 377, 378.

Facilities to Indian apprentices -for
practical training in E['Eﬂ!!mriv,s—-n.nd
workshops, ete. 900.

Marriages of convicts in the Andamans.
995.

Persons killed and additional expendi-
ture incurred in the Waziristan opera-
tions. 729.

Post of Vice-Chairman of the Imperial

Council of -gficultural Research.
llﬁl/m
Railway accident in South India. 840.
Railways collecting taxes from p 2
and goods for Local Bodies, 357.
Revised Instrument of Accession to the
Federation. 147. <
Statement of Mr. Gandhi r¢  unwritten
Compact between the British Gov-
ernment and the Congress. 908, 909.

-\
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ZAFAR ALL KHAN, MAULANA—concld. | ZAFRULLAH KHAN, THE HONOUR-

Resolution e financial control of military
expenditure. 2356-57.

ZAFRULLAH KHAN, THE HONOUR-
IR MUHAMMAD—
Allotmeént of a day for the discussion of the
~reports of the Public Accounts Com-
mittee and prolongation of sessions with-
out giving sufficient notice. 2773-78.
Control of Coastal Traffic of India Bill—
Motion to r it to Select Commi
204-05.
Criminal Law Amendment Bill—
Motion to consider after ninemonths.
491, 463.
Motions to consider and to circulate.
589, 590, 657, 658.
Consideration of clauses. 862, |
Motion to pass. 943, 949, 953.
Criticism of Mr. President’s rulings outside |

ABLE SIR MUHAMMAD—contd.

Motion for Adjournment re—contd.
Publication of the Report of the Tariff

Board on Sugar Insustry. 197.

Motor Vehicles Bill— z

Consideration of—
Clause 114. 2522,
Clause 120. 2527.

Muslim Dissolution of Marriage Bill—

Motion to refer to Select Committee.
1114, 1120, 1121, 1969-81, 1987-88.

Oath of Office. 1.

Points of order (1) raised by Dr. Sir Ziauddin
Ahmad as to whether an Honourable
Member, who is on the Panel of Chair-
men, can take the Chair while the Deputy
President was in the House, and (2)
raised by the Honourable Sir Muhammad
Zafrullah Khan, as to what would hap-
pen (both of the said persons having

voted).if there was a tie in the

2055

Employers” Liability Bill—

Motion for leave to introduce. 483.

Motion to consider. 2814.

Consideration of clauses, 2815, 2817,
2818, 2819.

Motion to pass. 2821,

Employment of Children Bill—

Motion for leave to introduce. 483.

Motion to consider. 2804-07

Consideration of tlanses, 28(
2808,°2809, 2810-11.

Indian Emigration (Amendment) Bill—
Motion to consider. 2652, 2653. |

Indian Patents and Designs (Amendment)
Bl —— o

~ Motion to refer to Select Gommittee.
2830,

Indian Tea Cess (Amendment ) Bill—
Motion forleave to introduce. 483,
Motion to consider. 2824.

Passed. 2829,
Motion for Adjournment re—
pointment of a non-Indian as Super-
Insurance. 110, 111,
27-28, 129, 130- |

)5-06, 2807,

ibject by the Dewan

of Tehri State. 207,
Failure of the Government, of India to

~ . arrange elections for elected seats on
e Indian Tea Licensi 2 C i

voting. 1445, 1447, 1448, 1455.57, 1461,

1462,

Point of order raised by Mr. Bhulabhai
J. Desai as to whether a clause which
extended the authority of the Central
Executive to matters with respect to
which a Provincial Legislature had power
to make laws was not ultar vires. 2583.

Point of order raised by Mr. M. S. Aney as
to whether it is in order foran Honour-
able Member to read out extracts from
the speeches delivered at public meet-
ings unless the reports of the speeches
are placed on the table of the House.
487. T

Remarks by Mr. President (The Honour-
able Sir Abdur Rahim) that no Member
of the House, even if he isa Nominated
Member, can be debarred from being co-
sidered in connection with any Resolu-
tion that may be before the House,
1536,

Report of the Public Accounts Committee
on the accounts of 1936-37.  2035.2218.

Resolution re—

Appointment of an enquiry committes
for the Broadcasting Department.
341.

Financial control of military expendi-
ture. 2345-49.

20798, 200. % o
Ine in the Indian Defence eii—erges""
214 S g :

Stat tlaid on the table by re
stores purchased by the High Com-
missioner for India for the Govern-
ment of India. 2620.
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ZAFRULLAH KHAN, THE HONOUR-
ABLE SIR MUI[‘AMMAD—concld.

2263-64.
t 7e criti of President’s rul-
ings. 1866.
Statement re preparation of summaries of
opinions on Bills. 1866.
ZANZIBAR—
Question re functioning of the New Clove
Agreement in 2408-09.
ZIAUDDIN AHMAD, DR. SIR—
Allotment of a day for the discussion of
the reports of the Public Accounts Com-
mittee and prolongation of sessions with-
out giving sufficient notice~ 2773, 2774,

2775.
Control of Coastal Traffic of India Bill—
Motion to it to Select C i
205-06.

Criminal Law Amendment Bill—

Motion to consider after tine months.
495.

Motions to consider and to circulate.
513, 515, 589.

Motion to pass.

Election of to the Central Advisory
Board of Education. 840.

Indian Tea Cess (Amendment) Bill—
Motion to consider. 2827-28.
Consideration of clauses. 2829.

Motion for Adjournment re—
Appointment of a non-Indian as Super-

intendent of Insurance. 112.

Condition of Indians in Burma: 161821

Increase in the Indian Defence Charges.
230-31.

Mishandling of the Shiva Temple affairs
in Delhi. 2050.

Rate war between Messrs. Turner
Morrison & Company and Messrs.
Scindia Navigation Company in the
Haj Traffic. 1582.

Motion re report by  the - Honourable
John Thom on the cause of the mﬂway
accident near Bihta. 419-21.

Motor Vehicles Bill—

Motion to. consider and to circulate.

872, 944, 947,

956, 958, 960, 1190, 1251-60, 1284,

1291, 1354.
Consideration of—
Clause 3. - 1359-60.
Clause 4. 1361-62.
Clause 5. 1365, 1366.
Clause 6. 1368, 1369.

Point of order raised by Mr. M. S. Aney

ZIAUDDIN AHMAD, DR SIR—conid.
Motor Vehicles Bill—conid.

Consideration of—contd.

Clause 7. 1386-87, 1425, 1428, 1429.
Clause 8. 1430, 1431, 1432. S
Clause 15. 1452.

Clause 17. 1467.

Clause 22. 1597.

Clause 23. 1597.

Clause 25. 1598.

Clause 38. 1611, 1613, 1699.

Clause 41. 1707, 1708, 1713-14, 1716,
1717.

Clause 42. 1742:43, 1772-73, 1781-
82, 1806-07, 1816, 1885-87, 1889,
1893.

Clause 43.

Clause 46.
09.

1901.°
1903, 1904, 1907, 1908-
Glause-'m.wme
Clause 62. "2239,9949
Clause 64. 2251 2260, 2412-13, 2419-
20.
Clause 67.
Clause 71.
Clause 75.
Clause 94, 2441-42.
Clause 95. 2445,
Clause 108. 2494, 2497.
Clause 111. 2508, 2509, 2510, 2512.
Clatise TTHIE RO PR ===
Clause 126, 2531-32.
Clause 128.
Clause 132. 2567.
TInsertion of a new clause before clause
133:--2569.
Consideration of clause 133. 257
Consideration of— ”"'-—M\_
First schedule. 2591.
Sixth schedule. 2603-04.
Eighth schedule. 2606, 2611.
Eleventh schedule. 2612-13.

Motion t() pass. 2032-3‘3

2432-33.
2435.
2436.

as to whether itis in order for an Honor
able Member to read out ]_‘é‘(qh om
the speeches delivered at publi¢mectings
unless the reports of the spteches are
placed on the table of the House 488.

AN

2534, -

o

/f




NDEX TO LEGISLATIVE ASSEMBLY DEBATES. =

ZIAUDDIN AHMAD, DR. SIR—conid.
Point of Order raised by Pandit K. K.
__— went out of order and e

~ in the voting.. 2614.
Points of order (1) raised by —— as to

Malumya as to whether a division should
not be réopened when the division bell

ZIAUDDIN AHMAD, DR. SIR—contd.

Question re—conid.
Money being spent on malarial problems
and free distribution of quinine and
inck 436.

1y
certain Members could not partlcxpate

whether an Honourable Member, who
is on the Panel of Chairmen, can take
the Chair while the Deputy President
was in the House, and (2) raised by the
Honourable Sir Muhammad Zafrullah |
Khan, as to what would happen (both
of the said persons hanng already voted)
if there was a tie in the voting. ]444
1445, 1447, 1456, 1460, 1462.

Prevention of Cruelty to Animals (Amend- 1

ment) Bill—
Consideration of

Muslim and non-Muslim staff in broad-
casting stations. 2289-90.

Notice to terminate the Ottawa Trade
Agreement, 478,

Preparation of plans and estimates by
contractors of buildings in Quetta.
286-87.

Protection of minorities. 1948.

Railway passes held by Members of the
Central and Provincial Legislatures.
2561,

Railways collecting taxes from passeng-

s and goods for Local Bodies. 354-

Rat«, war_between shipping companies

Question re—

Attempt to derail a train on the Bombay,
Baroda and Central India Rallmw

- (,}g pso 32793 9794 |

r Tauses. 2789, {
]

|

|

1

- Kees

650.

Contract for * Export Scrap ™ eutered‘
into with a Japanese firm by the North
Western Railway. 628-30.

Contracts ziven by the Central Public
Works Department.  1395-96.

Duty on Atebrin. 435-36.

Election to the Central Legislative
Assembly for the seat vacated by the

Hun?_\l&bla.b‘:.r_)luhnmmad Yakub.
85-8

Extra-Departmental  Officers holdmg
charge of Post Offices. 1335,

Fair selling prlce of bars and galvamsed
corrugated iron sheets. 157.

carrying Haj Pilgrims.  909-11, 2683-
84.

Report of the Indian Medical Officer at
Kamaran on Haj pilgrimage. 2395.
Representation from the Lucknow Uni-

versity re scholarship to Indian stu-
dents from the fund of 1851 Exhibi-
tion. 455.
2se in the price of sugar. 1932-33.
&pacr- allowed to third class passengers
in Haj pilgrim ships. 2395.
Staff at Kamaran and medical aid on
Haj pilgrim ships. 2393-95.
Statement of Mr. Gandhi re Unwritten
Compact between the British Govern-
ment and the Congress. 907-09.
Unwritten  pact mentxoned by Mr.
Gandhi. 1947-48,
Use of Sanskrit words by the Delhi
Bmades.stmg station, 2289. .

O

Fee charged and dical i ion of
Haj pxlgmm at Kamaran Quaruntme
station. 157-59.

tfrom Haj pilgrims at Kam-

Government’s polie
Coastal Traffic of India Bill. ' 2676.77.
Hardships of Haj pilgrims. 2391.
izh prices of articles
by the Tata Steel- “Compan;
Mail oity in Azamgarh. 650-51.

Mess/chtablished at the Delhi broadeast-
i tation. 2200-91.

on the control of |

(8 y) re—

Abolition of first class compartments on
railways. 344.

Abolition of Jir, ga System in Baluchistan
and the withdrawal of-the Frontier
Crimes Regulations.  378.

Action taken on the recommendations
of the Wedgwood Committec. 1827,

Agreement between the Central Govern-
ment and the Sind Government about
Sukkur barrage. 1232.

Application of Hours of Work Conven.

» tion to Railways.  623.

Ay of an A

“for Broadcasting. 621.

Controller



194

INDEX TO-,LEGISLATIVE ASSEMBLY DEBATES.

ZIAUDDIN AHMAD, DR. SIR—contd.
Ql;estmn (Supplementuy) re—contd
.- Appointment of Mr. John Sargent as
the Educational Commissioner with
* the Government of India. 901.

Ar € for. the def of India,

Certain employees of the Fast Indian

Railway found surplus during thcl

economy campaign. 2278.
- Certain railway lines in Sind. 1838.
Construction of a broad gauge line be-

tween Larkana and Jacobabad. 1317,
1318.

|

Continuation of the ralway lin» from |

Dodapur to Jacobabad. 1319,
Des!gq and mspectmn of XB engines.

32,133.¢
Earthquake .\hocks in Bhavnagar St.af.e.
1661. S !
Beclesiastical establishment in India. ;
1992,

- Editorial paragraph in the 7rilune about
changes in the Government of India
Act 1144.

E: i o fill ancies in the
Posts and Telegra.phs Department.
2555-57.

Export of Indian cotton to Dominions
and Colonies. 1649,

Fall in the price of rice. 2373.

Tmport of foreign cotton inIndia. 2379,

Tmprovements in the rules for issuing
free passes for railway employees.
 626.

Investments of England and other

" - foreign countries in India. 1483.

Issue of return tickets at concessional
rates to Haj pﬂgﬂmw on_railways.

640-41.

Manufacture of wroplanes in  India.
1830.

Muslim Income-tax Oﬂicers in Bihar.
2481,

Policy of thé All-India Radio tmfds
lunvumve questl(m 1575.
Political pensions paid to foreign refug
1824,
Position of Indian labour in Malaya.
895.
Position with "regard to Indians in
Burma. 1941.
Post of the Fconomic Adviser and crea-
*tion of a Standing Committes on econ-
nomie problems.  455-56.

|
| ZIAUDDIN AHMAD, DR.
. Question (Supplementary) 7z

Post of Vice-Chairman of the,
Council
1161.

Price of pigiron. 1652, 1653.

Prices of froits at railway stalls. 25.

Proposal to dismantle the Larkana-

périal
cof - Agricultural Ree@.reh.

Jacobabad  Light Railway Line.
1839.

Proposals to raise the pnce of Indian
cotton, 447-48.

Purchase of wheat and sugar by British
Government, from India.  450-51.
Question and answer in the House of
Commons about the amendment of
the Government of India Act.  2370.
Racial discrimination in charging rents
from refreshment room contractors on

railways. 2538-30.
R T ST ST b o

trenclunent i
1748.

Rate-war between shipping companiés
carrying Haj pilgrims. 1927,

Reduction of the prices of foodstuffs, ete.,
on State Railways. 1541-43.

Report of the Tariff Board on the Sugar
Tndustry.  837.

Repwsenmmou from certain Universi-
ties
Tecruitment
vice. 1218,

Revision of the Free Pass Rules on
mlways. 1834.

Riots in Burma. ~2675.

Shiva tempte-dispute at Delhiy 2489,

Skimmed milk and milk powder im-
ported into India. 2390,

Uniformity in excise regulations ho-
tween various Provinces. 2004,

Use of XB engines on the Company-
managed Railways. 1322,

Visit of the Under Secretary of State -
for India to Tndin. * 2880.

eapeadifure. 1747

Wardha weation, 44142
“Re pbﬁ‘ﬁ% “Commit-
tee on the accoufits of 1936-37.  2218.

Resolution 7

Appointment of an enquiry committee
for the Broadcasting Departments
306, 308, 322-24, 331, 335. B

Implementing the recommendation
the Indian Sandhurst (. mee
1514, 1518-21.

Statement re criticism of I
rulings.  1867.

dent s
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